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LOK SABHA DEBATES

LOK SABHA

Thursday, August 3 1978/Sravana 12,
1900 (Saka)

The Lok Sabha met at Eleven of
the Clock.

[Mr, SPEAKER in the Chair]
MRAL ANSWERS TO QUESTIONS

Preventing cataract in Diabetic
patients

*263. SHRI DHARMAVIR VASISHT:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Government had noted
a report published in the ‘Science
Digest’, New York and Hindustan
Times, dated 5th July, 1978, that an
Indian Scientist Shri Shambhu Varma
had found a process to prevent catar-
acts in diabetic patients; and

(b) if so, the details of the same?

e wit afe s sEg
Heg A (W sEeE wEE B) ¢
(®) dret

() 3 Fafat 7 7g 77 fFm
2 5 gz wiew Feasdmy agfea q
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VAT @, TV F4T AT 4 FAA AT FIT
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FEfaT & T AT Few AT R
w8 Yz gy, a9 T1w

o gaae afmes | 3¥ I@ % aW-
o wa gefy AvEml # 9 4R
JTR 3T, FTIFE TV @, 9 qg oGl
2 wR 3 WA gu v ot o P gf
g o fam® fav 37 fergeamat siweT
&Y Jo UHo o &I qgad 7 2 G
w1 faar @ afe & woar ®1 4 @9
F g a feew ¥ frame & fae gan? oet
AT HFTT FO AIGAT I ATA! 4T MET
FT qFAT ¢ ofs oz mwl v v A1
IR F T=AT F Ig wfaw Fav e,
ag foz 7% ?

ot AT AR AT A, WA
# o Aifaar fag cv T gama
§ &1 afe F€ giv I T 3w g wN
FEAT TG AT RITT AHTT KT IHH A
T F AT
SHRI VINODBHAI B. SHETH:
There are many social institutions
like, Lions, Rotaries, Giants, JCs and
others. They are arranging camps to
remove cataract, For example, in
Gujarat, we have detected 1 lakh
patients. The Government of India
should take up after-care measures and
help such institutions. Not only dia-
gnosis facilities but after-care treat.
ment also must be provided by the

Government of India so that the
patients get proper treatment.

MR. SPEAKER: It does not arise.

St TW A WA ¢ IGT WG
#&T AERY IF FAA X TIT F@ fw
a1 gr At st & fa e @ dw A
TE TTTAR B gAT AT ¥ g §
TR, WTIHEE & A W e e
gurT 7w wr g fa faq fror Y d =g
TTat 7 ofy Y & v oud wewey
LR Ol L
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oyt AT Ay o AN
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9T TY g FET ST EAAT & |

wifeadl ot § it ad

*264. Wt ww WA g4 : ¥4l
AT &t T8 Tard w9 A
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JE ATHEIT {EL ¥T & 90T W
fog? genwt ¥ dergE 21 A TwS
¥ 2500 7T gEd Wk ofuw Swgsar
ot Al # wafawar ¥ wigie ot
argufas S ST EiEy 3T wEEA Y )
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(=) arzen o & wa, gE0,
gzt 7T HIT Aty W GREHT TH
vz qEarml ¥ efer gfaar % &Y
T 3T e F fag arwtAw
TR g3 B Hodl 24k @ qfE
ATA-HTHA 7 6 AGATH AQT F I9-
T I F ATI FAFT TAEAT FTFIH
FFTART R |

it TR W g4 weae TRy, A
Ig FAr 9igal § f w&T Agley 7 A
SaT# T faare guei a1 g g feat
¢ Tafw o fagmg qoe & & fome
TN qrat & I € w R I faww
qUE AE: TTEF F I A & L 9T
¥ g aw 30 Wi aF, ¥ 5 et
¥ Sraw 80 AT ¥ Aow w2 2
T | ww A1 TG 9T WEANHT ¥ FlaT
wywey T8 € | fwT 3@t 97 el B
atet 97 g7 ¥} swaeqr 7Y w7 gER
g 9T THIWIT FT ST WY AT qw
wEr T R 7wt fmmane ¥ @t
o wlo  agt & 70 FHw g7 foen
qEUTAY X g T HH FT Q@ E | OAY
grea ® cd et £ wfa &3 g awy
R 7 gufao & wod ATedw & wAT WY
¥ FEar agar g fr 3w & 57 foes
gaTHl F WY ¥ Wy srefawar &
AT I EHRIT ATEAT & ArE § anfw
1¥ gfagt &1 919 I8T F7 3 & QoA
mEm@EsAHl ®#t AN qg gEAW F0
wF faad frdar TP a9 a9
FTAA) AEPRTIT TIE FTFIE AETER
2 & o7 Tavel F ST ®Y ATl
w1 ey § wirer 2 fzan wmom ¢

it Aegfe T gude Wi ey
wRIRy,  waf, Ty, Agewar oiw
s ¥ s T #) afagr T
&, 39 gfaar #1547 a ¥ 2 feur s
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o} W WIW 83 R WgE,
¥ weft wlew ¥ og oA wigar §
2w & fom WY faez gars &, fow fama
o' R THGIT AN ¥ TH @ 07w
2 3 fama agl & wrecadimia oy
mMTEIT? gwawg ¥ £ wg -
g7 87 qdr I 24 7

st agfe wmT qeRw w7 wlh
wam § gem afgd dfwa & oo
Tg gFo1 ¢ fF &3 W § g enn
A qzg g I MEA 27 F1 fawy fear
g fom & & A g oigew ofamw
F oY g\ S

SHRI PURNANARAYAN SINHA: It
is well known that there is some
unrest in the north-eastern sector due
to inflltration of people from outside.
Has the Government a plan to link
all the post-offices in the north-eastern
tribal areas with public call offices 30
that the information necessary for
security and maintenance of law and
order, and communication will be made
available in that area?

<t Avgleae gwdr ma  gEd
faw g==r =fgd |

Y on w=wT d A wgeg
F wgr 2 7 aré gome wrardt ey et
%1 2% T & one fear amo . & ood
TTeqw & ag g A1AT § 5 AvfEar
i ®Y arf gare ¥ g ay T
st Y T faw wwy € 1 e
s o § e wifemdy &M Snw)
¥ oo A9 TR & | TH AN 5 A
* &1 Q% T OF T F @ g, wuwy
Tt fadd & o e E foex
oF Ot W w4 F19 F SF 8 A9
aifzaret &9 9ifgw fer & Wi w5l
T X oaEr A W A g ? X
g § o o <o Y o9 e @
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ot Atfge wmR guRy am
WTTA § 2500 & FTT AT W T4 gAX
¥ F7 T 00 ¥OF 16,614 A
faa® ¥ ws g ¥ 2w 7 gfa
TR IR A XA w3
W e g A gam == R &0
dm TG @A A gw A
T2g g1 AT & o1 3 IEE g A

2

MR. SPEAKER: Qn. 265 can be
iinked with @n. 267. Mr. Mallanna,

you can put your question No, 267
alsu.

SHRI SAUGATA ROY: Mr. Mal-
lanna's question is with regard to jute
mills oniy.

MR. SPEAKER: Al right: Lthey can
be put separately. Now, @Qn. No. 265

Arrears of provident fund

*265. SHRI SAMAR MUKHERJEE:
SIHRI URGASEN:

Will the Minister of PARLIAMENT-
ARY AFFAIRS AND TLABOUR Dbe
pleased to state:

(a) the tolal amount of provident
fund arrears to Le collected from em-
ployers till 30in June, 1978;

{b) the amount o! arrears recovered
during the last six months;

{¢) the amount held up (i) due to
court cases; (ii) to be recovered from
establishments lying closed or gone into
liguidation (ili} to be recovered [rom
establishments under the control of the
National Textile Corporation; and

(d) the steps proposed for speedy
recovery of arrears from the defaulling
establishments”

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR, RAM
KIRFAL SINHA): {(a) to (d). A State-
ment is laid on the Table ot the Sabha.
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Statement

The Employees' Provident Fund
Authorities have intimated as follows:

{a) Provident Fund arrears amount-
ing to Rs. 20.77 crores were to be re-
covered from the defaulting unexempt-
ed establishments as on 30-6-1978.

{b) An amount of Rs. 2.65 crores was
recovered from the defaulting un.
exemptled establishments during the
last six months.

(c) The amount held up was;:—

(i) Rs. 3.01 crores in respect of
Court cases;

(iiy Rs. 263 crores in respect of
establishments lying closed or under
liquidation; and

(iii) Rs. 8.51 crores in respect of
establishments under the National
Textile Corporation.

{(d) Action has been taken by the
Provident Fund Authorities against the
employers of defaulting establishments
under Section 8 of the Employees’
Provident Funds and Miscellaneous
Provisions Act, 1952 for recovery of
Provident Fund dues as arreas of land
revenue. Cases are filed under Sec-
tions 14, 14A, 14AA of the Act wher-
ever necessary. Besides, complaints
under Section 406/400 Indian Penal
Code (breach of trust and criminal mis-
appropriation) are initiated hy them in
certain chronic cases of defaull, where
the employers deduct the employees'
share of provident fund coniributions
from their wages but do not remit the
same tg the Provident Fund Authori-
ties. The Courts are also approached
under Section 110 of the Criminal
Procedure Code for binding the default-
ing employers for good behaviour.

SHRI SAMAR MUKHERJEE: From
the statement it appears that Provi-
dent Fund arrears amounting to
Rs. 20.77 crores—thig is a very huge
amount—is lying unrealised for a long
time. This is the workers’ earned
money, the employees 'earned money.
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The reply is that only Rs. 2.65 crores
was recovered from the defaulting un-
exempted establishments during the
last six months. This process of re-
covery is so slow that the workers do
not get a remedy through this process.

Further, the statement says, in reply
to my last question regarding the steps
proposed for gpeedy recovery of arrears
from the defaulting establishments.
that ‘action’ has been taken by the
Provident Fund authorities. Such
‘action® was being taken for years to-
gelher, so the defaulting employers
know that this action means they are
getting more time and protection not
to repay the workers' money. From
the reply it is quite clear that this
Government is not at all serious about
the recovery of the money of the work-
ers. which ig lying as arrears in the
provident fund. According to the
statement_ the money outslanding with
the National Textile Corporalion is
Rs. 8.51 crores. Why are you not fore-
ing the NTC to release the whole
amount? Will the Government take
it seriously and re-constitute the prowi-
dent fund authority so that early re-
covery 15 guaranteed and assured?
Will they bring about changes in the
laws whereby these authorities can be
armed to take prompt action against
the defaulters....

SHRI SOMNATH CHATTERJEE:
Marauders.

SHRI SAMAR MUKHERJEE:
marauders.

MR. SPEAKER;
permissible.

Prompting is not

SHRI SAMAR MUKHERJEE: Will
appropriate steps be taken immediately
to realise the arrears from the NTC?

DR. RAM KIRPAL SINHA: As far
as the arrears are concerned, these
arrears of Rs 20.77 crores were not
accumulated within one year. In
several cases, the arrearg are of longer
duration. Government and the provi.
dent fund authorities have taken
prompt action. That is why within the
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last six months Rs. 2.65 crores have
been realised. This shows that prompt
action has been taken. Regarding the
allegation that we protect the manage-
ment, there is no truth in it. We take
immediate legal action to recover all
the arrears. Government is very seri-
ous about it. As far as reconstituting
the authority is concerned, I do not
think any  reconstitution of the
authority can expedite the recovery of
the arrears. If the hon. Member has
any suggestion. he is welcome to
give it.

MR. SPEAKER: What about the
change of the law?

IXR. RAM KIRPAL SINHA: As far
as change of the law is concerned, from
time to time changes are made, when
felt necessary. As far as the NTC
is concerned. the mills were taken over
from time to time under certain Acts.
In those Acls. Lhe provident fund
arrear falls in the third category. We
are ftaking up lhe matter with the
Assistant Claima Commissioner and
we are trying our utmost under the
law to recover the arrears.

SHRI SAMAR MUKHERJEE: The
reply of the Minister is not at all
satisfactory. While considering the
queslion of strengthening the provident
fund authorities, the gquestion of work-
ers’ representatives must be taken into
account, so that this Authority can act
with the co-operation and advice of
the workers. The Minister has stated
in his reply that this money is out.
standing for several years. That is
why the necessity has arisen for the
presenl Governmenl 1o recover the
money, because it ig pending for so
many years. The workers are suffer-
ing. That is why, I ask whether Gov-
ernment will take on a time-bound
programme that, within the next six
months, at least 75 per cent of the
outstanding arrears will be realised by
taking all appropriate steps.

DR. RAM KIRPAL SINHA: As far
as the workers' participation is cone
cerned, provident fund is run by trusts
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and these trusts, at least the Central
Provident Fund Trust, have represen.
tatives of trade unions as well, and at
other levels also we consult the trade
unijon leaders. So, as far as this thing
is concerned, the trade wunion is
represnted on the Board.

Ag far as time-bound programme is
concerned, we are doing everything
possible. You have been a judge, Sir,
and you know this. We move the court,
and we cannot force the court to
expedite the judgment. How can we do
that? We are doing everything possi-
ble under the law, we are doing our
utmost to collect the arrears. (Inter-
ruptions) Many of these units having
arrears have been put under liquida-
tion. So, there are arrears. We are
taking all legal steps, and we hope to
recover a larger amount as soon as
possible.

MR. SPEAKER: Mr. Chitta Basu.

SHRI K. MALLANNA: Sir, Questions
265 and 267 are almost the same, the
principles involved are the same.....

MR. SPEAKER: You will get your
chance. Mr. Chitia Basu.

SHRI CHITTA BASU: The state of
affairs is very very unsatisfactory and
shocking because of the fact that the
total arrears come to about Rs. 20
crores out of which only Rs. 2.8 crores

have, so far, been recovered. The
amount held up is something like
Rs. 14 crores out of which the NTC

accounts for Rs. 8.51 crores. May I
know from the hon. Minister whether
Government proposes to suitably
amend the Act, particularly sections
8, 13, 14A and 14AA for speedy re-
covery and also for quick disposal
of the cases? According to the figures
given by the Labour Ministry, it is
found that the number of recovery
cases instituted was B81.663; settled
64,132. May I know the manner in
which these cases have been settled?

MR. SPEAKER: You cannot ask
such & detailed gquestion—how these
84,000 cases have been disposed of.

AUGUST 3, 1978

Oral Answers 12

SHRI CHITTA BASU: I want te
know the general nature of the dis-
posal. Prosecution was launched in
about B0,000 cases; disposed of 57,000
cases. May I know the nature of the
penal punishment given to the defaul-
ting companies because unless there
is a harsh measure, recovery cannot
be effective. Therefore, may I know
from the hon. Minister whether
Government propses to amend the
Act suitably in order to provide more
teeth in the matter of realising
arrears?

“DR. RAM KIRPAL SINHA: It is
wrong to say that we are not taking
measures. In the last one year, as on
30-6-1978, 2,820 caseg were filed in
criminal courts. (Intérruptions) Com-
plaints under sections 406 and 409 of
the IPC have also been filed.

MR. SPEAKER: Punishment under
section 409 can be imprisonment for
life.

DR. RAM KIRPAL SINHA: Recovery
procedure under section 8 of the Act
has also been instituted:; the number
of cases filed was 3,016, we are taking
all measures. But what happens in this.
Ag long as we have the courts, and 1
believe in courts and I must respect
the courts, 1500 petitions are pending
in the High Couris......

(Interruptions)

The hon. Member is not lislening to
my answer. As far as his suggestion
regarding making  amendments to
sections referred to by him, I do not
how. But, if the hon. Member has
some suggestions to put teeth into the
sections, he may kindly forward the
Same to government. .. (Interrup-
tions)

SHRI CHITTA BASU: I asked how
the cases were disposed of.
... (Interruptions).

MR. SPEAKER: It is simply not
possible for any  Minister to reply.

Mr. Hukum Dev Naraln Yadav.

-
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Wt ZEW A JLEA AR ¢ HA
TRT ¥ Ay I Frm ¢ fR A
w At g 4 @ fr wfasy fafw &t
IFTAT W1 37 aF TR G | 20%AT
TR F TF R Y FAT 2 v A
T aget g€ }, TR A @ WA ¥
THEAT F FFAT gAY, A G FH A
age # 79 I T, A §F 76 T
¥ | AT FHEY Y A 1 TW AR
wfaer fafa a@mar faeee Tgar ==
w1 # qarn WeE g OfF oW
frar 9T &Y, @ &, @iF /), =AY
T 979 qY T9ET FFET gY, @7 SEET
Fq @ foar 9T B, SH@ AT FrE-
g & Wy &, SER g I A<
At AT @ WR TR FHLH T T
FT TATAT AT & | WX FETS TA-
af @i 9T wagd F° wigs fafr =
FAET TIGT FFET 2, 7§ T 99
FY FET & foau saar qg=fa &1 9=
T % A H FER T TS g0 2 7
o qewTC & 3 faae g fw zg ar
¥ I ¥ qEAR 99 91, a1 fwe
A 1§ ® I AT w7 gE
T2 M 1 TH fAT 79T g@R 3 A9
a7 fau F00 fo et & wfqsm
fafar =1 o 9=t & I auq+ e
wrd, AAFK &1 yEE fE o o
qiay qefid @ d a@ e
am & @rd, s feat o o iR
i & 7 @ gw wWeT 1 auwmw
g

¥ T FaiR fag AT
qEEG F1 Y W17 §, & wwd wa-wfowa
AT E A WA TR A wgr R R
TFTT 7 87 g3 feq 79 R amar &
¥ I TG qaTT IR § 6 aw an
HAME o ag as & FTUI &1 W
A § | (|ANA)
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St asA AR WT OF A O X
fear mar @ 7 (wwwwm)

F1o Ty Fag : ¥ fogr mn

g1
we have gone to higher courts in
appeals in many cases., ...

SHRI SOMNATH CHATTERJEE:
The senior Minister is prompting him.

o TAIN  #g: : gd Oy
# 4y & O T Ag @ 1 (vwawm)

wt T wvd . faepw A £
(wran=)

To W P fag : w  x
gfima ¥ det sy E AR A E fw
T @R q@ W 9, SRed a9
g1 W,  gEfre Qe afiae &
wad | (W)

MR. SPEAKER: Question No. 266.

SOME HON. MEMBERS: rose.

MR. SPEAKER: We have yet an-
other question. Q. No. 267 on the sub-
ject.

Wt IURT : wem WgNw, .

MR. SPEAKER: Mr, Ugrasen, you
were not there when I called your
name. (Interruptions),

MR, SPEAKER: Mr. Ugrasen, please
hear me first.

(Interruptions) **

MR. SPEAKER: Don't record. You
were not present. If you do not hear
me, I cannot help it. Please hear me.
I shall allow you a supplementary on
Q. No. 267. That is the same guestion
practicallyy. On this guestion I can-
not allow.

(Interruptions)**

_‘-'Not recorded.
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MR. SPEAKER: Q. No,
Parvathi Krishnan,

266 Mrs.
SHRIMATI PARVATHI KRISHNAN:
I want to put a supplementary on 265

MR. SPEAKER: No supplementary.

SHRIMATI PARVATHI KRISHNAN:
I thought that you were calling me to
put my supplementary.

MR. SPEAKER: No supplementary
on this @ No 266,

Power plants for sieel plants

+
*266. SHRIMATI PARVATHI
KRISHNAN:
SHRI S. G. MURUGAIYAN:

Will the Minister of STEEL AND
MINES be pleased to stale:

(a) whether the Steel Authority of
India has decided fo floal global ten-

ders for power plants for its steel
plants;

() if so, whether the Bharat Heavy
Electricals Limited are capable of
supplying these kinds of plants; and

{c) if so. what are the details and

reasons for going in for imporled
plants?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
to (c). A statement is la'd on the Table
of the House.

Statement

(a) A proposal for installation of
3 w 60 MW coal-based thermal generat:
ing units for Bokaru Steel Plan! and
2 % 60 MW coal-vased thermal generatls
ing units at Durgapur for Durgapul
Steel Plant and Alloy Steels Plant is
under consideralion of Government.
After an invesir.ent decision is taken.
SAIL will place orders for the equip-
ment on the basis of global tenders.

(b) Yes, Sir.

{e) Global tenders will be inviled in
accordance with the Import and Ex-
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port Procedures, 1978-79 (Relevant ex-
tracts are reproduced in the Appen-
dix). The indigenous and overseas
offers on the basis of landed cost will
be carefully evaluated by an Em-
powered Committee ip the Department
of Heavy Industry, taking into account
all relevant factors such as price,
quality, delivery, etc. before taking a
decision about the jmport or otherwise
of the capital goods to be procured.

APPENDIX

EXTRACTS FROM THE HANDBOOK
OF IMPORT-EXPORT PROCE-
DURES, 1978-79, PARAGRAPHS 162
—l165 AT PAGE 18.

SPECIAL PROCEDURE FOR IMPORT
OF CAPITAL GOODS IN RESPECT
OF CERTAIN INDUSTRIES

162. The need for reducing the
overall cost of investment in indus-
tries of national priorily, consistent
with the reguirements of offering pro-
tection to the indigenous capital goods
industry has been recogmised and the
following list of such projects/indus-
tries identifled for the purpose:—

1. Ferlilizers.

2. Newsprint and paper.

3. Basic drugs.

4. Basic technical material for
pestivides and weedicides.

5. Power generation, transmission
and distribution.

6. Mineral exploration, mining and
beneliciation.

7. Petroleum exploration and pro-
duction.

8. Petrochemicals upte the slage
of polymers.

9. Manufacture of professional
grade electronic components.

10. Waste disposal recycling and
effluent treatment projects and
ecological engineering.
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11, Material handling projects at
ports.

12. Sugar.

13, Cement and Cement producls

(including asbeslos}).

14, 100 per cent
industries.

export-oriented

163. Persons underiakings projects
for substantial expansion in any of
the above felds may invite global
tenders for all the capital goods in-
tended to be procured, irrespective
of the fact whether they are manu-
faclured indigenously or not. In order
to ailford an opportunity (o the
indigenous manufacturers to supply
the goods, the applicant should also
advertise as per the procvedures laid
down in Para 153* above, but should
give a minimum period of sixty days
for responding to the advertisement.
The advertisement should indicate
the items of Capital goods conforming
te  1LS.1  Specifications, wherever
applicable. Deviations will, however, be
permilted in the interest of upgrading
of technology directed to reducing
production cost and optimisation of re-
sources. However, the advertised
specifications should mnol be tailored
to suit only particular source(s) of
supply.

164, After receipt of the orders, if
any, in response lo the advertisement
made as above, the project authorities
may submit their proposals, as to the
Capital Goods desired to be procured
{either imported or Iindigenous or
imported/indigenous) along  with
statement of comparison between the
indigenous and the overseas offers on
the basis of landed cost ie. cif. plus
duty leviable in respect of the latfer.
In the case of fertilisers and news-
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print projects also, such evaluation/
comparison will be made on the basis
of 40 per cent import duty though the
current duty rate is 30 per cent on
such  Capital Goods. The pro-
posals will be considered and
decided by the Empowered Committee
in the Deptt. of Heavy Indusiry, unaer
the Chairmanship of Secretary,
Heavy Industry. consisting of repre-
santatives of other concerned Minis-
tries. Within eight weeks of their
receipt in the normal course, it will
give requisite clearance, together with
source of foreign exchange as appro-
priate in its judgement., Approvals ot
import so accorded by the Empowered
Committee will be communicated to

lthe Chief Controllor of Imports &
Exports for the issue of connected
import  licences. The Empowered

Committee would pe able to provide
assistance needed by any project
authority at the pre-tendering stage
as well,

165. Indigenous suppliers of equip-
ment securing orders from Indian
project authorities under the above
scheme will be permitted to import
raw maleriuls, components, consum-
ables and spares, reguired for the
manufacture of such Capital Goods
without any restriction from the angle
of indigenoug availability. Such clear-
ances will also be accorded by the
Empowered Committee. The rate of
import duty on such supporting im-
port would not exceed that appli-
cable lo the concerned Capital Goods.
The above facilities would be additional
to and not in liew of the automatic
and the supplementary licences 1o
which such indigenous suppliers may
be eligible as Actual Users (Indus-
trial) under the general policy.

*153. The advertisemeni should be published

either in the (i) Indian

Trade Journal or (ii) Indian Export Service Bulletin, All correspondence
in respect of the former (as a display advertisement) shall be addressed to

the Manager of Publications,

CivilLines, Delhi-6 or the Depot Incharge,

Government of India Book Dopt No. 8 K. S. Roy Road, Calcutta-1. In the
case of the latter, the Lirector (Com-mercial Publicity), Ministry of Com-

merce Civil Supplies and Co-operation (Department of

Delhi. should be addressed.

Commerce), New
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SHRIMATI PARVATHI KRISHNAN:
I have not even put my gquesticn. But
he has answered. I am putting now.
Let him answer,

SHRI BIJU PATNAIK: [ huve al-
ready answered the question which she
has put.

SHRIMAT] PARVATHI KRISHNAN-
This Minister always interferes.

MR. SPEAKER: It is not only one
side but both sides.

SHRIMATI PARVATH] KRISi{INAN-
I\ is both sides of the Houve, ] sgree.

Anyway, I had gone through this
statement very carefully and 1 would
like to know from the hon. Minisler
why is it that when we have goi the
Bharat Heavy Electricals Ltd. in the
Public Sector in this counity, he
should go in for the global {enders?
Have they discussed with the Bharat
Heavy Electricals? Has he discussed
with the bosom pal and colleagua, Sari
George Fernandes whether il is possi-
ble for the BHEL to take up this very
important assignment which, after ail,
means further generation of employ-
ment within this country? Otherwise,
we would have been deprived ol being
self-reliant in this matter, Trom this
point of view in the stalement, there i@
nothing to indicalte whether any such
discussions have taken place and if so,
why is it that the Government has
now decided that they have to go in
for the global tenders?

SHRI BIJU PATNAIK: 1 do not
know how 1 could make my answer
clearer for the hon. Member’s under:
standing which is, normally, quits
sharp. I made it clear. (Interrup-
tions)

SHRIMATI PARVATHI KRISHNAN:
1 thank him for the compliment.

MR, SPEAKER: He is compliment-
ing you. You well deserve it

SHRI BIJU PATNATK. She does not

want to hear my compliment, This is
what 1 sald. This question Iy very
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clear; we called for the global tenders
and 1 have given also an elaborace
extract from the Handbook of Im-
port-Export Procedures, 1978-79 just
for refreshing the memory of ihe bon
Member. If she had not got the time
to go through, it has just given in an
elaborate fashion as to why global
tenders were called, o that we can
assess the wvalue. As far as BHEL is
concerned which is quite capable of
manufacturing these units and there
is heavy protection of 40 per cent
import duty, the hon'ble Members need
not think that BHEL may unot wia the
tenders., It is quite possible that they
wil} win. But in the procedure if we
just say because it is our plan and wa
do not know what the global prices are
it does not allow competitiveness in
our industry when we want to export
and build plants in other countries.
That is why normal procedure has
been [ollowed. I have given eXracts
in thig connection in the attached
statement gzo that hon'ble Members
may go through it

SHRIMATI PARVATHI KRISH-
NAN . Sir, the Minister has stated
that the question was very clear and
so was the statement. Part (b) of my
queslion says whether BHEL are cap-
able of supplying these types of
plants? There is no reference about
it in the statement that the Minister
has luid on the Tuble of the House,

SHRI BIJU PATNAIK: Sir, answe:
to part (b) of the question ig: Yes, Sic
I cannot be more categorical.

(Interruptions)

SIIRIMATI PARVATHI KRISHNAN:
1 wanted to know whether they had
discussed with the BHEL that they
would be able to fullll the contracts?
That he has not answered. (Interup-
tions)

1 would like to know from the Minis
ter when they are proposing to instal
coal-based thermal generating units
whether they have gone into the gues
tion of availability of coal and supply
of coal also after all we have had ao
many questions hers ag to the shortage
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of coal even for our existing require
ments. [ woulg like to know whether
that is being processed or is be gning
to come later with g proposal for im-
porting coal? I would .lsn like tc
know why is it that in the press inter-
view with regard to this particular
global tender the Secretary of the
Ministry stated that:

“Steel is one of the 14 industries
allowed free imports under the new
liberalised import  policy. Why
should we noi go in for the pest?”

This is what pro:npted e 1o ask this
and the previoug question, I thought
the Minister was well-aware about it.
Sir, | woulld like o say that BHEL
is one of the best public sector units
and there is more than meets the eye
in decision to go in for the
globa] tenders. 1 would like the
Minister to clarify whether he consi-
ders BHEL as one of the best units
and they will try to ensure that BHEL
is given Lhis contracl?

SHRI BIJU PATNAIK: I am grate-
ful to the hon'ble Member's sugestions
as to how the Ministry should operats
1 would certainly take note of her
views ip the matter,

At AFANA KIT © WA HET
#EE, g a4 WA F1 99T 2, AT %
qFAL H A gf a1 IRt fraraa
) fr frr St &1 gw 3 awA &
WA FTHFIC IT 91 1 F@ZT & AMA
F Fow Ty 20w A
§ T @) W 2 1 F e wery [F
STAAT 9TAT § R RS e [HITRR
¥ 9T 9T &9 a9 99 8,
FHE H g grar @ @ feT 2w @
IEIT T g FA §,Iq%! ¥ fawwa
2 7 ¥ ATGY WA § Fed A AR
IZIN HIAT THEAAT qwE FY § 7

MR, SPEAKER: He has alredy ans-
wered it. That is the main queslion
also,
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oft aifa wwmfadt ;. qeny 75T,
IGW et S« WIS T 4§, 9T 9o
%o THo ¥ TF afces AEFRTI & T
# w1 a1 fF wew =W & ot faga
argfa & #97 wrf §, g o THo o
e § fafmm @t Svwewr &, ow &
Tt g, T wro & faga % gl
T gR & | FAC TG A0 X ATARIS HeAY
R w1 g 7 gt g, @ 99 qx IRw
T FEaE «r g !

MR, SPEAKER: This guestion does
Rot arise from the main questioa.

P.F, Arrears against Jute Mills

*267. SHR] K. MALLANNA: Wil
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR oe pleaszd
to state;

(a) the palure of irregularities and
the amount of arrears of provident
fund dues from various jute mills; and

(b) the gteps taken by Governmenl
to realise the arrears from the mills
and the results thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR. RAM
KIRPAL SINHA): (a) and (b). The
nature of irregularity is (i) non-
transfer of Provident Fund Contribu-
tiong to the Board of Trusleas in the
case of nineteen exempled establish-
ments for purposes of investment anJ
(ii) nmon-payment of Trovidert Fund
contributions to the Prowident Fund
Authorities in the case seven unex-
empted establishments. A statement
showing the particulars of defaultirg
establishments and the action 1aken to
recover the amount in default {s laid
on the Table of the Sabha. [Placed in
Library. See No, LT-2557/78].

SHRI K. MALLANNA: Sir, Part (a)
of my guestion has not been answered.
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1 asked about the nature 2f the imre-
gularities, It has not been answered
in the statement,

There are various cases of irregula-

riaes and arrearg are pending since
1472-73 onwards.

Sir, all these things show thatl either
the Provident Fund Crgunisation 15 not
up lo the mark, il is defective or in-
efficient; or that the Provident Fund
Acl is defective,

But, Sir, going through tne Siate-
ment, one finds that in almost all these
19 cases where prosu.dticng have been
launched, they are unable to collect
the arrears because in almost all thesc
cases the employers had gone tg the
civi] courts or the high courls sud ob-
tained stay orders. Therefore, in this
context, may I know from the hcn,
Minister as to what measures they
have taken to gear up this whols or-
ganisation? May 1 know whether
they have taken any action on the
proposal to amcnd the P.F. Act so
that the employers should noy spproach
the civil courts?

DR, RAM KIRPAL SINHA: Sir, the
hon, Member said that the nature of
the irregularities has nol been given
Actually thig information huas been
given. There are two things which
are given. The first s about non-
transfer of P F. contributions to the
Board of Trustees in the vases of the
nineteen exempted establisnments.
The second case is regarding non-
payment of P.F, contributions to the
P.F. authorilieg in the case of :even
unexempted establishments. So. this
is the nature of the irregularily. I
am sure the hon, Member would have
gone through the Paper laid on the
Table of the House.

Sir, this gives an elaborate descrip-
tion in each and every case. It says
as to what action hag been taken.
This shows that the organisation is
prompt angq it is taking all necessary
legal action to set right the irregulari-
ty.
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As far as the measures to gear up
the organisation are concerned, in the
interest of the workers, we ara trying
to decentralised the Regional Oilices
and some new offices are being opéen-
ed We are tightening the machinery.
Ag far as the Act is concerned, as is
known 1o the House, from time to time
necessary changeg are being rnade.

Now, Sir, it the Hon, Member has
any particular suggestions 1o gear up
the Organisation, I requesi{ him 10
write to me.

SHRI K, MALLANNA: So far as the
P.F. Act is concerned, may [ know
from the hon. Minister whether he has
gol any proposal to see that these em-
ployers do not approach the civil
courts or the high couris?

MR, SPEAKER: It is not possible
under ithe Constitution. Article 226
vrovides for it,

SHRI K. MALLANNA: In the Hral
calegory there are 19 cuses of non-
transfer of Provident Fund contribu-
tions to the Board of Trustees. Crores
of rupeeg have peen accumulated as
arrears of provident fund. The monies
deducleg from the wages of the em-
ployees are not deposited by the em-
ployers. [1 amountig to misaopropria
tion or breach of trusi under Indian
Penal Code. May I know lrom the
hon, Minister whether it is possihle or
not to charge these employers under
the Indian Penal Code? How many
cases are involved in this, how many
employers are involved and how much
money ig involved?

SHRI RAM KIRPAL SINHA: In
each case, it has been elaboritely
given in the statement. For instance,
in respect of Alexandra Jute Company
and other companies particilars have
been given in the statement. Now, as
far as the general matter s concerned
in these cases and in ather cases,
under Section 406 and Section 409
LP.C., the total number of complaints
filed are 881 in unexempted cases and
17 in exempted cases. Simiarly, 160
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cases have been disposed of and the
l'emainin‘ 721 cases arp still pending in

the court.

st SuAE . mw BAY A gA
e 1 & gy deer fg=t area
g T wmag A Y gum ¥ @
o & 1 AU qgen ge wieer fafa
F At § & o gmAm HEY S A
ot qFgd ¥ w9 e @ oY gw A
AFA ) Fagaaa g g fF
afger fafa w1 dar gagd A
a=ardl ¥ ¥ Fr faar qEr @ AR
FF AIE ¥ 20 FAT 5947 FALH F
Frz frar nar @ fws wfasr ot
g & ooy feeq w1 Gm Af W™ 2
sr AT ag & 5ot A 2 & 7
At AT ¥ AT IO K FEr R o
Ared gA wemg 1wy oW
qze ¥ g1 5 39 #7147 Fz 14T,
I9 T g9 FT 747 A e & ag wr
f& fae 78t =1 1 fa= &Y gr &Y a8
AT FEAT | AT 92T yvA O & fF
io%oFﬁ%mﬁ,wm,
T% WA 99, Afgmr oo Az
F gt #, oo ¥ s o
T F AAEAC TR T A 0T Fedto
#1 2, 39 97 whrer fafu 1 dar
gifge &1 aEr & "7 FEE "
aF I8 7A =1 e 57 9w a=
F§ qFIAT 3T 97 g F9r &
qraAE gAY S & D FA e ww &
FTAT AR E

¥ qgAT 949 AT a8 & fF oo
A% @w  Fann f& oz, fae,
qaaq amrwa, fanfmar,. aae,
qfeq, s ETa R AT aF w1
uF A frowm g @ 7 @® oW
oqTE OTF JATZC | FH AT 20 §1A F
ITH T @ @ 9T aEr e oF feq
o frowre AdF T EWTE smew
fafrezT ¥ g S AR gEl fm
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THAT 9§ BT W |
aramag

g N

o gru s ag & fs ot sz afe o,
wfeay, g T faeama 8 fr wag
#faq & @A, a1 ;@ W fow
F§ FH 99 7 HH ¥ Famw ?
grfasma, T 71 qEraE #
# 93 & fow o1 w17 7w W
Fr € 2, 39 &' AT 92 & fFT | W
ag I AW AST w47 A7 # Fg T
g fF ot o foeii & #m0 F@ €, &
FIT FH 1 AT F wEEF @@
aaq g1 " fev o ¥ froamw
9 A4 qHA |

Mo I Fore fag . meaer wgrey,
AT aFE #t S qg greon g1 i
g fF 20 O w97 T I wH B,
7 AT A AT FA9 q9ZA FT @, @
qEY AL & 1 HAZ FT G T FT g0
feemm 7Y & 37 & Ak o fgem
& W TEEE FT FErEEA
T gaT &

St TR W FT A &Y
@Y a9F | W FE ag & r omeg
F7 Gar w12 foar s & sfe afes=
wqr feam sy A48 Fo% § Wi aw
#F ag Fvmr faf @ @1 gt
ZYIHET & (maqiF) |,

MR, SPEAKER: Mr. Ugra Sen, you
have already put the guestion.

Mo W =arA fag:  womw
werRg, 91 Aifwe wagdl & feR
¥ FOAIA FT T THI TG FOX
¥ % foems foguiifomA 1 g
F FOT AFEAT FATET AT § ¥
g & ffaae oave & 1 (RAd1a)

= FuaT : far &1 qwT o,
frdt #t gor & a4y ?
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Mo T g™ fay : w1 T
I oger ¥ faur a1 fF fad St st
a1 D W AR et 9 e
ST T g

MR, SPEAKER: One of the questions
put was whether you have proceeded
against any of the bigger industrialists
mentioned by him?

DR. RAM KIRPAL SINHA: We do
not exempt anybody from the actions,
we flle cases against the (efaulting
management, big or gsmall, and it is
for the courts to convict. Sumetimes,
they also go in appeal... (Interrup-

tions)

st A fog . weTe wEiTw A
#4Y 7ga & qen St § 5 e
oF Ty ¥ oFr mwwr Nfadz g
wrer & wigwta & Gams w1
forad faeft & ? w1 39 frwgal
¥ ¥ aE o foead A faeh &
& Ferdl ¥ 491 dHEw w1 AR
fomr T sl &% wewe & faam @
g ? fam degEi 7 9 oA
o o8 amgaET W famn o,
ITH & &% deaml 9 A ¥ A
T[AY WX FF 9§ T THEAW FT
Few A ITF A FEE T W

# aga ardr mufear @ g€ & ?
T AOE! TH AIE F AT W
B FHfal & faams o fasad
fasit & 7 afz frelt & 41 SO 3 T
T FEETE F1 7 w3 fawwa &
ak & F§ wiw gf ? afe T
NI IFEFTANTRE ?

o IM FIW fag : W& aw
feferfamom 1 gae ¢ f& falt a2
oo s, e g /@Y s, afe
oar #1€ 8 wANT q3Ew AR A
# gEEY qTE FUSM |

wgl a® saafa) FT g 8,
qetfastfgt &1 g3 &, o7 at §
afz #1¢ Foorz @At @ &Y 7@ @ A9
mE Feez 9T fik s@ & F s
o feueies TEifesd 9 a1 99 92
frdr gER wfysrd & Fiw FO4
AT 1 A ST @, S F wE
gedr & & foar g & 1 afe e
Free & At & v Afgfes am
R @ ¥ Ay et @t 3w 9%
¥ sfew FEaEr F=m |

=t avg fag o FT ommEr
forra fosl, Tt @ A= &
fagr ?

MR. SPEAKER: What he said was
that if you, bring any specific cases to
hig notice, he would look iata them.

SHRI SAUGATA ROY: 1 would like
to know from the hon. Mi:uster whe-
ther in view of the fact that 19 of the
jute milly which are provident fund
defaulters fall within the exempted
category, the Government is consider-
ing a proposal to take out all the jute
mills from the exempted categorv and
bring them under the Provide-t Fund
organization and secondly, in view of
the fact that a large number of prose-
cutions under Section 4068 and 409 JPC

ang 110 Cr, P. C, are being held up
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due to the defaulterg obtaining injunc-
tions from the High Courts, whether
the Government ig contempialing any
change in the statute or the Constitu-
tion to take out provident fund Jefaul-
ters from the purview of the writ peti-
tions jn High Courts,

DR. RAM KIRPAL SINHA: As far
as the matter of cancelling tha exemp-
tiong ig concerned, the jute nulls pro-
vide higher rate of interest for the
provident fund, that is, eight per cent.
And in some cases, their lacililies are
better. So, it becomes difficult if we
exempt, and if we enforce the statu-
tory provident fund the workers may
lose. That is one difficulty. Even,
then, it they violate the vrowisicns of
the scheme, their exemption may be
removed or cancelled.

As far as keeping it away from the
purview of the law courts is concern-
ed, I think Mr, Saugata Roy is still
carrying the Emergency days in his
mind, when many schemes fer the
welfare of the people were sought 7o
be exempted from the perview of the
law-courts, (Interruptions)

SHRI SAUGATA ROY: Whal is he
talking about? Why is he talking
about the Emergency days when they
are going to the High Court and
Supreme Court? (Interruptions)

SHR] VAYALAR RAVI rose
(Interruptions)

SHR] SAUGATA ROY: Sir, you atk
the Minister. Please pull up the
Minister, Sir. He cannot say that.
(Interruptions) Let him correct his
stalement first. He hag made a wrong
statement, He is making an absolu-
tely wrong statement.

MR. SPEAKER: No, no. Now Mr.
Bagri.
(Interruptions)

SHRI VAYALAR RAVI: Why don't
you pull him up? He has marle a very
irrelevant statement,

MR, SPFEAKER: Mr. Ravi, in parlia-
mentary practice, sharp questions and
sharp answers are there. (Interrup-
tions). . T
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MR. SPEAKER: No, no. Mr, Bagri.
(Interruptions)

SHR] SAUGATA ROY: [t is a foolish
answer.

ot WAl T amy  |TO§ER
g9 Aifg o7 fa=wx #T @ & W "y
e &Efa TMo TH AT «fgar
¥ wfawfza &1 91 f& aw@w w9
IR, I q@R &, qF2T AN F,
T R H, TA Y SR, qg A gt
wifed 7w OET fwdr mar & Aw
¥ IO W IR F S W@
I9aT ¥ IW 9T HEW T@ AT FHRAT
AR ggd F /19 I q4T9 g § A
fae a1 ¥ $faer o At /e ¥
AR T @ WK ¥, FTEERER
¥, ag 7@ gy fg¥ av ? & e
X 59 At & faae @ qur
amz Aify fruifa & & fag dare
¢ aft =7 du7 wfaaw T F fAU
durc ¢ fF g F1 gk =R v
7| a<g ¥ fowar 7gt g afgy anfs
R fig % 9 qgl & §1y
S ARTEN FT AR FET & A T
gray?
MR SPEAKER: Mr, Minister, he has

made a suggestion. You can consider
it. Now Mr. Ram Gopal Reddy.

SHRI SAUGATA ROY: I seek your
protection, Sir, under the rules.
Ministers are supposed during the
Question Hour, to give information and
not make allegations against Memkbers.
(Interruptions) I put a specific ques-
tion. He has made an allegation
against me, (Interruptions),

MR. SPEAKER: No,

SHRI SAUGATA ROY: 1 seek vour
protectlon, Sir, He hag made an alle-
gation

SHRI V. M. SUDHEERAN rose

MR, SPEAKER: Mr, Saugata Roy. he
bag not made any allegation against
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you. He merely said that you are te-
membering the days of Emergercy.

(Interruptions)

SHRI SAUGATA ROY: lhey are
going to the High Court and getling in-
junctions, and the Minister says this,
(Interruptions) He is thinking that he
is very intelligent. (Imterruptions)

MR. SPEAKER: The Question Iour
is over now. (Interruptions)

SHORT NOTICE QUESTICN

Tetanus Disease in Safdarjang Hos-
pital, Neyw Delhi _.

+
S No. Q 2 SHRI G. M. BANAT-
WALLA:
SHRF MUKHTIAR SINGH
MALIK:

Will the Minister of HEALI'TI AND
FAMILY WELFARE be pleaced lo
state:

(a) whether Tetanus disease has
broken out in Safdarjung Hospital,
New Delhi recently;

(b) if so. the number of persons died
ag a result thereol; and

(c) what prevenlive steps have been
taken by Government in this regard?

e @7 afenT wsam daraa
#reg At (W wngeat gmE o) -
(F) A (@). o | FoREE
RFAT QT TZL AGAT At faw =
Tfrat # qArE, 1978 § FHTEAW
weqard # w9t fRar mar 4, 3ESy
fTaw & FTOU qeg g1 A4 |

(m) 37 Ofmal =1 3w FA
& fao fom swom fadex/aE @
oA e 9% awr ow T
"afua smoo fadeyarst &1 W@
vz #7 faar m@n ar @ifs 99 w=Er
@ FFAU-Uf I e fer oo g o
5% fox & oft g9 T @ 9w FeEw
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qiren ¥ g9 T ¥ gfer @ wE o
f& agr o7 fFa s w1 Fwor ARy
21 fom arel § /Y9 @) & I At
# Afmgt &1 Thr Ot T F¢ faar
™ oar

st Wto Qo FMARAINT : AKTLHT
weTae § 917, 7oAty gd wir gEd
arawa Wragr o1 w1 ¢ fw o w0
Zzdin fefts a@igTa@ra 1 a1 fag
sEar Tzm frga aaat a1 grdve
FEZHT, A7 E, AAT HAT T
F4T § ITF FILAT KT HIT AR 7
#a g¥, A7 H9UE 94z F 0@
ZrpawA a7 gar faut awr ?
: ", el rg' - Jq. \J?“' ]

A ST Juisar Shs joie
o O 4L ool ol e e
AT RS el &5 aley e LS
Ute P T A e N UMy jeedd
K ydeye o & 8yl Wl <y
Sotd g syl -l (S L-)*'G:J
S Wl e W eld S S
S ot S S e
sl g8 Ree el gl - el

[- Lot Wy (8 yakeist

o AT IR L@ HIEA,
17 A EE T T AT A g IAH &Y
FrzT § g1 7 (77 iy i g1 fzaq
FATE AT A =T AT EET G WEGATH
# ATITEIT A ATH AT AT AW A7 q7
T g, dTAR F A F 1T Vg TY AT 47
FAi-uF fagrai 1-7-78 F1 adf g
4t #T7-7-78 F1 7Y g4, 77 FeAT
4-7-78 F1 9l g§ AT 11-7-78
1Rt 3E AT 12-7-78 F1 Wl 30
A7 16-7-78 F1 AT gE AT AETR
AFAN 18-7-78 F1 WAl gU WY
22-7-78 FITTRTAWAFE |
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R % W WA g4 F AT
Ty TAT %7 9T & Y IHST G FATE
TR YaT & W 7% T F TR &Y
IaA FHFTE | & qrAT ALEG H)
OF AR & grO  garar =rgal §
feogiardzar st ar@ @ amz? ¥
R § 9aT @I F arz A AT
grar g AT N Mifgy @ arar & 7@l o3
EZTA F KT THA F T FTAF AT
g AT gA ata ug g FF Zeaw an
&1¢ fafraa gomer 8 & 1 YT 3z
T FEAT F FpROT § AT a9
FET TR FAE Heae @ an
T qFzT ft 3% foq feaar
gyt & zrgor ¥ fog aatar srgar
g f& me@@ 39 qourT A 250
WA 37T AT ITH § 0 F) A ST

agr gar

oft At uR. FAMEAEN : ETAN
¥4 gar-gan dTa gE . mAY
Hg T 7 o AE) Famut fF dEr-ghama &
FR & fagay faaget aw g faar
YT, ATUT 4 AT #TIFAFICHE & 17
ar gz 71T F1A F T F¥ 37 @
ZFHF0A ¥ 97 g frut wur ?

TAF AT 4g Wr &g fRyT aar g
s ug fza7 ferror ag & M, 4g wrara
@03t & A=} faut qar, afws Ifs
qg WIAAT agd &Y H § gafaw it
gATT a9 AIEF 4@ adTaN % 4-4
A1 g7 o fae) favem &Y 918 graarad)
gt uwr 7 f& wg Ezaw fadr
faer Y ATaTETEY & AV AEVATH H AE
g

DUy @l -l - ]

S eyl S eakled
2Oyt grthe = 4R b (yie (RS
ol R &S G ey & 4
2167 T&o THo-2

lf sy o5 Yo o U £ S
&5 sl € Ly o U -8
oW dgp wye g Roar
oy IS gk I ol ge

- LS LS

ad 190 &S gt & Nle S ol
- eyl e SRS g S 2
laf Lo co yoil £ yly P &
ey delae & &Cga K4) - &
eyan WS Ll ‘JH:HJ‘_,‘
QRN % S P
S S dyp e
RS g & e b e yeilyi]
gt 55 o glyn) S puad S
[=1 s e

o} TR W U © AT @Y
TH AT A AR GE, WY AR Iw
qTT €M 4T STHT TAFT FiT FT HIT
grar & Tl #Y AN &
FTr A A gE €

# AT qEEY F1 AT & g
garar Argar g f& 9 amedwe fadet
¥ IO FYAE HIT IHY HTT 77T 4T
7Y giai 7@ ) & avw waavg fr ag
Zzag & fenareg e &, afaw ot dzam
FTET X AXTATAT R, SHH FAT9 & Ty
suta f&d s 1 wew? wiwE gaw
g Zz7w ¥ fam¥ & 70w w1 § W%
#EF I OF & | ARITT gE-
A # 1976 ¥ =79 fedlsr & 689
#9490 W3 AT I9A ¥ 305 WX W,
1977 ¥ T & 709 sufa s wix
311 AT | I A 1978 A
115 71F A 79 wX ¥ | gEfeq
#zaq ¥ Tl A ghERT FIT A &,
T ¥ AT 50 g WY a9 o1 A1
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WATY KT § | FAY gegrErEl &
qi%d W 4% a9 § | AEAET qq-
TFW I § 1976 ¥ qTA® 0§
481 #99 g 9% 301 79 g€ |
1977 & 591 AT WYT 339 A g€ |

MR. SPEAKER: Should we go into
all the details in the country?

sY WM AR AN OF 0T
& AT AT AT g, WY FHIL qTieAT-
#c & wxew uwrde ¥ foaregf €
g A ¢ fF 3w g3 #7 8 gma
geeq &zag ar fowrz 7 ), zafed
BETATH ¥ ¥l & ¥ gart Heew WY §,
IR G2 1-2eo & gdtave o & foew
ST Og WA WY ay e J1d |

o Afermiz fag =fes @ e
wTE, g 91 719 gf T At § e
argT ¥ TET ATt qAE@T & 1 B
sfamsea A qm § vgw o1 71w frar
3ud Ig 99T f5 a7 ¥w afew gu
T ZARY AT waT-wew fead i gf,
ow g fer wY T gf 7 dv, & gAw
&Y AT AEY ATEaAT, AfEHT WITHY AYOHA
HE AEIET FT g GrHfaq &A1 Argar
gfmaga zarf dzqm %t @t &,
UE FET FIAGI BT & | T A 9¢
oY zar I &t 7€ IHE; araq
wr o 71 faT foem &Y grawam)
g o 7@ 7 fow fet & iawe
qMF TG, A 3T G 41 W@, T w
w®itaTaEl ! ooy S & fE dzaw agw
¥ T grar A1 SN I wraw ¥
¥z fear f& aw, gz a1 9% &), W€
F9 AT A I9 AT, TEF A ALY | qEE
ag wvAT formarst & qaw o A @)
waa | ag $E gEr ) a1a T ger
TF §Y @ WA 9T F &3 mwi ) gew-
aw § W & a9 fom 1 "w

AUGUST 3, 1878

* Oral Answers 36

TaoTw § 4T Ag),  ar g 9T € A
fewfeer aff @ ? & ag smenewr a

qOAT ATEAT |

o Wt g oy o S T
qITT EIHL WA § IAH! To Tlo THe
Fro Zro Mt Dugrei qfafor 2w
wat far mar @ 1 SR aF gy W
Fgifagw ¥ o F< Far g ag aad 99
w1 qaré 1€ &1 o1 fa e g o)

To woi fag : g9 g@T FoE F
gena, feedly ® o1 wogaEa § 9w #
gAlT & %\ TARIE 3T T[[A KT @
¢ AF oo g fr S af qgw gud
fadawi #( o wiafa axs 91 ag TT
& faq fr gmidr awat # gAR wik-
AT # gAwT B F FARANA F41 W0 8,
waf® qmf T4 gLl ¥ 354 aga a7
g & 1 & wdl wgRg & gg WA
sigen § & fawiqwi v o1 wfafa adr
g1, IgF (T u TR @ FaaE
Fr g | Tiw Al T @ g fe foed &
HETATS | § %, 5 Thawd 1€ q5qr =1
o Cgm & 1 Wi sfvrar gidEge GE
for degia & o, oo fF s@adi &
fawdar & 2merges a1 VT 3N ARG
T @ € | 3T WAl AERT 91 aFE
Farqd fa saa Cw-a ™ & faq fanani
AT ¢AIY Y, IR T< IF\ 4T F1d-
LA TR

Y I WY T3 ¢ H{iTAAG
gaxg 7 faw Fd@ 1 3@ 7o 2,
W 997 9 AL A Agl g |

o wu fag : ag FoE amr
Fiforg |

it sl WA o # 32 O
CdrEr wx ¥ g | Afew eweTT
seeae ¥ 91 feafa @, 7€ & madAin
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Tl & WA WAN WEAWH FARAT
g1 ag 9 wEe-wiSfen o wfaw
&, foremr w1€ fowmar 7€ @ 1 2gf 13
A fedi =1 g q & T
w1 O o g O agi wd § 1 agi
gadar & 43 faw 30 § wafw so &
100 FATET & VO T qgi A & |
g feely & ww TVHEAT FT UwAr
wET A4 § | A AgF X TF AfCS
Feq 377 fafwens qamr ¢ | st
w R Gy-ifewe w2rd #1 foad) $47 2,
I8 g F@ F A7 §F swgeqr w0
7:q gr faswim 3@ & fag, foad a7
g, &g [ E7aT fegr war @, ads
aeR FAH TAT Tk IGHT SE
faar w1 |

TWo TAA WwW : AT [AZRY T
ot waiq ficar &, whe oy w22¥iz @ g
T E 1A Fgr 2 e wlw
afy=g ], FITTEAEHATCAAT—

They were infected with ‘Tetanus
when they were admitted to the hos-
pital,

AfpF iz HFgra4T &

“Four patients admitted to the
Safdarjang hospital in July, 1978,
with compound fractures and heavily
soiled wounds, died as a result of
Tetanus.”

They were

Tad w41 74 & fF
admitted as patients of Tetanus. Ia+T
#aaq ag ¢ fr gfeea & afga g
Ix F g A4 IT F1 qlwww e
ga watww fagec af@ & agi 3w
7 Zaq 5242 frar, wiogw fag o
fagze ghe ai& aieg Ft &% F@ |
a3 Far giar @ | ;T IF A A w5
gA Al FAg7 wr 7€ § Wl ag
wm FrafmmF i v ¥ vy

g & e fafex ¥ a1 gprfevew o
AR § IARrESAw g ?

&t AR R AN AT
qTen @4 IR §, qEiAq I¥ AW
g fs Z2a8 F7 797 WG W, TIE
TR F g gFe gar g 1 TH g ¥
TF gHt I A Fgv ¢ fw oA grotww
aZiga & 97 250 H H oF w W 3w
gl gac & 1 zafag fa |Yne &,
et g2 F ar mrqtua fggz ¥ fezas
Fr ¢ fowrga 7Ef fadt | w47 Ak
w9« g we fadww & Fadh |
aq o agr 3w qdt 4 | @ HE
qrar wE | A0 F AT ST H F18 [ehaz
agY ar 1 ag grar mr f& #§ 1 i
fedfaea wgY 41

WRITTEN ANSWERS TO QUESTIONS

Scheme to Compensate Engineering
Industries or Recent Price Hike in
Steel

*268. SHRI ROBIN SEN: Wil] the
Minister of STEEL AND MINES be
pleased to state:

‘(a) whether Government have evolv-
ed a sctheme to compensate the export
oriented engineering industries for the
recent hike in steel prices; and

(b) it so, the details therec?!?

THE MINISTER OF STEEI. AND
MINES (SHR] BIJU PATNAIK): (a)
and (b). All export contracts/tenders
(in the event that such tenders subse-
quently result in contracts) for engi-
neering goods and steel bars and rods
re-rolled from  billets/re-rollables,
subsisting on the 4th/5th June, 1878
and against which steel is to be deli-
vered partly or wholly, would be pro-
tecteq from the steel price increase to
the extent that the price increase is
beyond 10 per cent of the pre-increase
price, provided the contracts/ienders
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do not provide for adequate escalation
clause. For eligibllity for protection,
contracts/tenders should have been
registered with appropriate authorities
as already provided for jn the regula-
tlons,

Demand and Supply of Steel from
Gauhatl Stockyarq

*269. SHRI SACHINDRALAL SIN-

GHA: Will the Minister of STEEL
AND MINES be pleaseq to state:

{a) the details of the area served by
Gauhati Stock-yard of Steel and the
demand and the supply of steel :n this
area during the last three years
{year-wise);

(b} whether it is a fact thal demand
for Tripura was rejected a number of
times from this Stock-yard;

(¢ if so, the detailed reasun thereot,
ard

{d) the action taken up-to-date to
meet the demand of Tripura?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):

{(a). The Gauhati Stockyard of SAIL
caters 1o the requiremenis of Assam,
Arunachal Pradesh, Manipur, Megha-
laya, Mizoram, Nagaland and Tripura.
A precise assessment of the dernand
from the North Pastern Region for the
last three years is not available. The
supply of iron and steel from all the
integrated steel plantg to the Region
during the last three years is as
follows:—

1975-76 120,438 tonnes
1976-77 31,379 tonnes
1977-78 79,509 tonnes

(b) and (c). Government and prio-
rity demands of the Statez catered to
by the Gauhati Stockyard are met
first. It is likely that demands of
some consumerg from these States, in-
cluding those from Tripura, might not
have been met at times due to tem-
porary non-svailability of materials.
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(d) Efforts are being made to rush
materials to Gauhatl 3Stockyard not
only through rail but alsp by rotd.

Y1 TFAT WIAAT

*270. Yo FEHT ATTIAW qToRT :
a1 HETR WET 4 Taty w7 @qT F4
s

(%) 7t wem S2W F AAwT A
73 ITFTT FT AAT 3@ TN A W
g v ag srEw F wd F® farg qafa
e

(7)) #ar FwafaEt & 253 gaar
AT 70 & Al FrEeqm Ives A g
forwd wformeasy 9 ot waE
93 g WK

(m) afe g, a1 wIFiT 7 T]W
gt ¥ foa 3ar FrEard 1 @ 7

6 AfAe ¥ IRT g4 (N

AvglT saw guax aw) ¢ (F) AT & |

(&) & sreaT & fag oo
T F wEA @, WA F IEY
1711 %K FAZ F7 & |

(m) =g gwr@ ayE fooma &Y
¢ AT g weawWIW T @I F
afas1T A @ | 97 7z W fasz
wigsa ¥ srxartfawm M qarfafa
FT AT AT, A% THF @ ARIT FT FH
wi& fFar s o
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wrel Sufee qafet

*271. it WM g et
wa1 fade oY a8 T w A w46
fir -

(%) s gwe st qar g f+
feeet aoT w73 R F TS W
et qifem s oA @ § A
Vgt & AFfat fzam
& g3 999 3T AW IH-IF g7-
wfnat aqw st § WK 3% w=
ofirar % 3w AR 2t Eogi & yraa
Agpgardgac = Bl # g@w
TAF) AARE T IR qw 2 E; WK

(@) =fz g, @ awT =
Zafam afaql ¥ faez sar srdamg)
F¢ @Y & YT AT gt qAfagl &
™ Frd w1 AOFA F A &
FOTA FATAT ATIAT 7

fader dat (ot wew fagrd amrdad):
(F) oY, & | AT F &7 M@ AT
FeTa & fr feeelt o sy &
a2 a3 wEd ¥ 9 AFA W/ amn
vfaal F187 FTEIE T 94T I
¥ AR AR wH A § AR SR
fazwt & A feaa § AR
§ fe g A vy ) fada
¥ qgF FT G7 IWAE! wawe gt
AT § TR FFR F IE qF F
FETA @ 9§ 9T SeqrEiad
FAT qEAT E |

(&) mafaga od=zigroadart &
ATAAT FT &7 FAT TAFTT F1 GIT
&1 AT & a1 {geag usg & grigsrfay
F1 THTT FART WIT LYIA AIFGT
faEar s & wfs F aqfaa srag 2
g% | wrwlta €3 wfgan aur SoEw

wfafraw, 1922 & g7 Fxrard @=X
# fawTs ST A s & oo
qraEE grAgTy X ¥ Az §

WX e FifaFfE) &7 &= s

afafras & g7 sragmT Sr o srefer
fear mar &
Population Growth -

#272, SHRI MUKHTIAR SINGH
MALIK:
SHRI G. M. BANATWALLA:

Wil] the Minister of HEALTH AND
FAMILY WELFARE e pleased to
state:

(a) whether Government have seen
the press report in the Times of India
dated the 8th July, 1978 under the
caption ‘India Rising by 130 lakhs a
year'”;

(b) whether it has also been stated
that India's population is estimated to
be 672 million in 1981 showing an in-
crease of 124 million over the decade;
and

(¢) whether Government propose 10
chalk out any new policy to check the
population growth of the country?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAY): (a) Yes, Sir,

(b) Yes, Sir

(c) The press report refers in fact to
a population projection made by an
Expert Committee set-up by the Plan-
ning Commission. The projecied -
crease in the population from 197. to
1981 is of the order of 22.6 per cent as
aginst the observed increase of 24.8
per cent from 1961—71, The treund is
thus declining. The birth rate has
come down from 41.1 per 1000 of po-
pulation during the period 1861—T71 1o
3.4 ip 1976 and should have further
declined to about 33 since then. The
draft flve year plan 1978—83 has edopt~
ed as its demographic goal reduction of
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the birth rate to about 3¢ by 1982-83
and an operational programme design-
ed to achieve that goal has been work-
ed out. Intensive eflorts are being
made to check tbhe population growth
through a comprehensive educational
and motivational programme. The
governmental machinery available for
the lmplementation of the programme
in the States is being gemred up and
efforts are being made to involve
voluntary organisations, labour orga-
nisations, employees organisalions, co-
operatives ete. in a co-ordinated pro-
gramme,

Prime Minister has also written to
Chiet Ministers and they have assured
to gear up the F.W. Programme, Thera
i3 no need for new policy, the present
policieg and programmes being ade-
quate for the purpose.

Revamping the Working of Employ-
o ment Exchanges

*273. SHR] K. MAYATHEVAR:
SHRI P. S, RAMALINGAM:

Will the Minister ot PARLIAMENT-
ARY AFFAIRS AND LABOUR be
pleased to state:

(a) the present position of action
taken to revamp the working of Em-
ployment Exchanges; and

(b) the earliest date by which con-
ceried measuregs are proposad to be
formulated and implemented?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) and (b). A
Committee under the Chairmanship of
Shri P. C. Mathew, former Labour
Secretary is examining the working of
the Employment Ewxchanges with a
view to recommend measures for im-
provement of the facilitles and for
more effective use of the Exchanges.
The recommendations of the Com-
mittee are expected shortly and the
action for revamping the working of
the Employment Exchanges will be
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taken in the light of the recommenda-
tions of the Committee,

Bauxite Deposits in Orism

*#274. SHR] GANANATH TRA-
DHAN: Will the Minister of STEEL
AND MINES be pleased to state:

(ay the total quantity of bauxite
deposits in the Western belt of Orissa;

(b) how these deposits are proposed
to be utilised for industrial growth;

(¢) whether there is any proposal to
set up an aluminium plant in Orissa;
and

(d) if so, the details thereof?

THE MINISTER OF STEEL AND
MINES (SHRI BLJU PATNAIK): (a)
Ot the order of 1,000 million tonnes
(all categories),

{b) and (c¢). A feasibility study for
setting up an export-oriented aluinina/
aluminjium plant based on Orissa
bauxite deposits has been commis-
sioned.

{d) Details regarding location of the
plant, schedule of implementation., etc,
would be known only after the feasi-
bility study is completed towards the
middle of 1979.

Joint working group for steel industry

*275. SHRI G. Y. KRISHNAN:
Will the Minister of STEEL AND
MINES be pleaesd to refer to reply
given to Starred Question No. 47 on
23rd February, 1978 and state the ac-
tion Government have taken or pro-
pose to take on the report of the Joint
Working Group for steel industry?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
A number of meetings have been held
with the group of leaders of the Cen-
tral Trade Union Organisations to en-
able Government to take appropriate
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decisiong on the various recommenda-
tions contained in the Reperts and
their implementation. However, in
the last meeting held on 5th May,
1978, the Union leaders decided to
discuss among themselves the various
issues involved in deciding on elec=
tions in steel plants for determining
the bargaining agent. No decisions
have been reached by them so far.

> Target of Sterillsation

*276. DR. BAPU KALDATE: Will
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state:

(a) whether any voluntary efforts
were made by the organisations, com-
munity develdpment centres, in fixing
the targets for sterilisation in the
different States;

(b) the details thereof; and

these targets were
e o

(¢) whether
completed?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) No
information is available with the Cen-
tral Government regarding voluntary
efforts made by the organisations and
community development centres in
fixing targets for sterilisation. How-
ever, such wvoluntary organisations as
receive  assistance under the family
Welfare Programme for maintenance
of sterilisation beds, are required to
achieve a minimum level of perform-
ance to qualify for full grant for
maintenance of beds,

(b) and (c). Under the Family
Welfare Programme, sterilisation beds
have been sanctioned at institutions
run by the State Governments and
also voluntary  organisations, These
institutions are entitled to receive
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maintenance grant on the basis of
sanctioned beds every year provided
the institution performs a minimmmm
of 35 tubectomy operations per sanc~
tioned bed per annum. Those institu=
tions which are covered under the
All India Hespital Post-Partum Sche-
me are alsp entitled to receive the
maintenance grant for every sanction-
ed sterilisation bed on the same terms
and conditions. Wherever, capital as-
sistance for construction of wardy
purchase of equipment has been
provided, the maintenance grant for
sterilisation beds is not released if
the performance is below an average
of 35 tubectomy operations per sanc-
tioned bed. However, where cons-
truction grant has not been given, a
proportionate release of maintenance
grant is made on the basis of report-
ed performance, In the country as a
whole there are 848 sterilisation beds
functioning under voluntary organi-
sations and according to reports re-
ceived so far the minimum prescribed
performance level of 35 tubectomies
per bed has been achieved during
1977-78 in respect of 373 sterilisation
beds. Similarly of the 17 voluntary
organisations/institutions covered un-
der the All India Hospital Post-Par-
tum  Programme, during 1977-78,
seven institutiong have been able to
achieve the minimum performance
level of 35 tubectomies per bed.

Treatment of medical and sales repre-
sentatives as workmen

*277. DR. VASANT KUMAR PAN-
DIT: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) whether Government have re-
ceived severa] representations from
Maharashtra Sales and Medical Re-
presentatives Association  enlisting
their grievances and if so, what are
their demands;

(b) whether the Assoclation re-
quested the Central Govenment to
treat the Sales and Medlcal Repre-
sentativeg Staff as Workmen under
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the Industrial Disputes Act. 1847 and
Iodustrial Relations Act; and

. (¢) it s0, what action Government
contemplate to remove the hardships
of Sales and Medical Representatives
at the hands of drug manufacturing

companies? \ o g

. THE MINISTER OF PARLIAMEN-

TARY AFFAIRS AND LABOUR.

{SHRI RAVINDRA VARMA): (a)
and (b). Representations have been
received from a number of units of
the Association. Their main demands
are;

(i) to waive the salary limit of
Rs. 750 in the Sales Promotion Emp-
loyees (Conditions of Service) Act,
1976 by an Ordinance; and

(ii) to include categorically the
medica)l and sales representatives as
‘“wrorkman” in the Industrial Dis-
putes Act, 1947 as well g5 in the
Industrial Relations Bill.

{c) The whole guestion is under
examination in the overall context of
the Industrial Relations Bill, indivi-
dual cases of hardship reported to
Government have been referred to
the State Government concerned for
necessary action.

Postal orders fraud case

#278. DR. BALDEV PRAKASH:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether & fraud case of more
than a lac of rupees involving British
and Indian Postal Orders was detect-
ed in G.P.O.,, Amritsar in 1973;

(b) whether an enquiry was made
into the case and responsibility fixed
on the officials; and

(c) if so, the names of the officials
held responsible and action taken
sgalnst them?
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THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) A fraud in-
volving a sum of Ra. 9059.40 was de-
tected.

(b) and (c). Yes, Sir. Shri G. D,
Sethi, Clerk, Amritsar H.O., was held
responsible for the fraud and stands
dismissed from service as a result of
departmental action. A complaint
against him is also registered with
the Police, Further action for non-ob-
servance of rules by Assistant Post-
master is pending the outcome of Po~
lice investigations.

fodwit grov wream Afews fenfoay ot
W wwtm feay v

*279. € Aww gAR : A
e G qftaT v G113
Farh &1 g1 w4 f

() =71 fa3 & 77w dfse=
Frefaa gra s dfedwr fefay
&) wremar qared feg o & qF wfewwr
Frafga & aga ¥ wrra wfesa
Fradt & dfsew e o SR
#F gfzar &7 &1 797 5147 °r;

(@) 7 ot mem 3w & Afersr
FTIfaa 7 o1 qrea Sfeww fenfag #
A @9 #r & oA afz ogn, @
FA% AR F4T § AT FAT IT AT ®Y
#feqw feaft &t wrmw & wiegat
& arar §;

(7) #m1 wqrFr F ) IRAT
wfegr fenfeai #1 qreamr 787 &t It
¢ o gadrer # RvA 9% &
fo arcta 39 71 A2fA w7 &
%o Hio Tho UHo Yo TEYEAT TH FHAYL
g @ o afz g, @ wader #r
e feadt &) wita ¥ fa w100}
& ATeaT &Y /AT 5 WK
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(7)) =1 wror WY gy fagfeat
¥ wraw & fadwr WY qw o ®o o o
THo WT<o Yo Yo, The AITo o
#Yo ude mify fenfa w wr@ =r
o ¥e WX THo uFo famfeal %
T § ey & A @ W afz
&\ wrE # fadw w) dfeww fenfal wY
AT GAT FA FTHAT AT 7

e qfaTe v wawe
Heoa san ¢ (S orTva SER an) ¢
(%) wredg argfasr ofw & arw
femr 2 fs R &1 wa@ afeww
Frafaa & 47 o7 wrw & fafeer
forerr oy AfTds oy ¥ STF
& foarar wT T wod Al weTan |

(@) fafee agaml 71 qreests
OMYTT 9T ARgAT 23/ %1 OF QYa4r
Faw wra 7R fidq ¥ 99 @ ar ok
safor fEeT asa W gror wra
fafeagr fefaat 7 grmar qara 5@
T W97 Y agf T2

(m) wra o491 HgE¥ WS
qqOF1 # & 713 a1t Fafrear rfaal
FI AFGAT A F [HT A HIE O
aftFar adl & 1| #ga7 UsE wada
TR gra gaars a7 §r Profaf
¥ sy fadot Tl #y, faaw
qrEg TR €t misd ¢, awdaT &
NFIATHT § FTH FA 77 ATAT ET &
g auder Afzes owifgans 9
aifam €0 €0 UKo TR0 Flo Hlo
(fawit fafwemr &iawt & fad gdw
1) 9T FEAT T & o Farfy,
ardrer #1 3o fafear agad @7
AREEY & 9 graT & a1 S8 W
wfmam ofmz wiafqaw, 1956
qra 13(4) F geqia grgar €1 Tt

g
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. (9) we Tomoah @ @ fw
THo WIo Hlo Y, Tho Qo HTo o,
qQ&o WIXo HTo THo wIfz AT fafyat
T ey Y geET frgfaat ¥ ey
Toirg & arat @ qwif, 11 TR,
1978 ¥ 9FX wrty Amfa! ara
T To ¥o ® & TagwIac fefear
wrgay s Fafecar agam am st
T@AT !
s

Withholding payment of P.F. Loan to
workers by Management

*280. SHRI DINEN BHATTA-
CHARYA:; Will the Minister of LAB-
OUR AND PARLIAMENTARY AF-
FAIRS be pleased to state:

(a) whether Government are aware
that in several cases the management
of companies withheld payment of
Provident Fund loan to workers tak-
ing advantage of the present provi-
sions in the Provident Fund Act;

(b) if so, whether Government are
proposing to amend the Provident
Fund Act to ensure that the manage-
ments did not have the decisive
choice in granting provident fund
loans; and

(¢) whether Government will issue
instructions to the Provident Fund
Commissioners to use their discretion
in such matters till suitable amend-
ments are made in the Provident
Fund Act?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR,
RAM KIRPAL SINHA): (a) to (¢}
In the case of unexempted establish-
ments, grant of advances is regulated
by the provisions of the Employees
Provident Funds Scheme, 1952 and is
decided by the Employees Provident
Fund Authorities and pot by the emp-
loyer. In the case of exempted
establishments, loang are granted by
the concerned Boards of Trustees of
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the exempted Fundes in accordance
‘with the Provident Fund Schemes of
the establishments, A complaint has
been received regarding withhold-
ing of provident fund loans to work-
ers of M/s Bombay Metal and
Manufacturing Companies by the
Trustees of the Provident Fund The
matter has been referred to Central
Provident Fund Commissioner for ih-

vestigation.

Complaints regarding Working of Te-
lephones in Delhi, Madras, Calcutta
and Bombay

..*281, SHRI KANWAR LAL GUPTA:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) is it a faect that the telephone
services in the cities of Delhi, Madras
Caleutta and Bombay have been de-
teriorating fast;

(b) what specific stéeps have been
taken by Government to improve the
services in the last three months;

(e) how many complaints in writing
have been received in each city in
the last three months; and

(d) the nature of complaints and
the action taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) No, Sir.

{b) Improvement measures taken
on hand in 3 phased manner gre:

(i) Intensification of maintenance
and inspection, overhau! and reha-
bilitation of exchange system
(both internal and external plants).

(ii) Pressurisation of junction and
primary  underground telephone
cables.

(iii) Use of jelly-filled distribu-
tion cables to prevent seepage of
water in case of minor damage to
cables,

AUGUST 3, 1018

Written Answers sa

(iv) Setting up of suitably staffed
Fault Control Centres with tools,
testing instrumentg ete. to expedite
restoration of faulty wunderground
cables.

(¢) During the last three months
(April to June 1978) the average
written complaints per month regard-
ing service have been 2316, 3200,
2626 and 309 for Bombay, Calcutta,
Delhi and Madras respectively.

{(d) The written complaints pertain
to telephone gervice. They are pro=-
mptly investigated and faults attend-
ed to,

Price pollcy for small scale sector

*282. SHRIMATI AHILYA P
RANGNEKAR: Will the Minister of
STEEL AND MINES be pleased to
state;

(a) whether the Council of Small
Industries Corporations has requested
the Central Government to stay its
new price policy with regard to the
supply of steel to the Small Scale
Industrial Development Corporations
and to discuss actual operational costs
with the Council to arrive at a “fair
and reasonable price for the small
sector”; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
{a) Yes. Sir,

(b) A Committee hag been appoint-
ed to study the operational costs of
a few Small Scale Industries Corpo-
rations and to recommend the conces-
sion in price to be allowed to them
for steel supplies to cover the aclual
cost of gperation in distributing the
same tg SSI units at a price lower
than the stockyard prices, The Com-
mittee has been asked to submit its
report by the end of August 1978 and
the decision on the recommendations
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of this Committee will have retros-

pective effect from 5-8-T8.

afus mm R ¥ aeifen qfeors o
™

2569. W gyCM : ¥ E@™eA
oYt afce weaw 5l gg FaH ®Y

T 1 f6 -
(%) = seatgm gARAA-
Fatai & ag fax fear & fs Tga wa=

¥ & gfeasws #1 o1 &7 g7 € W®
wIT G135 2R & S &7 Gwar 8

(@) ®ar weaft arx gg warfra
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() afzgt &t =izaqi £t ava
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areer Wit afca e Aaew
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Fr femr d At gow W smAT ¥ AR
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agt TT YN wHar & anfr qu
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(r) d@fans & sq=dz 47 #
frifea wom & Afa & f3wms Temi=ri oy
A W @d ge W W oua fera &
o Aifa dm Fr d | gaAfa i e
1wty & fraxaa fada arp 3% 9%

re fiegr war & 1 T Afy W o TR
F1 farderér 7o wETes o § wdifs
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(1) Tl ferw (7€ 3) e
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(%) U= 1978 F A
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fe7 o £ gFA ax Ty
WG |

(@) 7ot faaf & @k #
I gEIET TIE & |/
qUY F FY AT =nfgw
TfF 77 1 &7 1 ae
¥ graar faw gF

(7) Fa9 7 wAw T T
feag aYfew frar wmT
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(9) W feaw aw oty
wE=l W a wgeet
afd w71 T s
far gifwa fFmr omr
Tifgw )
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(2) oramaml, g, @
(v 1Y) w@ WX
T garaEl Ay adfae
Al g wa AT T
T ¢ fagr s

(3) Wt g faargw o T
feq omg o

(4) fefesrtm, iy,
T g1 & fo A ATeEE
& fag g

(5) fom «reewl &t wafa
o TF a9 F o g
T & SAET AAHT F
fear smg—w wwg Aifew
fag o wfe |

(6) @ @l & I W
12 WEAT & TR arfam
¥ fag g s—

(%) writfrs @@ & fe,
fearé Wik s ofcisam
CIEE

(=) fazwit e

(®) Tz
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W ¥ e W A ®
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W =gt mfz & faam
ox fraewr & )
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(8) 7t ¥ Wy A

ami gra # mr T,
QR 1 W F s
# ¢RI FIA T ORI
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Afoq T ¥ ¥ F AT
T qu g FY w@ § @y
gC faegm =} darx &
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AT & Yarfrsr< & smar &1 gfcamm
Ty W §Aw F guan iy g @
S T I 9 &6 §ET R R 9T
@ & e

Amendment to Payment of Gratuity
Act

2571. SHRI R. K. MHALGL: Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether Government have re-
ceived representations in the current
year regnfding the amendment to
Fayment of Gratuity Act suggesting
to give benefit of gratuity to employ-
eeg who are known as ‘Administra-
tive Personnel’' but get monthly salary
below Rs. 1000/-; and

(b) it so, what action Government
have taken or propose to take in the
mattery

THE MINISTER OF STATB IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KIRPAL SINHA): (a) Yes, Sir.

(b) The matter is under considera-
tion.
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e, weeTh wamh % wiea fafw
w! ufn wm fear W

2572. wo Tt fag  : wuT
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Y wfem 7 | s wiasg
fafer o waiol sgae wfafrag, 1952
F Yl ¥ RINT AAEEH FHAT
Frat S g 2

Abolition of Telephone Advisary
Compmittees Whose Tertng have
Expired

2573. SHRI F. P. GAEKWAD: Wil
the Minister of COMMUNICATIONS
be pleased to state;

(a) whether Telephone Advisory
Committees whose terms have expired
ere not to be reconstituted;

(b) whethey Government have
taken a policy decision to abolish
these Committees; and

(c) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEQ SAI): (a) and (b). Npo,
Sir.

(¢) Does not arlse,

Area served by HSL Stockyard,
Calcutta

2574. DR, BIJOY MONDAL. Will
the Minister of STEEL AND MINES
be pleased to state:

{a) the details of the arey served
by the H.S.L. Stock-yard, Calcutta;

{b) the total quantum of steel re-
ceived by this stock-yarg during the
last three vears gnd supplied during
the periog witp the hameg of the
firms; and

{(c) the details of the outstanding
amount to be realised up-to-date
unit-wise?
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THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
The Calcutta stockyarq of SAIL nor-
mally supplies steel to consumers in
West Bengal and Sikkim.

(b) and (c). Following quantities
of steel were received and delivered
by the stockyard during the last three
years:—

Year Receipts Deliveries
Tonnes Tonnes

1975-76 380,000  3,27,971
1976-77 4:37,000  3.,66,103
197778 3,24,000 3,406,403

It will not be in the commereial in-
terest of SAIL to disclose either the
party-wise break-up of sales or of
outstandings of individual units.

Revision of Prices of Stee] and use
of extra profits

2575. SHRI MOHINDER SINGH
SAYATANWALA: Will the Minister
of STEEL AND MINES be pleased to
state;

(a) whether there are plans to
invest the extra profits earned due to
revision of the prices of steel and its
products for the benefits of the in-
dustry itself; gnd

(b) if 80, in what way?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
and (b). In the case of the public sec-
tor steel plants, the surpluses after
meeting the cost escalations and the
losses likely to be suffered by IISCO,
will be made use of for capital ex-
penditure programme for which they

have been heavily dependent upon
budgetary resources. A celling of
12 per cent hag been imposed on the
dividends to be declared by TISCO
80 that the maximum possible amount
of surplus is put into reserves for
financing their plant modernisation
programmes,

T, g fod § os el
QTR E QYT AT

2576, ot 9d fag wif wdw :
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¥ farg firelt Wt safe & <Fm o1 A@Y
Fat &)

(w) wdrardy & INEE  oFEES
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T A{AWTE & qA, 1978 ¥
HEA  FEAwAT IARE 9T &
oFedwA 3 & faq widgq 93 fag
&1 HHTT gred 1 &Y T wHEEw 2
faf srdd

Aggmenting Postal Services in
Zanskar

2577. SHRIMATI PARVATI DEVI:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Government
to augment postal
‘Zanskar; and

propose
services for

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) and (b). A
proposal for opening an Extra-Depart-
mental Branch Post Office at Padam-
Zanskar js under examination.

AUGUST 3, 1978
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Items for Rural use made from Iron
and Steel -

2578. SHRI SARAT KAR: Wil
the Minister of STEEL AND MINES
be pleased to state:

(a) whether it ig 3 fact that a
Group of Experts of Steel Authority
of India (SAIL) have identifled
some items of rural use which can
be made from iron and steel; and

(b) if so, the details thereof and
the reaction of Government thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
Yes, Sir.

(b) A Study Team of SAIL has
indentified about 50 items made of
iron and steel that can be used in the
rural areas. Initially SAIL proposes
to organise manufacture of some of
these items through loca] entre-
preneurs in four pilot workshops, one
each in the States of Andhra Pradesh,
Gujarat, Orissa and Uttar Pradesh.
Further plans on the subject will be
decided on receipt of the results of
the pilot workshops.

Arrears of P.F. in Maharashira

2579. SHRI VASANT SATHE: Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether a huge amount of ar-
rears of provident fund has accumu-
lated against a number of defaulting
units in Maharashtra State during the
last one year;

(b) if so, the total amount of ar-

rears and the number of defaulting
units;

(c) the names of the top ten de-
faulters and the amount of arrears
against each of them; and

(d) details of action taken/propo-
ged in the matter?
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THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KIRPAL SINHA): The Provi-
dent Fund Authorities have reported
ag under:—

(a) During the finencial year
1977-78, the arrears have increased
by Rs. 73.58 lakhs.

(b) the total amount of arrears is
Rs. 663.91 lakhs in respect of 511
establishments.

(¢c) and (d). A statement show-
ing the names of ten top defaulters
and action taken against them is laid
on the Table of the Sabha.

Statement

Amount of

Provident
Fund
contribu-
tion in
default

S. No. Name of the establishment

Details of the action taken/proposcd
to be taken

(Rs. in lakhs)

1 India United Group of Mills, Bom-
bay. (N.T.C. unit).

. 2 Bradbury Mills Limited

3 Jam Manufacturing Company Li-
mited, Bombay-12.

4 Apolo Mill Limited (N.T.C. unit)

The Mills were under the private manage¢-
ment when the default occurred for the
period A5 to 11/65 amounting to Rs.
7 lakhs, All legal actions were stayed
by the Staie Govt. Action to prosecute
the previous management were initiated
but the summons could not be served as
the party could not be traced on the avail-
able address. However efforts are being
made to find out the new addresses.

From 12/65 to /72 the Mills were  under
the control  of the Authorised controller.
From April. 1974 the management of
the Textile Mills was taken over by the
Government of India and entrusted to
the National Textile Corporation. The
claim for the arrears of provident fund is
filed with the Claims Commissioner,

4768 Recovery proceedings un 'er section 8 of

the Act were initiated upto February,
1978 and legal proceedings under scc-
tion 14 of the Act have been initiated
upte  September, 1977. Firstinforma-
tion Report under section 406/409 ILP.C,
has been registered with the Police Au-
thorities.

32" 52 Recovery proccedings under section 8 and

legal proceeding® under scction 14 have
been initiated upto Felnuary,1978.

32-24 The mills are now taken over by N.T.C.

Mills were closed from 7-9-71 to 1-11-72
Action for recovery of provident fund
dues as arrears of land revenue could not
matcerialised as the Collecior o) pressed
inability in view of the takeover of the
Mills. A complaint has been regmrered
under section 406/409 L.P.C. with Police
Authorities. Two of the Directors wee




67 Written Answers

AUGUST 3, 1878 Written Answers 68

5 Sholapur Mill Limited (inliquida-
dation)

6 W.G. Forge & Allied Industries
Limited, Thana.

7 Nanded Textile Mill, Nanded.
(The Osmanshahi Mill Limited,
run by N.T.C.).

8 New Kiser-I-Hind Spinning Com-
pany Limited, Bombay.

g9 Ogale GlassWorks Limited, Karad
District, Satara.

10 Bharat Textile Mills.
(A Unit of N.T.C.)

arrested but were released on bail.  Ac-
tion to prosecute the responsible persen
was also initiated. The claim for the
provident fund arrcars is filed with the
Claim Commissioner.

3184 Revenue Recovery certificates were

issued to the Collector. Prosccutions
filed against the management were not
pursued by the Swate Government.
F.I.R. was filed fur action under section
406/409 Indian Pcnal Code with the
Police ~ authoritics. The claims has been
filed with the official liquidator,

27-20 Recovery proceedings under section 8

initiated upto February, 98 and legal
proceedings under section 14 initiated
upto November, 1977 and for subscquent
period  legal proceeding being  initia-
ted.

20-B7 Revenue Recovery Certificates were issued

to  the Collector  periodically.  Mills
were  closed from 7-5-71 to 30-4-72.
Prosecution cases filed in the court for
entire period of default ended, in convics
tion of the accused. Fresh - prosccution
cases were filed in the Court against the
accused who were not served with  sum-
mons. The Police have filed cases in the
Court under section 406/409 of Indian
Penal Code for non-payment of Emplo-
yees' share. The establishment has been
taken over by Government and is regular
in the payment of current Provident Fund
dues from May, 1972, claims for  the
arrcars filed with the claims Commis-
sioner.

16- 15 The claim of provident fund dues was filed

with official liquidator. Prosecution
filed under section 14 were withdrawn by
the State Government. Claims for provi-
dent fund dues have been filed with the
Claims Commissioner.

15'00 Recovery proceedings were sitarted and

legal proceedings have been initiated
upto-date. Complaints  under section
406/409 of Indian Penal Code are also
lodged with the Police Authoritics.

1494 Revenue Recovery proceedings were taken,

Prosecutions launched against previous
management were withdrawn by the
State Gowvernment. Claims have  been
filed with the Claims Commissioner.

Note :—In respect of establishments at 8. No. 4, 7,8 and 10 the dues pertain to pre-take-over

period.
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Number of Employees in L.T.I,
Palghat

2580. SHRI VAYALAR RAVI: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) the total number of employees
in ILT.I, Palghat and the number of
S.C/S.T. among them;

(b) whether the number of S.C./
S.T. workers is not enough to the
percentage directed by Government;
and

(c) if so, the reasons for the num-
ber of SC/ST posts not fulfilled?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) Total number
of employees—107. Number of Sche-
duled Castes—8. Number of Scheduled
Tribes—Nil

{b) Yes

{c) Adequate number of S.C./S.T.
candidates having requisite technical
qualifications are not forthcoming.
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Visit of Vice Presideat of jraq -

2582. SHR] D. AMAT: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a)} whether it is a fact that Vice
President of Irag visited India in the
1st week of July, 1878; and

(b) if so, the nature of discussions
held with him and the outcome?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU}: (a) Yes, Sir,

{b) The Vice President of Iraq had
detailed discussions on various mat-
ters of bilateral interest as well as on
issues of regional and international
gignificance with Prime Minister
Morarji Desai. The talks between
the two leaders reflected the tradi-
tional close ties between the two coun-
tries and the earnest desire of both
sides to reaffirm and further consoli-
date their friendship and to expand
the areas of mutually beneficial co-
operation in all fields. The Iragi Vice
President expressed satisfaction over
the growing cooperation between the
two countries and commended in
particular the role of the Indo-Iraq
Joint Commission. He also noted the
cooperation extended by India to Iraq
for the implementation of her deve
lopmental programmes. He suggested
more frequent exchanges of wisits
between the two countries at various
levels. )
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Infisted Telephone Bllls in Bombay,
Calcutta, Madras and Bangalore

2584 SHRI C. K. JAFFER SHA-
RIEF: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether Government have re-
ceived 8 number of complaints re-
garding inflated telephone bills to
subscribers, particularly in the cities
of Bombay, Calcutta, Madras and
Bangalore; gnd

{b) it so, what steps Government
have taken to remedy the situation?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) Yes, Sir.

{b) Following are some of the im-
portant steps taken to remedy the
situation: —

(i) Exhaustive periodical tests of

meters and circuits of subscribers’
telephones;

(ii) Detailed investigation of ex-
cess billing complaints;

(iii) Observation of subscribers
meter and equipment in case of
abnormality;

(iv) Allowing suitable rebate in
E€nuine cases,
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{v) Creation of P. R. Os. in
Junior Administration grade at
Calcutta and Bombay.

STD Facllitles from Barellly to lm-
portant Towns of U.P. and other
States

2585. SHR!I SURENDRA BIKRAM:
Wil] the Minister of COMMUNICA-
TIONS be pleased to state:

(a) how long Government will take
to extend STD facilities from Bareilly
to important towns of UP. and other
states; and

(b} whether Government have made
any plan to give more telephones and
STD {acilities to Bareilly which is an
industria] town?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHR] NARHARI PRASAD
SUKHDEO SAl): (a) Bareilly is
expected to be provided with STD
facilities to Lucknow, Kanpur, Allaha-
bad and Varanasi during 1979-80.
This facility will be extended to other
important towns of UP. and other
States progressively during the period
1980-83.

{(b) Yes, Sir. A Trunk Automatic
Exchange is under installation at
Bareilly for providing STD facility.
The work is expected to be com-
pleted by 1980. Expansion of local
exchange has been planned to pro-
vide more telephones. Additional
capacily is expected by 1982.

Additional Zone in Agra-2

2586. SHRI SHAMBU NATH CHA-
TURVEDI: Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) whether it is proposed to carve
out an additional Zone out of Agra-2
which hag become tog large for three
timely distribution of dak: and

(b) if so, when is this likely to
come into force?
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THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI FRASAD
SUKHDEO SAI): {(a) Yes Sir.

{b) The building for the new deli-
very office is being arranged and as
soon as the same is available, a new
office will be ppened.

Selection Grades for Instructional Staff
in ITIs., Delhi

2587. SHRI KISHORE LAL: Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

{ay whether selection gradey had
been sanctioned by the Ministry for
the Instructional staff of Delhi ITIs
on 21sy August, 1974 and 10th Octo-
ber, 1974 in the pre-revised scale on
the parity of Delhi School teachers;

(b} if so, whether these have been
implemented;

(¢) if not, what are the reasons for
delay;

{d) whether geleclion pgrades re-
viseq under C.C.8. (R.P.) Rules 1973
have been sanctioned for all the cate-
gories of staff of Delhi ITI's;

(e} if not, what are the categories
for which gselection grades have not
been sanctioned:; and

(f) whether Government have not
announced the percentage of the
selection grades (i) Pre-revised and
(iiy Revised by the Third Pay Com-
mission?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
Yes, Sir.

{b) No, Sir.

(¢} The matter regarding the fixa-
tion of percentage of posis to be
brought under Selection Grade and
the date of implementation was under
consideration of the Government. The
Delhi Administration have since

issued the necessary sanction, The
finalisation of individua] cases |is
pending for serutiny of service re-
cords of individual employees by
Delhi Administration.

{(d) No, Sir.

(e) Supervisor Instructors/Fore-
man Instructors/Senior Technical
Assistants/Surveyors and Librarians.

(f) The percentage of selection
grades has been announced.
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Homoeopathic Medicines

2589, SHRI RAJE VISHVESHVAR
RAO; Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state;

(a) whether the Homoeopathic
Medicine proved by Dr. Hahnemman
wonderfully act if given in their pre-
scribed way even in their highest
potencies, but most of the Homoeo-
paths and most of the drug manufae-
turers propagate for the use of low
potencies ang M.T. (mother-tinciures)
of many medicines from outside, such
as ‘ECHNATIA’ which is almost allo-
Pathic use of the medicine with at the
most temporarily relief otherwise
harmful;

(b) whether it is also a fact that
Government propose to ban the use
of such medicines purely poisioning
patients; and

(c) whether Government propose to
stop the import, sale and storage of
these objectionable medicines but all
the M.T. (mother tinctures) from the
Homoeopathic Practitioners who use
them in poisonous dozes?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMEBI PRASAD YADAV): (a)
Yes, it is a fact that the Homoeopathic
Medicines proven according to the
principle of Homoeopathy as laid
down by Dr. Hahnemman, act effec-
tively if given in their prescribed
way even in their highest potencies.
However, it is not correct to say that
the use of mother tinctures and low
potendies such as “ECHINACEA' is
similar to the allopathic use of medi-
cines. Dr. Hahnemman himself had
recommended, in certain cases, the
use of mother tinctures as may be
seen from his potes on ‘Cannabis
sativa’, ‘Camphor’, ‘Ipecac’, ‘Meny-
anthes', ‘Sarsaparilla’ and ‘Taraxa-
cum’ ete, in ‘Materia Medica Pura'
The medical kit of Dr. Hehnemman
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did contain the medicines of 6th
potency also. Moreover, the mother
tinctureg are diluted tp the extent of
1/10 of the original raw drug mate-
rial for the sake of evolving the
subtle power of the drug and thereby
its use is different from that of allo-
pathy. So far as ‘ECHINACEA' is
concerned, thig medicine has been in-
troduced in the Homoeopathy Materia
Mediog by the Eclectic Schooj like so
many other medicines added by the
different stalwarts of Homoeopathy
after proving them according to the
methods prescribed by Dr. Hahnem-
man. These scientists who have en-
larged the Homoeopathic Materia
Medica by addition of many medi-
cines, have also indicated in the note
of each medicine, the potency and the
quantity to be prescribed.

{(b) and (¢). Government do not
consider it necessary to take steps to
ban the use of mother tinctures and
medicines in low potencies as well as
to stop the import sale and storage
of such medicines since these medi-
cines are not being prescribed in
poisonoug doses but are used homoe-
opathically according to the instruc-
tions given along with each medicine
in the authentic books of Homoe-
opathic Materia Medica.

Campa Cola

2590. SHRI S. §. SOMANL Wil
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) whether CAMPA COLA (soft
drink) contains Caffine which is in-
jurious to health;

(b) whether it is also a fact that
some courts of Law jn foreign coun-
tries Norway and Sweden have de-
clared it to be harmful for human
consumptions; and

(¢) if 50, what steps Government
propose to take to minimise Caffine
in human daily consumption being a
health hazard in the interest of the
nation?
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THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a)
Campa Cola contains caffeine to the
extent of 100 parts per million as
reported by the Public Analyst, Delhi.
The amount of caffeine permitted in
Sweetened waters under the pro-
visions of the Prevention of Food
Adulteration Rules iz 200 parts per
million, which has not been found
injurious to human health.

{b) Government are not aware
whether some law courts in Norway
and Sweden have declared caffeine
harmful for humap consuffiption. In-
formation on this point is being
collected,

(¢) Further action will be contem-
plated on receipt of information from
foreign countries, specially Norway
and Sweden.

Chinese Offer 0f Nuclea; Re-Processing
Plant to Pakistan

2591. SHRI G, M. BANATWALLA:

SHRI YADVENDRA DUTT:
DR, RAMJI SINGH;

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government have seen
the press reports in the ‘Times of
India’ dated 22nd July, 1978 wherein
it has been stated that Chinese Vice-
Premier during his recent Pakistan
visit had offered Pakistan to help in
building nuclear re-processing plant;
and

(b) if so, Government of India’s re-
action thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) Yes, Sir.

(b) While there have been reports
of some degree of cooperation bet-

ween Pakistan and China jn the ex-
change of information on nuclear
energy, Government have not received
authentic information on the subject
so far.

Late Delivery of Mall in Jodhpur

2592, SHRI R. D. GATTANI: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether the postal mail in
Jodhpur City is delivered one or two
days late;

(b) can this delay be not avoided
if sorting of mail for Jodhpur City Is
done in the train itself; and

(c) what steps Government pro-
pose to take for ensuring quick deli-
very of mail in Jodhpur City?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO sAl): (a) The existing
arrangements are satisfactory and
there is no such delay.

(b) and (¢) Dg not arise.
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steel Stockyards in the Country

2594. SHRI SUDHIR GHOSAL:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) the details of the location of
Stockyard of steel in the country,
State wise;

(b) the details of the areas supplied
by these stockyards, yard-wise with

the quantum of demand and supply
during the last three years, year-
wise; .

(c) the details of the imported steel
distributed through these  yards,
yard-wise; and

(d) the names of the firms who were
supplied steel by the Hindustap Steel
Limited, Calcutta Stockyard, during
the last three years with the quantum
of steel sanctioned to each of them
and the amount recovered up-to-date
from each of the firm for the suppiies
made?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
(a) an? (b) In view of the part (d)
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of the Question, it is presumed that
the information required is in respect
of erstwhile HSL stockyards. A state-
ment giving information except for
the quantum of demand is laid on the
Table of the House. [Placed in
Library. See No. LT-2558/78]. Since
tha sales fi'om -tockyards take place
on ‘“cash and oarry basis”, the de-
mands are not registered. Hence, the
details of firm-wise demands gre not
available.

(¢) Ditails of imported steel diis-
tributed. through these yards, yard-
wise is not readily available. How-
even, the details of distribution year-
wise for the last three years are as
follows: —

Year Quantity

(in tonnes)
1975-76 1.65.000
1976-77 . I52.900
1977-78 12.200

(d) It will not be in the commer-
cia] interest of Steel Authority of
India Limited to disclose either the
party-wise break-up of sales or of out-
standings of individual units.

P.F. Gutstanding againsi Monopoly
Houses

2595. SHRI K. A. RAJAN: Will the
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased 1o
stale:

(a) the names of the top 20 mono-
poly houses who are defaulters in de-
positing workers provident fund and
the amount defaulted by each of
them; and

(by what is the total amount de-
faulted and  percentage of the de-
faults by the gabove 20 monopoly.
houses to the total?
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THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KRIPAL SINHA): The Provi-
dent Fund authorities have reported
as under:—

(a) to (b). Only onre establish-
ment belonging to one of the twenty
monopoly houses namely M/s. India
Hard Metals Limited, Calcuita, an ex-
empled establishment (Shri Ram
Group) is in default of Rs. 252 lakhs.
This comes tg 0.08 per cent of the
total amount of Rs. 3130 lakhs in de-
fault.

Delay in giving connection in Hauz
Khas Exchange under O.Y.T. Scheme

2596, SHRI NATVER LAL B. PAR-
MAR: Will the Minister of COMMU-
NICATIONS be pleased to state:

{w) whether Government have set
any time limit to instal telephones
after the subscribers have paid the in-
stadlation charges;

(b) if so, the particulars thereof;

(c) whether that huge arrears have
accumulated in the Hauz Khas Ex-
change, Delhi; and :f so, the number
of such cases where  conneclions
under the OY.T. Scheme have not
been provided althaugh installation
charges were paid more than a month
ag0 i.e. upto 25th June, 1978 and with
their registration numbers under the
0.Y.T. Scheme; and

(d) if so, the reasons therefor, and
by what time these connections will
be provided?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI: (a) Yes Sir.

(b) Two weeks have been prescrib-
ed for giving the telephone after the
receipt of payment.

{c) There are 170 cases under OYT
Scheme which have been released

upto 25 June, 1978 where the connec-
tions could not be provided as yet.
The registration numbers are being
collected.

(d) Telephones could not be ins-
talled due to the fact that certamn
areas falling in the jurisdiction of
Hauz Khas Exchange are technically
non-feasible due to want of cable
pairs. Necessary steps are being tak-
en 1o make these areas feasible by
laying additional cables. The bulk
of the pending cases is expected to
be cleared in about a month's time.

Mutual Understanding among Afgha-
nistan, Pakistan, Jran and India

2597, SHRI CHITTA BASU: Wil
the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether Government proposes
t. take fresh initiative to bring about
mutual understanding among Afgha-
nistan, Pakistan, Iran and India; and

ib) if so, steps takep in this direc-
tion?

THE MINISTER OF STATE iN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SAMARENDRA KUN-
DU): (a) and {b). Government
have been striving to create a  cli-
mate of trust and confidence among
countries of the region in keeping
with it9 policy of promoting regional
cooperation in  an atmosphere of
peace and stability. Every opportu-
nity is taken during bilateral zon-
tacts tp promote this objective. This
is a continuing process.

Independence of African Countries

2598. SHR] C. K, CHANDRAFPFAN:
Will the Minister of EXTERNAL AF-
FAIMS be pleased tgp state:

{a) how far it is true that the
Government of India agrees with the
British Government’s attitude to-
wards the national independence
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movement in the African countries;
and

(b) has Government of India chang-
ed its policy towards Africa; and if
50, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SAMARENDRA KUN-
DU): (a) ang (b). The Government
of Inaia fully supports the movement
for national independence in thoae
African territories which are atill
under colomial rule. Irrespective uf
the British attitude, the Government
of India continues tg adhere to its in-
pendent policy of extending full po-
litica], moral and material support 10
the struggle for liberation from colo-
nial rule,

Withdrawal of G. Rs. issued to
encourage Family Planning

2509. SHR] BALASAHEB VIKHE
PATIL: Will the Minister of HEALTH
AND FAMILY WELFAHKE be pleased
to state:
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(a) is it a fact that Government
have withdrawn G. Ra./Circulars issu-
od to the various Government Depart-
ments/Institutions to encourage fami-
ly planning;

(b) if so, what has been the effect
of withdrawal of such G, Rs./Circu-
lars; and

(c) what has been the performance
of the Family Planning Programme
during the year 1977-78 as compared
to the year 1975-76 and 1976-77?

TIHIE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMB] PRASAD YADAV): (a) No,
Sir,

(b) Does not arise.

(c) A statement indicating the per-
formance of the Family Planning pro-
gramme during the year 1977-78 as
compared to the years 1975-76 and
1976-77, is attached.

Statement

Per formance of Family Welfare Programme from 1975-76 to 1977-98

F.P. Method 1975-76 1976-77t 1977-78¢

(1) Ste\‘n:ilisaliunsll 2,668,754  B,259,023 9206,497*
(a) Tawcwnm_fa 1,438,437 6,197,727 190,247
(b) Tubectomies . 1,230,417 .ubl.mb 736,250
(2) ITUD Insertions . . bub, byt 580,35 316,640

(3) EQ C.C. Users

@ Includes oral pill users also.
IF:gures are prownonal
Voluntary since April, 1977.

MCH Beneficiaries
(1) Immunisations
(a) TT for Lxpectant mothers
(b) DPT for pre school children
(¢) DT for School Children

(2) Prophylaxis against
among (a) Mothers
(b) Children

(3) Prophylaxis against blindness due to Vit. A defi-

ciency

nutritional anaemia

3,527,499@ 3,68y, uj@a 3.249,577@

+ 1,435,232 2,134,647 3,029,537
- 2,399,471 3,980,739 0,630,721
. 1,205,775 2,708:741  5.610°879
3,695,246 6,608, 48+ 2,241+ 6oo
3,790° 6157 3,263- 7817 4,848 268
3,533,471 J 3,014,253 5,979,992
7,324-086  6,278-034 10,828 260
4445315  6,809:343 11,719°183
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Doctors in ESI Dispensaries found
absent

2600, SHRI HARGOVIND VERMA:
Will the Minister of PARLIA-
MENTARY AFFAIRS AND LAB-
QOUR be pleased to state:

(a) whether doctors and other staff
on duty in ESI dispensarie: in Delhi
were found absent in June, 1978; and

(b) if so, the action being taken by
Governirent against them?

THE MINISTER OF STATE 1IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS. (DR.
RAM KIRPAL SINHA): (a) Yes, Sir.
There was an occasion when some of
them were found absent.

{b) The Employees’ State Insurance
Corporation have reported that the
staf who were absent from duty
withoul intimation or permission
have been suitably warned.
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T GIA A, A WT IS Y &

T I amr W% grefea fow ==

@ & I% T T AW @ne
g

§O a7 foaw &= = §)
77 FIEAR T AT a2 # fawr @ W gw
¥ T FER, w9 qEt ¥ §9
Ty, fam =R am=t & fag fifaer
¥ d5fers UG B T7 FY gEET R
AT @A gU & § @Y AT I
grzfear Foant &Y s g7 & aarer
F FI e @ §

% @M W g ® fen feaim
g

2603 it W fag otgrr : e
Aaeg W sfan o 746 g
T F FTW F41

() ¥ m@ a9 (7 1978
T) TS T F A9 ITAR AT 6997
arfuat & IR & fog fasfra agraar
7 FY wf oY

(@) afz g, O I7% am wav §
AR 7 Fdf mEwan A ¥ fav 6
wrAzve faaifor fear mar ar

(7} afz =, at = oF wrwwt
An sk ; Wk

(v) sfr g, Y @@ ak & @i
FAF AR s § ?
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ez AN qfcae wsum A w
¥ Trow WA (WY AqEAY GAR TRY)
(%) Sra .

(&) fomr saferdt #1 wgraar &
€ 4), IR UF gAY A9 9eF R &
Awfr g 1 [wearem ¥ T AL
2fEy d@ear o 2 2559/78) |
Fgraar 4¥ gAq gifew =fea &
gmafas  gfema W gEEt
fafasa gm aar afssa @@ X
feram fran =ran

() a@g s & I5AT |
(7) =g sex A& 3=2ar |

Export Quality Steel distributed by
HSL Stockyard, Calcutta

2604, SHRI SAKTI KUMAR SAR-
KAR: Will the Minister of STEEL
AND MINES be pleased to state,

(a) the quantum of export quali-
tieg of steel distributed by the H.S.L.
Stockyard, Calcutta during the ‘as.
three years, year-wise and the names
of the firms benefiteq from: this stock-
vard;

(b) whether it is a fact that the
demand for sieel of a number of
firmg of Calcutta was not met during
thig period; and

(e) if so, the names of the firms
who applied for steel and reasons for
rejecting the demand. unit-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND

MINES (SHRI KARIA MUNDA):
(a) to (¢). The information is being
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collected and the same will be laid
on the Table of the House as goon as
it is aveilable.

Ancillary Industries Promoted by
Steel Units in Backward Areas

2605. SHRI P. KANNAN: Will ihe
Minister of STEEL AND MINES be
pleased 1p state:

(a) the part played by public sec~

tor steel units in promoting ancillary
industries  especially in  backward
areas; and

(b) the number of such industries,
the nature of outpuy and the wvalue
thereof?

THE MINISTER OF STATE IiN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
(a) The managements of Steel Plants
provide encouragement to ancillary/
small scale industries in a variety gi
ways such as by placing orders on
them for items which can be manu-
factureq by them providing techani-
cal know-how and guidance, arrang-
ing or helping in procurment of raw
materials, providing testing and lab-
oratory facilities, carrying out a re-
gular review
which can be off-loaded to the ancil-
lary unitg, and sp on. Tg help the

and garmarking items

growith and development of such in-
dustries, senior have been
appointed in each plant to coordinate
the work,

officers

(b) The number of small scale in-
dustries areund each of the public
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sector Steel plants, the nature of their
output and the value of orders placed/
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g0

purchases made by Steel plants in
1977-78 are indicated below:—

No.
Small
Scale

Plant

of

Indusrries

around

Steel Plant

1. Rourkela Steel Plant

Bokaro Steel Plant

(]

Bhilai Steel Plant
Durgapur Sicel Plant

5 Indian Iron and Steel Co.

gena d@as) § ok of @i faw) w0
Wt qear

2606, M fRH& =52 A~ @ 4T
TEOTA W A7 §AT g AT KT AT
4 fa

(F) ad 1976-77 % A &faw
oYaq AEar #7 A9AT § a2 3O |adl
¥ 0% wa " fe=al # iffw o'wa
gegr um 4 (foeg o= ¥ 9T & fa3
gre frar mar gr afsq s= &+
2 39 fa7 78 &1 AWM AT F @y
a2 wY @),

(@) 71 ad 1977-78 #3A
gA ww feaAT 71 gear § mia afg
gf 2w afz g, a1 éfFw wwa afs
fomst &, ®WR

(7) zwF FT wOU E WX A
¥ T IOINTAF 379 fRT o
g7

gEra wT @ AErem ¥ Tem
wat (Wt wiyer qext): (F) 7 (W)
AAFRY AT A AT EY & W A
qTa 9T T A AT

Value of
Orders/
Purchases

Natue of Output
in 1977-78

(Rs. in lakhs)

Mainly sparc parts and other 520°0
items of consumable nature.

Duo. 3140

Do 211°0

Do. 45°0

Dao. 220

Losses due to effect of Steel Price
Equalization in Eastern Region

2608. SHRI JYOTIRMOY  BOSU:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether it has been brought to
his notice that the Eastern Region has
beep losing heavily due to steel price
cqualisations;

(b) whether a demand has been
raiseq that this steel price equalisa-
tion should go; and

(c) if so, the factg thereof and Gov-
erament’s reaction thereto?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (xa)
and (b). Yes, Sir

(c) At present f[reight equalisation
schemes are ip operation not only in
respect of steel but also for some
other products like cement, petroleum
products nitrogenous fertilisers.
The question of withdrawal o¢ ‘frei-
ght  equalisation scheme for steel,
cannot. therefore, be considered in
isolation and an overall view would
have to be taken. Iron and sleel
items are in the nature of basic raw
materials for industrial development
and several investment decisions have
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already been taken on the basis ihat
such freight equalisation schemes
would continue. Sudden abolition of
freight; equalisation schemes may lead
to substantial increase in price in areas
away from Steel Plants also. Heavy
investments have also been made in
the public sector on the setting up of
steel plants and the benefits there-
from should accrue to all parts of the
country and not only to the regions
around the steel plants. Any move
for withdrawal of freight equalisation
would also  seriously affect the
present efforts for stimulating con-
sumption of steel, particularly, in the
backward and rural areas through-
out the country.

fantz ¥ dfwet ot f@t @ “gumm
ama & fad pfws’’ e

2609. &t wT8 ANt Wik @@
eareen WX qfCAIT W Hat ag W@
ﬂﬁﬂﬁ‘?ﬁﬁ:

(%) rag a= ¢ f& famle &
4wl ax WIS ¥ 3@ JqrEAr  faEr
gt @ 5 “fore anfET 3w
vy fga z gw” (fertz 9 e
& for gferes 2) 5 Wk

(@) afz g, @ =@ I #
ferY sraar w1 yEw AT s #
T 8MA & F oaw ¢ 7

T Wi i@t sam waeg
# v wt (o WAl gEw aew)
(%) farz (SoT=A, s3@ W% faq-
™ & fafrgww), sfufraw, 1975 &
7g =rewr § fF gt foorte ow G@w
a1 I AT F 47 OF $Fw ¥ geafua
feet faarm # saF woT—
(1) ==Y 8, 3t fafafese Sar-
T wsT wTeT ¥ gfvsre
Y Smody
_ (2) =% wrcda s ar s
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& ag fafafeee Jaradt ot
WTYT aT WS & afvere
F Imay;

(3) Wit sR s @1 & @
wfu® W wwTe €, agi
fafafee  Jarae wisn #§
HIT g9 &Y a9 It A
WTST a1 W # gfvers
Y SiwAr;

(4) T sES WX T S
WICAE WIST 4T WTEE g,
agt fafafase Jamat s@s
¥ AT g9 ) SEr W
WTT a7 WTaTT § i
Y Sradr;

(5) #r€ fazwy wrar R, @i
fafafeez It "3y
W & wfweEa &1

(6) wrm: #1% fa3wt wmr s
WTAE: ST a1 $1E WrEw
wTaT a1 e, Jgi fafa-
faferz Jamat "ot W
¥ 5T a9 g IEr W
WTST 41 wTeTHT § gfvers
L

(@) g 3ara fg=h av s -
dim Wl § wfEd €1 8 o &1
I & . # fa=e fer o
@ 2
Workers sent to Gulf Countries
2610. SHRT JANARDHAN
f POOJARY :

Y SHR] M. RAM GOPAL
REDDY:

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased tc state:

(ay whether more than 72,000 skill-
ed and unskilled workers have been
sent to work in the Gulf countries
during the last fifteen months; and

(b) if so, the details thereof?
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information relating to the period lut
April, 1977 to 30th June, 1978 is en-

93

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
{SHR1 RAVINDRA VARMA): (a)

and (b). A statement containing the
Statement

closed,

Cohuntry-wise distribution of workers permitted for deployment to the various Gulf Countries
through registered recruiting agencies and Indian Firms engaged in consultancg!emcuﬂlm of projects
abroad on contractsub-contract basis during the period from 1-4-1977 to 30-6-1978.

Number of workers per-
mitted for deployment

through
SI.Ne.  Name of the Country Reciieed  dwiisn
recruiting firms enga-
sgencies C%;(:ultalgcy,
ete.
1 2 T o 3 4
1 Ahu_Dhabi (U.A.E.) 'A‘,_D‘JQ 393
2 Bahrain 3,240 570
3 Dubai (U.A.E.) 7,375 646
4 Iran 2,340 2,02¢
5 Irag 1.314 3,012
6 Kuwait 1,849 7210
7 Oman 759 377
8 Qatar 4,421 8os
0 Saudi Arabia 13,690 2,298
10 Umm-Al-Quwain (U.A.E.) 74 51
1,218 63

11 Sharjah (U.A.E.)

TotaL

38,367 17,444

GRAND TOTAL 55,811

Telephones out of order in Bombay
and Ahmedabad

2611. PROF. P. G. MAVALANKAR:
Will the Minister of COMMUNICA-
TIONS be pleased to state;

(a) whether it is a fact that with
the onset of the Monsoon Season,
several thousands of telephone con-
nections in Bombay, Ahmedabad and
other major cities of the country go
dead and remain out of order for days
and sometimeg weeks;

(by if so, broad details thereof;

(e) steps taken by Government to
promptly remedy and improve the
situations;

(d) whether Government charge
phone rentals to subscribers even for
the above-mentioneq periods of tele-
phoneg being totally dead and out of
order and if go, why and under what
rules;

(e) whether there is a Depart-
mental rule that a phone which is
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out of order should be set right with-
in two days; and

(fy if so. whether it is illegal for
Government to claim charge and
rentals for the period when the phone
is out of order?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHAR] PRASAD
SUKHDEO SAI): (a) 'No, Sir. But
there is glight increase in daily faulls
during Monsoon due to cable break-
downs

(b) In Bombay there were 354 cascs
of cable breakdowns in June, 1978
affecting nearly 24,000 subscribers.
In Ahmedabad, there were a couple
of breakdowns affecting nearly 1500
subscribers at a time.

(¢) (i) Restoration work in all cases
is started immediately., Control Cen-
tres equipped with adequate resour-
ces are set up to work round the
clock for expeditious restoration of
all faults.

(ii) As a long term measure gae
pressurisation of underground cablez
is undertaken in a phased manner,
and also use of jelly filled cables

(d) Rentals are charged according
to the departmental rules.

(e) There is no such rule. How-
ever all efforls are made to promptly
rectify the faults.

() Dees not arise.

Improving Phone Trunk Service

2612. SHRI RAJENDRA KUMAP
SHARMA: Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) whether Government are
taking steps to improve phone trunk
service;

(b) if so, the details thereof;
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(¢) ig it true that certain trunk
bearers have been exclusively ear-
warked for disposal of transit traffic;
and

(dy the results thereof?

THE MINISTER OF STATE 1IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) ang (b). Yes,
Sir. Action is taken on a continuous
basis to further jmprove the trunk
service. These steps are:

(i) Addition of trunk boards,
trunk circuits, junctions gnd opera-
tors tc meet additional trunk tra-
ffic.

(ii) Better maintenance of the
trunk equipment and tighter super-
vision of trunk traffic disposal,

(iii) Diversity of circuits on dif-
{ferent medias;

(iv) Earmarking of certain posi-
tions exclusively for transit trafflc.

(v) Training of operative staff in
behavioural aspects.

(e) and (d). Yes, Sir. A few trunk
positions have recently heen earmark-
ed for hundling transit traffic in a few
trunk cxchanges. The initial gbser-
vation Indicate that tHéFe Fas been
improvement in disposal of transit
trunk traflic. The full impact of such
segregation will be known only afler
some time.

AT gEnA wax ¥ wiyew

2613. %7 Crwamm S wRE
FuT (OO W WA TAT 4g JaTT ®r
w1 won fw

(%) T T da@ ®F %9
F1 arfas a@T #E4T E;
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() v & feaor wiv fosy
gaar 7fwar s ®to wr ¢ W ag
fea-fear safsm¥ soar geamst )
fzar s &

() faRrT & oy g ) fasramy
Y wr ¥ AT § ¥ faor sfeww
wiafer fear mar & ; =iz

(7) == & sfafes o= @
qaa) & e ¥ faacr ¥ sfwar s
27

TR WY g Fxree § v w5
(st wfemr wa7) . (7 ) SFA I
F@A § RATHT HT ALAHT
1 gw wr ey fawwar § o seOd
§ ITH A AF TR ©IN o
T gIq FTE™ ¥ € g1 | o
fagy % faq 3o @t 7 TwaT @
sfa a9 T 30,000 27 FlE-vHY
fResai & 1

(&) TFEMRY T Fr@ET ANg-
7 & gragaeT Ieaw fafazmraaini
AT | FTTIA IO FAGHRT T
e frk oF fafvas gsa 00 A ogd
AT § 3% g arw frar S ¢
F gL 9T AT FY AET E O

(v) 5% a5 fagrx % aq A
A AT R A

(%) TFR & FATAT TEIIX FTT
ar) ¥ b & feamn & fo qyaré
it @ gt A A o g —

faaf gem wrTanan

gfaFiw o7 FTeme # g e
gY mar & | afy TR wrag T I @
A I o W feew & wga @ A
surfenY woaT Iuqlaml § @
WY TENT FITYIAT & YT F st
geqra wreT &Y A7 fagr smav
2167 LS.

fo%Y a1 7Y Frgafas fam 20 o
gfgraas wrar & fafexr fasmowy
I FY A1ET & 1 T SHEY WET e FX
12 gt & 7 g oWt ey
aifet 1 “ogd w13 T1F #Y @R W
fzar Jri” & e 9T FF vt &1

TEWHAT [T WO AT

v e FvaT ¥ @ remr
gromar g wv afzedr wa7 aw
Fracd W IR T A gmgT F fag
T FT@A &1 qoArs w7 feqn Sray
2 71 wraTR e viv ¥ EY I9afm
& 1/ 3 wrr IEET & FOY ¥ faa
gefan @ ¥ Y o9 R e ol
3T FIGRWT B AT 3T 2@
2| THT BT ¥D AR qTAGE] T 3)
wfafafe fasml Fma @w ffar
faeg watfquea i =g gm=
ifem w&e friew oxifevee /i

. gEfua Ot & I fRawmst &7

fawifwl 9T Soitgd @rnfa & fag
T §® AFT FIEtaE IO IEFNE] F
fom oY =7 @ FY AT R

gigT FTTA FITHIAT

fat % fom o9 FT T9q w3l #
fau fafaew smwfaa & JnT §
fafazmit &7 QO a7 9T @ &
quatq 3 avf w fAfamai & fear man
IeAT qFA AATEA: AT &) R
¥ fou fewg ge7  fafvse faar amar
¢ | waw wrafewar & AN arafas
IrwaTel #) &l F fav g2z qow
FqTaT AT @ 1 sarnfiat v
FaU AT @ 9 FA AredfaF I9-
WrTHT HY STAvgEar & wiaw gy
t wyx dw qEafaE STOEAT ST
frr @ W &1 IIA H wEwd oA ¥
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ot qVEIE 8 7 $E svEE/AE
faamr  (warr fawm o1 mfas &)
oHT FOAHT FY FOT AT & A1 9 °H
% fzar st & war @Y IgIT fafamd
Fg

gheaq o o & FmAt 7o

g afeew ot 79 2 0 39
o1 ¥ en ¥ 7 (1) @ wxa "1
LA €A (2) §AEE FRT ea
q1¢ (3) wnfre oy g
T IHT HI7 QLT 1T HeT v50 22
FEOET F WIGT FIT ST E | TAE
Fregrma #1 fafl rz ¥ w9 7 (A
fear mar @ 1 @ 3w Faw oA
gETIT FTCAIFLN K1 F19 HINTH #37
FATE A Y Fav HTAT

qId T/ Treafay  3oRIAmST
qRE AT AT TG w) wwRnfra ey
aoY 91 WAT & %y gAgawi/awafaw
Il 7 ngicy wrév A mag @
T FT T T AT FIA qrA9ET
grar 2, amifeqi #1 A 37 v ot
fa=me Tuar star &
TR WA U B i fHo

ARG T T3 ATHIHT EI97
90 F@TE | FB TITC T AL
FAC FT FFEEi T F 17 Wl
g @tz geggaavE nE fannE, aFaa
oYr mgiaTTA q Tised gHimnTar
grgedta, e A famifary ve areniAi
¥ &1 Fiqq % &1 wdT &
Opening of telepltone exchanges and

Post Offices in Tribal areas

2614. SHRI S, R. REDDY: Will the
Ministcr of COMMUNICATIONS be
pleased to state: ~

(a) whethey Government have
formulated a scheme for opening tele-
phone exchange and post offices in

AUGUST 3, 1978

Written Answers 100

the Tribal areas especially in Tribal
Development Blocks in the country
during the current year; and

(by if so, what are the details in
this regard, State-wise?

THE MINISTER'OF STATE 1IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): "~ Ta) Post Offices:
Yes, Sir.

(b) Post Offices

It is proposed to open 1,500 post
offices in the tribal and hilly areas of
the country during the current finan-
cial vear. Approximately 50 per cent
of the above are proposed to be open-
ed in tribal areas which would in-
clude Tribal Blocks. Target fixed fnr
the Cireles and the Stales/Union Ter-
ritories under their jurisdiction both
for iribal! and hilly areas are given
in the attached Statement,

(a) and (b).

Telephone exchan-

W

Telephone exchanges are openeld
on the basis of financial stability and
there is no special scheme for tribal
areas. However, there is a policy to
open TPublic Call Offices on conces
sional basis in hilly and backward
areas, which cover a large part pf the

© iriba] ereas.

A scrparate target has not been set
for opening PCOs in the backward
and hilly areas, Bul fhe total state-
wise targetg for the 1978-79 for open-
ing PCOs are as piven below:—

1o Anddhra Pradesh s
2, Ribar 320

3 Gujarat_including  Daman
Diu Dadra & Nagar

Haxeli i
4.) & K 20
e K:.rn:-l;.k:: . i

i rala incl. Lakddweep
~and"
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7. Madhya Pradesh 100 12. Rajasthan . . 50
0. Maharashtra incl, Goa 170 13. ‘T'amil Nadu incl. Ponei-

cherry . 200
9. Assam, Arunachal Pradesl,
Manipur, Mcghalaya, 14. Uttar Pradesh 320
Mizoram, Nagaland &
Tripura AN 15. West  Bengal  including
Andaman & Nicobar I1s- -
10, Punjab, Himachal DPra- land and Sikkim 40
d~sh, and Harvana 100 : —_—
ToTaL i 2,000
1i. Orissa g0 L
Statement
Pust Qffices proposed to be opened in Triball Hill y Areas during 1978-79.
P. Os.
. : i proposed
5. No. Circle States/Union Territories covered to be
opened in
Tribal/Hully
arcas
1 2 3 4
1 Andhra Andhra 30
2 Bihar 75
3 Delhi Delhi .
Gujarat Gujarat ; : 40
sl Diu . . . ]
Daman . . i
Dadra Nagar Haveli .
5 J&K J&K 20
6 Kerala Kerala . 55
Laksha Dwecp
7 Karnataka Karnataka 15
8 M.P. M.P. 300
g Maharashira Maharashtra 100
i N.E. Assam, Arunachal Pradesh, Manipur,
Meghalaya, Mizoram, Nagaland and
Tripura 200
o NJW. Punjab, Haryana Hlmachal Prad:sh
C):and;gar]n . 100
12 Orissa Orissa 130
13 Rajasthan Rajasthan "0
14 Tamilnadu Tamilnadu, Pondicherry 50
15 U.P U.P. . . 170
16 West Bengal . West Bengal, b:kklm, Andaman Nicobar
Islands . . . 145
ToraL . B 1,500
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e, foet ¥ wrent

2615. %Y TRty fwg : W
AT Wt 7% TqT WY FOT SO W

(%) smaT 1% fa gz, et
# wTar MY geTY et w7 wem
w39 gew fradt @ WX

(@) 71 Fufe Mraagt, agQd
FFA AA T GIERT I A
fEe iy gad 1€ sreqe AF & 7

darx Axrem # T wAr (st

Tfc s gudw w@) ;o (%)

BIFYTT T §&GT

oTET Ay

mgeT, feedt 13 4
feeeit & g ST

TATF 24 9

7 37 13

(@) aggr ¥ o TrFHT, &)
TR g dgE TR F R
TIFET ARGl & |

Note of criticissn of Multinational
Corporations

2616. SHRI VIJAY KUMAR MAL-
HOTRA: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) whether his Ministry had cir-
culated a note on criticism of multi-
national Corporations regarding their
attitude to social and labour issues
and the details of such a note;

(b) whether g meeting of MNC's
employers, labour and Government
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representatives scheduled guring last
week of June, 1978 wag abandoned
and if so, the reasons therefor; and

(c) whether MNC’s have replied to
criticism against them through a note
by employers and if so, the contents
of such a note and Government's re-
action to it?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) and
(b). A note giving the social and
labour aspects of the activities of
multinational enterprises was sent to
the representatives of employers’ and
workers' organisations and some Cen-
tral Ministries and State Governments
who were invited to participate in the
Tripartite meeting on Multinational
Corporations which was tp be held on
the 28th June, 1978. The meeting
was, however, postponed at the re-
quesi of some of the invitees.

(¢) Does not arfsé since a copy ot
the note was not sent ¥o The MNCs.

Birth Rate

2617. SHRI P, RAJAGOPAL NAI-
DU: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state: -7

(a) whether the Planning Commis-
sion has revised the target of the
birth rate by 1982-83;

(b) if so, the target; and

(c) the methods to be adopted to
achieve the target?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI FPRASAD YADAV): (a) and
(b). Owing to the serious set back
suffered by the programme due to the
happenings during the period of emer-
gency and alsp the low performance
during the initial years of the Fifth
Five Year Plan, the orighal target ot
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bringing down the birth rate to 30
per thousand population by 1979 has
been found to be unattainable and it
has now been decided, in consultation
with Planning ('kn.\':'l.:'ni.ssi.cml to revise
the target date for achievement of
this level of birth rate ie, 30 per
thousand population to 1982-83.

(¢) In order to achieve the objec-
tive by the revised date an operation-
al programme of 25 million voluntary
sterilisationg, 5 million IUD inser-
tions und enrolment of an annual ave-
rage of 5 million coffventional cpntra-
ceplive users has been worked out for
the next five years. Performance
level of 3,965,000 voluntary steriliza-
tions, 6,00,000 IUD insertions
and involvement of 4,000,000
users ¢f conventional contraceptive
and O.P. has been communicated 1o
the States/Union Territories ete, for
achievment during 1978-79. This per-
formance leve] is sought to be achiev-
ed by a vigorous drive for educa-
tion and motivation and by involving
voluntary organisations and institu-
tions in the organised labour sector
in the implementation of the pro-
gramme. It is the policy of the Gov-
ernment that any kind of compulsion
or coercion will not be allowed to viti-
#te the programme,

Modification in Vizag Steel Plant

2618. SHR] G. S, REDDI: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether any modification is
contemplated in the steel plant pro-
posed to be get up at Visakhapatnam,

(by if so, details thereof;

(¢) whether the plant cost will go
up due to this modification; and

(d) whether steel costs will go
down?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA); (a)
to (d). Detalls are still being worked

out for taking an Tvestment decision
on the establishment of the steel
plant, in phaseas, at Visakhapatnam
While working out the details all re-
levant factors like investment, pro-
duct mix, resourte availability, cost
of production ete, will be kept in
view.

I |THYT O &/
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’
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() wr% arx fawmr ¥ g filg
fear & i ore fewed & 7 g W,
FATT AR @A A faaw s &
e e 2w afFw & oF fawmfig ame
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7g fed} ot Y F% ST AEFTAM 1
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wife g7 & @ 9 aeEt 539
& 17 qqrare A% 9T fear g o
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gt wu d@nsq grEa & fed
afafafy

2620. WY TAAT WX aArEAT :
7 dadi w19 WYY MW TN qg
AT A FIT F4 F

(%) 7|1 9991 m=@g  gfrema
e 3T gffaa Fidw § mEedi #1
w g AW ST & g § yfa-
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FerdAw @y, afz g, 71w A
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gl w19 aar WA OAAT (s
@Rz 3at) (F) ®R) (@), g
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wiwsiw sfafafy @ & | afem &
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a1, sfafafa qogq & 90 49 &
¥ ¢ gfae wweal & am™ g
Feh Wi &9 f&ar 747 7} @A ifeaT
AT 3% gfaa Fidw F OF 3% B
sfafafy & &7 § =X fgeg 7978 @,
WA "AIFX 69, fgg Aege 99
WIT et 1% tfveaw §x gfaaw &
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UF UF 998 F g & ¥9 §
wfeer Frar mar

Production of Steel since April 1977

2621. SHRI D. N. TIWARY: Wil
the Minister of STEEL AND MINES
be pleased to state:

(a) whether the production of sale-
able steel has considerably gone down
since April, 1977;

(b) the percentage of low produc-
tion; and

(¢) the reasons for the same and
steps taken to increase the production?

THE MINISTER OF STATE 1IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): {a)
and (b). The total production of sale-
able sieel at the integrated steel plania
in 1977-78 was lower {han the pro-
duclion in 1976-77 by only 0.4 per-
cent.

(¢) The production was adversely
alfected mainly on account of short-
age und frequent restrictions fluctua-
tions 1n the supply of power, certain
problems relating to the supplies ol
coking coal, both in terms of quantity
and quality, and indifferent industrial
relations in some of the Steel Plants.
Close and  constani  liaison is bheing
maintained with the Ministry ot
Energy, D.V.C. authorities, other Elec-
tricily Boards, coal supplying agen-
cics and the Railways so as to secure
n:aximum supplies of power and
good quality coal

TAAAT § gA4GAT & 17w gE
Atd
26 22. ! I (A WA ;[T

e W sf@r sm o a= g
Fa AW FI G o

(%) 7a 21 36T & o wsard
F I AN WK g @
FaT AeaTE H SHI A fran
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g faar T 85,242 TToTA W ey
T | W oHsat ¥ 1 wAad, 1977 ¥
TN ST WAl ¥ MUK 9 ST
fvd 7 qreret 1 wea o wfae @

(7) T G F gERg &
T wéR & W A wyay faasw, 1978
# 9T § §dT TN Faiee @
¥ favag feqr mar @ -

Turkey's Request to atiend meeting
of Non-Allgned

2624 SHRI D. D. DESAI: Will the
Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether the Government of
Turkey has requested him to sponsor
its application as a guest at the Bel-
grade meeting of Non-Aligned Nations;

(b) if so, whether he has agreed to
this request; and

(¢) whether Turkey can qualify for
this in view of its alliance with certain
Powers in the NATO and CENTO?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SAMARENDRA KUN-
DU): (a) No, Sir.

(b) and (c). here are certain well
established criteria for participation
in the non-aligned movement. One
of the criteria is that the country con-
cerned should not be a member of 3
multilateral military alllance conclud-
deq in the context of Great Power
conflicts. However, at the Colombo
Summit of Non-aligned countries in
1976, some countries members of multi-
lateral military alliances were per-
mitted tc participate as guests. This
fact would have been taken into ac
coutt of Turkey had made a formal
reque~t for participation gs a guest ip
the Belgrade meeting of the Foreign
Ministers of Non-aligned countries

AUGUST 3, 1878

Written Answers 112

BReproduction of Stamps Issued Ear-
lier in Honour of Netaji Subhash
.. Chandra Bose

2625. SHRI SAMAR GUHA: Wi
the Minister of COMMUNICATIONE
be pleused to state:

(a) whether Government agreed to
consider the question of reproduction
of stamps published earlier in honour
of Netaji Subhash Chandra Bose; and

(b) it so, facts about the decision
taken?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHR! NARHARI PRASAD
SUKHDEO SAD: (a) No, Sir,

{b) Does not arise.

e &t & fay wad-feck stearem

2626. oY W wear fmg @ A
"y ok ofar wwm g9t o
TATA I FAFG {7
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Vacancies in Indign Embassies

2629. SHRI R MOHANARANGAM:
Will the Minister of EXTERNAL AFf-
FAIRS be pleased to state:

(a) the number of vacancies now
available in various cadres in Foreign
Countries in the Indian Embassies;

(b) the details thereof, country-
wise;

(c) the steps taken to fill them up;
and

(d) whether the candidates from
the open market irrespective of age

AUGUST 3, 1978
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are posted to these vacancies on spe-
cial grounds?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SAMARENDFRA KUN-
DU): (a) 27 vacancies are presently
available in our missions abroad.

(b) A statement giving the requlr-
ed information is placeq on the Table
of the House,

(c¢) Action is in hand to fill these
vacancies.

(d) Each vacancy is to be filled in
accordance with the provisions of the
Necruitment Rules which have bean
laid down for each category of posts.

Statement

Statzment chowing number nfu(xmnﬂ'u avfalable tn varjous cadres r'ﬂfanl‘_;;n coumtries in the
Indian Embassies

HEADS OF MISSIONS
Embassy of India, Bahrain
Embassy of India, Athens
Einbassy of India, Maputa
Emba ssy of India, Dakar
Embassy of India, Bierne
Embassy of India, Kinshasa

High Cuinmission of India, Dar-e-Salam

SENIOR SCALE OF IFS (FIRST SECRETARY/SECOND SECRETARY)

High Commission of India, Colombo
High Commission of India, Port Spain
High Commission of India. Suva

Embassy ol India, Rabat
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JUNIOR SCALE OF IFS (SECOND SECRETARY/THIRD SECRETARY)

Embassy of India, Cairo
Embassy of India, Washigton
Embassy of India, Khartoum
Embassy of India, Stockholm
High Commission ol India, Dacca

Embassy of India, Dakar

HINDI OFFICER

High Commission of India, Suva

STENOGRAPHER SUB-CADRE GR. I (SENIOR P.A.)

High Commissioner of India, Kuala Lumpur

Embassy ol India, Warsaw

STENOGRAPHER SUB-CADRE (GR. Il P.AL)

FEmbassy of India, Tunis. . . .
LEmbassy of India, Brasilia

Embassy of India, Bangkok

PEONS
Embassy of In-lia, Islalbad

SECURITY GUARDS

Okfice of the Representative of India in Bhutan, Thimpu

Report of Team sent to Gulf Countries

2630. SHRI YAGYA DATT
SHARMA:

SHRI MOHINDER SINGH
SAYIANWALA:

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased tc refer to the reply given tn
Unstarred Question No. 10122 on the
15th May, 1978 regarding report of
team sent to Gulf countries and
state:

b =

(a) whether Government have
received the report of this committee;

(b) if so, the main recommenda-
tions/points of the report; and

(c) if not, the time by which this
report is likely to be received?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) to
(c). No, Sir. The Teport is expected

..to be receiveq sRortly.
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Provident Fund Linkeg Insurance
Scheme

2631. SHR] K. RAMAMURTHY:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) how many claims have been
settleq wunder the Provident Fund
Linked Insurance Scheme so far, the
break-up of figures region-wise with
regard to total claims settleg claims
and unsettled claims;

(b) if the unsettled claims are more
than the settled claims, what is the
reason; and

AUGUST 3, 1978
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(c) whether the accumulation of
claims are due to impracticable rules

ang procedures?

120

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND

PARLIAMENTARY AFFAIRS

RAM KIRPAL SINHA):
ment as furnished by the Provident
Fund Authorities, is laid on the Table

of the Sabha.
(b) Delay

(DR.
(a) A state-

in the settlement of

claims iz caused due to receipt of ln-
complete applications, or non-submis-
sion of requisity documents such as
death certificates, estate duty clear-
ance certificates, indemnity bonds and

affidavits.
(r) No, Sir.

Statement

Statement showing the vriition of elain: uader tns Enplayses Deposit Linked [nsurance Scheme, 1976

as on the 3151 March 1978.

Chims Claims
Region received settled returned Balance

1. Andhra Pradesh 135 24 68 43

2. Assam 20 4 3 13
3. Bihar 15 12 3

4. Delhi 201 41 115 45
5. Gujarat . 1,510 224 1,004 192

6. Karnataka 606 296 282 28
7. Kerala 349 119 150 8o

8. Madhya Pradesh 301 18 165 18
9. Maharashtra 1,726 551 520 655

10, Orissa 68 53 15
11. Punjab 134 28 84 22
12. Rajasthan g1 7 16 8
13. Tamil Nadu 1,15% 202 721 232
14. Uttar Pradesh 129 10 44 6g
15. West Bengal 450 17 388 45
ToTAL 6,824 1,541 3,715 1,568
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Blast Funace Complex at Vishakha-
Patnam

-~ 2632. SHRI P, K. KODIYAN: wWill

the Minister of STEEL AND MINES

be pleased to state:

(a) whether Government have
a proposal to set up a blast furnace
complex at Vishakhapatnam;

(b) if so, the details thereof;

(c) whether Government propose
to import the entire equipments needed
for the proposed complex from USSR;
and

(d) if so, the details of the agree-
ments made, if any, in this regard?

THE MINISTER OF "STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
to (d) Government intends establish-
ing a new steel plant in phases with
Soviet assistance at Visakhapatnam.
While preliminary discussions have
been held with USSR on the type of
assistance to be provided by them for
establishing the plant, no final deci-
sion has yet been taken. Meanwhile,
details are being worked out for tak-
ing the jnvestment deciston on the
project. All thizg will be finalised
after the scrutiny of the Detailed Pro-
ject Report has been completed by
Steel Authority of India Limited.

qYfea
2633 Wt TW ®W® TR wqT
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faraTm
fatore T /e mfes ofat § 1975 ¥ 1977 A d%mT uga w19 ¥ Nfa
3T Ofrat w7 773 a1} 77 dsar wr fagqwor | i
sy [ e mfaa 1975 1976 1977
aa F A7 il £ TR aC I 3 i A
1. |FE 93T 15032 211 9186 194 7005 152
2 TATT 1890 41 4382 28 1718 1
3. ghaaror 6936 59 2772 13 2945 15
4. F 17460 20 29721 60 20611 34
5. AT HIW 16319 157 22541 207 16945 136
6. W 3435 440 6811 453 3983 398
7. FATeH 18090 85 12522 134 + t
8. 3IFraT 13384 73 7019 49 3167 43
9. 9T 8050 77 885 6 1629 136
10. TIEqT 5066 70 5108 59 4037 44
11. afserme, 4019 37 5436 51 7801 83
12. fagz 1257 4 613 9 260
13. FEhE 2442 5 411 3 421
14. faest * 5893 55 3361 69 2370 87
15. mrﬁﬂ,fﬂ'-f‘rmq
g wHRREY gy
aTg 605 - 125 - 91 —
16, THaT, AT AT 31T 22 - 87 — 1780 —
17. gifea<y 2414 - 2737 — 1781 —
18. wEATA 7 fAwrar<
§ =98 1o - t t LI
19. SEATIT NN 333 — t 1 t t
20. TEATIT I23W 1186 9 t t 1374 5
A 123943 1343 113757 1335 77918 1016
Faroqul : * R AT

t-37 HiwHst ¥ faeat AT fom, faeelt qonvqs, qwgeT, gfae
AT GrgiamT  ATFATT FOATT FIT FATaAT F2.97 forey
FEQATH FI GAAT WY A 0
(& miw i o439 & 91T Fa« fafwear geaml § 979 fea a7 Tfnal & qaaa
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Shortage of Iron Sheets of Smaller
Gauge

2635 SHRIMATI MRINAL GORE:
Will the Minister of STEEL AND
MINES be pleased to state:

{(a) whether it is a fact that there
is shortage/scarcity of iron sheets of
smaller gauge in the market;

(b) if so, the reasons thereof;

(c) is it true that small-scale indus-
tries are on the verge of closure due
to non-availability of steel-sheets
plates; and

(d) it so, the steps taken by Gov-
ernment to meet the situation?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
and (b) Presumably the question
refers to thinner gauges of cold
rolled sheets, Due to increase in
demand and production not keeping
up to the target fully, there i= a mar-
ginal shorlage in the availability of
these categories of steel

(c) and (d) Government is aware
of the problems of small scale units
in getting steel items, especially those
in short supply. Despatches of all
steel items, including sheeils and
plates, to State Small Industries Cor-
porations, who cater to the needs of
small scale units, have been consider-
ably stepped up as compared to the
previous years, Imports are also al-
lowed to small scale units whenever
they approach for the same,

Export of Steel and its value

2636. SHRI S. R. pAMANI: Will
the Minister of STEEL AND MINES
be plessed to state:

(a) the total exports of steel and
the value realised during 1977-78, with
figures for the previous two years;

(b) how does the average price per
fonne of export compare with average
CIF price of imported steel; and

(c) the details of export commit-
ments in the current year and the
quantities shipped and value realised
s0 far?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
Quantity and value of steel exports
during the last three wyears are as

under:—
Year Quantity Value
exported (Rs. crores)
{tonnes)
1975-96 506,141 86-g1
1576-77 1,409,252 260.52
1977-78 1.too,Brt 186,21
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(b) The categories of steel which
have been imported are different from
those which have been exported and
hence, the prices would not be com-
parable.

(¢) Upto 1-7-78, total steel export
commitment for the current year stood
at 635900 tonnes (provisional) of
which 1,268,600 tonnes (provisional)
valued at Rs. 21.75 crores (provision-
al) have been shipped during April—
June. 78 and 5,09,300 tonnes were out-
standing for shipment valued at Rs.
99.15 crores (approx.).

Medical Institute at Simla

2837. SHRI DURGA CHAND:. Wwill
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) whether there is any proposal
to set up at Simla a Medical Institute
on the lines of All India Institute of
Medical Sciences or Post-Graduate
Medical Institute at Chandigarh in
view of the overall importance of
Simla in Northern India;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI
JAGDAMBI PRASAD YADAV): (a)
No.

(b) Does not arise.

(¢) It does not come under Nation-
al priority.

Loasea dup to Power Shortage in
Sikkim Mining Oorporation

2638. SHRI K. B. CHHETRL Will
the Minister of STEEL AND MINES
be pleased to state:

(a) is it a fact that the Sikkim
Mining CorPoration is incurring los-
ses due to power shortage;

(b) if so, what is total amount of
losses incurred during the last three
years; ang
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(c) what steps Government i» {ak-
ing to make good these losses jn the
coming years?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
Yes, Sir.

{b) The loss incurred during the

last three years is of the order of
Rs. 10 lakhs.

(¢) The unsatisfactory power sup-
ply position has been brought to the
notice of State Government of Sik-
kim and the Sikkim Power Depart-
ment has been requested to make
available some power which can en-
able the company to rup at least one
ghift of the Mill in a day. However,
the power supply position to Sikkim
Mining Corporation is expected to im-
prove and become normal only after
the commissioning of the Lower Lag-
yap Hydel Project at Ranipur, Sik-
kim, whieh according to present indi-

cations is likely to be completed by
middle of 1979.

fagre # wore W foer qeETm ¥
W mar T w Jer IreRT ¥
Lt el

26 39. &t ¥R ¥ MO T
FATHATT [T g a7 597 740 {5

(%) faered Fon ovr% qemaal
w1 foren ey & A1 o v 51
FUFIHET TP SHHFFIT AL
TaTy AT

(&) 3@ & 90 %) 7 T €&
JFTT FArET FTer 7

T Awrsw # wew wwt (s

apft oHY gwlw aw) : (F). ¥w
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Death due to Encephalitis

2640. SHRI DHIRENDRA NATH
BASU: Will the Minister of HEALTH
AND FAMILY WELFARE be pleas-
ed to state:

(a) whether it is 3 fact that 70
persons died since 15th May, 1978 due
to encephalitiy disease in Burdwan
District of West Bengal; and

{(b) it so, the steps taken to find
out the causes of recurrence of the
disease and itg remedy?

2167 LS—5.

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH
AND FAMILY WELFARE {SHRI
JAGDAMEBI PRASAD YADAV): (a)
Government of West Bengal has re-
ported that from the 7th May, 1878 to
24th July, 1978, there have been 80
deaths in Burdwan district due to Ja-
panese encephalitis.

{b) The Directorate of Health Ser-
vices, West Bengal have submitted
a proposal to the Government of West
Bengal for the constitution of an Ex-
pert Committee to take up an in-
depth study of this epidemic in West
Bengal, and also to consider the ma-
nufacture of animal and buman vac-
cine to protect against Japanese En-
cephalitis. In  addition paired sera,
mosquitoeg and animal blood are be-
ing collected for Biological, serologi-
cal and entomological studies by the
School of Tropical Medicine, Calcutta.

25000 CC of human Japanese encep-
halitis  vaccine, the only  vaccine
known for treatment of this disease
has been imported from Japan and
immunisation by giving twe doses to
those people who live under the same
roof with cattles and pigs has been
started. The cases of encephalitis are
being transferred as quickly as possi-
ble to the Burdwan Medical College
Hospital so that all the cases are un-
der the proper medical treatment un-
der the proper care of specialist phy-
sicians,

Enactment of Law abolishing Contract
Labour

2641. SHRI DRONAM RAJU SAT-
YANARAYANA: Will the Minister of
PARLIAMENTARY AFFAIRS AND
LABOUR he pleased to siate:

{a) whether Governsnent propose
to enact 5 law to abolish contract sys-
tem in the country; and

(b) if so, by what time and if not,
the reasons therefor?
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THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (SHRI
LARANG SAI): (a) and (b). There
is already a law—the Contract La-
bour (Regulation and Abolition) Act,
1970—which provides for the aboli-
tion of contract labour system where-
ver possible, and seeks to regulate the
employment of contract labour in es-
tablishment/employments where its
abolition is not considered feasible
for the time being.

iadfyar ¥ &g woes w1 Igam

2642 W shrow wiw
st ETENIA RO R

FTILETTA W @I H&T ag TarT H7
mar FLn

(%) #ar gea7 fad § FarfeAr &
AgwIes g F T FE T
I+ et gig ®1 § 39910 F FT
grsr i faartd ; #W

() afzer, A TAFTFIAIR ?

TEqTA WIT Q1A HATHG F T wHY
(st wfrar =am) @ (%) o &

(@) fomameaas & sEarfaw
Torra wrvATT ® aqarfzen & Ay
I A wIET F TEIAW gnf@
Fafemt Aty -waer ¥ q197 nafa
CFZ FATH FTOF FTCATT AT 1 Hara-
art o fa=re frar s wgr

Filling of SC/ST Quota in Inspector
RMS ip U.P. Circle

2643. SHRI R. L. KUREEL: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) the total strength of IRM in
UP. Circle out of which total num-
ber of IRM belonging to SC/ST;
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(b) whether the reserved quoTi‘ has
beep, filled up; and

(e) if not, who is responsible for
not filling up the reserved quota and
what action will be taken against the
authorities who are respoasible for
not filling up the reserved quota?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI FPRASAD
SUKHDEO SAI): (a) 35 out of which
total number of Inspectors of Railway
Mail Service belonging to SC/ST is
4 at present.

(b) No, Sir.

(c) This has happened due teo
non-availability of qualified officials
belonging to SC/ST community.

Noan-Inclusion of Doctors of Indian
system of Medicing and [Homoeopaisy
in Central Government Health Scheme

2644. SHRI MAHI LAL: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to refer to the
reply given to Unstarred Question No.
1338 on the 2Znd March, 1973 regard-
ing disparity in Pay Scales of Allopa-
thic Doctors and Doctors in Indigen-
oug Systems and Homoeopathy and
state the reasons for non-inclusion of
the doctors of Indian system of me-
dicine and Homoeopathy jn Central
Government Health Scheme?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH
AND FAMILY WELFARE (SHRI
JAGDAMEI PRASAD YADAYV): (a)
The Central Health Service as cons-
tituted includes medical and public
health posts under the Government of
India, as specified. The basic require-
ment for these posts is possession of
a recognised medical qualification of
the modern system of medicine. As
such, physicians of ISM and Homoeo-
pathy, working under the Central
Government Health Scheme, are not
eligible for appointment to the Central
Health Service.
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Investigations into Scandal iy Fabrica-

tion Work at Kudremukh Iron Ore
Project

2646. SHRI K. LAKKAPPA: Wil
the Minister of STEEL AND MINES
be pleased to state:

{a) whether investigations into the
“geandal” fn which intermediaries and
middlemen are alleged to have siphon-

ed off & lot of money during certain
fabrication work at the Kudremukh
Iron Ore Project in Karnataka, have
been ordered by him;

(b) if so, the names of persons in-
volved; and

(c) the name of the investigating
agency, the present stage of investi-
gationg and by what time it ig likely
to be completed?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
to (¢). The allegations were brought
to the notice of Government. Since
Government is satisfied thet the al-
legations have no basis in.fact, no
further investigation is contemplated.

Protest by Nepal

2647. SHRI HARI VISHNU KA-
MATH: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

{a) whether it is a fact that the
Governmeny of Nepal has lodged a
protest with the Indian Ambassador
there regarding the refusal or failure
on the part of Indiap engineers to
open the sluice gates on the Ring Dam
inside Indian territory, thereby cau.k'r
ing damage and devastation by flood
on the Nepal side;

(b) the reactio, of Government to
the aforesaij protest;

(¢) whether there was a bilateral
wnderstanding petween India and Ne-
pal that the sluice gates on the Ring
Dam should be gpened without delay
in such a contingency; and

(d) if so, what steps are being taken
against those responsible for violation
of the aforesaid bilateral understand-
ing?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AP-
FAIRS (SHRI SAMARENDRA
KUNDU): (a) His Majesty’s Govern~
ment of Nepal have raised this mat-
ter with the Indian Ambassador in
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Kathmandy as well as with the Mf
nistry of External Affairs in New
Delhi during the last few weeks.

(b) and (c). As a result of discus-
siong held in Kathmandu between the
officials of the two countries in Feb.
1977 the following bilateral under-
standing was arrived at to help the
drainage of the low-lying Gaur Bazar
area on the Nepalese side, which is
prone to floods from the Bagmati and
Lal Bakaiya rivers:—

(i) India would provide sluices of
200 cusecg capacity in the Ring
Embankment situated around the
town of Bargania in Bihar before
the rainy season in 197T;

(ii) His Majesty's Government
would undertake investigation and
formulation of proposals for pre-
venting spillage from Bagmati and
Lal:Bakaiya rivers within Nepalese
territory;

(iii) Both sides would meet and
disccuss proposals as referred to
above for a long-term solution.

While four sluices with a capacity
to discharge 200 causecs were cons-
tructed by the Government of Bihar
before the monsoon of 1977 as agreed
to, and later jointly inspected by the
engirigers of the two countries, HM.G.
have not yet conveyed to the Govern-
ment of India, proposals to prevent the
spillage from Bagmati and Lal Bakai-
ya rivers as required under part (ii)
of the understanding with the result
that further work as envisaged in
part (ili) above have not yet taken
place,

i

As would be seen from the above,
the sluices were designed to pass 200
cusecs for draining the rain waters
in ‘the 16-sq. mile catchment area
north of Bargania embankment. The
recent inundation was caused by the
spillage of flood waters of the river
Bagmati and Lal Bakaiya which ex-
perienced un precedented flood this
wear and the sluices were not disigned
to meet such a situation.

f
4
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(d) Question does not arise.
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Connecting Baroda with Bombay by
STD and improving Service

2652. SHR1 F. P. GAEKWARD:
Will the Minister of COMMUNICA-
TIONS be pieased to state;

(a) when Baroda is likely to be
connected wilh Bombay by STD;
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(b) whether telephone service at
Baroda is required to be greatly im-
proved as there ig a lot of complaints
about unsatisfactory working of tele-
phone system muinly hold-upg and
faults on the lines;

(c) if so, steps taken or proposed fo
be taken; and

(d) what is the expansion pro-
gramme planned to meet demand of
the people op the waiting list
for new telephong connections?

THR MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAl): (s) By October
1978. .

(b) and (¢) No, Sir. However, a
number of steps have been taken to
improve the service on a continuing
basis

(d) 1200 lines are scheduled to be
added to the system capacity during
1978-79.

Misyse of Ligeacey by Chemisis and
Dragxisie

26853. SHRI OM PRAKASH TYAGI:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) what steps are being taken by
the Directorate of the Health Services
of the Union and the States to check
the misuse of the licences issued in
the names of persons for running the
shopg of chemists ang druggists;

(b) is it a fact that sometimes lic-
ences continue in the names of
persons who are dead or had left the
place of business; and

(c) what steps are being taken to
stop persons from using such licen-
ces without authority?
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THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHR] JAG-
DAMBI PRASAD YADAV): (a) to
(¢) The information is being col-
lected and will be laid on the Table
of the Sabha.

Indian Oceap a8 Zone of Peace

2654. SHRT OM PRAKASH TYAGI:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) what steps have been taken at
the international level to keep the
Indian Ocean as a zone of peace; and

{b) the extent to which the efforts
have been successful?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) and (b) Since the
declaration by the United Nations in
1971, of the Indian Ocean as a Zone
of Peace, the United Nulions ad-hoc
Committee on Indian Ocean has been
holding consultations to implement
the UN Resolution. In December 1977,
the General Assembly decided to con-
vene 3 meeting of the littoral and the
hinterland States of the Indian Ocean
8s a preparatory step towards con-
vening of the conference which would
include the participation of the Great
Powers and mejor maritime users.
India has been actively participating
in the discussions in the General
Assembly of the UN. and in parti-
cular in the ad-hoc Committee. The
Government is in favour of urgently
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convening such a conference in which
the Great Powers and other majr
maritime users of the Indian Ocean
would perticipate.

In addition, USA and USSR have
also held several round of talks om
Indian Ocean arms limitations ABree-
ment about which the ad-hoc Com-
mittee has been kept informed.

The Government hopes that these
efforts will continue and result in the
eventual remova] of Great Powers
military presence in the Indian Ocean.

Medicing purchased from HIMCO
Laboratories, Sonepat

2655, SHRI OM PRAKASH TYAGI:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether medicine were pur-
chased from M/s HIMCO Laborator-
ies, Sonepat, for Government hospi-
tals, CGHS dispensaries and Employ-
ees State Insurance dispensaries dur-

ing February 1076 to 30th June, 1078;
and

(b} it so, the nameg of the medi-
cines, the price paid for them and
the names of the hospital or dispen-
sary which made the purchase?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAYV): (a) and
(b). A statement giving the requisit
information is attached.
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Bafler Stock of Steel

2656. SHRI MOHINDER SINGH
SAYTANWALA: Will the Minister of
STEEL: AND MINES be pleased to
state:

(a) whether a decision has taken
to form a buffer stock of steel
in the country to contain rising prices
and effect regular supply;

(b) whether steel ig to be imported
dor the purpose;

(c) it 8o, of what value and quan-
ﬁty- thereof; and

{(d) whether proper storage arran-

gements have been made for the
same?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES {(SHRI KARIA MUNDA):

(e) Yes Sir, .

(b) Yes, Sir.

(o) The details are being worked
eub.

(d) B8AIL is making necessary
storags arrangements.

wwwiz fudy ¥ wifeey # FiEn
qeavw e

2657, st aufag wnf 9@« w@r
Were Heft wiewe areer Tawte (o)
¥ A w 2AE I A & A
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TH T 4370 ¥ IO & §49 ¥ 95
T # ¥ w4 fF

(%) w1 w9z g F AR
e fE@eA F gTReA T
THEF gL §97C AgHIEE F A=
= ¥; afe g a1 57 SEFeHl &
w9 aF H9 fFar qrim w9t wias
¥ ¥a g% wm  uagss @
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Medical Facilities in Ladakk

2659. SHRIMATI PARVAT] DEVI:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) what steps Government pro-
pose to take to increase modern
medical facilities in Ladakh;

(b) increase the capacity of beds in
the hospitals;

(c) open more allopathic dis-

pensaries;

(d) set up large number of health
units or first-aid centres;

(e) make available training facili-
ties for compounders, mid-wives and
nurses; and

(f) provide financia] encouragement
to indigenous snedical practitioners?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMB] PRASAD YADAV). (a) to
(f). The information is being col-
lected and will be placed on the Table
of the House.

Number of Applications received in
R.P.0, Bombay for Immigration

2660. SHRI VAYALAR RAVI: will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) the total number of applica-
tions received for immigration
clearance to go to different Gulf
Countries in R. P. Office at Bombay in
one year;

(b) how many have been cleared;
and

(¢) the steps taken to clear more
applications withip 24 hours?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) The Regiona] Pass-
port Office, Bombay, had received in
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the past one year ending June
30, 1978, a total number of 29, 508
applications for emigration clearance
to go to different Gulf countries; thesg
applications were made by recruiting
agents in respect of group recruit-
ment and by individual emigrants.

(b) Al] applications have been
cleared. .

(c) The applications received from
the individual emigrant who have
obtained jobs through their own
efforts are cleared within 24 hours,
while those received from the recruit-
ing agents are cleared within 48-T2
hours as these applications are given
in bulk and need some processing
time.

e # Itw ww A faart @
fedrorarar sfea
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Pending Applications in R.P.0., Cochin

2662. SHRI VAYALAR RAVI: Wil
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) the total number of passport
applications pending with Regional
Passpert Office, Cochin;

(b) the reasons foy such large
accumulation of applications; and

(c) the steps taken to clear these
passports?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) The net effective
arrear position of pending passport
applications in the Regional Passport
Office, Cochin (Ermakulam) as on
25th July, 1978 was 71,037 (after ex-
cluding the inflow of fresh applica-
tions of 6,414 received from the 1st
July to the 25th July, 1978, which ure
being processed). Out of them,
10,600 applications were pending due
to want of additional information
about date of birth, financial gua-
rantee, etc. from the applicants or for
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reasons, such as insufficient number
of photographs. The applicants have
been addressed again by the Regional
Passport Office to supply the requir-
ed information/documentation so that
issue of their passports is not held up.

The net effective arrear position in
the Sub-Regional Passport Office,
Kozhikode, which was opened on 17th
June, 1978, was 1,217 as on 25th July,
1978. .

(b) The present grrears of 72,254
applications pending as on 25th July,
1978 for the Ernakulam and Kozhi-
kode offices shows a sharp reductiom
from the arrear position of 2,13,297
as on 31st January, 1978, The reason
for a sudden increase in the arrear
pesition to 213,207 (as on 31lst Jan-
uary, 1978) from that of 1,33,953 (as
on 31st October, 1977) was that a
large number of passport applications
had been received in bulk from the
District Collectorateg in the State
during November 1977, December
1977 ang January 1978, totalling near-
ly one lakh of applications. These
applications had been submitted to
the Collectorates for police verifica-
tion before they were sent on to the
RPO, Ernakulam.

{¢) To dea] with the arrear situa-
tion, the Government sanctioned addi-
tional officers and staff for the RPO,
Ernakulam. As against 6§ Passport
Issuing Authorities (namely, Regional
Passport Officer, Assistant Passport
Officers and Public Relations Officers)
as on lst March, 1978, the combined
strength of Passport Issuing Authori-
ties for Ernakulam and Kozhikode
was increased to 11. In addition, the
services of three officers have been
borrowed from the Kerala Govern-
ment, two for passport issue work
and one for emigration functions. The
strength of staff for passport issue
work has been increased from 120 in
March, 1978 to 195 at present. It js
as a result of these measures, that the
arrear position of the Ernakulam and
Kozhikode Passport Offices has been
brought down to 72,254 ag on 25th
July, 1978.
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Bams Produocg at LTI, Palghat

2663. SHRI VAYALAR RAVI: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) what are the items which are
proposed to be produced at ITI,
Palghat under the first project report
and what are the items being produc.
ed at present,

(b) whether any machinery has
been shifted from 1T.I. Palghat; and

{c) if so, the reasons for the same?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) The items to
be produced as per Project Report
were Electronic Private Automatic
Branch Exchanges (PABXs). The

items being produced at present
|re: —

1. Electronic PAX 10.1 Lines
2. Electronic PAX 10.2 Lines
3. Electronic PAX 25/50 Lines
4. Electronic PABX 50 Lines

5. Small capacity exchanges for
Defence Services.

(b) No, Sir.
{c) Does not arise.

Memorandum from Daily-wages Wor-
kers working in LIC Pune

2664. SHRI R. K. MHALGI: Wil
the Minister of PARLIAMENTARY

AFFAIRS AND LABOUR be pleased
to state:

(a) whether the Minister of State ot
Labour has received memorandum
and representation dated 9th April,
1978 from and on behalf of the daily
wages workers working in Pune
(Maharashtra) Divisional Office of
Life Insurance Corporation of India;
and

(b) if so, what action Government
have taken so far, or propose to take
soon in regard to the said memo=
randum end representation received?

AUGUST 3, 1978
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
Yes, Sir.

(b) The whole system of engaging
Casual Workers on daily-rated basis
(Badli appointments) end the gues-
tion of absorption of such workers
against the regular vacancies based on
certain criteria is under consideration
of the Life Insurance Corporation of
India.

Use of Needle ang Syringe in Homoeo-
pathy

2665. SHRI SARAT KAR: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the use of Homoeo-
pathic medicines per needle and
syringe is not permitted by the ‘Or-
ganon of Medicine’ (6th edition); and

(b) it so, what action Government
propose 1o stop this wrong and un-
Homoeopathic practice?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a)
Dr. Hahnemann in his book ‘Organon
of Medicine' (6th edition) has not
expressed any opinion or views re-
garding the wuse of Homoeopathic
medicines per needle and syringe.

(b) The question does not grise.

Allopathic Injettables alongwith
Homoeopathic Treatment

2666. SHRI SARAT KAR:
SHRI S. S. SOMANI;

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether Government have ac-
cepted the use of some Allopathic
injectables along with the Homoeo-
pathic frateatment which is against the
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‘Newton's Third Law’ (law of reac-
tion) of nature retarding cures, as
well as against the ‘Organon of Medi-
eine’; and

(b) if so. the authority who recom-
mendeq its use and on what grounds?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI JAGDAMBI PRA-
SAD YADAV): (a) No. the Govern-
ment of India do not recognise the use
of the allopathic injectables along
* with Homoeopathic treatment, whereas
it recommentd the practice  of
Homowopathy according to principles
laid down by Dr. Hahnemann.

(b) The question does not arise.

Branch of Telephone Industries in
Assam

2667. SHRI AHMED HUSSAIN:
Will the Minister of COMMUNICA-
TIONS be pleased o state:

(a) whether Government contemp-
late t; set up g branch of the
telephone and teleprinters industries in
Assam and other paris of the N.E
Region in the near future; and

(b) if so, the details and if not, the
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI); (a) and (b) In the draft
Five Year Plan 1978—83  provision
bhas been included for setting up of two
new units'of Indian Telephone Indus-
tries Ltd., namely one  Switching
Factory and one Transmission Factory.
The guestion regarding the location of
these two new units is under considera-
tion. At present there is no proposal
to set up any branch of Hindustan
Teleprinters Ltd.
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Demands »f E.P.F. Staff Association,
'rﬂ\rllld.l'll.ln

2669. SHRI VAYALAR RAVI: Wwill
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether the E.P.F, Staff Asso-
ciation, Trivandrum submitted any
demands;

(b) if so, the feature of the de-
mands; and

(c) the steps taken to meet their
demands?
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THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR. RAM
KIRPAL SINHA): (a) Yes, Sir.

(b) The demands relate to sanction
of adequate staff, filling of vacancies of
Provident Fund Inspectors, regulari-
sation of ad-hoc appointments  of
Upper Division Clerks. confirmation
of staff. etc.

(c) Action on some of the demands,
namely, staff sanction, filling of
vacancies, confirmation of staff against
available permanent vacancies and
regularisation of ad-hoc appointments
has been taken. The remaining items
are being looked into.

fgeraw’ @ wvnd ofemw ¥
famy e
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Alumina Project, Kutch

2671, SHRI F. P.. GAEKWAD: Wil
the Minister of STEEL AND MINES
be pleased to state: '

(a) whether it is a fact that the
Government of India have approved
establishment of a Rs. 30 crores Alu-
mina project in Kutch as a major
joint Indo-Hungarian venture;

(b) whether feasibility and techno-
economic studies have been made and
reports prepared;

(¢) whether the proposed project is
an export-oriented plant;

(d) whether the project is financed
by Hungary;

(e) if so, the nature of Hungarian
economic and technical co-operation
in the project;

(f) the capacity of the plant based
on the vast bauxite deposits availatble
in Kutch District; and

(g) the details about location of
plant, number of persons likely to get
employment ang the production sche-
dule?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES .
(SHRI KARIA MUNDA): (a: No, Sir.

(b) ana ©) The Gujarat Minerals
Development  Corporation Limited
(GMDC) have recently concluded an
agreement with M/s. Chemokomplex
of Hungary for preparing a feasibiiity
study for setting up an export-orien-
ted alumina plant of 3,00,000 tonnes
per annum capacity in Gujarat Stiate.

(d) ao .g) The details will be known
only after the feasibility study is com-
pleted by the Hungarian Agency.

Electronic Medical Instrumentg

2672. SHRI DHARMA VIR VASI-
SHT): Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) the kind of electronic medical
instruments provided in Central Hos-
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pitals particularly to treat disease of
heart, blood, lungs, kidney and brain
together with the names of Centres/
Hospitals; and

(b) whether a Rs, two lakh artiff-
cial Heart Bank had been opened in
Madras and if so, the detzila of the
same?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) and (b). The
required information is being collected
and will be laid on the Table of the
Sabha.
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Request for intervemtion by P.M. for
reinstatement of HSCL Workers
at Bokaro

2674. SHRI ROBIN SEN: Will the
Minister of STEEL AND MINES be
pleased {o state:

{a) whether the Government of
Bihar has sought the intervention of
the Prime Minister for reinstatement
of nearly 2000 workers retrenched by
the Hindustan Steel Works Construc-
tion Limited (HSCL) at Bokaro;

(b} whether the Prime Minister has
advised the Steel Ministry to settle
the matter expeditiously; and

{¢) if so. whether Government are
taking necessary action in the matter?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): {(a)
to (c¢). Consequent on the construc-
tion work at Bokaro Steel Plant near-
ing completion, HSCL is now faced
with the problem of large surplus
labour at Bokaro. Efforts are being
made by HSCL to get some of the
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surplus personnel absorbed in other
projects undertaken by HSCL at
Bhilai, Kudremukh, etc.

2. The problem of surplus personnel
numbering about 6500 at Bokaro has
also been discussed recently in a meect-
g DLetween the Prime Minister,
Minister of Steel and Mines and Chief
Ministers of Madhya Pradesh and
Bihar when it was agreed that some
of the surplus workers from Bokaro
can be sent to Bhilai, in baiches in a
phased manner while at the same
time iocal persons would conlinue to
get employment al Bhilai Actlion is
being {aken by CSCL to implement thig
scheme in consultation with the local
authorities of the State Government
at Bhilai.

3. No reirenchment has so far taken
place at Bokaro of HSCL workers. Of
the initial surplus of 6500 workers
Bokaro has so far been able to deplay
1800 in other units of HSCL leaving
a balance of 4700 surplus workers at
Bokaro. HSCL is also trying to secure
works abroad so that some of the
surplus slaff could be utilised in those
projects.

4, Efforts are aiso being made by
HSCL to get the surplus employees
absorved in other public sector con.-
struction organisations.

Demand of G. P. and G. C. Sheets in
West Bengal ang Tripura

2675. SHRI SACHINDRA LAL
SINGHA: Win Lhe Minister of STEEL
AND MINES be pleased to state:

(a) the details of annual demand
of GP. and G.C. Sheets in West
Bengal and Tripura;

(b) the details of the supply of
these sheets in this area:

(c) whether it is a fact that H S L.
Calcutta Stock-yarg failed to supply
to the Calcutta Firms:

(d) if so, the details of the demand
made by the Calcutta Firms during
the last three years, firm-wise; and
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(e) the action taken up-to-date in
meeting the demang of the Calcutta
Firms? e V|

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) Accord-
ing 10 the assessment of SAIL, the
effective annual demand for GP and
GC sheefs in West Bengal and Tripura
is 20.000 tonnes and 1,500 tonnes
respectively.

() Details of approximate supplies
ol GP and GC sheets to West Bengal

and  Tripura by  SAIL  are given
below : —
(In tonnes)
West Tripura
Bengal
tonnes *OnNes
1977-78 10,400 £00
-
;\pril---]unr '78 2,000 150

In addition to the above supplies
made by SAIL, supplies have also been
made by IISCO and TISCO.

() and (d), By and large the demands
received by SAIL stock-yard at Calcutta
are being depending on the availa-
bility. Since the sales from stock-yards
take place on ‘cash and carry’' basis,
the demands are not registered. Hence
the details of firm-wise demand are
not available,

(e) SAIL is rushing supplies of
galvanised sheets {0 areas where short-
ages are reported,

Committee to go into Alleged Corrup-
tion and Misuse in Steel Sector

2676. SHRI SACHINDRA LAL
SINGHA: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether there is a proposal for
setting up a Committee to go into
alleged mal-practices, corruption and
misuse in the Steel Sector;
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(b) if so, the details of the propo-
sal with the complaints received up-

to-date; and

{c) the action taken on the basis of
this proposal?

THE MINISTER OF STATE IN THE
MINISTRY OF SEEL AND MINES
(SHRI KARIA MUNDA): {(a) No. Sir.

(b) and {(c) Do not arise.

Steel Policy for development of Rural
and Backward Atreas

2677. SHRI CHINDRALAL  SIN-
GHA: Will the Minister of STEEL
AND MINES be pleased tgy state:

{a) the details of the Steel Policy
for the development of Rural and
Backward Areas;

(b) the action taken up-to-date for
the fulfilment of the said policy.

{c) whether it is a fact that while
the demand for the Rural and Back-
ward Areas was denied. huge quan-
tity of Steel was available in the open
market; and

{d) if so, the detaileq reason
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND M1-
NFES (SHRI KARIA MUNDA): (a)
Government has asked the main pro-
ducera 1o take necessary steps tg pro-
mote consumplion of steel in the rurul
seclor of the economy,

(b) A Study Team of SAIL has
identified about 50 items Miffle of iron
and stecl that can be used in the rural
areas. Initially SATL, proposes to
organise manufacture of some of these
items through local entrepreneurg in
four pilot workshops one each in
the States of Andhra Praddesh, Guja-
rat, Orissa and Uttar Pradesh, Further
plans on the subject will be de-
cided on receipt of the results of the
pilot workshops. In  addition, SAIL

with the help of prolessional Institu-
tes, ig conducting surveys in the rurai
areas to jdentify avenues for promo-
ting consumption of steel. SAIL is
also engaged in the development of
iraproved models of bullock-carts,

(¢) The needs of the rural and
backward areas have not been over=
Jooked. L

{d) Does not arise

Joint Plant Committee

2676. SHRI SACHINDRALAL SIN=
GHA: Will the Minister of STEEL
AND MINES be pleased 1o state:

{a) whether Joint Plant Committee
set-up in 1975 has been abandoned;

(b) if so, the reasons thereof; and

(¢) the details of action taken up-
to-date replacing the Joint Plant
Committee and the result achieved?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHR] KARIA MUNDA): (a)
No, Sir. However, the Joint Plant
Commiitee was set up in 1964 and
not in 1975.

(b} and (¢) Do not arise.

Dead Telephones in Delhi

2679. SHRI MUKHTIAR SINGH
MALIK:

SHRI SHYAM SUNDER
GUPTA:

SHRI G M. BANATWALLA:

Will ihg Minister of COMMUNICA-
TIOCNS be pleased to state:

(a) whether Government have seen
the press reports in THE TIMES OF
INDIA dated the 30th May, 1978
wherein it has beon stated that several
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hundred telephones remained dead
throughout Delhi city,;

(b) whether the telephone service
in Delhi has been deteriorating day
by day; and

(c) what measureg have been taken
by Government to improve the tele-
phone service in Delhi?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHAR] PRASAD
SUKHLEO SAI): {(a) The press re-
port appeared in Times of India dated
30th May, 1978 has been seen.

{b) Ng, Sir.

({c¢) Improvement measures taken
in hand are:—

1i) Repair and replacement of the
airconditioning plants,

(ii) Rehabilitation of all exchan-
ges—internal and external plants,
where necessary on a phased pro-

gramme,

(ili) Continuous checking of the
performance of all exchanges by an
Efficiency Team every month and
attending to the shortcomings potic-
ed,

{iv) Pressurisation of all junection
and primary cables on a phased pro-
gramme basis.

(vy Use of jelly-filled distribu-
tion cables on an extensive scale to
prevent seepage of water in case of
minor damage to cables.

(vi) Setting up of 5 Monsoon Fault
Control Centres to monitor the
break down of cables and to repair
them immediately by working round
the clock, the fault Centre being
provided with men, materia]l and
vehicles for the same.

{vii) Regorous tesling of all call
queueing oquipment for special ser-
vices, monitoring the answering
time of operators, and increasing
the number of assistance service
positions (188) from 36 to 60,
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Passport Racket

2680. SHRI MUKHTIAR SINGH
MALIK :
SHRI SHYAM SUNDER
GUPTA :
SHEI G. M. BANATWALLA .
Will the Minister of EXTERNAL
AFFAIRS be pleased to state;

{a) whether a passport racket has
been unearthed at the Bombay Air-
port by Government and it has been
alleged that the prospective  emi-
granis are being mulcted by ag much
as Rs. 100 to Rs. 300 per candidate;

(b) if so, whether some Foreign
Ministry's officials are also taking
bribes for issuing of passports, and

(¢) what action Government have
taken and if so, with what result?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) Yes, Sir; The CBI
arrested a travel agent at Bombay
airport for demanding and accepting
money unauthorisedly from a pros-
pective emigrant. The CBI officials
also raided the agent’s residence and
se.zed a number of passports and
some jincriminating documents. They

have alsp arrested two associates of
the agent.

{b) The case is still under investiga-
tion, Therefore, it is not possible to
say now whether any officials of the
Ministry of External Affairs are also
involved, '

{¢) CBI has registered a case again-
st the agent and investigations are
proceeding.

Idle Minj Steel Plants

2681. DR BAPU KALDATE: Wil
the Minister of STEEL AND MINES
be pleased to state:

(a) whether it is a fact that a
number of minj steel plants in the
country have been lying idle;

{b) if so0, since when these are lying
idle; and
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(c) what steps have been taken to
provide sufficient raw material to
these plants?

THE MINISTER OF STEEL AMD
MINEE (SHRI Bl1JU PATNAIK): {a)

and (b) Some mini steel plants were,

earlier lying closed due to recession

in stee} demand, power shortage and
olher constraints. Due to  various

* steps taken by the Government, most
of the vperating mini steel plants have
since heen brought back jn produc-
Lon.

(¢) The following steps have been
taken {o augment the supply of raw
materiz! to the minj steel plants,

(1) Direct import of a total of 2
Takh tonnes of ferrous melling
scrap has been allowed tp the elec-

tric arch furnace units.

(i1) Import duty on melting scrap
has been gabolished.

(ii1) Excise duty on certain cate-
gories of heavy melting scrap pro-
cured from the integrated steel
p'ants has been abolished.

Import of graphite electrodes has
also been allowed to meet its short-
age in supply from indigenous sour-
" ces.

Memorandum from Graduate Engl-
neers, Telecom Association,
Maharashtra

2682. DR. VASANT KUMAR PAN-
DIT: Will the Minister of COMMU.
NICATIONS be pleased to state:

(a) whether Government have re-
ceived a memorandum from the
.Graduate Engineers, Telecom. Associa-
tion (India) Maharashtra State Branch
complaining against lack of promo-
tional opportunities for engineering
graduates recruited as Jr. Engineers
in Post & Telegraph Department;

(b) if so, what are their demands
regarding pay scales recruitment,
, . cadre, promotion and percentage

reservation, for promotion to group
apr.
"
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(c) whether a lot of frustration, dis-
content, and ill-feeling has grown in
the mind of graduate engineerg about
job prospects and promotion in the
P. & T. Department; and

(d) if so, what sleps have beel
taken {o remedy the stituation and
give the graduate engineer a prouper
evaluation in the P. & T. Department?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAD): (a) Yes, Sir.

(b) Their demands are as follows:

(1) Higher pay scale of Rs. 500/
900 instead of Rs. 425/700.

(2) Better promotional avenues
by grant of promotion to Group ‘B’
cadre after 3 years of service.

(3) Only Graduates Engineers
should be recruited as Jr. Engineers.

(4) Reservation of 50 per cent
outside vacancies in Group ‘A’ ser-
vices for engineering graduates ex-
isting in the P & T Department.

() and (d) The Graduate Engi-
neers Telecom. Association, India is
not a recognised Association, No ac-
tion is required to be taken on repre-
gsentations received from unrecognised
associations.

Pakistan’s desire to attend non-
Alligned Meet

2683. SHRI KANWAR LAL GUP-
TA: Will the Minister of EXTERNAL
AFFAIRS be pleaseq to state:

(a) whether Pakistan has sought
India's support for membership of the
non-aligned group of nations;

(b) is it also a fact that the repre-
sentative of Pakistan had a talk with
the Minister recently over this issue;

(c) if so, the details thereof and
the steps taken by Government over
the request of Pakistan’s representa-
tive;
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(d) whether Pakistan is being invit-
ed as a guest at Belgrade on the
request of India; and

(e) the reaction of Pakistan over
the steps taken by Government over
their request?

THE MINISTER OF STATE N
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) Pakistan had sought
India’s support for participation in an
appropriate capacity in the Belgrade
meeting of the Foreign Ministers of
non-aligned countries.

(b) Yes, Sir.

(c) There are certain well-estab-
lished rriteria for participation ijn the
non-aligned movement. One of the
criteria ig that the country concern-
ed should not be a member of a multi-
Jater+' military alliance concluded im
ihe context of Great Power conflicts.
However, at thg Colombo Summit of
the non-aligned countries in 19786,
some countries, similarly placed as
Pakistan, were permitteq to partici-
pate as guests. As there was consen-
sus in favour of Pakistan participating
as guest ir the Belgrade meeting, Gov-
ernmenl supported such consensus
and Pakistan participated in the Bol-
grade meeting ag guest.

(d) No, Sir.

(e) The Government of Pakistan
huve appreciated Government of
India’s stand on this question,
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Jobs to Unemployed Youth

2685. SHRIMATI AHILYA .
RANGNEKAR: Will the Minister of
PARLIAMENTARY AFFAIRS AND
LABOUR be pieased to state;

(a) whether the attention of Gov-
ernment has been drawn to the
analysis collected by a team of the
Worlrl Employment programme
(WEP) of the International Labour
Organisation (ILO) that lJaw and order
problems will multiply if society does
not take appropriate measures for
fuller integration of youngmen in the
work processes by giving them res-
ponsibilitics and recognition?

(b) if so, the reaction ot Ciovern=
ment thereto; and

(¢} the steps being taken to create
more and more job opportunities te
the unemployed youths?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR

(SHR1 RAVINDRA VARMA): (a)
Nn. Sis
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(b) Does not arise.

(c) The Plan for the years 1978 to
1983 will be so formulated as to have
a high employment content where
opportunities will be provideg both in
the rura! and urban areas for subs-
tantiol employment. Accordingly, as
and when the Plan unfolds itself and
gets implemented, more and more op-
poriunities will be created for emp-
loyinent.

Employability of ITI Trainees

2686. SHRI A, BALA PAJANOR:
Will the Minister of PARLIAMENT-
ARY AFFAIRS AND LABOUR be
pleased to state:

(a) the annual expenditure on In-

dustrial Training Institutes;

(b) the number of persons trained
and the trades in which trained; and

(c) the assessment of the employa-
bility of the trainees on completion of

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) The
Industria] Training Institutes are run-
ning under full financial and adminis-
trative control of .the State Govern-
ments and Union Territories. The in-
formation asked for is not available.

(b) A statement is attached which
indicates the total number of persons
trained and the trades in which they
have been trained.

(¢) On completion of training an
assessement of the skills acquired by
the trainees is carried out by conduc-
ting Ali-India Trade Tests under the
auspices of the National Council for
Training in Vocational Trades. No as-
sessment of employability of the
frainces is carried out as the employ-
ment of the trainees depends on ihe
availability of job opportunities in
the industry.

It ey be stated that as against
10.19 lakhs trainees trained sp far,
2.18 lakhs were on the Live Register

training indicating number absorbed of the Employment Exchanges as on
in various occupations? June, 1977.
Statement

Fi

it waber o f trainecs who have successfully completed training wppte 1077 and  the numper T

trades is given below. T he number o f Industrial Trianing Institutes is 956.

8. No, Category of Trades

No. of
No, of persons
trades trained

1. Fnginecring

2. Non-Engineering

ToraL .

32 9,07,002 '

21 1,12,049

10,109,141
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List of Trades:
ENGINEERING
1, Blacksmith.
2. Welder (Gay & Elvetric),
a9 Sheet Metal Worker,
4 Moulder,
5. Carpenter.
6. Mechanic (Motor Vehicle)
7. Mechanic (Tractor).
&  Mechanic (Diesel).
9. Upholstry.
10. Plumber,
11, Painter.
12. Farm Moechanic,
13. Wireman.
14, Building Constructor,
15. Pattern Maker,
16, Fitter.
19. Turner.
18, Machinist.
19. Machinist (Grinder),
20, Electroplater.
21, Electrician.
22. Instrument Mechanic,
23. Refrigeration Mechanic.
24. Millwright Mainwenance.
25, Tool & Dic Maker,
26, Watch & Clock Maker.
27, Draughtsman {Mechanical),
28, Wircless Operator.
20. Surveyor.
30. Draughtsman (Civil).
31. Mechanic (Radio & TV

82, Electronics.

AUGUST'S, 1978

3

3

-
H

o

13-

4.

15.

$

M.

Written Answers 180

NON-ENGINEERING

Bleaching, Dving & Calico Print-
l]]s-

Book-Binding.

Cane, Willow and Tamboo Work
Cutting & Tailoring.
Emhroidery & Needle Work.

Hand Composition aad  Proof
Reading.

Weaving of Fancy Furnishing
Fabrics.
Hand Weaving of Nawar, Tape,

Durries and Carpet.
Weaving of Woollen Fabrics.
Manulacture of Foot Wear.
Knitting with Machine,

Manufacture of Household Ut ensils.

Manufature of  Sports Geods
{Leather).

Manufacture of Sports Goods
(Misc.)

Manufacture  of  Sports  Goods

(Wood).

Manufacture of Suit-cases and
other Leather Goods,

Preservation of Fruits and Vegee
tables.

Printing Machine Operator.
Stenography (English).
Stenography (Hindi).

l\:it;:.vin\g of Silk & Woollen Fa-
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Report of Committee on Consumers’
Price Index Numbers

2687. SHRI JYOTIRMOY BOSU:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether the Committee on Con-
sumer Price Index numbers submitted
ils report to Government in February,
1978;

(b) if so, the reasons why the said
report has not been laid on the Table
of the House;

{¢) whether any member or mem-
bers of the Committee attached noles
of dissent to the report; and

{d) if not, the salient features of
those notes?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
{SHR] RAVINDRA VARMA): {(a)
to (d) Yes, Sir, the Report including
three separate Minutes of Dissent by
five members representing the interest
of employers and workers is  under
study. The Hindj version of the Re-
port is under preparation and will be
ready shortly. The Report will soon
be laid on the table of the House.

Definition of Casual Workers as
Workmen

2688. SHRI K. A. RAJAN:

SHRI M. N. GOVINDAN
NAIR:

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether the Madras High
Court has made a judgement that the
workers employed on a casual or
ad hoc basis are “workmen” within
the meaning of the term defined in
the Workmen's Compensation Act;

(b) if so, the details thereof;
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(¢) whether Government have a
proposal under consideration to ex-
tend this statutory recognition to
other labour legislations also; and

{(d) if so, the details?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR,
RAM KIRPAL SINGH): (a) and (b)
The Mudras High Court is reporteg to
have held that a easual  labourer,
Per se, cannot Le denied the rank of
a workman contemplated under the
Workmen's Compensation Act, Casual
or non-regular employment has not
been excluded from the ambit of the
statute.

(e) and (d). Casual Labour emp-
loyed in connection with employer's
trade and business are already covered
under the Workmen's Compensation
Act, 1923 subject to the conditions of
wage limil ete., being satisfied. The
judgment of the Madras High Court
confirms this legal position. The In-
dusiria) Disputes Act, 1847, Minimum
Wages Act 1950 and the Factories
Act, 1848 etc, are already applicable
to casual workers who fulfil the con-
ditions laid down in the respective
Acts.

Appointmeyt of D. D, General (Tech),
ICMR

2689. SHRI BHAGAT RAM: Will
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

{a) whether it is a fact. that »a
relired medical scientist from some-
where else, has been appointed
as one of the Deputy Director Gene-
rals (Technical) of the ICMR;

(b) if so, the reaction of the Gov-
ernmeni thereto: and

{c) whether Government is consi-
dering to take mnecessary steps to
amend the byelaws of the ICMR
suitably and bring the superannuation
age of the medical scientists in the
ICMR at par with the counterparts in
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the Government of India when there
is a large-scale unemployment of medi-
cal scientists in the country and their
large scale exodus to foreign countries
in search of employment?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV). (a) The
post of Dy. Director General (Techni-
cal) of the ICMR was filled on the
basis o/ obtaining the services of an
officer from the Government of Ma-
harashtra on deputation basis alter
the officer griginally selected for (he
post expressed a desire that he wouid
like 10 work in the laboratory rather
than i the Headguarters office. This
officer joincd the ICMR Headquar-
ters in June 1976 and continued cn
deputation basis till his retirement
from his cadre gn 3lst October, 1976.
Subsequently, the officer was employ-
cd gn the normal re-employment
terms for a period of 2 years.

(b} The appointment wag recom-
mended by a duly appointed Selection
Commiltee of the ICMR. The re-
commendation of the Seleclion Com-
mittee was also approved by the then
President and Vice-President of the
Governing Body.

(¢) No, Sir.
Foreign Minister's Visit to Austria

2600, FROF. P. G. MAVALANKAR:
Wil the Minister of EXTERNAL AF-
FAIRS be pleaseg to state:

{a) whether any specilic agree-
ments were reached as o result of
his wvisit to Austrin  and discussion
with leaders and  officiuls  of the
Ausirian Government: and

(b} if so, full detmis th2ecof?

THE MINISTER OF STATE IN

THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KURDU): (a) No, Sir.

(b} Dees =nt arise.
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Dissolution/Reconstitution of Tele-
phone Advisory Commitiees

2691. TROF. P. G. MAVALANKAR:
Will the Minister of COMMUNICA-

TIONS be pleased to state:

(a) whether he has dissolved and/
or reconstituted one or more local
Telephone Advisory Committees in
various major cities and towns of the
country since he assumed charge of
this Ministry;

(b) if so, full facts thereof, giving.
names and designations and qualifica-
tions of all personnel on all such
committees and their term of office;

(¢) the terms of reference or work
of the said Committees; and

(d) criteria for selection of mem-
bers for the said Committees?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHLDEQ SAI): (a) There iiu3
been no case of dissolution of Tele-
phone Advisory Committees. The
Telephone Advisory Committees are
reconstituted on expiry of the term
of two years. The list of Telephone
Advisory Committees at wvarious pla-
ces is placed on the table of the Houae
as at List I [Placed in Library. See

No. L1- 2551'373] '

(b) The details will be laid on the
table of the House.

{e) A statement giving the func-
tiune of Telephone Advisory Commit-
tees is placed on the table of the
House as at ListIl. [Placed m Lib-
rary. Sec No. LT-ZSIBlf'?E].

(d) Copy of the rules is placed on
the table of the House as at List-IIL
{Placed in Library. See No. LT-2561/
78]
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Foreign Distinguished Guests’
Visit to India

2692. PROF. P. G. MAVALANKAR:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether one or more foreign
distinguished guests visited India on
official invitation Dbetween January
1 and July 15, 1978;

(b) if so, full facts thereof;

(c) the broad nature of subjects
and topics discussed at the wvarious
said visits and meetings of the foreign
dignitaries;

(d) whether any accord/agreement
was reached in one or more cases as
a result of the said visits and discus-
sions, and

(e) if so, broad details thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) tp {e). Yes Sir. many
foreign distinguished guests wvisited
India during January 1 and July 15,
1978. A statement containing the
available information is laid oo lhe
Table of the House. [Placed in Lib-
rary. See No. LT-2562/78]. Remain-
ing information in respect of wisits
handled by other Ministries is being
collected and wil] be laid on the Table
of the House.

Payment of overtime to persons hold-
ding Confidential Positlons

2693. SHRI SURENDRA BIKRAM:
Will the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased

to siate:

{a) is it the intention of section B0
of the Factories Act, 1948 that those
who are declared to hold confidential
positions would not he entitled for
overtime in case they have to work
beyond the normal working hours;
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(b) if not, have the Central Govern-
ment taken steps to ensure that the per-
sons holding these confidential posi-
tion do get their overtime dues; and

{¢) whether Government have come
across any company which iz not giv-
ing over{ime paymenis to such em-
ployees holding  confidential position
under this section?

THE AINISTER OF PARLIAMEN-
TARY AFFAIRS A7'D LABOUR (SHRI
RAVINDRA VARMA)Y: (a) and (b).
Under Section 64 of the Factories Act,
1948, ax amended, a person holding a
position of supervision or management
or employed in a confidential position
in a factory, who is so defined or de-
clared under the Act. shall be entitled
to exira wages in respect of overtime
work under Section 59 of the Act, pro-
vided the ordinary rale of wages of
such person does not exceed Rs. 750/-
per month. The Act is administered
by the State Governments.

{¢) No instanceg of infringement
have been brought to our notice.

Dispensary in Factories

2694, SHRI SURENDRA BIKRAM:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased tg state:

{a) how many factories in the coun-
try having workers' strength over 500
do not have full fledged dispensary
and an ambulance van with a qualified
doclor; and

(b} what action has been taken by
Government against such companies
which are ignoring this statutory
need?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) and (b).
The information & not readily avail-
able and is being collected from the
State Governments,
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Mineral Deposits in Rajasthan

2695. SHRI S. S. SOMANI: Wil the
Minister of STEELL. AND MINES be
pleased to state:

(a) whether it is a fact that a pre-
liminary survey by the Geological Sure
vey of India has revealed that Rajas-
than has mineral deposits:

(b) whether a comprehensive plan
has been drawn out for beneficial ex-
ploration of this mineral wealth in the
State,;

{c) if so. the cost
thereof; and

and the delails

{d) how far it is
implemented in the
Plan?

proposed fo be
Sixth Five Year

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
Yes Sir.

{b) to (d). Mineral exploration is a
continuing process and the programme
for exploration has to be constantly re-
viewed and revised in the light of re-
sultg obtained. Therefore, the G.S.1.'s
programme of exploration is drawn up
on a year to year basis within the
overall framework of the Five Year
Plans.

During the next field season pro-
gramme (October, 1978 to September,
1979) which constitutes the first year
of the Sixth Five Year Pian, the GSI
proposeg tg carry out investigations
for c-opper, lead, zinc, limestone, bary-
tes, soapsione, clay, fullers earth, bon-
tonine, mica, polash, phosphorite,
emerald, welframite and flourite in
Rajasthan,

In the Budget of GSI for 1978-79 an
amount of Rs. 228.95 lakhs has been
allotted for the Western Region of
GSI which cover Rajasthan and Guja-
Tat
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Rock Phosphate in Jhamerkotra (Udal.
pur) '

2696. SHRI 5. 5. SOMANI: will the
Minister of STEEL. AND MINES be
pleased to state;

(a) whether the Indian Bureau of
Mines, Nagpur has submitted its stu-
dies and stated that the low grade rock
phosphate ore al Jamerkotra in Udai-
pur Disirict can be concentraled to
make it usable in the fertiliser manu-
facture;

(b) if so, whether the State Govern-
ment of Rajasthan has approached the
Ceniral Government to seek assistance
in this regard, and

{c) if so. the reaction of Central
Government in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
Yes, Sir.

(b) No, Sir.

{c) Does not arise.

Calcutta Phone problems a legacy of

past
2607. SHRI CHITTA BASU: will
the Minister of COMMUNICATIONS

be pleased to state;

(a) to what extent it is correct to
say “Caleutta phone problems a legacy
of the past” as reported in the Calcut~
ta edition of the ‘Statesman’ dateq the
0th June, 1978; and

{b) what specific steps Government

propose to take to liquidate the legacy
of the past?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEQC SAI): (a) It is correct to some
extent,
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(b) Improvement measureg taken in
hand:—

1. Rehabilitation of all exchange
Internal and External Plants,
where necessary, on a phased
programme,

2. Microwave Junctions between
all outlying Exchanges and
main Exchanges are being
planned.

3. Construction  of RCC Cable
Ducts with PVC  pipes for
main cable routes in a phased
manner.

4. Pressurisation of all Junction
and Primary Cables in a lime
bound programme.

5. Provision of Moistrue Barriers
for protection of subscribers’
Distribution cables.

6. Use of Jelly Filled Distribution
Cables on an extensive scale
to prevent seepage of waler in
case of nminor damage to
cables.

7. Provision of more Cable Distri-
bution Cabinets and Pillars for
quick restoration of faults and
flexibility of giving new con-
nections.

8. Provision of Stand-by Engine
Alterations in Exchanges in
case of Mains power failure.

9. Upgradation of Crossbar Ex-
changes of ITI Make on a
phased programme.

Walting List for Telebhone Connec-
tions in Calcutta

2608. SHRI CHITTA BASU: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether there is a big waiting
list of the applicants for new tele-
phones in Calcutta;

(b) if so, the number of the waiting
applicants; and

(c) by when the waiting list might
be wiped out?

THE MINISTER OF STATE IN THE
MINISRY OF COMMUNICATION
(SHRI NARHARI PRASAD SUKHDEO
SAI): (a) Yes, Sir.

(b) Number of waiting applicants
under different categories is as follows:

oYT 2,056
Special 1,378
General . 22,646

ToTaL " 26,080

26,080

(c) Waiting list is expected to be
wiped out by March, 1980.

Installation of Micro-wave Links in
Calcutta

2699. SHRI CHITTA BASU: Will
the Minister of COMMUNICATIONS.
be pleased to state:

(a) whether Government propose to
instal micro-wave links in Calcutta;
and

(b) if so, the steps taken in this
direction?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEO
SAI): (a) Yes, Sir. We have already
installed an experimental digital Micro=
wave sysiem between Telephone
Bhavan and Cossipore at Calcutta. In
addition, we have proposed a scheme
for inter-linking 5 Telephone Exchan-
ges in Central and Northern Calcutta
by Microwave links.

(b) This scheme is being examined
from technoeconomic considerations.
If found justified, these links are likely
to be provided in about two years’ time-
after issue of sanction,
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Improving Efficiency of Telephone Ex-
changes to Delhi

2700. SHRI VIJAY KUMAR MALHO-
TRA: Will the Minister of COMMUNI-
CATIONS ULe pleased to siate:

(a) has the shortage of spare parts,
inadequate maintenance and overload-
ing led some of the older telephone
exchanges in Delhi to work far below
the required standards of efficiency;

(b) if so. the steps being taken to
improve the siluation, and

(c) what arrangements have lLween
made 1o meel the monsoons when thou-
sands of telephones go dead as waler
seeps into ihe underground cables?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
{SHRI NARHARI PRASAD SUKIIDEO
SAl): (a) Inadequacy of some spare
parts failure of a few air-conditioning
plants 1n summer months and over-
loading had a somewhat adverse effectl
on the maintenance of some of the ex-
changes.

{b) The {following steps have bheen
:taken;

(i) Necessary spares have been
collected from the factory by send-
ing a special representative.

(ii) Expansions of existing ex-
changes, and installation of new
ones are being expedited to provide
relief to overloaded exchanges.

(iii) The faulty Air.conditioning
plants have been attended to.

(c) (i) Special Fault information
and Repair Control Centres equipped
with repair equipment, tools, instru-
ments, transport and personnel have
been set up to expedite repair action.

(ii) As a long term preventive
measure, gas pressurisation of um-
derground junction and primary
cables is being stepped 1o cover the
maximum possible length.
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Opening of Technical and Cultural
Ceantre in Indian by Neutral Countries

2701. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether a technical and cul-
tural centre is going lo be opened in
India on behall of neutral countries;
and

(L) if so, when?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU): (a)
and (b): There is a proposal to estabs
lish a Centre for Science and Techno-
logy of the Non-aligned and dewveloping
countries in India. The Conference of
the Ministers for Foreign Allairs of
the Non-aligned countrieg held in Bel-
grade from 25—29 July, 1978, accepted
the ofler of India to open the Cenire
and recomnmended that a plenipoten-
tiary conference to adopt the Statutes
for the Centre be convened as soon
as possible,

There is no proposal to open a cul-
{ural centre in India on behalf of the
non-aligned countries.

Shortage of Steel Plates

2702. SHRI G. S. REDDI: Will the
Minister of STEEL AND MINES be
pleased to siate.

{a) whether there is a shortage of
steel plates in the country;

(b) if so, whelher there is any pre-
mium on its sale; and

{c) if so, how Government propose
to meet this situation?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHR] KARIA MUNDA): (a)
and (b). There is a shortage in certain
categories of stee] plates on which
there is a premium jn the open mar-
ket.
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¢y Efforts are being made to in-
crease the indigenous production and
alsg major customers have been ad-
vised to import part of their require-
mengs. SAIL also propoaes to import
during the current year some quan-
titieg of plates as buffer stock.

Additional E. D. Agents in P&T
Department

21s. 8HRI SUKHENDRA SINGH:
Will the Minister of Communications
be pleased to state:

(a) whether it is a fact that the
P&T Department proposes to employ
a number of additional extra depart-
mental wagents during the current
financial year to strengthen and
rationalise the delivery gnd clearance
letters in the rural areas; and

(b) if so, the details regarding the
scheme?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) Yes, Sir.

(b) 10,000 =additional Extra De-
partmenta] Agents are proposed to be
appointed in the rural areas of the
country during the current financial
year. Circlewise details of the pro-
posed number to be appointed in each
Postal Circle is given in the attached
Stutement.

Statement

Circle-wise  targets regrding  appoint-
ment of Exira Departmental Agents in
rural arcas during 1978-5¢,

Neooql
LA
S. Nn, Cirele proposed
o e
appainted
during
1978-70
1. Anchra g r . B50
2. Bihar . . . Ban
3. Delli . . 30
4. Gujora Goo

2167 LS—T.
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I 2 3
5. J&K . 200
6. Krrala . 200
7. Karnataka . 500-
B. M.P. 1,100
9. Maharashtra . Boo
1o. N.E. 500
. N.W., 400
12. Ovissa 500
13.  Rajasthan floo
14. Tamilnadu 700
15 UP. 1,200
16.  West Bengal 800
__ro,nm

qRAT qTT Wt e A T dw e
e

2704. st Mia wowr : ;4T HaT
Al g8 qATH &Y FI7 F47 fF :

(%) 7 a8 &9 & f& agar o

¥ 799 IFET Ag & foed  ofooms-
TWET 37 Gd FF AW H1 FEATE 77
HIRAT FEAT 93471 ¢ ;

(@) %1% & ¥ vt A glaay
¥ fA0 ug ©F 40 wFe A g
¥ foy oa% daram 7 A I
Fr g =X

(w) TEAT F WY ¥ wmm
?, OF W TIFAT Fq qF QAT FT
SER @ A afz Gar #rE wera @y
& @ 9% T AEw ArOm g ?
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U Www & Tew AW (s
apft weR gudw ww) : (F) TR
gL FT IFEA TIT &F FT FIH FT @I
g g, wEEETT W 9
IR T FE THEC TG & 1 T4,
TTRR T /17 fZed1 & FHAT 97 F =
H TR T A0 A9 4 TTATT T=q
AF FT AW FTEE |

(@) Az fawrder wTAevEl
& OAWC T TAF] 7 AC AW G
F1 %1 Arfaw fag ad g

() faavim wwzvel & wET
TrrAgdt § TR At 115 RS
fez 7@t a0

Lock-outs ang Mandays lost

2705. SHRI C. K. CHANDRAFPAN:
SHRI RAM KISHAN:

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
please to state:

(a) how many mandays were lost
due to strike during last six months
of 1978;

(b) how many lock-outs of units
are continuing in States, sector-wise;
and

(c) how many fresh lock-outs took
place in last six months and details
sector-wise thereof?

THE MINISTER OF PARLIAMEN-
TARY AFAIRS AND LABOUR (SHRI
RAVINDRA VABRMA): (a) Accord-
ing to the provisional information
received by the Labour Bureau upto
18-7-78, the total number of Mandays
lost due to strikes during the period
January to May, 1978 was 4.76 million.

{b) A statement (No. I) giving the
information awvailable in respect of
lockouts which were reported con-
tinuing in the returns for the months
of Januaty to May, 1978, is laid on the
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Table of the House. ([Placed in Lib-
rary. See No. LT-2563/78].

(c) A statement (No. II) giving the
information available in' respect of
lockouts which originated during the
months of January f{o May, 1978, is
laid on the Table of the House.
[Placed in Library. See No. LT-
2563/78].

Islamic Meet .
2706. SHRI MOHINDER SINGH
SAYIANWALA:
SHRI RAM PRAKASH TRI-
PATHI:

Will the Minister of EXTERNAL
AFFAIRS be pleaszed to state:

(a) whether it iz a fact that some
Indian nationals attended the Islamic
meet recently held jn Pakistan and
opened by the Chief Martial Law
Administrator of Pakistan;

(b) if so, in what capacity they
represented India there;

{c) whether the selection of the
delegates was made by an official
agency; and

(d)} the role they played in the
Conference and the report if any,
submitted by them?

THE MINISTER OF STATE 1IN
THE MINISTRY OF EXTERNAL
AFFAIRS (8HRI SAMARENDRA
KUNDU): (a) Yes, Sir,

(b} and (c). They participated in
thelr personal capacity in response to
invitations received from the Organi-
zers of the Conference.

(d). According to our information,
the participants from India made an
effort to block wny discussions on
Kashmir in the Committee of the
Conference which was dealing with
the problems of Muslim Minorities,
on the ground that the meeting was
concerned with social, economic and
cultural matters and politica] jtems
like Kashmir should not find a place
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In its deliberations. Having failed in
their effort, they submitted a note of
dissent.

In the fina] document of the Confer-
ence, the paragraph on Kashmir
staleg that the “India delegation” ex-
pressed jts reservation on this sub-
ject.

Government have received com-
municationg from some of the partie
cipants,

Programme for supply of Steel at
block leval

2707. SHRI R. K. MHALGI: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether Government have
under consideration 3 scheme or the
programme for the supply of steel at
the block-level throughout the coun-
try;

(b) if so, when Government would
be in a position to initiate the said
programme; and

(c) what stage the said scheme
stands today?

THE MINISTER QF STATE |IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
to (c). The main producers have been
advised to step up supplies to State
Small Industries Corporation to ser-
vice the requirements of the amall
scale units at the Block level. In ad-
dition, SAIL is also examining the
possibility of opening retail outlets
in the Blocks. The details are being
worked out.

Mini Steel Plants in Maharashira
) Lying Idle

2708. SHRI R. K. MHALGI: Will
the Minister of STEEL AND MINES
be pleased to state:

. (a) whether & number of mini steel
“plants in Maharashtra gre lying idle;
and

(b) it so, the reasons thereof?

THE MINISTER OF STEEL AND
MINES (SHRI BLJU PATNAIK): (a)
QOut of the 27 mini steel plants licen=
sed in Maharashtra, only 23 have
been commissioned. Of these 23 units,
9 were lying closed in May, 1978.

(b} Precise reasons for closure of
each unit are not known. Generally
their difficulties have been:—

(i) Inadequate power supply;

(ii) Lack of demand for their pro-
ducts; and

{iii) Managerial and financial di-
ficulties.

Panel to suggest improvement in
training imparted by LTI,

2709. SHRI JANARDHANA POO-
JARY: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state;

(a) whether Government have set
up a panel to recommend ways and
means for the improvement of the
quality of training imparted by ITI;

(b) if so, the composition of the
panel and whether any recommenda-
tions have been made by the panel;
and

{c) if so, the details thereof?!

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
Yes, Sir;

(by and {(c). The composition of
the panel is given in the enclosed
statement. The panel have not yet
submitted their report,

Statement

The composition of the panel is
given below,

Chairman

Shri S. A. Qadir, Ex-Director Gene-
ral of Employment and  Training
gnd JLO Expert (Retired),
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Members:

1. Shri B. G. Varshney, Chief
Training and Manpower Adviser,
Fertilizer Corporation of  India,
New Delhi

2. Shri M. S. S, Varadan, General
0. D. Manager, Hindustan Machine
Tools Ltd., Bangalore,

3. A representative of the Asso-
ciation of Indian Engineerlng In-
dustry, 172 Jor Bagh, New Delhi.
(Shri U. P, Pandit, Managing Direc-
tor, Accumax Ltd., Rajkot).

4 Prof. G. S. Kadu, Director

Technical Edycation, Maharashtra,
Bombay.

5. Shri 8. N. Goel, Director of
Techniral Education, Rajasthan,
Jodhpur,

6. A representative of the Minis-
try of Education and Social Welfare
(Dept. Education) (Prof. R. J. Desh-
mukh—Director)

7. A representative of the Deve-
lopment Commissioner Small Scale
Industries, New Delhi (Shri B. N.
Bhattasali—Director),

8. A representative of Khadi and
Village  Industries Commission
{Shri Vipin Saksena—Director).

9. A representative of the Minls-
try of Agriculture and Irrigation
(Department of Rural Development)
(Shri Maharaj Krishan Kaw-Jt,
Commissioner-Training).

Member-Secretary: .
Shri P. 8. Prem, Addl. Director of

Training, Ministry of Labour
(D.GE. & T)

Appointment of Labour Trustees

2710. SHRT K., LAKKAPPA: Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR hbe pleased
to state:

(a) whether Government have re-
ceived letters from certain Members

AUGUST 3, 1978

Writien Answers 200

of Parliament belonging to pogition
urging for immediate appoin t of
Labour Trustees; and

(b) if so, the action so far taken
thereon?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) A
letter dated the 17th May, 1978 ad-
dressed jointly by 18 Members of
Parliament has urged the appointment
of trustees representing labour inter-
ests on the Paradip Port Trust Board.

(b) Government is locking into the

matter and expects tg be able to take
a decision shortly.

Far 2w ¥ we frwr ITAE W

g

2711 it dmy wex fag @ wAv
AT HAT GZ TATA KT FIVHLT (F -

(%) ¥T AEIT |1 37 aw K
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FTATAIT &faT § % feqm Toeey A

g

(@) ufx 7, a1 39 wfzarg w
g ®04 ¥ o qur srcarf A w2
me

() 3T RAM F g F TIWA
¥ IrE AAGr T9Een w4 ¥ fow ot
Fraars #1 A1 @ g 7

"t wArerd W Trea waAn (T gl
surT gay w@) : (F) A (7), TH-
frwz wy Sy a1t w1 s wt feafa
#AmFAE & $9 ;a faaEi AR
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FrAFI H Arf 3 qAwErE % ey
& oz ArAAT GAHT AT AT T 99,
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Complaint against Chandrapur Tele-
phone exchange Maharashira

2712, SHRI RAJE VISHVESHAR
RAO: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) whether there are many comp-
laints from the people of Chandrapur
in Maharashtra against the working
of telephone exchange;

(b) what are the complaints;

(c) is it g fact that some machine
has been burnt down;

(d) whether there is no dust proof
room which is required for it at
Chandrapur;

(e) whether telephone machine is
too small for the load of telephones
that Chandrapur has today; and

(f) will Government see that new
machine is put up and dust proof room
constructed for it immediately look-
ing to the number of new factories
coming up in Chandrapur District?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRA-
SAD SUKHDEOQO SAI): (a) and (b).
No, Sir.

(¢) No, Sir.

(d) Every effort is made to prevent
ingress of dust.

(e) and (f), The existing capacity
is adequate for the present working
lines. To meet additional require-
ments, 100 additional lines are being
added. Further expansion by 100
lines is also planned. A guitable
departmental building is also proposed
to be constructed.
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STD Racket in Delhi

2714. SHRI P. K, KODYAN: Wil
the Minister of COMMUNICATIONS
be pleased t, state;

(a) whether Delhi Police has recent-
ly unearthed a STD racket involving
traders and Delhi Telephone employ-
ees; and

(b) if go, the details zgnd action tak-
en against the culprit?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEQ SAI): (a) and (b). The
Police recovered fifteen handsets from
the Coronation Hotel, Delhi on 18th
May, 1978. These did not have any
dialling facility,

No. of persons prevented from going
to Middle East

2715. SHRI G. M, BANATWALLA:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a)
past six months ending 30th June,
1978, were off-loaded or detained at
docks and airports from proceeding to
Middle East countries despite their
possessing valid passports, visas and
passage tickets;

(b) the main reasons for the same;
and

(¢) what steps, if any, do Govern-
ment intend to take in order to avoid
hardship and harassment to persons
intending {o go abroad for employ-
ment?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SAMARENDRA KUN-
DU): (a) Between January 1 and
June 30. 1978, 4653 prospective emi-
grants were not permitted to depart
b+ the Emigration authorities at the
embarkation points, viz, sea/air ports
of Bombay, Ernakulam, Delhj and
Amritsar.
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{b) These emigrant workers were
not permitted ty depart ag they had
not fulfilled the prescribed emigration
formalities under the Emigration Act,
1922, which regulates emigration of
workers from India. In addition to
valid passports, visas and passage
tickets, all prospective emigrants are
required to obtain emigration clear-
ance from the Protector of Emigrants
before their departure,

{c) Government have already pres-
cribed clear procedure for obtaining
emigration clearance under the Emi-
gration Act; whoever emigrants in ac-
cordance with this procedure is per-
mitted to depart without any difficul-
ty. Government are also taking steps
to further streamline these procedur-
es so that no hardships are caused to
such emigrants.

Increase in Price of Steel

2716. SHRI F. P. GAEKWAD: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether the recent increase in
the prices of different categories of
stee] is not considered tog steep;

(b) the overall percentage increase
in the prices of steel; and

(c) the reasons for the said in-
crease;

(d) whether it is not likely to ad-
versely effect the cost of construction
of houses and small scale industries;
and

(e} in view of {(d) whether any re-
lief is proposed to be given?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRT KARIA MUNDA): (a)
No, Sir.

{b) About 8.3 per cent of the aver-
age sel]ing price.

{c) Prices have been revised main-
ly to (i) cover cost escalations in the
production of iron and steel (ii) ensure
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fair return to producers (iii) meet
the increased incidence of freight
burden on account of increased in the
lead distance over a period of time
and (iv) to find adequate resources
for modernisation, rehabilitation and
development of steel industry and to
lessen is dependence on budgetary
support,

(d) and (e). Not likely. Small
scale units are, however, being sup-
plied steel through Small Scale In-
dustries Corporations at a price which
is Rs. 40 per tonne less than the stock-

yard prices,
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Meeting of non-aligned countries

2720. SHRI C. K. JAFFER SHA-
RIEF: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) the efforts made by the Govern-
ment of India to keep non-aligned
countries together;

(b) whether India will participate
in the coming non-aligned Foreign
Minister's meeting in Belgrade; and

(c) if so, the special points sought
to be raised by India in the said Con-

ference?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAJRS (SHRI SAMARENDRA
KUNDU): (a) India has consisten-
tly made efforts to ensure the unity
and solidarity of the non-aligned mo-
vement to ensure that the movement
retains its identity as an independent
global force with the goal of creating
a just international economic and po-
litical order and the maintenance of
international peace and harmony,

(b) India participated in the re-
cently concluded Belgrade Conference
of the Non-aligned Foreign Ministers.
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(c) At this Conference, India sought
to ensure that the non-aligned Move-
ment does not deviate from jts basic
principles which provide for both
flexibility and unity of purpose in the
midst of diversity. India stressed the
unity and solidarity of the non-align-
ed countries in order to ensure that
the Movement continued to play a
key role in reordering international
economic and political relations. India
also emphasised that bilateral dispu-
tes between non-aligned countries
should not be allowed to threaten the
unity of the movement and permit
interference in the internal affairs of
non-aligned countries with the objec-
tive of spliting the rovement ang re-
ducing its effectiveness. Along with
other non-aligned countries, India cal-
led for a speedy and just resolution
of long standing international issues
like Southern Africa, the Middle East
Palesting and Cyprus that threaten
international peace and security. On
the economic side, the Indian delega-
tion stressed the need for rapid imp-
lementation of the Action Programmsz
for Economic Cooperation adopted at
the Colomboe Summit of Heads of
State/Government in August 1976
The Indian delegation also sought to
ensure that the non-aligned move-
ment retained the initiative on eru-
cial issues of international develop-
ment co-operation such as the estab-
lishment of the New International
Economic order, the formulation of an
international development  strategy
for the Third Development Decade and
speedy conclusion of negotiations —e-
lating to international economic issues
of wital importance to developing
countries.

Progress of Steel Planis in Yisakha-
patnam and Vijayanagar

2721. SHRI S. R. DAMANI: Will
the Minister of STEEL AND MINES
be pleased to refer to the reply given
to Unstarred Question No. 2271 on
the 9th March, 1978 and state:

(a) whether scrutiny of the detail-
«x project reports on Vijayaurgar and
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Visakhapatnam Steel Plants hawve
since been completed;

(b) if so, whether the Ministry has
formulated its own proposals in that
regard; and

{¢) in case of major changes pro-
posed by the Ministry; the details
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
No, Sir.

(b) and (c). Dy not arise,

Foreign experts invited for Khetri

Copper Smelter

2722, SHRI S. R. DAMANI: Wil
the Minister of STEEL AND MINES
be pleased to state;

{a) how many foreign expert teams
have so far been invited to investigate
and report on technological and ope-
rational problems facedq by Khe'ri
Copper Smelter since its commission-
ing and the full details thereof includ-
ing the time taken by each team, the
fees paid. etc:

(b) whether M/s, Furukawa of
Japan have since submitted their re-
commendations;

{c) the major differences in the opi-
niong expressed and recommendations
made in the reports of these teams;

(d) whether apart from the above,
our own expert teams have ever becn
askegq to make independent evaluation
and if so, the details thereof; and

(e) how is it that in spite of all
such studies the Unit's performance
continues to be verv unsatisfactory?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDAY: (a)
Only one team of foreign experts fron
Furukawa Co. Ltd., Japan was invited
for investigativn into the technologi-
cal and operational problems which
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were being faced at the Khetri Smel-
ter, since its commissioning. The team
which consisted of 3 members had
visited Khetri Copper Complex from
27th April to 3rd May, 19717, for pre-
liminary investigations, The fees paid
to M/s. Furukawa for the wisit of
their team and preliminary investiga-
tion report amounted to US Dollars
820950, Based on the preliminary in-
vestigation report, an agreement was
entered intg with M/s. Furukawa Co.
Ltd, Japan, on 2nd September, 1977,
under whizh M/s, Furukawa vere ta
provide the services of their Special-
ists for technical assistance for Khetri
Smelter initially for a period of 1
year. From September‘ 197'}, on-
wards a team of Japanese Specialists
varying ip number from 3 to 6 has
been regularly stationeg at the oro-
ject to assist in tackling technological
and operationa] problems. The total
payments made to M/s. Furukawa Co.
Ltd., so far for providing the services
of their Specialists from September,
1977 onwards, amount to US Dollars
1,89,670.

{b) After the preliminary investi-
gation report which was submitted by
M/s. Furukawa in June, 1977 tke
Specialists team of Furukawa station-
ed at Khetri has been making recom-
mendations from time to time for
overcoming both short-term and long-
term technical problems faced by the
Khetri Smelter,

{c¢) Doeg not arise as only one team
of Specialists namely that from Furu-
kawa Co. Ltd, Japan was invited
from abroad.

(d) The technological and Opn_l:;-
tional problems which were being
faced at the Smelter were receiving
constant attention of Hindustan Cop-
per Limited's own technical officers.
To overcome some of the technical
problems notably that relating to ox-
cess generation of reverts, certain re-
medial measures like enrichment of
converter blast were implemented in
January, 1977. These steps resulted
in some improvements and were also

subsequently approved by the Japan-
ese Specialists. However, the im-
provement achieved by the efforts of
Hindustan Copper Ltd. was only
marginal and having regard to the
nature of the technological problems
facing the plant, it was necessary to
take technical assistance from a well-
known firm of consultants with pro-
duction experience.

(e) There has been a steady im-
provement in the operation of the
Smelter Plant after the induction of
Japanese Specialists in September,
1977. The problem of excess genera-
tion of reverts has been largely tack-
led. Hindustan Copper Limited are
implementing the long-term modifica-
tiong suggested by M/s. Furukawa.
With the implementation of these
modifications the operation of the
plant is expected to improve further.

New Hospitals in Delhi

2723. SHR] DURGA CHAND. Wil
the Minister of HEALTH AND FA-
MILY WELFARE be pleased ty state:

(a) the details of hospitals proposed
to be set up in various areas of Delhi;

{b) by when the work of the hos.
pitals will start; and

{c) by when they will bg opened
to public?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMEBI PRASAD YADAYV): (a) to
{e). It is proposed to construct a
500 bedded hospital in Hari MNagar,
necessary sanction for which has been
issued. The question of setting up a
Medical College ang Hospital Comp-
lex in Shahdara (East Dclhi) is also
under consideration. Besides these
two big hospitals, proposals for estab-
lishing sevesn 100 bedded hospitals in
the rural areas/resettlement colonieg
of Delhi are under consideration of
Delhi Administration.
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Dental Department of Dr. Ram Mano-
har Lohia Hospital, New Delhi

2724, SHRI DURGA CHAND: Will
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

{a) whether it iz a fact there is u
great rush of patients ip the Deuntal
Department of Dr. Ram Manohar
Lohia Hospital in New Delhi;

(b) whether it is a fact there is no
separate arrangements for C.G.ILS.
beneficiaries in the Denta] Depart-
ment of the Hospital; and

(c) if s, what are the reasous
therefor and what arrangements are
being made for the C.G.H.S, benefi.ia-
ries in the Dental Department of Lhe
Hospital?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) Yes.

(b) and (c¢). No separate arrango-
ments exist in the Dental Department
of Dr. Ram Manohar Lohia Hospital
exclusively fur CGHS beneficiaries.
This ig in keeping with the general
pattern of working, also followed In
other Departments of Dr. Ram Ma-
nohar ILohia Hospital like Eye, ENT,
Skin, Psychiatry ete. However, one
Staff Surgeon {(Dental) and one Den-
tal Surgeon from CGHS have been
posted in the Dental Department of
Dr. Ram Manohar Lohia Hospital, for
attending to the CGHS beneficiaries.
Apart from the facilities available in
the Dental Department of the Hospl-
tal facilities for denta] treatment are
ales provided tp CGHS beneficiaries
at the CGHS  Poly-Clinic at Pusa
Road, New Delhi.

Trade Transiy facilities via Pakistan

2725 SHRI DURGA CHAND: Wil
the Minister of EXTERNAL AFFAIRS
be pleased to refer to the reply to
Unstarred Question No. 7629 on 20th
April, 1978 and state:

(a) the progress so far made on the
question of grant of reciprocal transit
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facilities between India and Pakistan;
and ’

(b) by when, our trade relations
with Afghanistan via Pakistan are
likely ty start?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL.
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) and (b). This question
has been under discussion with the
Government of Pakistan from time
to time. Np agreement hag been
reached so far. '

Verification of Passports

2726. SHRI SHAMBHU NATH
CHATURVEDI: Will the WMilaister of
EXTERNAL AFFAIRS be pleased to
refer to the reply given to Unstarred
Question No. 2121 on the 9th March,
1978 regarding verification on pasa-
ports and state:

(a) whether Government have issu-
ed jnstructions to its Regional Offices
regarding acceptance of an affidavit
by the appticant in lien of verifica-
tion;

{b) if so, will a copy of the same
be laid on the Table of the House;
and

fc) will Government also issue &
press note for the information of the
public in accordance therewith?

THE MINISTER OF STATE IN

THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) Yes, Sir.

{b} All the Regiona! Passport Offi-
ces had been instructed by a circular
letter issued on March 27, 1978, that
they “had a special resposibility in
informing and educating the publie
about the facilities (Sworn Affidavit
System) available.”

(c) Steps have already been taken
by the Regional Passport Offices to
popularise through the media the
Sworn Affidavit facility. A continuing
effort would be made tg further popu-
larise this facility,
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Accidenty in Industries in Private and’
Public Sectors

2728. SHRI DRONAM RAJU SAT-
YANARAYANA: Will the Minisler
of PARLIAMENTARY AFFAIRS
AND LABOUR be pleased to state:

(a) the number of accidents in va-
rious industries both private gnd pub-
lic sectors in the country from Octo~
ber, 1977 to June, 1978;

(b) the number of persons died, se-
riously injured and those sustained
minor injuries; and

{¢) the amount of compensationr
paid and other relief given to the vic-
tims™ family?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
{SHRI RAVINDRA VARMA): (a) Ac-
cording to information available the
number of accidents was 1,00,900.

(b) Qut of the injured persons 231
died. The break up of Agures between
serious and minor injuries is not avail-
able.

(c) The information is not available.

Law Providing secret Ballot for elect-
ing and recogmising unions

2729. SHR] DRONAM RAJU SAT-
YANARAYANA: Will the Minister of
PARLIAMENTARY AFFAIRS AND
LABOUR be pleased to state:

(a) whether Government propose
to enact a law to make a provision
of secret ballot for the purpose of
electing the office-bearers of trade
unions and also for the recognition of
a portiewlar union where the unions
are more than one;
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(b) if s0 by what time, and if nut,
the reasons therefor;

(c) whether any Central Trade
"Union is/are against the provision of
secret ballot; and

(d) if so, what are their number
and names?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
and (b) These questions are being
considered in the overall context gf
the Industrial Relations Bill, which
woulg be introduced in Parliament
soon.

{c) and (d). The Report gn Comp-
rehensive Industrial Relations Law
adopted on 21 September 1977 by :he
Committee on Comprehensive Indust-
rial Relations Law and Composition
of Indian Labour Conference, copies
of which are available in the Parlia-
ment Library, contains, inter alia, the
views of the representatives of the
Central Trade Union Organisations.
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Telephone connections in Burdwan
District, West Bengal

2731. SHRI DHIRENDRA NATH
BASU: Will the Minister of COMMU.
NICATIONS be pleased to gtate:

(a) the progress of telephone com-
munication in West Bengal during the
last six months;

(b) whether applications for ..cw
telephone connections have been kept
pending for several years for want of
cables angd instruments etc.;

(c) whether no new teleplone con-
nections have bene given in small
towns of Burdwan such at Katwa,
Kalana and Manteswar ete; and

(d) whether temporary connections
for six months even on medical
grounds have not been grafited 1n
Katwa Constituency?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
"TIONS (SHRI NARAHARI PRASAD
:SUKHDEO SAI); (a) During the
€x months petied January to June,
1978 6513 telephone connéttions have

been provided in Calcutta and 1215
in rest of West Bengal,

(b) Telephone connections have
generally been provided regularly in
smaller exchanges of West Bengal
There have been some delays from
time to time because of shoriage in
small sized cmbles and line materials.

(c) No, Sir. During 3 months April
to June, 1978 30 connections have
been added at Katwa and 2 each at
Kalana and Manteswar.

(d) No, Sir. Telephone connec-
tions are being provided unless re-
quiring very long lines calling for
larger amount of line stores,

Nopn-Alignment

2732, SHRI G. S. REDDI: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether the idea of non-align-
ment is strengthening in other coun-
tries; and

(b) it so, how many countries are
expected to join the non-aligned na-
tions group?
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THE MINISTER OF STATE IN

THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) Yes, Sir.

{b) At the recently concluded Con-
ference of Ministers of Foreign Affairs
of Non-Aligned countries held in
Belgrade from 25—29 July, 1978, Dji-
bouti acceded to the Movement as a
member and Pakistan gnd San Marino
Wwere invited to participate as Zuests.

Wages paid to workers in Mines

2733. SHRI DURGA CHAND: Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
1o state:

(a) what are the wages per day
paid to a worker in each mine;

{b) what facilities in respect of

{c) whether there is any proposal
to enhance their wages in view of the
risk involved therein; and

(d) if so,
thereof?

what are the details

THE MINISTER OF FPARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) A
statement showing the wages payable
to lowest category of workers (un-
skilled) in certain classes of mines is
attached.

{b) Housing schemes have been in-
troduced in coal. iron ore, mica,
limestone and dolomite mines, Medi-
cal facilities are also available under
the Welfare Fund schemes for the
workers in these mines.

{c) and (d). The Minimum Wages
Act provides for review of minimum
wages at intervals not exceeding 5

housing, medical are given to those years, and the procedure laid down
workers; in the Act is being followed.
Statement
Wagrafor
Unskilled
$. No. Category of mines Date of (lowest
fixation/ category)
revision waorkers
(Rs. per day)
A. Notified under Minimum Wages Act,
1. Gypsum Mines 12-6-1976 5 Bo
2. Barytes mines 12-G-176 5 HBo
3. Bauxite mines 19-6-1076 5 8o
4. Manganesc mines 12-6-1076
(i) Below ground G- g6
{ii) Above ground . 5 Bo
5. China clay mines 12-6G-1976 5 do
6. Kyanitr mines G-10-1976 5 8o
7. Copper mincs 12-F-1096 580
4. Clay mines 12-6-1976 5 liu
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) Date of l}famg'
§. No. Category of mines ﬁ‘l“?‘;‘f C!(m
workets
(Rs. per day)
9. Stone mines g-10-1976 5 8o
10. White elay mines 12-6-1976 5 8o
11. Fire clay mines g-10-1976 5 8o
12. Ochre mines . . . . 9-10-1976 5-Bo
13.  Steatite (including Seap stone and tale mines) g=10-1976 5 80
14. Asbestos mines 9-10-1976 5-Bo
15. Chromite mines .. 19-6-1976 5 8o
16. Quartzitemines 19-2-1977 580
17. Quartz mines 19-2-1977 5:8o
18. Silica mincs 19-2-1977 580
19. Mica Mines 5 19-6-1976
(i) Below ground 6:96
(ii) Above ground . 5 8o
B. Bipartite Settlement (As in June 1978)
1. Coal Mines
(i) Below ground 17-70
(ii) Above ground . 16- 70
.. Under Wage Board recommendations (From 1-6-1078)
1. Iron Ore 10" 72
to 11-72
2, Limestone and Dolomite Mines 1072
to 11-72

Names of private individuals who ac-
companied P.M. on foreign tour

2734. SHRI K. MALLANNA: Will
the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) the names of private indivi-
duals who accompanied the Prime
Minister during his visit to Belgium,
United Kingdom and United States;

(b) who paid their air fare and
other expenses; and -

(¢) the basis on which these private
individuals were selected?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR] SAMARENDRA KUNDU): (a)
to (¢}, Dr. P. C. Dhanda accompanied
as the Prime Minister’s Personal Phy=-
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sician, Smt. Padmabenp Desai, act-
ing as the Prime Minister’s Official
Hostess and Shri Kantibhai Desai as
the Prime Minister's son to assist him
in his personal needs. Both Smt. Pad-
maben Desai and Shri Kantibhai De-
sai made their own travel arrange-
ments and Government did not incur
any expenditure on that account.
Government of India paid for the pas-
sage of Dr, Dhanda. In her capacity
as the Prime Minister's Official Hos-
tess Smt, Desai was entitled to  incur
expenditure on  entertainment from
Entertainment Grants sanctioned for
the Prime Minister’s foreign visit. She
wag also entitled on Government ac-
count to accommodation/cash allow-
ance. However, she did not incur any
expenditure on  these accounts. Dr.
Dhanda was also entitled to accoms-
modation/cash allowance on Govern-
ment account. 4

Crosure of India news in Londom !

2735. SHRI MUKIITIAR SINGH
MALIK:
SHRI SHYAM SUNDER
GUPTA.

Wil! the Minister of EXTERNAL
AFFAIRS bhe pleased lo state:

(a) whether Weekly Journal ‘India
News' was stopped sometime  back
by the Indian High Commission in
London;

{b) if so, the reasons thereof;

{¢) whether Government propose
to resume this publieation; and

(dy if so, by when?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU): (a)
The Weekly Journal ‘India  News’
published by the High Commission of
India, London had stepped publica-
tion on Februarv 23, 1974.

(b) The Journal wag discontinued
8s an economy measure.

2167 LS—8.

(c) and (d). The High Commission’s
Weekly Journal ‘India News' recom-
mended publication on June 1, 1978
and is being published regularly since
then.

Demand and production of irop and
steel and allied metals

2736. SHRI A. R. BADRI NARA-
YAN: Will the Minister of STEEL
AND MINES be pleased to state:

(a) the total requirements of iron,
steel and other allied metals in
the country;

(b) the total overall production in
several factories—public and private;
and

(¢) hoew is shorifall if any, propesed
to ke made up?

THE MINISTER OF STATE IN
THE MINISTRY OF S1TEEL AND
MINES (SHRI KARIA MUNDA): (a)
The ferm “allied metals” is not clear.
In the absenve of names of the speci-
fic metals, it is not possible to  give
the requisite information in respect of
“aliicd metals”,

During the current financia! year,
domestic demand of saleablle steel as
projectedd by the Working Group on
Iron and Steel is estimated at 7.61
million tonnes and for pig iron  at
0.945 million tonnes,

(b} According to the production
plan druwn us by SAIL, 1.541 million
tonnes: of pig irom will be available
from the integrated steel plants. As
regards saleable steel, production
from the integrated steel plants and
the mini-steel plants is expecled to
be akout 9 million tonnes during the
current finoneial year.

{c) Thonegh over-all availability of
steel is expouled to be in exceas of
the demand, there might be shortfalls
in certain categories which would be
made up through imports.
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Gorey’s letter g Lord
Mountbatten

Shri N. C.

2737. SHR1 SAMAR GUHA: Wil
the Minister of EXTERNAL AFFAIRS
be pleased 10 gstate:

(a) whether it is a fact that the In-
dian High Commissioner to UK, Shri
N. G Gorey, wrote a letier 1o Lord
Mounibatten seeking information from
him about what happened to Nelaji
Subhas Chandra Bose on the  basis
of reporis that appeared in the classi-
fied British decuments which  have
been publisheg in the year 1966;

(b) if so, the text of the letter;

{¢) whether Lord Mountbatten re-
plied tg the letter writlen by Shri
N. G. Gorey to him; and

(d) if so, the text of Lorg Mount-
batten's reply to Shri N, G. Gorey?

THE MINISTER OF STATE IN Tl...
MINISTRY OF EXTERNALAFFAIRS
(SHRT SAMARENDRA KUNDU): (a)
to (d). Shri N. G. Gorey, High Com-
missioner for India to the U.K., wrote
a personal letter to Lord Mountbatten
in February 1978 requesting him 1o
shed some light on the resumed
death of Netaji Subhash Chandra
Bose at the instance of the Hon'ble
Member whg has raised this question,
Lord Mountbatten, in his personal re-
Ply to Shri Goray, dated 10th March
1978, stated as follows:

“My archives have been searched
and there is no official record of
his death and I know that this
doubt was shareg by Wavel himself
but in a book, “The End of the War
in Asia" by Louis Allen, who serv-
ed as a Japanese language officer in
India and Burma during and at the
end of the war, he described in de-
tail the air crash on the 18th Aug-
ust, 1945 in which Subhash Chandra
Boge died.

In this book he also stated that
in 1958 a mission was sent to Japan
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to enquire into the crash and al=
though Suresh Bose still stuck to
the belief that his brother was alive
in the Soviet Union, other members
of the mission were convinced by
the evidence of the 67  witnesses
who were called, that he had died
in the crosh. The fact that he has
never surfaced anywhere to my
knowledge makes it appear more
than ever clear he was in fact killed
in the crash.”

It may be recalled that two ques-
tions in the Lok Sabha and Rajva Sa-
bha, No. 5874 on 6-4-78 and No. 134
on 21-7-78, respeclively, have been
answered in regard to this corresmon-
dence, Shri Goray has stated that
the two letters in question, being per-
sonal correspondence, may be treated
as such, while furnishing extracts
given above. In the circumstances,
the Ministry wish 1o respect Shri Go-
ray's request regarding the full text
of the two letters.

Alleged Exodus of minorities from

Bangladesh
2738. SHRI MUKHTIAR SINGH
MALIK:
DR. VASANT KUMAR PAN-
DIT:

SHRI SAMAR GUHA.

SHRI SHYAM SUNDER
GUPTA:

SHRI RAM LAL RAHI:

SHRI C. K. JAFFER SHA-
RIEF:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether exodus of minorities
from Bangladesh is still going on
which is against Nehru-Liaquat Ali
Pact;

({b) whether Government have
taken any action for the safety and
security of minorities there; and

(¢) it so, what are the details
thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU)}: (a)
Eversince partition, there has been
illegal migartion of the erstwhile Pa-
kistanj and later Bangladeshi na-
tionais, including migration of per-
sons belonging to the minority com-
munities, into the neighbouring States
of India. The migration has continued
in recent months also,

(b) and (c). Tt is basically the res-
ponsibility  of the Government of
Bangladesh to prevent migration of
Bangladeshi nationals jnto India and
to protect the minorities in Bangladesh
The Government of India, however,
has on a number of occasions and at
different levels including during the
visit of President Ziaur Rehman to
India  expressed its concern to the
Bangladesh Government for the fate
of the minorities in Bangladesh and
sought to impress upon them that it
is their duty to create conditions for
their safety and security so as to pre-
vent the flow of migrants into India.

1216 hrs.

RE. ADJOURNMENT MOTION

ALLEGED HANDUUFFING OF ROHTAK
MEeDICAL COLLEGE STUDENTS

MR. SPEAKER: Papers to be laid
on the Table. Shri Ravindra Varma.

SHRI VASANT SATHE (Akola): I
rise on a point of order under Rule 56
read with Rule 376. I have given
notice of an adjournment motion
under rule 57 on the subject of the
most atrocious behaviour in Rohtak
against medical college students in
handcuffing them in hospital beds. In
today's Times of Iadia....(Interrup-
tions).

MR. SPEAKER: The matter is
under my consideration I have al-
ready requested you to satisfy me that
the Centre is responsible.
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SHRI VASANT SATHE: 1 shall
show you...

MR. SPEAKER: You can meet me
later. Not here,

SHRI VASANT SATHE: You will
agrepe that this matter is atrocious,
particulariy medical college students
being handeufleg in hospital beds.
(Interruptions) You will agree that
it is very serious. (Interruptions).

MR. SPEAKER:
of order.

SHRI VASANT SATHE: 1 shall
show you...

MR. SPEAKER: You have to do it
in my chamber. (Interruptions).

SHRI VASANT SATHE: You were
kind enough to say that this is a mat-
ter concerning the State.

MR. SPEAKER: [ did not say any-
thing at all. 1 merely asked you to
show that it is 5 centia] subject. You
have to do it in my chamber.

It is not a point

SHRI VASANT SATHE: It is in
the concurrent list; it is not in the
State list. (Interruptions).

MR. SPEAKER: Please see Direc-
tion No. 14, page 32, item 4; “Once a
member is informed...” (Interrup-
tions).

SHR] VAYALAR RAVI (Chirayin-
kil): I met you in your chamber
last week and showed you these
photographs. I sent you three notices
of calling attention and also under
rule 377. This is a most shameful act
on the part of Mr. Devi Lal, who is
the biggest terror in Haryana (In-
terruptions). Look at these photo-
graphs. These are medical students
and you aré handecuffing them. Look
at these photographs. Iz this the way
to treat them? (Imterruptions). I
want to place them on the Table of
the House. (Interruptions).

PROF. P. G. MAVALANKAR
(Gandhinagar): On a point of order,
Sir.
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MR. SPEAKER: Let me hear Mr.
Mavalankar’s point of order. (Inter-
ruptions). Don't record anything.

(Interruptions) **

MR. SPEAKER: I have called
you. What I have done, I have done.
(Interruptions) A competition bet-
ween Jung power. I do not allow
anybody. (Interruptions) Not even
one or two I have calleq Mr.
Mavalankar for a point of order first.

PROF. P. G. MAVALANKAR:; We
may have differences with Mr. Sathe
on various matters and we may also
differ from him as to whether he has
a right to raise this particular point
in the House or mot. That apart my
poirt of order arises from what you
have told him. You quoted one direc-
tion ang one rule from the Rule Book
and told him that this matter per-
tains to the State.

MR. SPEAKER: You are taking
words out of my mouth. What I said
when the adjournment motion was
brought to me was that the hon.
Member may kindly satisfy me how
the Centre is responsible for this. 1
am merely u| that stage. 1 have not
given any decision. (Interruptions)
If anybody wants to satisfv me, he
can come to my chamber. not here.
(Inmterruptions)

PROF. P. G. MAVALANKAR:
You say that you want him to tell you
how jt comes under the Centre.
According to you, perhaps, it is @
State matter.

MR. SPEAKER: Let there be no
debute here. 1 asked the hon. Mem-
ber who Egave the notice, tp satisfy
me in my chamber, not here. I am
not allowing a debate on that.

L

PROF. P. G. MAVALANKAR: 1
am on a point of order. ILet me com-
plete my full sentence. I have com-
pleted just half the sentence. My
next hall sentenee is like this. The
point ig that this particular incident
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may have happened anywhere in the
country...

MR. SPEAKER: Again, you are
going into the merits of the matter.
In the guise of a point of order you
want to make a speech. Which is the
rule which has been broken? (In-
terruptions)

PROF. P. G. MAVALANKAR:
Kindly bear with me for a minute.

MR. SPEAKER: I am prepared to

bear with you for hours. But tell me
which is the rtule which has been
broken. (Interruptions)
I have not asked you. (Interruptions)
I have not placed it before the House.
It is only when I place it before the
House...

PROF. P. G MAVALANKAR:
Not only several rules bul something
which is gbove all the rules, has been
violated. That violalion is the viola-
tion of the Constitution of this coun-
try. We have, as Members of Parlia-
ment. laken oath that we shall abide
by the Constitution. And the Con-
stitutign in its preamble says that
dignity of every individual should be
protected. And in this case, it is not
protected, Therefore, it is very much
part of the Constitution, of thig Parlia-
ment and, therefore. 1 demand that
you must not put this point or that
point, this rule or that rule. The
whale point js the wiolation of the
Constitution.

MR. SPEAKER: I have said, for
you no rule. It is not a point of
order.

PROF. P. G. MAVALANKAR:
Nobody can be handcuffed, parti-
cularly when he is a youngman and
is in the hospital. Tp preserve the
dignity of the individual, I have taken
oath in this House.

MR. SPEAKER: Your path is to
shout, is it?

**Not recorded.
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PROF. P. G. MAVALANKAR: My
oath is Lo state what I feel, and feel
intensely.

MR. SPEAKER: Only according
to the rules. This is no point of order
at all.

PROF. P. G. MAVALANKAR:
When human dignity is violated, I
must point it out. (Interruptions)

SHRI KRISHAN KANT (Chandi-
garh): On this point of order raised
by Prof. Mavaiankar, I must say that
there are certain issues arising in the
couniry which have to be given pre-
cedence, whether raised by Mr. Sathe
or Krishan Kant. A situation is aris-
ing where the whole medical profes-
gion in the country is going to revolt
against this state of affairs. I know
that what was done in the emergency
ig shameful

MR. SPEAKER; What is the point
of order?

SHRI KRISHAN KANT: Some
method has to be found out so Lhat...

MR. SPEAKER: This is not a point
of order.

SHR] KRISHAN KANT;: My point
of order is this. 1 am requesting you
to find out some method so that this
can be discussed in the House whether
by way of an adjournment motion or
a calling attention.

MR. SPEAKER: Thig is no point
of order.

SHRI KRISHAN KANT:; 1 would
request you to do something.

SHRI K. LAKKAPPA (Tumkur):
My point of order is very simple. We
should consider the procedure now
adopted jn regard top urgent matters
of public importance. In 3 serious
matter of this nature where civil

liberties and rights. ..

MR. SPEAKER:
order? What is
broken?

Is it a point of
the rule that is
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SHRI K. LAKKAPFPA: The rule
has been broken in not admitting my
calling attention on this subject.

MR. SPEAKER: No, this is not a
point of order at all.

SHRI K. LAKKAPPA: After listen-
ing only you must give a ruling. We
arg treated as chandalas.

MR. SPEAKER: I do not know
about it, you must know better.

SHRI K. LAKKAPPA: Then you
allow my calling attention.

MR. SPEAKER: No, no.

SHRI MALLIKARJUN (Medak):
You are an embodiment of law and
justice and....**

MR. SPEAKER: Don't record
anything.

st gac aw mea (faelt w=R):
M WEIRE A TR WTH HTET
g ¢ 5 Ogas & =T %7 fasiat
# faoelt ¥ 30 A WY AT FOX FT
Afew frar & 1 R & smex
W d=w TEAAE F WET Wi &
™ & faars IR g & Afew
faar g | sgi XN TOgHr % a8
areafon R, fedt W7 fafeames
FE # ¥ ag T a1 TG & AFAT )
a7 ¥ 34 T w24, A A/ KT
T /@, oRaer & faat § AR ang
WY ZEY gET 91 | W a7 et &
BRI TIAW FT W & A a7 W
qrét &1 9T TEY &, ¥ H AT =
aifrga &1 AN 2, @@ 9 gaT @,
warfga % faams 8 | 9@ I|@a
gifrag mrgaT &0

**Not recorded.
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MR. SPEAKER: 1 have heard
enough, I am not going to hear any
more. (Interruptions)**

MR. SPEAKER: Don't record any-
thing. Papers to be laid on the Table.

12.28 hrs,
PAPERS LAID ON THE TABLE

ANNUAL REPORT OF NATIONAL LABOUR
INsTITUTE FOR 1976-77 AND A STATE-
MENT RE. DELAY IN LAYING REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): 1T beg
to lay on the Table:

(1) A copy of the Annual Report
(Hindi and English versions) of the
Natioria] Labour Institute, New
Delhi, for the year 1976-77 along
with the Audited Accounts.

(2y A statement (Hindi and
English versions) showing reasons
for (i1 delay in laying the above
document and (ii) non-inclusion of
a review thereon. [Placed in
Library. See No. LT-2543/78].

CoNTRACT LABOUR (REGULATION ANT
AsoLITroN) CENTRAL (AMENDMENT)
RuLes, 1978

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (SHRI
LARAN(i SAI): T beg to lay on the
Table a copy of the Contract Labour
(Regulation and Abolition) Central
(Amendrient) Rules, 1978 (Hindi and
English versions) published in Notifi-
cation Wo. G.S.R. 948 in Gazette of
India daled the 22nd July, 1978, under
sub-sect on (3) of section 35 of the
Contiact Labour (Regulation and
Abolition y  Act, 1970. [Placed in
Library. See No. LT-2544/78].
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EMPLOYEES' DEPOSIT-LINKED INSURANCE
(SECOND AMENDMENT) ScHEME, 1978

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHR] RAVINDRA VARMA): I beg
to lay on the Table a copy of the
Employees’ Deposit-linked Insurance
(Second Amendment) Scheme, 1978
(Hindi and English versions) pub-
lished in Notification No. G.S.R. 969
in Gazette of India dated the 29th
July, 1978, under sub-section (2) of
section 7 of the Employees’ Provident
Funds and Miscellaneous Provisions
Act, 1952. [Placed in Library. See
No. LT-2545/78].

12.28% hrs,
MESSAGE FROM RAJYA SABHA

SECRETARY: Sir, I have tg report
the following message received from
the Secrctary-General of Rajya
Sabha:—

“In accordance with the provi-
sions of sub-rule (6) of rule 186 of
the Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, I am directed Lo return here-
with the Taxation Laws (Amend-
ment) Bill, 1978, which was passed
by the Lok Sabha at its sitting held
on the 25th July, 1978, and trans-
mitted to the Rajya Sabha for its
recommendations and to state that
this House has no recommendalions
to make to the Lok Sabha in re-
gard to the said Bill."”

12.29 hrs.

BUSINESS ADVISORY COMMITTEE
TWENTY-FIRST REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): I beg
to present the Twenty-first Report of
the Business Advisory Committee.

**Noi recorded.
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12.30 hrs,

RE. ADJOURNMENT MOTION—
Contd.

ALLecep Hawpcurring orF RoHTax
MEeDIcAL COLLEGE STUDENTS

SOME HON. MEMBER rose—

MR. SPEAKER: You can raise
them at the time when the matter
comes up. You cannot do it now.
{Interruptions).

Now, Statement by the Minister.
He is making a very important state-
ment.

SHRI VASANT SATHE (Akola):
Sir, ] am on a point of order.

MR. SPEAKER: The matter is
under my consideration. You gave
me only this morning.

(Interruptions)

SHRI VASANT SATHE: I gave
notice of an adjournment motion. You
say ‘Yes’ or ‘No'. The adjournment
motion must be decided on the same
day.

(Interruptions)

MR. SPEAKER: 1 have already

said the matter is under my considera-

tion.
SHRI C M. STEPHEN (Idukki):

There is an elementary thing that I
want to raise.

SHRI VASANT SATHE: You have
to give the consent or say ‘No". You
cannot take time like this

MR. SPEAKER: I have said that 1
got it about 10.30 am. The matter is
under my consideration. (Interrup-
tions). I have before me the Call
Attention notice, I have before me the
adjournment motion and I have before
me the matter under Rule 377. That
is all under my consideration.

(Interruptions)

SHRI A. BALA PAJANOR (Pondi-
cherry): T am on @ point of order.
Please see Rule 58 which says:
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“Subject to the provisions of these
rules, a motion for an adjournment
of the business of the House for the
purpose of discussing a definite mat-
ter of urgent public importance may
be made with the consent of the
Speaker.”

Only your consent has to be given.
What is your time limit?

Please see the next rule, Rule 57,
which says:

Nolice of an adjournment motion
shall be given before the com-
mencement of the sitting on the
day on which the motion is pro-
posed to be made.”

The notice for the motion has been
given prior to the sitting of the day.
(Interruptions). I am well within
the rules. You have only one option—
to give your consent or say, '‘No’, for
which if you require time, then Mr.
Ravi has given notice four days
before about this maiter with photo-
graphs and the entire House is with
one voice and you say You require
time. ] am not prepared to....{(In-
terruptions). It is an important and
serious matter. You have no other
option to say anything, (Interrup-
tions). When the Cal]l Attention
notice is given by Mr. Vayalar Ravi
you can say this. But whep the
notice of an adjournment motion is
given on the same subject, you can't
say this. Thig is a very very serious
matter. (Interruptions). Mr. Mava-
lankar has correctly expressed our
feelings. Now you have got limita-
tions under Rules 56 and 57. Please
explain to this House how you have
postponed it. Because thjs matter
wag brought by Mr. Vayalar Ravi...

MR. SPEAKER: You seem to be
putting me in the dock.

SHRI A. BALA PAJANOR: No, no.

MR. SPEAKER: You see the rule.

SHRI A. BALA PAJANOR: You
wanted a clarification from Mr. Sathe
as to how the Central Government is
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[Shri A. Bala Pajanor]

responsible. That is the technical
ground you wanted to take in regard
to this adjournment motion. Mr.
Ravi has given the Call Atten-
tion notice 4 days back. The
technicality of that is being taken
up. You can't brush aside such
a matter. It ig g very serious matter
touching the youth of the country,
the cream of the country. What is
the important matter thal we are
discussing? The student  unrest.
(Interruptions) If you are not going
to cooperate with us in this matter,
1 don't think you can save this coun-
try. So you have to cooperaie wilh
us. You have to preside over this
House in a wvery honourable {fashion,
not like this.

MR. SPEAKER: I heard all of you
now.

SHRI A. BALA PAJANOR: No, Sir.
It is a matter touching the vouth of
this country. We are to discuss the
student unrest in the medical college.
We have to discuss here the student
unrest. Is it only for discussion that
we are discussing?

SHRI C, M. STEPHEN: 1 want to
make a submission with regard to pro-
cedure. When adjournment meotions
are given, you will kindly appreciate
that adjournment is an extraordinary
measure for the adjournment of the
business of the House. We give the
motion saying that the business of the
House on such and such date be ad-
journed for discussion of a particylar
matter. There is no meaning in your
saying that this matter will be con-
sidered and a decision would be given
in due course. Three courses are
open to you under rule 60—you can
reject it and inform the Member con-
cerned, or you can give the consent
and ask the Member to ask for the
leave of the House or, thirdiy, under
the proviso to rule 60, if you are in
doubt, about the facts, circumstances
and all that, you can read the motion

bhere, usk the Member concerned to
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make a statement here and ask the
Minister concerned to give a reply and
then reserve your ruling. This you
can do. But to say *“I am reserving
it for consideration™ is a provision
which is not contemplated in the
Rules of Procedure. as far as adjourn-
ment motion is concerned. I may also
submit that this matter, whether in
the form of Calling Attention, or
under rule 377, by a large number of
Memberg has been pending before you
for the last three or four days. Now
it has come in the form of an adjourn=
ment motion. So, the decision has to
be given on the same day. You can
either reject it, or allow it, or hear
both sides and keep pending for deci-
sion by you; you cannot have a dis-
cussion in the chamber and all that.
There is no other course available to
you except these three courses, Other-
wise, an adjournment motion has no
meaning at all. An adjournment
motion is given notice of because of
the urgency of the matter. This is
what T want to submit for your con-
sideration.

SHRI VASANT SATHE: Under rule
58....

MR. SPEAKER: You do not allow me
to reply to the point raised by the
Leader of the Opposition.

SHRI VASANT SATHE: I will only
add this. If you want to reject the
adjournment motion, you have to
follow rule 58, which says:

“The right to move the adjourne
ment of the House for the purpose
ol «liscussing a definite matter of
urgenl public importance shall be
subject to the following restrictions,
namely:—"

Then seven conditions have been given
(i) to (vii). That means, you have to
restrict it only to these, and not to
anything outside. As long as it falls
within these rules you, in your wis-
dom, will allow the adjournment
motion  provided it is a matter of
urgent public importance.
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SHRI KRISHAN KANT (Chandi-
garh): Sir, 1 want to raise point of
order.

MR. SPEAKER: Everybody raises it
twice or thrice. I have hearg you.
There is no point.

SHRI NATHU SINGH (Dausa): I
want to raise a point of order.

MR. SPEAKER: I have heard you.
‘What is it that Shri Balbir Singh wants
to say.

v amEr fog (SifmarmT)
M WEI, FT AT 92 £ fF a7
2T graez # A TEA D AT 4,
T g a2 r3ma Am faax
HEE-CERCESECERCELIR ]
frr &.... (=mea)

MR. SPEAKER: That is not a point
of order. Do not record anyihing.

(Interruptions) ***

SHRI NATHU SINGH: Sir, I rise on
a point of order?

MR. SPEAKER: What is your point
of order?

st arq fag : wom wEiea, w
ot afects Teqrea ST AT I AT,
A IEF AT ETE & forg & g7 ga+!
@ AFY & | TGN AT TH A FT
AT &, TWH TS FETL AT TF
w2, sEa o e 1 wwfeg
T AT #§, 99 gg WUHSAT ®5VH A qT
a1 #1 TeAHEE A ST Fifag,
g1 Fifewm w2 S Fifaw | 5w
gy wo MR Affew aEvEw WY
T FT 89d § | ag Awen 9fs
T @I & mafga 2, ey
H TEAFHE WA A AT AFAT
Hifs gasr fedraq mragT wrsr &
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AT q¥ | ag A Sfem AF R
Fferr &M T FAT A g5 @Y
AT WfE U AT W owE o
WRT g | pAfaw ¢8F 39¢ 0T me
fervmm gar =rfar | gmEEr s
qaRT 3 | '

MR. SPEAKER: It has been con-
tended that there are only three courses
open to the Speaker in the matter of
an adjournment motion, Generally
speaking, this is the correct position
in law. But it has been held by my
predecessors—and 1 agree with that
conclusion—that there are occasions
when the Speaker may urgently re-
quire some more information before
dealing with the adjournment motion.
This is a well established practice of
this House and it is on that basis that
I have called for certain information.
The matter will be immediately looked
into. But I do not accept the conten-
tion that the Speaker has no jurisdic-
tion at all to take some time for con-
sidering the matter.

Now we go to the statement by the
Minister of External Affairs.

ot vt TR wmd (AqT)
197 & Heaeia AT UF AT FT TN
¢ | qEETfaR OF qarg 7 ¥ eqrATade
F1 Alfeq AFT AT AT @I E 1 &W
GETERN SWT & T4 A e
M E 1 gy N faer & amieR
Faqmgf g | g ATHST ard Adt
2 1 z§ a9 fazd & @ W9
AR I T AWA | 3o JAfgar FT
Fer a1 5 i W gfremt 97 e
g & @ wiaw g sear g, I dq
Y 9y § FC4 € AT 971 9F% foar
smar ¥ Ffr 91 Ao S #
R ST AT Wl T & q1 JAFT
% & AT Z...

***Not recorded.
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weI WPRE . Ig AT WTH
qTET AGT & | AT FfAw g
dm gt mr g mww gA Aifew
& fmr g

=t wAT W aWE  F f3ar a7 |
Y g8 F |

wene HEAD | IAF FFTT KT |
7 targz W% HAET A 2 1

) 7Y TR AEE AT ARGOF
AT, qEUTAT & Hard a1 agl 357
& afsq w1 aEsm A § faw
o, g7 7ed O A, 7T g
i aw A wIF W 2 |

mq@zﬂ:qﬁ_ﬁl’-ﬁ'{ Ex Il
T Ag ¥ |

it T At W geA (R ):

¥ uF =Eedr F1 ogwW g |
famm ma ¥ ag gAtEA fzar @

g1 fF =1 &9 7 747 A F AFAH
fadas TO 9T 5 HT FTO4T |

MR. SPEAKER: It has already hbeen
introduced. It is coming up.

Y TR W™ /WA § oHEn
ASFAT RN B¢

MR. SPEAKER: Don't record.
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12.45 hrs.

STATEMENT RE. RECENT CONFER-
ENCE OF FOREIGN MINISTERS
OF NON-ALIGNED COUNTRIES
HELD AT BELGRADE

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE): Mr. Speaker, Sir, as Honour-
able Members are aware, the Confer-
ence of Foreign Ministers of Non.
aligned Countries was held in Belgrade
from 25—29 July, 1978. Though the
25-Member Coordinating Bureau of
the Non-Aligned Countries had met
twice at Foreign Ministers' level first
in New Deihi in April 1977 and in
Havana in May 1978. this was the first
meeling of the Foreign Ministers of
all the Non-aligned countries since the
Fifth Summit Conference held in
Colombo in 1976. An important high-
light of the Conference was the in-
augural address delivered by Iis Ex-
cellency Joseph Broz Tito, the Presi-
dent of the Socialist Federal Republic
of Yugoslavia.

86-member countries of the Meve-
ment, 10 countries and 12 organisa-
tions with gbserver statug as well as 9
countries with guest statug attended
the Conference. Djibouli was admitied
as a new member and Pakistan and
San Marino as  guests. Welcoming
Pakistan as a guest, we expressed the
hope that it will go on to detach itself
from the military alliance system. In
my statement at the Conference, I also
stated in general that while welcom-
ing nations who seek association with
the Movement, we expected them to
move on rapidly to repudiate totally
their dependence on military blocs and
multilateral military alliances.

India was unanimously elected as a
Chairman of the Political Committee.
India also presided over the Drafting
Committee set up by the Political
Committee to finalise the Political De-
claration. I also utilised the oppor-
tunity for talks on bilateral as well as

**Not recorded.
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international questions with many
Foreign Ministers. On the eve of the
Conference, India organised a special
cultural performance of Indian artists
which was widely appreciated.

The Conference adopted unanimous-
ly a Declaration at the end of its
deliberations consisting of a political
and an economic section and an Aection
Programme for Economic Cooperation.
The general debate in the Plenary
provided the forum for a review of
the international political and economic
situation., and the role which the Non-
aligned Movement has played and
should continue to play in strengthen-
ing peace and promoting cooperation
on the basis of justice and equality.
The common theme in the general de-
bate was the need to preserve the
unily and solilarity of the Movement
and to re-affirm the fundamental prin-
ciples of non.alignment which were
proclaimed at the First Summit Con-
ference of Non-aligned Countries held
in Belgrade in 1961. Qur stress that
no attempt, either from inside or out-
side, can weaken or deflect the Mowve-
ment if we remain genuinely non-
aligned found wide support,

The Conference was held in the
midst of a great deal of speculation
regarding the ability of the Movement
to maintain its unity and cohesion in
view of the emergence of sharp diTer-
ences and even conflicts between some
of the Non-aligned Countries and of
foreign military presence in some of
these countries having potentiality of
involving them In the wvortex of cold
war politics.

The Conference faced these prohlems
squarely and addressed a special ap-
peal to the Non-aligned countries in-
volved in mutual disputes to make
every eflort themselves to reach peace-
ful settlements primarily by bilateral
means. In addition, it recognised that
Non-aligned Countries could render
assistance to the parties concerned by
bilateral means and through warious
forms of good offices for reconciling
and resolving disputes peacefully. The
possibility of establishing informal ad
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hoc groups for providing good offices
to parties to the disputes, should they
so desire, was also examined and re-
commended to the parties directly
concerned.

The Summit Conference of the Orga-
nisation of African Unity held in
Khartoum just before the Conference
of Foreign Ministers of Non-aligned
Couniries greatly facilitaied the task
of the latter Conference and constitut-
ed an important contribution towards
its success. The Conference admired
the courageous stand of the African
States in Khartoum in their decision
to DLe exclusively responsible for
Africa's defence and security by con-
sidering the possibility of establishing
an inter-African force within the
framework of the OAU. It also noted
that the OAU Summit had totally re-
jected ail attempts aimed at involving
Africa in the cold war politics and its
condemnation of any foreign inter-
ference in the internal affairs of
African States.

The Conference recommended that
in order 1o avoid the emergence of
such conflicts. the relations between
the Non-aligned Countries must be
guided by the basic principles of Non=
alignment, the Charter of the United
Nations, strict mutual respect for inde-
pendence, sovereignty and territorial
integrity of each Non-aligned State and
the inviolability of legally established
international frontiers. It was also
recognised that the interest of unity
and cohesion of the Movement can be
best served if narrow national, re-
gional and ideological issues are kept
outside the forum of the Movement as
far as possible and Non-aligned Coun-
tries devoted their attention and
energies principally to what unites
them in the task of restructuring the
world economic and political order and
promoting mutual cooperation %hased
on collective self-reliance.

Of particular significance was the
concern expressed by the Conference
at the setback which the process of
detente has suffered recently and at
the recent  disconcerting tendencies
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towards a revival of certain cold war
manifestations, The Conference called
upon the world community to re-
double its efforts 1o avert the aggrava-
tion of lensions and for a deepening
and broadening of {the process of de-
tenie in order to encompass all the
spheres of international relations in all
regions,

The pelitical part of the Declaration
reflects the views of the Non-aligned
Countries on the major intermalional
issues as well as issues facing the Non-
aligned Movement itself. The Decla-
ration and the Programme of Action
togelther constitute a  comprehensive
platform and a concrete programme of
joint action by Non-aligned Countries
in international affairs. The Deciara-
tion contains the united stand of Non-
aligned Countries on such major inter-
national issues as Southern Alrica,
West Asia and the Palestine Questions,
Indian Ocean as a Zone of Peace, Dis-
armament, etc.

The HousSe is aware of lthe position
«of Non-aligned Couniries n these
issues and that, Ly and large, they
coincide with those of the Sovernment
of India, which I have had the honour
to state on the Floor of the House a
number of times in the past. I would,
however, highlight the decisions laken
at the Conference on some of the
major issues.

Reiterating the known stand on the
“‘West Asia and the Palestinian gques-
tions, the Conference called for pre-
paratory work during the forthcoming
Thirty-third Session of the U.N.
General Assembly to convene a Special
Session to be devoted exclusively to
the consideration of the Palestinian
question.

In regard to the situation in South-
ern Africa the Conference endorsed
the recommendation of the Ministerial
meeting of the Coordinating Bureau
held in New Delhi in April. 1977, to
send a Non-aligned solidarity Mission
to the front line States and the Libe-
ration movements of Southern Africa.
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The Foreign Ministers also endorsed
the decision of the Ministerial Bureau
meeting in Havana held in May 1978 to
convene a Special Ministerial Meet-
ing of the Coordinating Bureau in
Maputo (Mozambique) 1o review the
situation in Southerp Africa.

In regard 1o Namibia, the Confer-
ence, while welcoming the decision of
the Security Council at its recent meet.
ing, observed that while taking practi-
cal measures to bring aloul the inde-
pendence of Namibia, it was necessary
{o exercise absolute vigiiance in . the
new phase of efforts for bringing
genuine independence 1o the people of
Namibia.

On Zimhabwe, the Foreign Ministers
rejected and lotally condemned the so-
calied “internal settlement” in South-
ern Rhodesia and characterised it as
a sham attempt to consolidaie the
racist minority regime in Zimbahwe,

On disarmament. the Confc-ence ex-
pressed regret at lhe negalive attitude
of some nuclear-weapons States on
two major aspects of the problem on
which India, logether with olher non-
aligned countries, had taken initiative
at the Special Session of the U.N.
General Assembly devoled to Disarma-
ment. These were: adoption of mea-
sures necessary to prohibit the use of
nuclear weapons, and a moratorium on
their testing pending conclusion of a
Comprehensive Test Ban Treaty.

The Declaralion contains a new sec-
tion reaffirming the commitment of the
non-aligned countries to the further-
ance of human rights and stressing the
neeq for the world community to adopt
an integral and comprehensive ap-
proach to human rights which would
include mnot only civil and political
rights but also social and economic.
The Conference stressed that human
rights and the fundamental freedoms
of the individual and of the people are
inalienable. The emphasis in this
section, on the rights of the individual
and op ensuring the full dignity of
the human person ag one of the prin-
cipal objectives of human righis. was
incorporated at the initiative of India.
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The economic sectlon of the Declara.
tion reviews the recent trends in the
world economy and the position and
prospects of the developing countries
in it, sets out the positlons and recom-
mendations of the non-aligned coun-
tries on the major issues in inter-
national economic cooperation and de-
velopment. enunciates the role of the
non-aligned countries in this fleld and
reviews the implementation of the
Programme of Action for Economic Co-
operation among the non-aligned coun-
tries and other developing countries.
The general conclusion of the Foreign
Ministers on the implementation of
the Aclion Programme is that while
economic cooperation among the non.
aligned countries has grown steadily
during the recent years, the available
opportunities for such cooperation have
by no means been vet utlilised. Among
the recent major developments cover-
ed in the Action Programme, meéntion
has been made of the adoption of the
Statute {or estaulishing a Council of
Associations of Developing Countries’
Producers—Exporiers of Raw. Materials
the formation of Trade Information
Service in Georgetown, and the accept-
ance of the offer of India to open a
Centre for Science and Technology for
Non-aligned and Developing Countries
in Incha,

As regurds the role of non-aligned
countries in the field of international
development cooperalion, the Confer-
ence recommeinded thal the movement
should continue to play a central and
calalytic role in the Group of 77. It
was reczlled in (his connection that it
was mainly at the initiative of non-
aligned countries thal a nuwunber of
issues such as the eslablishment of
a New Inlernutional Economic Order,
have been made the principal concern
of the international communilty as a
whole.

The ULrief review and assessment of
the Conference which I have just given,
will indicate that the Conference has
eminently served the purpose for
which it was called. At this Confer-
ence, the non-aligned movement has
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once again exercised its undoubtedly-
great influence on the side of world
peace and stability. The Conference
ig yet another milestone in the long
journey undertaken by the non.aligned
countries to reorder the world economic
and political relations, to establish a.
New International Economic Order-
and to achieve collective self-reliance
as an important means towards this-
end. The prophets of gloom who pre-
dicted that the Conference would end
in disorder and bifter controversy,
were once again proved wrong. The
non-aligned countries at this Confer-
ence did not make any effort to avoid.
the problems besetling them, but went
ahead and faced them squarely and
sincerely and assiduously tried to find
means of solving them and made ap-
propriate recommendations to this end..
They reaffirmmed the need for unceasing
vigilance to preserve intact the essen-
tial character of the movement and for
maintaining its unswerving fidelity to
its basic principies and policies. They
also atlached paramount importance to
the e¢xercise Ly tihe non-aligned coun-
iries of ithe independence of action and
judgment as one of the fundamental
principles of the movement.

The Conference proved that no singie
country or group can deflect the mowve-
meni in a narrow scclarian direction,
50 long as the members adhered scru-
pulously 1o the fundamental principles
of the movemenl. Though the public
platform provided by the Conference
was used more than before, for airing
bilateral diflerences, the Declaration
representing the final outcome of the
Conference amply reflects the essential
unity of purpose of the non-aligned
movement in the midst of its rich
diversity of socio-economic syslems,
political philosophies and cultural ethos
of the individua] member countries
and sets out the key role which the
movemen! has to play in meeting the
challenges und the problems of this
growing interdependent world.

Before concluding, I would like to

take this opportunity ‘to express my
sincere appreciation for the meticulous
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preparations and excellent  arrange-
menis made lor the Conference by the
Government of Yugoslavia, which con-
tributed a great deal 1to its success.

SHRI HARI VISHNU KAMATH
(Hoshangabad): Mr. Speaker, Sir...
SHRI MALLIKARJUN (Medak):

Sir, one question 1 would like to
ask....

MR. SPEAKER: No questions. It
cannot be done, We shall try to have
a debate on foreign affairs,

SHRI HARI VISHNU KAMATH:
No debate, Sir. I would like to ask
whether all the countries represcnted
at the Conference were genuincly
non-aligned. . ..

MR. SPEAKER: That is not rele-
vant,

SHRI MALLIKARJUN: I wani to
ask. ...

MR, SPEAKER: This is not a de-
bate. 1 have not allowed his ques-
tion also. ;

Now we come lo the Legislalive Bu-
-8iness,

CONSTITUTION {FORTY-SIXTH
AMENDMENT) BILL*

THE MINISTER OF STATE IN

THE MINISTRY OF HOME AFFAIRS
{SHRI DHANIK LAL MANDAL): Sir
I beg to move lor leave tg introduce
a Bill further to amend the Constitu-
tion of India.

MR. SPEAKER: Ti.c questica is:
“That leave be granted to intro-

duce a Bil! further to amend the

Constitution of India.”

The motion was adopted.

SHR! DHANIK LAL MANDAL: Sir,
I introduce the Bill
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12.57 hrs.
DELHI POLICE BILL*

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): 1
beg to move for leave to introduce
a Bill to amend and consoiidate the
law relating to the regulation of the
police in the Union Territory af Delhi.

MR. SPEAKER: Motion moved:

“Thai leave be granted to intro-
duce a Biil to amend and consoli-
date the law relating to the regula-
tion of the police in the Union Ter-
ritory of Delhi”

Mrs. Parvathi Krishnan. You want-
ed to oppose.

SHRIMATI PARVATHI KRISH-
NAN (Coimbatore): Sir, 1 rise to
oppose introduction of this Bill be-
cause ] consider it to be totally
premature. The gquestion gf a fuil-
fledgeqd elected Assembly for Delhi,
which  has been  accepted in
principle, is at the moment under
active consideration and discussion. In
the absence of a demaocratically eleci-
ed full-fledged Assembly, creation
of a Police Commissioner as envisaged
in this Bili will only add to the mui-
tiplicily of authorities, and the expe-
rience of the E'mergency period—the
misuse of authority during that pe-
riod and the Emergency excesses—has
shown how very important it is that
we should have n proper democratic
set-up even in relation to the police
and the burcaueracy. This Bill is go-
ing to introduce a  palice set-up
which will be outside the democratic
set-up that is envisaged fur Delhi
Therefore, T consider it to be totally
premature, It will lead to the crea-
tion of a dual authority, the civil on

3-8-78.

*Publisheq in Gazette of India Extraordinary, Part II. Section 2, dated
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the one hand and the Police on the
other. Therefore, there will be no
democratic conirol of electeq ropro-
sentatives of Delhi over the Palice as
it should exist under a State Assems-
bly. Therefore, apart from the func-
tions that are there in this Bill, cer-
tain functions at present vesled with
the  Delhi Municipal Corporation,
even lhose functions are sought to be
taken aweorr, which meors inmrars
even intg the c¢xisting demorr=tie
structure, That is why I vehemantly
oppose the introduction of this BEill
because instead of increasing the de-
moeratic control it ig going to  de-
crease democratic control....

13.00 hrs.

SHRI KANWAR LAL GUPTA
(Delhi Sadar): I want to raise a point
of order.

MR. SPEAKER: Where is a point
of order in these things?

SHRI KANWAR LAL GUPTA: You
kindly give me a minute....

SHRIMATI PARVATHI KRISH-

NAN: After 1 finish.

Sir, to-day the Jaw and order situa-
tion in Delhi ng doubt is a matter
of grave concern and we are all very
much exercised over it, but this js no
solution to it, What I would beg of
the Minister is: let him not introduce
this Bill. but with all speed, let him
bring in a comprehensive Bill to give
Delhi full statehood within which the
Police set up will funetion.

SHRI KANWAR LAL GUFTA:
There is what is called the Delhi Ad-
ministration Act according to  which
all Bills relating to Delhi must go
through the Metropolitan Council....
(Interruptions) Ewven this Bill was
also referred to the Metropolitan
Council and the Metropolitan Council
set up a Select Committee. ...

MR, SPEAKER: What is your point
of order? Under the garb of a point

of order, you want to make a speech.
There is no point of order.

SHRI KANWAR LAL GUPTA: My
submission is that the report of the
Select Committee of the Delhi Metro-
politan Counecil iz with the Govern-
ment and this Bi'l is different from
what has been suggested there by the
Delhi Administration.

MR. SPEAKER: It is not a point
of order. How a thing should be done
one way or the other is not a point
of order,

SHRI KANWAR LAL GUPTA: My
submission is, the report of the Delhi
Administration, .. .

MR SPEAKER: Please, it is not
a point of order.

Now, the question is:

“That leave be granted to intro-
duce a Bill to amend and consoli-
date the law relating te the regula-
tion of the police in the Union Ter-
rilory of Delhi”

The motion was adopted,

SHRI DHANIK LAL MANDAL: I
introduce the Bill,

oY qulA (za(75) : 77 ARG
FHITUET & 1T T E |

MR. SPEAKER: Now, shall we sit
for five minutes more and finish these
things so that the afternoon is com-
pletely left for the discussion of the
Shah Commission reports?

SEVERAL HON. MEMBERS: Yes.

MR. SPEAKER: Now, Mr. Dhanik
Lal Mandal—Item 11.

PROF. P. G. MAVALANKAR:
Sir, he is supposed to do a hat-trick
to-day.
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18.03 hrs,

STATEMENT RE. DELHI
ORDINANCE, 1978

POLICE

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
{SHRI DHANIK LAL MANDAL): Sir,
I beg tp lay on the Table ah explana-
tory statement (Hindi and English
versions)  giving reasons for imme-
diate legislation by the Delhi Police
Ordinance. 1978,

MR. SPEAKER: Now, there are
five Rule 377 statements. Is it the
pleasure of the House to take them
up now or do we take them up after
lunch? If we take them up afler
lunch, it will cut intg the time for
the discussion of the Shah Cemmis-
siop report

SEVERAL HON. MEMBERS: After
lunch,

PROF. P. G. MAVALANKAR:
If we finish them now itself, it will
be better,

MR. SPEAKER: But the House 1s

not in a mood, So we adjourn now
and meet at 2 pm.

13.04 hrs,

The Lok Sabhy adjowrned for Liunch
till Fourteen of the Clock.

Tihe Lok Sabhe re-assembled after
Lunch at Five Minuteg past Fourteen
of the Clock,

[Mgr. Deery-Serawen in the Ciair)

MATTERS UNDER RULE 377

(iy RruponTED ATTEMPT ron REMIT-
TANCES AGBROAD ©Y CENTRAL PRO-
vinces Mavcaxysy Onr, Company
Lo, NaGrug.

SHRI C. K. CHANDRAPPAN (Cen-
nanore): Sir, under Rule 377, I wish
to raise the following:
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The case in question is one which
reveals how a powerful foreign
company can influence people in
high “places and with their conniv-
ance commit a fraud on the country
and get away with millions of ru-
pées,

Central Provinces Manganese Ore
Company Ltd., Nagpur, is incorporat-
ed in UK. and held 49 per cent share
in Manganese Ore India Lid, a public
sector undertakings. The company
refused to dilute its holdings in ac-
cordance with FERA and this led
1o its take-over by the Government
of India in 1977. With this the acti-
vitics ol tic company came to an cnd
and the company which hardly had
any assets worth the name, started
the process of its winding up.

But now they are making an at-
tempt to take away from India Rs. 80
Jakhs in a fraudulent manner, in the
nume of remiltances  abroad of its
past profits. This fraud was exposed
by ihe Reserve Bank of India and In-
come Tax officials and permission was
withheld since 1875. But now people
connected with highest authority in
the country came to the rescue of this
foreign company. ...

w ¢ (Interruptions)

MR. DEFUTY SPEAKER: Nothing
excepl what Mr. Chandrappan reads
out will go on record. He is  also not
permitied to say anylhing beyond
what is aiready given here.

SHRI C. K. CEANDRAPPAN: ....
pressurised  the officials of the RBI
and IT and obluined permission to
the company to remit its past profits
abroad, It is now in the final stage
wifh the Exchange Control Depart-
ment of RBI in Bombay for proces-
sing the release of remittance  ab-
road. 1f everything goes well as plan-
ned, within a few days, India will lose
about Rs 80 lakhs in this shady
transaction.

** Not recorded.
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In 1075, without taking permission
of the RBI, the company in violation
of the FERA ad-vanced a loan of Rs. 1
crores to Ritz (P) Ltd, Bombay. The
company had taken sufficient docu-
ments from Ritz (P) Ltd. to ensure
the repayment of loan. The Enforce-
ment Directorate took action against
the company and directed the RBI
not to permit further remittances ab-
road by this company.

The company’s application for re-
mittances abroad has thus beepn pend-
ing with RBI since 1975. In 1977 the
company again applied to RBI  for
fresh remittances abroad and of the
capital sales proceeds, The RBI with-
held permission for want of Income
Tax clearance certificate.

The company ‘approached Shri P.
Sadagopan, the then Commissioner of
Income Tax, Nagpur & Vidarbha, for
Tax clearance certificate. He refused
to issue the certificate unless the
Company guaranteed the payment of
tax and penalty that may become due
and payable on final assessment of
its income, The Income Tax Depart-
ment reopened the assessment of the
Company on 20-3-1970. The Depart-
ment received secret information from
the Central Board of Revenue that the
company has on a large scale sup-
pressed their F.O.B. value of the ma-
nganese ore exported during that
year. The company supplied manga-
nese ore to foreign supplier {(a) Unit-
ed States Steel Corporation (b) E J.
LAVINO & Co. (¢) British Iron Steel
Co. (P) Ltd. On all the exports made
10 these foreign buyers, there has
been a suppression of about Dollarg 10
to Dollars 15 per tonne depending on
the manganese content,

The Central Excise and Customs
Autherities at Madras notice that the
Company deliberately suppressed the
value to avoid payment of export duty
of 15 per cent on the correct value.

On these secret reports, action was
taken against the company by the

2167 L&—9.
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Customg Authorities and additional
duty of a sizeable nature wag levied.

‘The Company substantially aecepted
the levy of additional duty and paid
it, thinking that the Government will
not take any further action,

However, the Income-tax Depart-
ment raised its claim against the
Company, by reopening the assess-
ment on 20-3-1970. The Department
was fully satisfled as to the necessity
of reopening the assessment. The esti-
mated suppression in the value of
goods as  discovered in the records
now available is about Rs. 80 lakhs.

In view of the large tax commit-
ments, the Commissioner insisted on
the Company to give adequate secu-
rity by way of cash or substantial
guarantee to safeguard the interests
of the Government.

He was very keen to have this re-
quirement compiled with as the Gov-
ernment will have no means to re-
cover the tax dues, as the company
has lost all its assets and also stop-
ped its trading activities. The Com-
pany brought forward the guarantee
of Ritz (P) Ltd. The Commissioner
made enquiries with the Commission-
er of Income-tax, Bombay City
about the creditworthiness of the Ritz
{P) Ltd.

Ultimately, he found, on analysis of
the Balance-sheet of Ritz (P) Ltd
that there are huge losses incurred
and the only asset belonging to it was
mortgaged to the Company.

He did not accept the guarantee
offered through Ritz (P) Ltd He in-
formed the Company that the Com-
pany should deposit the Title Deeds
of the Ritz Building with the Gov-
ernment, by way of a First Charge
on the property. All this happened
during March, 1978,

The Company slept over the issue
till the end of May, 1978, when the
successor Commissioner, Shri Anant-



259 Matters under AUGUST 3, 1978 Rule 377 260

[Shri C. K. Chandrappan]

arama Iyer, was approached. He too
did not issue the certificates, Shri
V. Chidambara, at present holding
the charge, initially refused to Issue
the certificate.

In this context, Sir, I request the
Government first, to take urgent steps
to ensure that the Company is not
given permission by the Exchange
Control Department at Bombay, for
remittance abroad, Secondly, an En-
quiry may be ordered into the whole
affair, Thirdly, a comprehensive state-
ment may be made in the House.
Thank you.

MR. DEPUTY-SPEAKER: Shri Bal-
want Singh Ramoowalia—not here.

Now, Shri Yuvraj.

(ii) REporTED DANGER TO NATIONAL
HicawAy No. 31 AND SUBMERGING
OF RAILWAY LINES NEAR INARAYAN-
PUR RAILWAY STATION IN BIHAR
BY FLOOD WATERS.

1t graw (FfER) . Imay
wErR, 97 9% WrEA F g Iw §
SYEN FTHY QAT 39T 7T, ATAYONYT
wwA & frsz w3 oF @ B £ 7
g3 97 A9 a8 W 2 AR g9 w2
AT Y | I IFT AT F FErAwE
g1 1A 9T T I=F AW 31 6 &2
FTAM F|iE g2 AT W 500-600
g atzltqraafma 8 | IMF
FOqU AT 1§ HIAW SR 0F
ff &= 7 & 1 gEE AW, HAw
ferga ¥w, dwe oFqds, gam
gFYR wifs gAel  0FAEE, AT
o o 3 g mfeai faer gfa
TH I AR & qawdr & 1 asr Aifz
drarei ot sfaer #t frafy 937 ga1d
W@y & fau o)y mfzar o afFzr
& &frwi ¥ ave M w1 gATE gH 7 AAY
Tt wh & | SHEwwm &
FTATIRA T W 3g gAY AT &

firelr am qafeilx 9% Rwa ArAge
% tfa¥z gz ArgT w2 I O qravmA
A Y AU | T & AT qF wrAEr
oY g7 9FTT AR F faz mar 9r 7y
FdW qF & wadar g fame
qYT & 9 9 AFHT F F273 FT AHT
ot &1 1 sfaer @1 gfee & W Ak
% Guy ox faex afy arfagt & smar-
=T, " gart wrk #Y 3fez F qEvae
IS ATEA TG F IS T
g R | 3IWF TH ATZT AT F
FETITCT g AT & I & LT T
FIT STATTIA AT &R0 AW A1 J9T-
ity wr@ & fasmar & wEwe @
T AT T § AW A a0 AFAA
WM | AE Ferq F fagew A%
agAm A AT W ) wiga=w g7
FT QAT 39T %7 £ G AANL
W3 e2vm & frde 97 o Al wEEn
feafa @1 37 s91% & eard & saH0
FEYE 48 T 9T @ FT FerT A
g B agedr wfaaem w7 wmg o

(iii) REPORTED SUPPLY OF CONTAMI-
NATED WATER IN SouTH DELHIL

DR. MURLI MANOHAR JOSHI
(Almora): Sir, | wish to raise the
following matter under Rule 377.

Recent chemical analysis of the
water supplied in some of the South
Delhi areas has revealed that con-
taminated and impure water was
flowing through the pipes, posing a
grave danger to the health of the re-
sidents. Samples of piped water col-
lected from different areas show that
in al] the areas, the content of resi-
dual chlorine was either non-existent
or was much less than the minimum
specified limit of two parts per mil-
lion. Chlorine is the main water-dis-
infectent which removes harmful
bacteria. The tes;ts also reveal that
the water had traces of ammonia
(Urine), the iron content was 04 ppm
against a permissible limit of 0.3 ppm
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and the hardness was 322 ppm as
against the permissible limit of 200
ppm. Besides, the water also con-
tained suspended impurities like clay
and sand.

According to Dr. Nilay Chaudhuri,
Chairman of the Central Board for
the Prevention and Control of Water
Pollution, the strength of river
Yamunu, flowing through Delhi (from
Wazirabad to Okhla) has got the
worst quality level, the main cause
of the pollution of the river being the
ineffective sewerage system. About
10 lakh people living in South Delhi
Colonies were being supplied polluted
water from the Yamuna, according
to Dr. Chaudhuri. It is reported that
facilities for conducting bacteriologi-
ca] and other tests at the Okhla Water
Works are totally inadequate. The
sparse one-and-a-half room labora-
tory boasts of two shelves of chemi-
cal reagent bottles and four beakers.
There is no microscope for carrying
out bacteriological tests. A two-men
team of analysts does all the check-
ing there from the time water is
tapped from the Yamuna spur, is
cleaned by fixing the traditiona) alum,
filtered through sand and mixed with
chlorine gas. The water-filteration
plant is reportedly 25-years old.

Thus in spite of the repeated assu-
rances given by the authorities that
the water supplied to the residents of
Delhi wag aboslutely safe and potable,
doubts and fears persist in the pub-
lic mind that the water is often con-
tamimated and impure. There is no
doubt, a5 the recent tests have shown,
that there js a large-scale contamina-
tion of water being supplied in some
of the areas in Delhi, carrying with
it the risk of water-borne diseases
like jaundice and dysentry. This is
a serious health hazard and imme-
diate steps should be taken to ensure
the supply of clean and healthy water
to the residents of Delhi. I have col-
lected and sealed in a bottle on the
30th July last, the water from the
taps in my residence 39, Meena Bagh,
which comes under the jurisdiction
of NDM.C. The water is so turbid
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and full of foreign matter that it does
not need any chemical examination
to show the pollution. However, I
am sending it to the Minister con-
cerned for analysis to establish the
extent of its contamination. It the
results show that the water is really
polluted, the concerned officialy should
be taken to task and steps should be
taken to ensure that the waker sup-
plied by NDM.C. is free frem im-
purities in future. The Chairman of
Standing Committee of the D.M.C.
has also requested the Hon'ble Prime
Minister to hold a probe in the mat-
ter. I would request the Govern-
ment to make a comprehensive state-
ment, regarding this matter.

(iv) REPORTED DIFFICULTIES FACED BY
FisHERMEN IN WESTERN CoOAsT
AND COASTAL AREAS OF ANDHRA
PrADESH AND TamIiL Nabv

SHR] EDUARDO FALEIRO (Mor-
mugao): Sir, under Rule 377, I wish
to raise the following matter.

Fishermen operating country-crafts
are in great distress al] over the Wes-
tern Coast and also in the coastal
areag of Andhra Pradesh and Tamil
Nadu and there have also been con-
stant clashes between this class of
fishermen and these operating traw-
lers. The cause for this situation is
the fact tha; though fishermen
manning country boats can only
operate within a distance of about 5
kms. from the coast and the mecha-
nised boats have the whole sea for
themselves the latter do fish within
the 5 km. range and in the process
not only deprive the traditiona] fisher-
men of any catch but also destroy the
fish breeding grounds.

The Government of India had
appointed an Expert <Committee to
study the matter and the Committee
has apparently recommended that
three fishing zonmes be demarcated—
the first upto 5 km. from the coast for
exclusive operation by country crafts,
the second from the demarcation line
of 5 km. and upto 20 kms. for fishing
by mechanised crafts and small traw-
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lers and the further area to be utilis-
ed by the large trawlers. In spite of
these recommendations and in gpite
of the tragedy that the present situa-
tion has created for the traditional
fishermen and their families who are
for the last about one year literally
deprived of their meang of livelihood,
Government hag so far not taken the
necessary steps to amend the Fish-
eries Act or to demarcate the fishing
zones. [ had raised this matter some

months ago under Rule 377, but Gov--

ermnment did not care to come forth
with any statement. I hope that at
least now, hon. Minister for Agricul-
ture would make a statement on this
matter.

14.21 hrs,

MOTION RE: INTERIM REPORTS
OF THE SHAH COMMISSION OF
INQUIRY

MR, DEPUTY-SPEAKER: The
House will now take up discussion on
the motion by Shri Shyamnandan
Mishra. Shri Shyamnandan Mishra.

SHRI K. LAKKAPPA (Tumkur):
Sir, I rise on g point of order on the
motion being moved by Shri Mishra
under Rule 184 regarding motions.
Rule 188 says: -

“No motion which seeks to raise
discussion on a matter pending be-
fore any statutory tribunal cr
statutory authority performing any
judicial or quasi-judicial functions
or any commission or court of
enquiry.... . shall ordinarily be
permitted to be moved”.

The subject matter of this motion to-
day is the Shah Commission Report
The discussion on the Shah Commis-
sion Report would give a scope [or
discussing certain subject matter
which is pending in a court. In the
basis of the Shah Commission Report,
six cases have been pending in the
court and summons are b#ing issued

of Shah Commission 264

already. Therefore, the procegs of
Jaw has already taken place and the
law set in motion, In view of these
things, T would like to Quote the rele-
vant portion from the May's Parlia-
mentary Practice, which says:

“By a resolution of the House,
matters awaiting or under adjudica-
tion in a criminal court or a court
martial, and matters set down
for trial or otherwise brought be-
fore a civil court may not be refer-
red to in any debate or question...."”

1 would like to further consolidate
my position by submitting to you,
Sir, that there are certain rulings
also in this regard. I have got an eX-
haustive note on the subject which
says that discussion on sub-judice.
matters should not be allowed. It is
the absolute privilege of the legisla-
tures and members thereof to dis-
cuss and deliberate upon all matters
pertaining to the governance of the
country and its people. Freedom of
speech, of course, should not be re-
stricted so far as the parliament is
concerned, but there are certain rea-
sonable restrictions imposed by
framing of the rules, and the rule
whether a motion which relates to a
matter which is under adjudication
by a court of law should be admitted
or discussed in the House has to be
interpreted sfrictly, when this matter
has to be considered,

As 1 said, Sir, six cases now pend-
ing before the court for trial and
in which summons are being issued,
are based on the report of the Shah
Commission. Legal process has, there-
fore, already started. Such a discus-
sion ip this House would not only pre-
judice the adjudication by the court,
but at the same time, it would violate
Rule 184 and the subsequent ruleg on
the subject in our Rules of Procedure,
which take away such a right,

There is another point which 1
would also like to bring to your kind
notice, ang that is, that the presiding
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officers should alsg have certain
guidelines in matters where the rule
of sub judice should apply in regard
to the propeedings pending before a
civil or criminal court in any part
These gix cases are pending.

MR, DEPUTY SPEAKER: What
are the cases which are there?

SHRI K. LAKKAPPA: Six cases,
on the basis of the Shah Commission's
report, have been launched against
Shrimati Indira Gandhi and some
other persons.

MR. DEPUTY SPEAKER: At what
stage are they?

SHRI K. LAKKAPPA. Summonses
are being issued. They ara in the
Magistrate’s court. It is in the trial
court. On that also, 1 would like to
quote these things:

“The rule of sub-judice has
application only during the period
when the matter is under active
consideration of a court of law, or
courts martial.”

This would mean that this is a settled
practice, and a citation.

“In criminal cases—irom the time
the charge-sheet iz filed, till the
judgement is delivered.”

Then it is Sub judice. The charge-
sheet has been filed. Summonses are
issued. Not FIRs. This is not a First
Information Report. The cases hava
been filed and summonses are being
issued to the accused. You can collect
the facts, Let the matter be thelved.
You collect all the facts. I would like
1o raise the issue. In civil guits it is
from the lime the issues are framed till
judgement js delivered. In writ peti-
tions—from the time they are admit-
ted till orders are passed. In the case
of injunction petitlons, from the time
they are admitted, till orders are pass-
ed. In the case appeals, from the time
the appeal is admitted till judgement
is delivered.

The Shah Commission was appoint-
ed because of political prejudices.

(!Ineerrupﬂonn

MR, DEPUTY SPEAKER Mr.
Lakkappa, 1 have heard your point of
order. Let us not go into the merits
of what hag been found in the Shah
Commission’s report. (Interruptions)

SHRI K. LAKKAPPA: In the cir-
cumstances, I would suggest to the
hon, Deputy Speaker: let the facts be
collected and let us know in what
stage the cases are pending, and whe-
ther it would not only prejudice the
cases which are pending, but also
vitiate the proceedings. Let them
apply the rule of law—if Govern-
ment.... believes in the rule of law
and democratic norms,

MR. DEPUTY SPEAKER. I would
like to hear the Law Ministesr on this.

SHR] K. LAKKAPPA: The pro-
ceedings and discussions may be shel-
ved 1 request the hon. Deputy
Speaker to see that they are shelved.

MR, DEPUTY-SPEAKER: Mr.
Lakkappa, you have made your point
clear., Now let me here the Law
Minister.

SHRI K. LAKKAPPA: The Deputy
Speaker should not take any decision
50 far as this matter is concemed,
till then.

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI! BHUSHAN): The
hon, Meémber has quoted a relevant
rule, and has enunciated 5 proper
principle, But he is not applying it
to the proper facts. He himself quot-
ed—and read out—that when a
charge-sheet is flled in a court and a
case becomes pending in that court,
then ordinarily that matter should
not be discusseq in this House. That
ig entirely true. But in the case of
all these cases which, are arising from
the Report of the Shah Commisaion,
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s0 far only the First Information Re-
ports have been registered. At that
stage a case does not become pending.
A case is only being investigated by
the police. After the invegtigation is
completed, there are two courses
open to the police; either to register
a charge sheet or to file a final report.
In case a final report is filed.... (n-
terruptions)

SHRI K. LAKKAFPPA: Summonses
are being issued in several cases.

SHRI VASANT SATHE (Akola):
Either they file 5 charge-sheet or
withdraw the cases—ig it done after
investigation?

SHRI SHANTI BHUSHAN: It is
quite clear. In fact the hon. Member
himselt read out that after 3 charge-
sheet is filed. ... (Interruptions)....
Perhaps there i3 a misconception on
the part of some hon. Members......
i, e. at the stage when a charge-sheet
is filed, a case is not pending judi-
cially before the court at all. At the
stage when the First Information Re-
port is filed, 5 case is not pending be-
fore the court It is only when, sub-
sequently, a charge-sheet s filed
after investigation is completed only
then.. .. (Interruptions)

SHRI VASANT SATHE: In pur-
suance of the FIR, have the summon-
seg been issued to the so-called ac-
cused?

SHRI SHANTI BHUSHAN: No, no.
Perheps the hon. Member is mixing
up some other cases which do not
arise—because there may be other
cases which have nothing to do with
the Shah Commission’s report.

So far as those cases are concerned,
may be that charge-sheets have been
filed and summons have been issued.
But, so far as these matters which
arise from the Shah Commission are
concerned, at this stage, only the
First Information Reports have been
registered The casesa are under in-
vestigation. No charge-sheeta have
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been filed. Therefore, this rule has
no application.

MR, DEPUTY-SPEAKER. As far
as I am concerned, ] think the matter
becomes sub judice only after the
charge-sheet is filed, after the FIR
stage i3 gone through because in
several cases we had discussed in this
House the cases which were just at
the stage of FIR. Therefore, I don't
think Mr. Lakkappa's point of order
holds good here, Therefore, 1 would per-
mit Mr, Mishra to move the motion.
But, at the same time, I would say
that if there is any case where the
stage is, I mean at the stage of the
court, if the court ig seizeq of the
matter, then they shall not discuss it;
other things will be discussed.

SHRI HARI VISHNU KAMATH
(Hoshangabad): Mr. Deputy-Speaker,
Sir, considering the constitution-
al and political importance of
the subject—Shah Commission’s Re-
port and the Government’'s action
taken thereon—may 1 request—I hope
the House will agree—that this matter,
this subject, the motion should be dis-
cussed at least for eight hours in this
House, I am sure that this is at
least as important as the language
issue which we discussed the other
day. And considering that the con-
stitution Amendment Bil), the 45th
Amendment Bill is not likely to come
up in this Session and the Lokpal Bill
also, we have got ample time for dis-
cussion. T suggest that we should
devote eight hours at least for this
discussion.

MR, DEPUTY-SPEAKER: We have
already allotted slx hours and we
chall see, when we are at the stage
of completing six hours what the
position is. There may not be any
speaker even aTter flve hours. Mr.
Mishra,

SHRI SHYAMNANDAN MISHRA
(Begusarai): I beg to move:

“That this House do consider the
Interim Reports I and II of the
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Shah Commission of lnquiry and the

‘Memorandum  of Action taken
thereon’, laid on the Table of the

House on the 15th May, 1878".

Sir, while moving this motion I must
say that this day is bound to be rec-
koned as one of the most important
days in the history of Parliament.
While discussing these documents,
the hon. House will recall that it has
got an opportunity to wash off the
dark stain that this great institution
-had contracted on its face some
three years back when it approved the
proclamation of Emergency issued by
the President.

Sir, it was a captive Parliament
which acted almost like a rubber
stamp of an irresponsible executive
when many of the Members of this
House were under indefinite detention.
And probably this did not stir the
conscience of their brother Members
here. When most of them were lan-
guishing behind the prison bars for
indefinite period, this Parliament, Mr.
Deputy-Speaker, was also functioning
with its proceedings under strict cen-
sorship. And that again, did not go
against the grain of self-respect of the
Members of Parliament of those days!
Could any hon. Members of Parlia-
ment with any amount of self-respect
.. .. (Interruptions).

Not all of them. Quite right, of course.

Mr. Deputy-Speaker, Sir, what is
worse is that Parliament at that time
was not only acting as a rubber stamp
of an irresponsible executive but also
of a centre of  extra-constitutional
authority; and 1 ask them to look at
their faces in the mirror whether..

(Interruptions)

SHRI G. M, BANATWALLA (Pon-
nani): I am on a point of order. I
have nothing to say about the merits
and demerits of what he is submitting,
but the hon. Member has tried to
cast reflection and aspersion on  this
House itself. (Interruptions). It would
be a bad precedent for the House col-
lectively to be beld to ridicule.

1 have nothing to say whatsoever
about the merits of what he is saying
but no reflection should be cost upon
the House and no attempt should be
made to lower the dignity of this
House. Therefore, those words utter-
ed by the hon. Member should be ex-
punged from the proceedings of the
House. . . .(Interruptions)

SHRI VASANT SATHE: What is
your ruling? You should expunge it..
(Enterruptions)

MR. DEPUTY-SPEAKER: Members
may please resume their seats.

SHRI G. M. BANATWALLA: Even
at that time there were hon. Members
who protested against such things.

PROF. P. G. MAVALANKAR
(Gandhinagar): In fact 1 corrected
him.

MR. DEFUTY-SFEAKER: He sub-
sequently corrected himself on that
point. 1 should request Mr. Mishra
not to dilate on Parliament.

SHRI KRISHAN KANT (Chandi-
garh): History has already given a
verdict on that What he is saying is
the whole truth and nothing but the
truth.

SHRI VASANT SATHE: 1 say: do
not ridicule the institution of Parlia-
ment as such....({Interruptions). You
were part and parcel of that Parlia-
ment; do not ridicule yourself,

MR. DEPUTY-SPEAKER: You can-
not be talking to each other, please
address the Chair.... (Interruptions)
Please resume your seats. You do not
make a point by just shouting.

SHRI SHYAMNANDAN MISHRA: 1
am not surprised that when I was re.
ferring to the extra-constitutional au-
thority that developed in the country,
the hon, Members sitting at my back
left somewhat hurt. In fact, that
shows how much influence the extra-
constitutional authority still wields in
this country. P
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Now 1 must say that when this great
institutioncan criticise others; it can
also criticise itsel? in certain moments.
Such is, in fact, the proud dignity of
this great House.

We were legitimately expecting that
such a motion would be moved by the
Government itself. In fact, [ would Eo
to  the length of saying that there
should have been a special session of
Parliament before this session to con-
sider this important report. That
would have indicated that the govern-
ment wanted to pay urgent attention
to it and it wanted to respond to the
political and moral challenges thrown
by the commission report with deter-
mination and elan. But that has not
happened. However, if it has fallen
on me now to move this motion, I
must say that it has been happy auirk
of fate, and without loss of humility I
can also saying that it was peculiarly
appropriate. 1 do not say so because I
happened to be one of the honoured
guests of Her Majesty's government,
but it is also because of the fact that
sometime back, only 7 months before
the proclamation of the emergency I
had moved a motion in this House, in
the Fifth Lok Sabha. I should like
to remind this House of it in
the Fifth Lok Sabha I had moved a
motion which read: *that this House
is of opinion that the govenment s
creating conditions for the growth of
fascism in the country and therefore
regolves that a parliamentary commit-
tee be constituted to make recommen-

datlons to counteract this dangerous
trend.”

This motion was moved in the month
of—December to bhe precise on
fith of December, 1974 and to and
behold! The proclamation of emer-
gency came only seven months later.
So I can say with a certain amount of
pride that I had a sense of premoni-
tion and also certain amount of under-
standing of the forces that were at
work at that time.

Why did 1 stress the fact that the
Government should have indicated
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thet it was more determined and
wanted to pay urgent attention to
it? It is amply demonstrated in the
newspapers to-day?  Foreign coun-
tries seem to be taking more serious
notice of this report than we in this
country. Mr. Bernard Levin a arti-
cles appeared in the London Times
only yesterday and this great coium-
nist bas asked his countrymen to be
on guard against this kind of pheno-
menon emerging in the country like
the United Kingdom too.

So, | think that even now our Gov-
ernment would be serious about give
ing serious thought to implementing
the recommendations of the Shah Com.-
mission, the findings of the Shah Com-
mission.

The appointment of the Shah Com-
mission was in a sense one of the
principal mandates with which the
country had sent the Janata Party to
power, voted the Janata Party to
power. It was the demand of the
whole people who had lost their free-
doms and suffered immeasurably, It
was a decree of democracy which had
suffered eclipse and which did not
want to be a victim to that phenome-
non again at the hands of an unscru-
pulous one who acled with the help
of the obsequious. I must say that
the whole lot which had acquiesced in
this kind of phenomenon was as much
a party to this was as much as res-
ponsible for this as the one single indi-
vidual on whom the national attention
seems to be focussed.

Now, this was also such a probe the
like of which had never been under-
taken in any other country. [ have
tried to make a research and yet 1
have not come across a single probe
of this kind; why was it so? It does
appear to me that it has been so be-
cause in many countries of the world,
where the sun of democracy had set
it had never risen again. But it is the
vitality of the Indian people that when
the sun of democracy had again risen
here with the result that the Shah
Commission was appointed
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Now this also clearly demonstrates
that the Janata Party which has come
to power wants to learn the lessons
from the findings of this great Com-
mission and it wants the people to be
alert not only against the future die-
tatorships but also against itself.
Therefore, the House will find that the
Janata Party has stripped itself of
the powers that the dictatorship of the
previous regime had clothed itself
with. We are not wielding those po-
wers, we are not coercing our oppo-
nents or torturing our opponents in
the way in which the previous regime
had done. People would alsp even-
tually recall.. ..

{Interruptions )

MR. DEPUTY-SPEAKER**; Not one
word of what you people are saying
would go on record. It is an exercise
in futility.

SHRI SHYAMNANDAN MISHRA:
People would also recall that there
was a wave around 1970 when the phe-
nomena of Mr. Bhutto, Mr. Mujib, Mrs.
Bandarnaike and Mrs. Indira Gandhi
arose on what they call a wave. They
also find that like a wave they came
and like a wave they have disappear-
ed! So, it is with some  satisfaction
that the people of this country can
view the developments that have ta-
ken place after the Janata Party come

{ Interruptions)

Now, Mr. Deputy-Speaker, in ali
conscience the responsibility commit-
ted to the care of thig great Commis-
sion was indeed colossal. These re-
poris clearly establish that no one was
better suited to undertake this task
than the hon. Mr. Justice J. C. Shah.
The House will recall that when even
a saint like Acharya Vinobha Bhave
had called the Acharya's Conference
during the period of emergency, Mr.
Justice J, C. Sheh was one of the
hand-picked invitees to that confer-
ence. (Interruptions). At least you
have some respect for Acharya Vino-
bha Bhave. If a saint like Vinobha
Bhave could admire his objectivity and

could think that he could give valu-
able assistance then I think this Gov-
ernment was quite justified in making
a choice of Mr. J. C. Shah. No tri-
bute in words can be sufficient to ac-
knowledge the debt of gratitude to this
great man who has performed his du-
ties with unerring objectivity and an
unflinching sense of devotion to duty.

This Commission has performed its
work with the quickest speed and
completed it in record time. Probably
even the Warren Commission could
not complete its work in such a record
time. So, we have to be grateful to
this great Commission. This House
will also recall that in spite of the
greatest provocations that had been
given to Mr. Justice Shah, he kept his
cool and judicial objectivity. Hig effi-
gies were being burnt and there were
riotous scenes not only around Patiala
House which happens to be the head-
quarters of the Commission but also
inside the Commission. There were
scenes of rowdyism and there  were
also some angry demonstrations in
Parliament against this Commission.
And yet. Mr. Justice Shah did not lose
his temper. There is hardly any ins-
tance of this kind that a judge in the
midst of such grave provocations main-
tained hig judicial temper and conti-
nued his work. This reminds me of
Kalidas:

frara frwwfar 9dwn

“"He was like a steady flame in an
airless place!”

(Interruptions). I quite realise that
the threshold of jrritation of our
friends is rather low!

SHRI VASANT SATHE: ] am amu.
sed that you are wasting so much
time!

SHRI SHYAMNANDAN MISHRA:
In one of her fevered outbrusts, Mrs.
Gandhi had said that this Commis-
sion was a forum of character assas-
sination. But what the findings have

**Not recorded,
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shown is that there was not much
character to assassinate.

Mrs. Gandhi had been given ample
opportunity to state her case and jus-
tify her stand. She had, in fact, agre-
ed to appear before the Commission
and the Commission had taken all the
trouble to call 140 witnesses who had
been characterised by Mrs. Gandhi as
having given prejudicial evidence. So
much expenditure was incurred on
them and yet Mrs. Gandhi did not
think it fit later to appear before the
Commission.

So, this Commission cannot be accus-
ed of any unfairness. And yet Mrs.
Gandhi's followers have been going
round and threatening hell and worse.
It is rather strange that some of the
Chief Ministers belonging to her party
have been threatening bloodshed in the
event of the arrest of Mrs. Gandhi
(Interruptions)

We all know that women many a
time love to have a session with the
mirror but many a time, they do not
have the courage to do so when they
find wrinkles over their faces. This
was probably one of the moments in
which Mrs. Gandhi did not like to
have a session with this national mir-
or called the Shah Commission. Why
did she not go before it. (Interrup-
tions)

This was not a Commission appoin-
ted by any executive flat of the Gov-
ernment; this was a Commission set
up under the law. This Commission
functioned within the full public view.
There was no hush hush or secrecy
about it. Even the Government coun-
se] was pulled by up the Commission
on Sseveral occasions. What more
proof of its objectivity do the hon.
Members require?

1 find that this Commission has
done a8 work the record of which the
probably would be hardly equal-
ledd But 1 do realise that the
terms of relerence of the Commission
were not adequate. They did not make
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any specific mention of the roles of
certain important bodies. It would
have been quite in order to ask the
Commission to go into the role that
the judiciary performed in those days.
We are not very proud of the role
of the judiciary during that time.
The Commission has made some inci-
dental remarks but it has not gone
into depth so far as the role of the
judiciary is concerned. It has also not
gone into the role of the Cabinet. I
do not know whether it would have
been proper to commit to the care of
a commission like this the role of the
Cabinet itself. But no one can fail to
notice that the Cabinet had signally
failed on this occasion. If Mrs. Gandhi
did not think it fit to consult this pack
called Cabinet and instead she thought
it fit to consult only Mr. Dhawan orl
Yash Pal Kapoor and all the rest of
them, then it was the demand of self-
respect that this Cabinet should have
resigned wholesale the next morning.
But this Commission was not asked
to go into the role of the Cabinet. If
this Commission was also not asked
to go into the role of Parliament, 1
would not find any fault with the
Government, because it is for the Par-
liament to set up a Committee to find
out why this great institution signal-
ly failed on that occasion, how this
great institution came to be defraud-
ed by Mrs, Gandhi, who happened to
be the Prime Minister at that time.
Therefore, in my amendment. ] have
asked for the setting up of a commit-
tee of the House to go into the role
of Parliament.

Now, Mr. Deputy-Speaker, the find-
ings of the Commission are bound to
be considered with the greatest
amount of respect because they are
based on the evidence tendered by
the highest Government functionaries
before the Commission on outh, and
on material called from the official
records, So, Justice Shah had also
said that the evidence adduced be-
fore him would be the determining
factor, He did not assume that any
person, body or group of persons had
been guilty of any excess. The findings
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of the Shah Commission documents
indicate—they are in fact bound to
be considered not—anatomy of an
authoritarian rule, ag well as the ho-
roscope of this great democracy. In
them you will find areas of darkness
and light, of strengths and weaknes-
ses in our national life.

Also these reports are in more sen-
ses than one an indication of the gra-
dual and steady decline in the moral
fibre of the nation, After all  this
phenomenon of dictatorship or autho-
ritarian  rule did not come like a
thief during gne dark night. It came
as a result of the consistent decline
of the nation that was taking place
under the leadership of Mrs. Gandhi,
when she had been in power, There-
fore this is one of the sternest warn-
ings of the Commission, which we
have to heed, that there was almost
a near-collapse of the moral fibre of
the nation.

These reports, when read by people
all over the world, are bound to
prove stunning to them. They are
bound to ask whether it is believable.
whether it could happen in a country
like India which was considered to
be one of the strongest bastions of
democracy in  the under-developed
world, and perhaps the last bastion
of democracy in the under-developed
world. The people are bound to ask:
could it happen in the land of Ma-
hatma Gandhi, Nehru, Azad, Rajen-
dra Prasad and Patel? But the great-
est tragedy of it all is that freedom
was liquidated by the daughter of
the great architect of freedom, Pandit
Nehru. And may I say that Nehru
not only happened to be one of the
architects of our freedom, but was
also the principal architect of our
democracy and the progress and de-
velopment of our country,

These documents are indeed a for-
midable and terrifying catalogue of
the excesses committed by the previ-
ous regime. I would not like to weary
the House with all the details of

these excesses because they have ap-
peared in the newspapers from time
to time. And yet it should bear repe-
tition that the disclosures show that
there was wholesale and wilful per-
version of the entire  Constitution.
Even the grave step of the proclama-
tion of the emergency has been pro-
nounced as male fide and illegal
That means that all that was done in
the wake of the emergency wus in-
evitably illegal. The Government has
not gone into the full implications of
a mala fide and illegal proclamation
of emergency; this should have been
done more urgently. If anybody takes
it to the court that many of these
things were illegal and certain con-
sequences followed, the Government
will have to provide a convincing
answer, .

It has also been found that there
was illegal false ang malicious arrest
of thousands, many of them under
the directions of the Prime Minister
herself, One of the respected leaders
of the country is no more—Mr. Bhim-
sen Sachar, He along with hig Sarvo-
daya colleagues had been arrested at
the behest of Mrs. Gandhi herself.
His death, however, does not mean
that the criminal culpability does not
follow.

15.00 hrs.

I am also haunted many a times by
the figure of the brother of Mr. George
Fernandes. He happened to be with
me in the same jail He had come to
the jail as a half-dead person. Evem
now, Mr. Laurence Fernandes is &
limping person, he had not recovered
fully.

SOME HON. MEMBERS:
shame.

SHRI SHYAMNANDAN MISHRA:
And he went to the Shah Commis-
sion in that limping condition, I still
remember the well that separated
me from that actress Snehalata Red-
dy in the Bangalore Central Jail: She
ultimately succumbed to the treat-.
ment that had been meted out to her.

Shame,.
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There was aiso grosg and dishonest
manipulation of the media, the kind
of which had not probably occurred
even during the British regime. Every
one would bear me out that the press
during the British regime did not
have to work under such throttling
conditions as it did during the period
-of Emergency. And how much brain-

" washing was sought to be done by
them is demonstrated by the fact that
“why Emergency” and the “20-point
programme” were printed in as large
a number of copies as  probably
there are families in this country.
‘That brings me to the remissness on
the part of the present Government.
The Shah Commission Report has not
been printed in adequate number in
order to be available to the citizens
of the country.

AN HON. MEMBER: In all langu-
ages.

SHRI SHYAMNANDAN MISHRA:
In all languages. The hon. Prime Mi-
nister said the other day that the
Shah Commission Report would be
available at a cheap price of Rs. 250 p.
and then the next day came a report
in the newspapers that it was avail
able at a price of only Rs. 28 If that
is the price of this important docu-
ment, you can realise how the citi-
zens would be able to get hold of it. I
think that the first duty of this Gov-
ernment was and even now. is, to get
as many copies of the Shah Commis-
sion Report printed and  distributed
as may be required by the entirg li-
terate population.

SOME HON. MEMBERS: In all
languages.

SHRI SHYAMNANDAN MISHRA:
And in all languages,

Then, Mr. Deputy-Speaker, the
Commission has also highlighted the
demonaical demolitions of the houses
of the poor people. When the previous
‘government were speaking of the 20-
point programme and the uplift of
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the downtrodden people. they found
below their nose in this very city
that the houses of the poor people
were being razed to the ground. At
whose instance was it done? The Com-
mission has squarely fixed the respon-
sibility for the demolition of the
houses at the doors of the extra-cons-
titutional authority. This extra-con-
stitutional authority, the Commission
has said, was the greatest single ex-
cess of the Emergency. And the cre-
dit for being the greatest single ex-
cess of the Emergency goes to the son
of the former Prime  Minister—Mr.
Sanjay Gandhi. This was done at his
instance.

Mrs. Gandhi had been found to be
involved in three kinds of responsibi-
lities. The first and the most import-
ant responsibility is of a moral na-
ture, It has been found that she had
‘misrepresented’ if I can use a milder
word,—Probably it would hurt the
friends on the other side if 1 said that
she had lied to the President—regard-
ing the basis and method of Proclama-
tion of Emergency. She was also res-
ponsible for the arrests of a large
number of persons herself. This was
done at her orders. As it happens
in any country of the world, if any
Prime Minister is found guilty of get-
ting any person arrested on a mali-
cious charge—I say of even a single
person—that Prime WMinister would
have no place in the political life of
that country, and he or she will have
to retire from publie life altogether.
Probably, in this country, our sensi-
tivity to moral value is not as keen
and, therefore, the moral wvalues of
the Prime Minister also, when per-
sons of not the right type of moral
stature come to occupy that high po-
sition, dgp not seem to be high. As
against, this, let us consider what
happened in the United States when
Mr. Nixon wag arraigned and
found guilty of a relatively much
smaller charge? Mr. Nixon had not
only to quit his great post, but he had
also to announce that he was retir-
ing from the public life altogether.
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But here almost the entire flock of
that party, at any rate many of them,
still seem to be lining behind those
who were found guilty of so many
kinds of evil deeds perpetrated during
the Emergency.

She had also perverted the Consti-
tution and mutilated the laws in or-
der to perpetuate her personal rule.
The Commission has gone on record
to say that the Proclamation of Emer-
gency was done entirely for the pur-
pose of perpetuating her personal or
dynastic rule in this country what is
worse, she had misused the entire

State apparatus for her personal
ends,
Please look at the steps that she

had taken, not only to subvert the
Constitution but also to subvert the
economy of this country. ©One of the
friends who happened to appear be-
fore the Commission is here. He had
to answer certain questions about the
appeintments to some important posts
in the nationalised banks. The Re-
port makes it clear how the impor-
tant posts in the important economic
institutions, like the nationalised
banks, came to be filled at the instance
of the Primge Minister and her son.
Was this th2 =-vrzose for which the
banks were nationalised? The na-
tion is bound to ask: Was it for this
purpose the nationalised banks should
siphon off most of their resources to
the Maruti Limited—that the banks
were nationalised? Now it comes to
be revealed that during the period
of the Emergency a major slice of the
resources of some of these banks was
siphoned off to the Maruti Limited,

Such was the moral responsibility
of the Prime Minister herself, but the
matter does not end there. She was
involved In the second kind of res-
ponsibility for which the Commission
imposes on her direct eriminal liabi-
lity. She got people arrested on non-
existent grounds and had false and
m-licious  cases instituted against
them.

In the case of the textile ipspec-
tors, she 1t lable for prosecution
under the Prevention of Corruption
Act. The Bupreme Court has ruled
that defrauding the public exchequer
is tantamount to corruption. That is
precisely the issue which is involved
in the arrest of the textile inspectors.

The third kind of responsibility is
suggested by Justice Shah’s remark
that the emergence of the phenome-
non of Mr. Sanjay Gandhi was direct-
ly relatable—I infer it from his re-
marks to Mrs. Gandhi. It was Mrs.
Gandhi, and Mrs. Gandhi alone, who
was responsible for setting up Mr.
Sanjay Gandhi as the de facto Prime
Minister. My hon. friend, Mr. Sub-
ramaniam, happened to be a member,
not of the Cabinet of Mrs, Gandhi
but of the Cabinet of the de facto
Prime Minister, Mr. Sanjay Gandhi.
It was her hope, and definitely en-
deavour to, that Mr. Sanjay Gandhi
should become the de jure Prime
Minister as well. It was with this
end in view that he was set up as a
candidate during the last General
Elections.

Then what happens about this over-
lord of Delhj and the de facto Prime
Minister? What has the Commission
said about this hon. Gentleman? He
interfered with the appointments in
the nationalised Banks. He harassed
business firms out of personal vendet-
ta Would you imagine, Mr. Depu-
ty Speaker, any person outside the
authority, Constitutional authority,
giving orders which would be faith-
fully carried out by the officialdom?

This is precisely what happené'd.
The Intelligence Officers, either the
Director of the CBI or the Director
of the Intelligence Bureau and most
of the important functionaries, all of
them were tied to the door-mats of
No. 1, Safdarjung Road. This was
the state of administration during
those days and it was mainly because
of the fact that Mr. Sanjay Gandhi
came to wield all the powers that the
Government had. The Commission
has accused him of having actually
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aided and abetted the demolitions, as
I have told you earlier.

SHR1I SOMNATH CHATTERJEE
{Jadavpur): And also the firing inci-
dent.

SHRT SHYAMNANDAN MISHRA:
Yes. When we come to the torture
and arrests of the people, the record
of the Emergency shames even the
record of Lord Linlithgow. The ar-
rests during this period went upto
nearly two lakhs and out of them,
the MISA detenus were 36,039, In
1942, during the Quit India Move-
ment, Lord Linlithgow's regime, the
British régime had arrested only
50,832 persons. Here, I am reminded of
what the great leader, Shri C. Raja-
gopalachari had said when he be-
came the Governor-General of India.
He said that he was shaking hands
across the Centuries with Warren
Hastings. Now, Mrs. Gandhi was
shaking hands across the years with
Lord Linlithgow, and if the nation
does not get alert sufficiently, any
Prime Minister could come and shake
hands with Nadir Shah himself. That
48 the danger which lurks.

Sir, it was a period during which
all our important institutions had ce-
ased to function. Many of them had
become even disfunctional. What
happened in the United States when
Mr. Nixon was on trial before the
nation? All the great institutions
were functioning vigorously and Mr.
Nixon was being simultaneously pro-
sectured before three forums, he was,
in a sense, being prosecuted by the
people and the press, he was being
prosectured by the judiciary and he
was being prosecuted by the Congress,
by all the three forums. When I rose
to move the motion, my hon. friend,
Mr. Lakkappa, stood up to say that
the matter was sub judice and there-
fore, no discussion should be allowed.
But, let the House remember that Mr.
Nixon was simultaneously being pro-
pecuted in three forums and there-
fore, when these institutions were
funectioning that vigorously, you
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found that Mr. Nixon was adequately,
punished. But what happened in this
country was that there was almost a
near decimation of all the great ins-
titutions. It was a period—let us re-
mind ourselves—when this great ins-
tution, Parliament had become the
hand-maid of the Executive and when
the judiciary had also become impo-
tent and paralysed.

Would not the hon. House remem-
ber what the present Chief Justice
had to say recently while defending
the controversial judgment on the
Habeas Corpus case? I think, the
hon. Chief Justice was not making a
full-throated defence of this. But
even 50, he had to defend it because
he happened to be one of the four
judges Constituting the majority.
What dig the present Chief Justice
have to say of those appalling days?
He said: :

“l wish 1 had the courage to say
that if this was the law, I will lay
down my office.”

He did not have the courage to lay
down the office. But I must say that
the Chief Justice of India was very
candid in admitting that there was
lack of courage on his part.

The verdict of the Shah Commis-
sion is that the entire ruling constel-
lation, the ruling clique, the Cabinet
and all the rest of them lacked cour-
age and honour in the hour of need.
I repeat all of them lacked courage
and honour. Otherwise, this would
not have happened to this great na-
tion.

Here, 1 would ask the hon. House
to pay attention to some of the re-
marks that have been made by that
veteran jurist, Mr. Seervai in his re-
cent book. What had happened to the
judiciary during that period is clear
from his remarks. Mr. Seervai, in
his book. “The Emergency, Future
Safeguards and the Habeas Corpus
Case; A criticism" says:

. “At the darkest period in the
history of Independent India, it
made the darkness complete”
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That is the comment which Mr, Seer-
vaj has made on the judiciary of those
days.

Mr. Seervai also says:

“Ordinary men and women would
understand Satan saying, ‘Evil be
thoy my good', but they were bewil-
dered and perplexed to be told by,
four learned judges of the Supreme
Court that in substance the found-
ing fathers had written into the
Emergency provisions of our Cons-
titution, '‘Lawlessness be thou our
law' ™, ;

‘That is what Mr. Seervai has said of
the judiciary. This is the state to
which Mrs. Indira Gandhi and her
followers had reduced the great insti-
tution of judiciary.

MR. DEPUTY SPEAKER: The hon.
Member may try to conclude now.

SHR! SHYAMNANDAN MISHRA:
1 have to bring out some more aspects.
Please give me a little more time.

It does not require to be said that
the press was muzzled in such a way
that you could not even get the voice
of this Parliament to the nation. In
every way it was the darkest hour in
the brief period of our Independence.
What Justice Shah has demonstrated
and the main conclusion that can be
drawn from the Shah Commission Re-
port is that the whole constitution is
a heap of ashes if truth departs from
the highest seat of power.

15.19 hrs.

[MR. SPEARER in the Chair]

Sir, vou have been a great judge of
the Supreme Court.

SHR] HARI VISHNU KAMATH:
You are just in time, Sir.

SHRI SHYAMNANDAN MISHRA:
If outside the House I have to discuss
with you to find out if there is any
remedy to the untruth uttered by a

person in the highest authority, pro-
bably, I will draw a blank from you
That {2 also the main conclusion of
the Shah Commission’s findings. There
is no remedy, constitutional or legal
to the untruth uttered by the highest
functionaries of the State except the

power of the people, ol

But, can we have any safeguards in
future after having gone through all
this? I think there is one safeguard
which the Constitution can provide
and that is that some of the rights of
the people, particularly the basic
freedoms the basic human rights must
be made entrenched rights. 'They
must be made inviclate, that is, they
should not be violated or taken away
in any circumstances.

SHR1 HAR! VISHNU KAMATH:
Is the Bill coming up in this session?

SHRI SHYAMNANDAN MISHRA:
It may or may not be coming.

This is t'+e only safeguard that can
be provided in the Constitution.

‘The Shah Commission has alsg shat-
tered our belief that we had built up
a stable policy for our democracy,
after 28 years of our independence
and after five General Elections. The
haunting question, therefore, before
the House and before the country is—
and that is also a challenge—whether
all this will happen again? There-
fore, we have to adress ourselves to
the future also.

Now, Mr. Speaker, many a time it
has been sald that there is no politi-
cal remedy to a political crime. I do
not accept the helplessness of the
political system in this matter. Now,
if there have been political crimes of
the most heinous type, a political re-
medy can be provided by the Parlia-
ment. 1 do not subscribe to the view
that Parliament cannot take to task
wrong-doers who perpetrate such cri-
mes against the people. Parliament
cannot throw up its hands. The House
remembers that Charles I was Impe-
ached by the British Parliament. Not
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only he was impeeched by the British
Parliament, there were impeachment
proceedings against Warren Hastings
and Clive too. Where did this power
flow from? Now, some of my Hon
friends will say that while there is
provision in the Constitution for the
impeachment of the President and the

Judges of the Supreme Court there

is no such provision for persons like
Mrs. Gandhi. That is because of the
fact that they happen to be in office.
For these out of office too, there can
be impeachment proceedings, but
there cannot be impeachment proceed.
ings against Members ol the Cabinet
or of the Government because they are
answerable to the House. However,
there is ng barring the impeachment
proceedings, as there had been such
proceedings in the British Parliament
against persons like Mrs. Gandhi She
can be called to the bar of the House
and impeached. (Interruptions). The
charge against Charles I wag that he
had waged a war against the people.
That is also the charge against Mrs.
Gandhi. Charles I was impeached as
“the capital and grand author of our
troubles™; Mrs. Gandhi can be accused
of no less a erime than this. Therefore,
1 would say that Parliament also can
play a role in this matter,

Now, Mr. Speaker, finally I would
like to come to the Memorandum of
Action that has been submitted to the
House and to the people. I must con-
fess my great disappointment at this
document. This Memorandum of
Action probably consists of 43 para-
graphs. Out of them, 42 paragraphs
are only a rehash or the summary of
the Shah Commission’s findings, and
there is only one paragraph which
condescendingly refers to certain ac-
tions that have been taken or are pro-
posed to be taken. And what kind of

actions do they refer to? The Memo-
randum says:

“The Government has accepted
the findings of the Shah Commis-
gion and {ollow-up action will
be taken after a study of each in-
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dividual case through legal and ad-
mintstrative processer’.

Before anything comes out of these
studies and procedures, the guilty,
Mr. Speaker, would probably have
passed into eternity. If that s the
pace at which the Government wants
to move, 1 think that the people are
bound to feel not only restive but
angry.

And what have the newspapers this
morning to report? 1 have here in
my hand the Statesman of today
which reports:

“ANDHRA POST FOR FORMER
P.10.

“Dr! A. R. Baji, former Principal
Information officer, has been ap-
pointed Director-General of Infor-
mation, Public Relations, Exhibi-
tions and Cultural Relations by the
Andhra Government, reports PTIL

“He retired from the Central ser-
vice on  July 31, relinquishing
charge as Director of Field Publi-
city

The person who had been most res-
ponsible for muzzling the press has
now been appointed as an important
officer by a State Government which
is under the control of Mrs. Gandhi.
So, would not the Government of
India, in such a matter, pull up the
State Government? (Interruptions)

Therefore, Mr. Speaker, my sub-
mission is that the Government has
to show more evidence that it is se-
rious abeut accepling the moral and
political challenges thrown by the
Commission. Unless the Government
is able to demonstrate that, it is
bound to be accused of being extrem-
ly soft in this matter. Sometime
back, there was a controversy going
on inside the Government on this
very Issue when the Government was
accused of such attitude not by the
former Home Minister—the former
Home Minister had only conveyed to
the Government the feeling of the
people—about the action to be taken
against Mrs. Gandhi.
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The principal question to my mind
is not whether Mrs. Gandhi would
be punished, or what would happen
to the fate of an individual; the prin-
cipal question before me and before
the nation is what will happen to de-
mocracy and this great nation if the
findings of the Shah Commission are
not made operational. And it is in
that sense that I beseech my Govern-
ment which has come on the princi-
ple mandate that the evil deeds of
the Emergency must be exposed and
remedy provided against the repeti-
tion of such a national tragedy in the
future.

With these words, I commend the
motion to the House.

MR. SFEAKER: Motion moved:

““That this House do consider the
interim Reports 1 and 1I of the
Shah Commission of Inquiry and
the ‘Memorandum of  Action
taken thereon’, laid on the Table of
the House on the 15th May, 1978."

There are seven substitute motions
that have been given notice of. T will
call upon the Members only to move
their substitute motions. No speeches
will be made at this stage. They will
be cnlled upen to speak at a later
stage..
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SHRI SHYAMNANDAN MISHRA:
1 beg to move:

. 'That for the original motion, the

following be substituted, namely:—

“This House, having considered
the Interim Reports I and II of

. the Shah Commission of Inquiry

“and the ‘Memorandum of Action

* ftaken thereon', laid on the Table
~ of the House in the 15th May,

* one person and

- 1978, resolves that a Committee
of the House be appointed to find
out how it became possible to
subvert the Constitution, to de-
fraud Parliament, to deprive the
people of their democratic rights
and turn the country into a vast
prison house with its key held by

to recommend
steps tg prevent the recurrence

. of such a grave national tragedy
in future.”’ (4},
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SHRI PABITRA MOHAN PRA-
DHAN (Deogarh): Sir, I beg to move:

That for the original motion,
the following be substituted,
namely:—

“This House, having considered
the Interirm Reports I and II of
the Shah Commission of Inquiry
and the ‘Memorandum of Action
taken thereon’, laid on the
Table of the House on the 15th
May, 1978, urges upon the Gov-
ernment to immediately take up
the follow up action in institut-
ing both criminal and ecivil
cases.” (7)

MR. SPEAKER: Now I call upon
the Leader of the Opposition.

SHRI C. M. STEPHEN (Idukki):
At the end of the last session, when
these reports were laid on the Table
of the House, I made a submission
expressing a desire for an immediate
discussion and I went to the extent
of pleading that the House might sit
for 3-4 days together to discuss the
reporis. 1 remind the House of this
submission of ming only to emphasize
that we, on this sidz of the House,
have been very keen all along for a
discussion of the Shah Commission, its
procedure, its findings its repcrts and
the whole lot of it. But, to-day, I
feel before you came, Mr, Lakkappa
raised a point of order 1o the effect
that the discussion would hit the
principle of sub jwdice. The Deputy
Speaker, in his wisdom, ruled that it
would not. I do not want to make
any comment about it because it
has come to this when an attack
on Congress(I) or Mrs. Gandhi is
concerned, no rule iz a bar. There is
a rule that when a matter is pending
before a comrmnision, no questions shall
be asked. But questions were being
asked. That when a matter is before
a commission, no discussion shall take
place is a definite rule, but that is
what is being done on the floor of the
House. That a defamatory statement
against anybody without notice to the

speaker shall not be made on the floor
of the House is the rule, That is be-
ing enforced but when Mrs. Gandhi
and persons connected with her are
concerned, this is not a bar at all

Therefore, here, even if the rule of
sub judice is attracted if, a refraction
of that rule will not surprise me and
I do not take it seriously. In spite of
that, the discussion can go on. But
this position is rather dangerous
Irrespective of persons, and whatever
be our attitude to the persons are con-
cerned, the rules of the House must
be applied to everybody. Ii it is to
Mrs. Gandhi to.day, it may be to
somebody else tomorrow. This is all
what I have to say preliminarily,

Now, Sir, there was a time when a
discussion gn the Shah Commission
would have evoked a considerable
amount of interest. But, to-day, I
fee! this report has become practi-
cally irrelevant. You are now lifting
it up from the limbo or from the
waste paper basket and having a look
at it. Nobody is bothered about the
Shah Commission and its findings. ...
(Interruptions) It would be that.

The history of the Shah Commision,
the ¥ months that have been covered
since its appointment has been a
history of a steady decline. With all
fanfare of the appointment of the Shah
Commission was announced in the
House in May 1977 and that was a
major news. Subsequently, the way
the Shah Commissinn conducted it-
self, the procedure it foliowed, the
violation of the basic rules of natural
justice that was indulged in the pro-
ceedings before the Shah Commission
and the facilities that were inejected
into the court room of the Shah Com-
mission—all that had the cumulative
effect of creating a feeling that here is
a tribunal which had its judgment
already written up but only trying to
collect the evidence to back it up.

1 am reminded here of a cartoon
which appeared in the Times of
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Indie somewhere about October 1977.
There the cartoon was of a foreign
tourist coming to this countiry angd Mr.
Morarji Bhaj was taking him to the
different areas. He took him tg a
cottage and said. ‘We have now re-
turned tg the village. Therefore, here
is your guest-house’, and a small
cottage was shown fo him. Then he
was taken to another place where
the Congress split and there he was
shown, ‘Here is the area where the
old monuments of the country have
been split up. And finally he took him
to the Shah Commission—a light en-
tertainment, as the Shah Commission
Report would show. This was expres-
sive, absolutely expressive, of the feel-
ings about the suspens about the Shah
Commission, that has come to.

Well_ Sir, there is a parallel from
the British History which I feel is
on all-fours similar to the Shah Com-
mission. That was the Comunission
on Inquiry against Walpole.  This 1is
the storyv. 1 quote:

“Walpole had held the cenire of
the stage for so many years,....

“The first step in the attack upon
the fallen Minister was therefore the
presentation of public petitions to
Parliament, demanding an inquiry
into the harmful consequences of
this mismanagement......, ..

“Lorq Limerick proposed on March
9th that |a Committee of Inquiry
should be set up to investigate the
conduct of affairs by the Walpole
Ministry over the previous twenty
years. This was rejected by a majo-
rity of only two votes, and on March
23rd Lord Limerick returned 1o the
attack by proposing an investigation
into the conduct of Walpole as
Prime Minister, to extend over the
past ten years only. This was car-
ried by a majority of seven, most
of the leading members
of the new Ministry in the
House of Commons speaking in
favour of the proposal, the partisan
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character of which was emphasised
by the appointment of Lord Lime-
rick, a bitter opponent of Walpole,
a5 its Chairman,....

“The proceedings were, and were
understood to be, bitter personal
attack upon Walpole himself, and
they were conducted with such viru-
lence that Sir John Barnard, who
had been a consistent and stubborn
opponent of Walpole, declared that
he would take no part in them.

L PR the Committee of Inquiry
pressed forward in its labours, and
it presented its report on June 30th.
It was received with intense dis-
appointment, for it revealeq very
little. It recorded an allegation that
during an election at Weymouth, a
place had been promised to the
Major, if he would use his influence
in obtaining the nomination of a re-
turning officer of the right party.
There was a further allegation that
on the same occasion the Mayor's
brother.in-law, a parson, had been
promised a living, with the same ob-
ject. There were further charges
that some revenue officers who had
refused to vote for Walpole’s nomi-
nees had been dismissed; that a frau.
dulent contract had been given. .....
for supplyving money in Jamaica...

These were small  allegations. I

again quole:

“These, however, were no more
than details. ... .. Still the Commit-
tee of Inquiry refused to accept de-
feat, and stimulated by the scnse
of frustration which was widespread,
it began the task of discovering fur-
ther evidence..... .

“Shortly afterwards, indeed, the
new Ministry were at loggerheads,
and became the nbject of public
execration. Possibly some of its
members reflected unhappily that if
they pushed matters to extremes in
Walpole's case, they might eventual-
ly find themselves in an even worse
plight.”

This is the story of Walpole's inquiry
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stage by stage. I find similarity here.
1n a political situation a judge is ap-
pointed, former Chief Justice of the
Supreme Court, Mr. Shah about whom
I need not say much here. This House
itself is a witness to a mass petition
presented against him. And many of
the Members on the other side had
been the signatories seeking an im-
peachment of the judge for the show
of personality when he disposed of a
particular case—totally, a partiality—
and many of the Members on the
other side were signatories to the
document against Justice Shah’s past.
Justice Shah, alter he retired, had
been the retainer of many important
monopoly firms in this country. I know
the Income-tax Department will bear
this gut. There are numbers of legal
opinions given by him.

SHRI GAURI SHANKAR RAI
(Ghazipur): Sir, I rise on a point of
order. The point of order is: are we
discussing the Shah Commission Report
or the character of Shah apnd his
background? (Interruptions) This is
not the way. He should be stopped.

SHRI HARIKESH BAHADUR (Go-
rakhpur): Then why not the charac-
ter and background of Shri Steohen
be discussed?

SHR1 NARENDRA P. NATHWANI
‘(Junagadh): 1 want to reinforce the
point of order. Shri Stephen has re.
ferreq to partiality of Mr. Justice
Shah. That allegation was made on
a notice which was intended to serve
ag an impeachment notice. Certain
allegations were made against him
and even it was stated that a pamph-
let was circulated against Mr. Justice
Shah and a reference was made to
that. Two things have emerged. First-
ly the impeachment notice was not
permitted by the Speaker. (Interrup.
tions) Secondly, for making that alle
gation and having circulated that alle-
gation outside Parliament, Shri Gupta
was hauled up for contempt. And
there is a decision of the Supreme
Couart and Mr. Gunta wag punished for
having committed the contempt of

the court. The Charge was that he
was partial in deciding that matter.
Mr. Stephen was referring to that
when he said that he was partial. That
very point arose before the Supreme
Court and it was held that it (to say
that he was partial) amounted to con-
tempt of the court. I do not want to
go into details of that matter. The
question is whether IMr. Stephen is
right in making an allegation against
Mr. Justice Shah being partial because
that is based on certain proceedings
that took place in this House: but, Sir,
you know—but many Members do not
know—about the whole matter. ...

MR. SPEAKER: You have made
your point. I would like to observe.
Mr, Stephen’s statement is rather one-
sided. The Speaker in that particular
case had gone into the allegations
made and come to the conciusion that
they were all unfounded allegations
and the Speaker withheld the permis-
sion for the impeachment in that case
and Mr. Nathwani has correctly said
that the petiticner was held guilty of
contempt of court.

SHRI C. M. STEFHEN: Now, when
Mr. Shyamnandan Mishra moved the
motion, most part of his time was con-
sumed in commending Justice Shah,
emphagising that he was an impartial
judge and that he performed his duties
creditably. Sir, when the Shah Com-
mission report comes before the House
then the entire gamut is before the
House—the Commission before the
House; his conduct is before the House,
the procedure js before the House and
the way he discharges his responsi-
bility properly is before the House.
The whole matter is before the House.
Therefore, there is no question of
treating Justice Shah as absolutely
sacrosanct.

Now, from the very moment Justice
Shah's appointment was made, there
were declarations and announcement
from different parts giving expression
to the misgivings that he was a com-
mitted person—committed against
Emergency, committed against exces-
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ses and all that. He had gone on re-
cord publicly and in public meetings
that he addressed condemning the
whole thing. May be he is right? As
a citizen certainly. But when excesses
of Emergency are the matters to be
gone into whether a person who has
expressed himself definitely on  this
matter, whether appointment of that
person will carry with him the ob.
jectivity which is absolutely necessary
if the Commission is to command the

confidence of the people. This is most
important.

Sir, in this respect I would like to
invite your attention tg what happen-
ed with respect to Maruti Commission.
For Maruti Commission  Justice
Mathur was appointed. Subreqguently,
Justice Mathur was requested to ro-
linguish his office and here is whal
Mr. Charan Singh wrote to Justice
Shah asking for information about
Justice Mathur:

“It is obvicus that tere must be
compleie confidence in persons hold-
ing such enquiry and there should
be no miszivings of any kind regard-
ing objectlivity and impartiality of
such enquiry.”

Charan Singh enforced this with res.
pect of Justice Mathur. With respect
to Justice Shah, although expressions
were given doubling the objeclivity
and impartiality of the judge—public
expressions were given. Expressions
were given in this House—although il
was repeatedly done, Justice Shah was
continued in the office. I am gnly sub-
mitting Justice Shah has his own con-
nections which would make impossible
for him to give an objective judgment
because he had his own confirmed
views about this matter.

Sir, after he retireq from Chief
Justiceship, he has been consultant of
& large number of firms on income-tax
matters. It is known even in the
matter of advertisement case he gave
his opinion saying that the advertise-
ment of Congresy bulletin would not
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violate the provisions of the company
law. That was his legal knowledge.
Subsequently it has come to be, that
that legal knowledge is not correct
knowledge. Ho gave that because that
advice served the purpose of the rors-
panies to which he was giving his ad-
vice. That is the background. There
are Income-tax matters. If there is a
dispute, then, a reference is made to
Justice Shah. The query and the reply
ig coming to suit the convenience; and
the concerns, the Birlas mostly, pre-
sent the Income-tax DBoard with this
weighty opinion of the Retired Chief
Justice of India.

So, it was a person of this back-
ground who was appointed. That was
most unfortunate. That is what I am
saying. In a case like this, which has
goi serious implications, a person with
absolute objectivity could have been
found and could have been appointed.

When Mrs. Gandhi was arrested,
Justice Shah declared that he was 2d-
Journing and that he was giving up
and then he went to Bombay. Subse-
quentiy there were reports in the
Press that the Home Secrctary met
him, the Home Minister met him, that
he had a discussion with the Prime
Minister on this matter and that he
was persuaded to continue the Com-
mission work. Well, Sir, the cunflict
here was belween the Government and
the previous Government., The mat-
ter under inguiry was a matter having
considerable political overtones, Under
the circumstances, he should not have
continued as a Commission and he
should have declared it. He can be
considered on his own, but the mo-
ment the Home Secretary intervenes,
the moment the Home Minister inter-
venes, the moment these ministerial
authorities intervene and discuss with
him, what would be the reaction of a
judge? Sir, you have been in the
Supreme Court, What would be the
reaction?

SHRI KANWAR LAL GUPTA: Sir.
I rise on a point of grder. My hom
friend Mr. Stephen is discussing the
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conduct of Mr, Justice Shah. Can he,
under the rules, discuss the conduct
of Justice Shah? He can certainly dis-
<uss the Report but not the conduct
and the way of working of Mr. Jus-
tice Shah. He cannot cast aspersion
on him. So, you kindly look into this,
Mr. Speaker, that no aspersion is cast
on the conduct of Mr. Justice Shah.
‘That is my respectful submission.

SHRI C. M. STEPHEN: You need
not give a ruling because that part of
my speech is practica]ly over, Now,
1 am spaking about his conduct as
a Commission.

SHRI £ANWAR LAL GUPTA: 1
want your ruling, Sir.

MR, SPPEAKER: Ile has raised a
point. DMr, Law Minister, would you
like to soy anything in the matter?

ot 21 fag (3T) : oemey wEET,
AT AT ATF WX

MR. SPEAKER: Mr. Nathu Singh,
at that time also you rose. Every
time you raise a point of order which
is totally without merit. Please resume
your seat. The Law Minister,

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): Mr.
Speaker, Sir, when a report made by
a Comnmission of Inquiry is being dis-
cussed ty the House, I would sub-
mit. the conduct of the person who
has subrnitted the report should not
be made the subject matter of an ad-
verse crificism,

MR, SIPEAKER: But was his von-
duct commended at that time because
I was not present?

SHRI SHANTI BHUSHAN: An ob-
jection ecould have been taken, His
conduct should not be the subject
matter of a discussion on one side or
the other side because it is the Report
which is under discussion. There-
fore, gnly the report should be dis-
cussed.

MR, SPEAKER: Normally, bringing
in the conduct of a judge, either com-
mending him or criticising him, is not
proper during the course of a debate.
But if the conduct has been praised,
then, the other side gets a right to
criticise it. (Interruptions) The other
side gets a right of criticising it,

SHR1 SHYAMNANDAN MISHRA:
His work has been praised,

MR. SPEAKER: Work is different.
One thing I found: of course, nobody
raised an objection. Mr, Stephen is
not right in saying that he was giving
convenient owinion. This is rather un-
fortunate. You have no occasion to
examine his opinion, nor can this fo-
rum be utilised for saying that the
professional epinion given by him was
perverted. This is also not proper,
That thing should not have breen used.
Please go on.

SHRI C M. STEFHEN: In order to
avoid wastage of time I do not want
to comment about your ruling. Any-
way, 1 have got my own views, What
1 am commenting is his conduect as a
Commission. As a Commission, it
declared, that it was adjourning in
protest. It was reported in the papers
that the Home Secretary met him and
the Home Minister met him. He had
a meeting with the hon. Prime Minis-
ter. After that, it was announced that
the Commission would resume the
sitting. It is elementary that if an in-
terested party interferes or tries to
influence what that judge will do is to
lay it down and say “I will have noting
to do with this.” For any kind of try-
ing or influencing the Judge, the Judge
will immediately hand it over to some-
body else and would say “I would
never again sit on those judgements",

He submitted himself to this, making
himsel? susceptible, glving an impres-
#ion that he is susceptible to the in.
fluence by the Government, by the
Prime Minister and the Home Minister
and even the Home Secretary. This ia
his conduct. This is what he did and
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taking this conduct the objectivity of
Justice Shah comes under question.
That is why I am saying that the san-
ctity of the Commission of Enquiry,
Sir, is the objectivity. The Commis
sion comments that there is no more
sanction for a report of the Commis-
sion which does not have the legal
validity, which does not end in punish-
ment, nothing at all. It gives a judge-
ment which judgement if accepted by
the people as a proper judgement by
a proper evaluation, it will have the
political value and that is the sanction
behind it; and if the person handing
down the judgement behaves in a
manner which gives an imrression that
his is an ppinion prejudiced and pre-
made, then that judgement will have
no value at all. The tragedy of the
situation is that the judgment of the
report of the Shah Commission is viti-
ated by this aspect. Let us not run
away from that factor. This is what 1
am saying Sir. Now, in both the mat-
ters are: who held enquiry, subject
matter of the enguiry and what is the
procedure? These are the important
matters. This attitude of Justice Shah
was reflected, stage by stage, in every
state of enquiry. That is what I am
submitting For example, what was the
reference to him? Reference to him
was on five matters. There were five
matters referred tp him—subversion of
lawful, process and  well-established
conventions, administrative procedures
and practices, abuse of authority, mis-
use of powers, excesses ang malpracti-
ces committed during the period when
the proclamation of Emergency was de-
clared on 25th June, 1975, under Arti-
cle 352 of the Constitution in force or
in days immediately preceding the
proclamation of the Emergency, the
excesses committed during the Emer-
gency, excesses committed during the
days preceding the emergency. He was
never asked to evaluate the emergen-
cy, the correctness or the validity of
the declaration of the emergency. That
has stood in the way of Government
which can mke a matter for reference
during the emergency, during the days
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preceding the emergency; he was never
asked to comment about the emergen-
cy as such. Justice Shah went out of
the way. He trabbed the jurisdic-
tion to comment about the Emergency.
I would say that the Government de-
clined to make this reference because
of a position which has already been
taken in Indian Law. I  have got a
reference that Khanna Commission
in Orissa Enquiry where Justice Khan-
na found Mr. Biju Patnaik guilty on
four matters which were referred to
him. There, Sir, certain maiters were
not borne in  mind by he Judge in
making his observations.

“As regards general financial
policy by the State Government and
ihe budget figures, it is not disputed
that the same were approved by the
Legislature. These were also policy
matters and in my opinion, the
Commission cannot and shoulg not
sit in judgement over the wisdom of
the policies aproved by the Legisla-
ture.”

“It is not necessary to go into
other details; suffice it to say that
a principle was established that in s0
far as policy is concerned, a minis-
ter, who has enjoyed the support of
the House for what he has done, can-
not be punished subsequently by
any other penalty than loss of office”

This is the principle which has now
become part of the Constitutional Law
of England. This is a principle which
was accepted by Justice Khanna in
handing down this judgement. Now,
he was appointed to  head the Com-
mission of Enquiry. Therefore, in the
matter of Emergency, it was approved
by the House that no reference was
made to him that you must go into it.
But he did go into it and he went into
it in spite of the objections from Shri-
mati Gandhi. In her statement before
the Commission, she said:

“Ne authority in this country, not
excluding any commission appointed
under the Commission of Tnquiry Act,
can sit in judgement over such an
Act of Parliament. For any political
decision, the Government under our
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Constitution is answerable only to
Parliament. If this hon. Commis-
sion arrogates to itself the power to
determine that the declaration of
Emergency was an excess, this hon.
Commission will not only be stultify-
ing the constitutional scheme, but
alsg establishing a precedent which
will make serious inroad into parlia-
mentary supremacy with disastrous
consequences to parliamentary free-
dom.”

She said further:

“Apart from this, I should like to
bring to the notice of the hon. Com-
mission that while making ils pro-
nouncement on my submission thai
the terms of reference were one-sided
and politically motivated and that it
was equally imperative that this
hon. Commission shouid go into the
circumstances which led to the de-
claration of emergency, this hon.
Commission observed as follows . .."

She made the pleas, one, you have no
jurisdiction, the terms of reference do
not cover it, two, even the basic law
accepted in this country does not per-
mit re-examination of a matter which
was accepted by the Parliament, no
Commission of Enquiry can go into it
and three, if you are disposed to over-
rule it and go into it you must cover
the entire area of incidents which led
to the proclamation of emergency and
that she must be given an opportunity
to leag evidence on all that hapened
which necessitated the declaration ot
emergency. Justice Shah after quot-
ing these pleas makes no comments on
these observations, he has quoted, but
he has no comments to make. If he
rejected it, he must give some reasons.
‘'He just keeps completely silent about
it. Is this the way, a judge is to behave
with respect to a matter which is be-
fore him? Basically, what I am saying
is that although no reference was made
to him, although the law accepted in
this country prohibits an examination
of a particular matter, although the
party specifically pointed out to him
the irrepularity about this matter,
Justice Shah without eareing to reply.

to the objections raised grabbed at the-
jurisdiction because he wanted to.
come out saying something. This shows
the partial way in which Justice Shah.
behaved in disposing of this matter. 1
am only saying that about emergency
he has come to one finding without any
jurisdiction at all. Commenting upon
a matter which is not referred to him
is doing something without any juris-
diction. Now, this is what George W
Keeton in his authoritative book, Trial
by Tribunal says:

“The fall of Walpole is, indeed, the
decisive moment in the development
of the English constitution, when
the fransition is made from extra-
ordinary punishment for a Minister
who has losi the confidence of Parlia-
ment to the present consequence of
loss of oilice only. After Walpole's
resignation there is no longer any
expectation that when a Prime Minis.
ter leaves office. it will be possible
to impose penalties upon him for the
execution of policy, however mis-

taken. This immunity is, in fact,
the outslanding characteristic of
Parliamentary Government, by

meang of a Ministry whose members

are also members of one of the

Houses of Parliament. By maintaine

ing the Ministry in office, Parliamen-

tary in escapably shares with the

Government responsibility for po-

licy.”

This is the part of the constitutional’
law. In spite of that, he went into it
I will come to that after a few minu-
tes,

Now, I am on the question of proce-
dure, whether a proper procedure was
followed. A wvery strange procedure-
has been followed by  Justice Shah
Here, I would just invite your atten.
tion to a statement by the Law Com-
mission of India about the importance
of the procedure.

16.00 hrs.

On the Commission of Inquiry Act,

the Law Commission gave a report.
They said:
“In order that the special pro-

cedure envisaged in the Commissions
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of Inquiry Act, 1952 does not work
any hardship on citizens, there should
be some safeguards. The  great
American judge Mr. Justice Prank.
futer has observed:

“The history of liberty has large-
ly been the history of proce-
dural safeguards.”

-And, therefore, in 1971, certain amend-
ments were made in the Aci to spell
out what the procedure must be. Of
course, residual powers were given to
the tribunal to have its own proce.
dure—Dbul subject 1o these basic things,
Those procedures were absoclulely
clear. The reference itself says this.
It is not as if he can do anything.
Clause 3 of the reference order says:

“The inquiry by the Commission
shail be in regard to

(i) complaintg or allegations
aforesaid that may be made
before the Commission by any
individual or association In
such form and accompanied
by such aMdavits as may be
prescrived by the Commis-
sion,

{ii) and such instances relotable
to paragraph 2(a)(i) as may
be brought te its notice by the
Central Government or a
State Government., ."

These were the matters on which the
Commission was asked to go ahead.
After they were collected, there were
3 stages stipulated by the Act. He has
disregarded all of them, with the result
that the principles of mnatural justice
were completely violated. Section 5A
(2) of the Commissions of Inquiry Act
says:

“For the opurpose of investigatng
into any matter pertaining to the
inquiry..."”

There are two  things contemplated:
one is an Investigation, and the other
is an enquiry. The connotation of
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these terms are weil know in jurispru-
dence. Section 5A. (2) says:

“,.. for the purpose of conducting
any investigation pertaining to the
inquiry, any officer or agency whose
services are utilised under sub.
section (1) may, subject to the dir-
ection and control of the Commis-
sion ...."

have such-and-such powers.
5A(4) (5) say:

(4) “The officers or agency, whose
services are utilised under sub-
section (1) shall investigate into any
matter pertaining to the inquiry and
submit a reporl thereon (hercafter
in this section referred to as the in-
vestigation report) to the Commis.
sion within such period as may be
specified by the Cosimission in this
behalf.

(5) The Commission shall satisfy
itself about the correctness of the
facts stated and the conclusions, if
any, arrived at in the investigation
report sulmitted 1o it under sub-
section (4), and for this purpese the
commission may make such inguiry
(including the  examination of the
person or persons who conducted or
assisted in the investigation) as it
thinks fit.”

Now, the Commission issued a notifica-
tion and got certain complaints 42,000
complaints were received by it. Cer-
tain complaints among them had been
selected and the decision js given, On
that, he says he availed of the services
of the investigating agency. He must
have received the investigation report.
There is no mention in this, about the
investigation report at all. Then the
only stage contemplated in the Act isV
sitting and considering whether the
investigation reports and conclusions
are correct. For that, there is a pro-
cedure. That procedure can be an in-
quiry. At that stage, a large number
of persons were put on. Their evidence
was collected. The question in dispute
Is whether, at that stage, it was an

Section -

investigation which was taking place,
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<1 whether it was an inquiry which
was taking place. Was it an inguiry
on the basis of the investigation report,
or was it a screening, to decide whether
that investigation report was correct
or not? That itself was part of the in-
vestigation process. That is the main
Quesiion. Here, Justice Shah has said
this, in paragarph 3.11:

“For that purpose, it was consi.
dered necessary to have investiga-
tion made by the investigating stafl
©f the Commission. In the wvery
nature of things, such investigation
could mnot be complete. It was,
therelore, thought necessary to ask
persons cognisant of the iransactions
to appear before the Commissioa to
assist the Commission in making
the ingquiry. It was ihen made clcar
that there was no compulsion upon
anyone 10 come before the Commis-
sioil. It was only a request to assist
the Commission in the due perfors
mance of its duties”

It saye: “It was also necessary in order
to muauintain same regulation.” *“Afler
holding thig inguiry and persuing the
statements made before the investigal-
ing stail, it was thought necessary,
when it appearcd that the Commission
<could form an opinivon that certain per=-
sons should be given an opporiunity of
being heard in the inquiry, and notices
under rule 5(2) (a) were given.”

Now he has dealt with it as a part
©of an investigation. The question I
am raising is: if it is a part of an in.
vestigation, is investigation done in
the open? 1Is it done in the open court
or that all the persons were kept away:
the persons who were really involved
were at that stage kept away? The
whole thing was done for the sake of
publicity, television and radio. Every-
thing was put into service. If this
was part of the investigation process,
this has got to be done in secret, in
camera. If it is an inquiry, it must
be done in open and there if con-
‘sideration of natural justice has
.got to be ehserved, persons

—aflecled would have been allowed to
come in. Therefore, the persons
affected were not aliowed to come in:
they were barred out. If there was
a trial by press, so to say complete
character assassination, this was the
process that was going on by a proce-
dure which was not warranted by law
at all. The entire provision was dis-
regarded. This was what was done.
Now why this? Justice Shah has—I
am repeating—mentally made his own
commitment and formed his own opi-
nion; and he wanted to carry on a
sort of....
(Interruptions)

SHRI GAURI SHANKAR RAI
(Chazipur): I question that statement.
(Interruptions)

SHE! C. M. STEPHEN: This is my
main argument. If I am not allowed
to put forward my argument, I do
not want fo put forward my argument,
This is my main argumeni. This is
my at.ack on the Shah Commission.

(Interruptions)

MR. SPEAKER; Even in a court. he
can say that.

SHRI C. M, STEPHEN; Now, there-
fore, what happened was that their
inquiry was done ex-pariy, complete-
ly ex-party. After the entire dam-
age was done, Mrs. Gandhi or some-
body else was called in to give evid-
ence. Why should they come in? The
entire damage was dcne. I would re-
peat that what ultimately you find is
subsequently irrelevant, because this
ultimately is to be decided by the
people. What is your finding? That
finding can be taken to the people,
explained to the people. What hap-
pens is whether by your procedure
you have damnified me or not? You
completely damnify me by floating
your procedure which has no warrant
in the law gt all.

After the whole thing was done, the
formality of inviting Mrs, Gandhi to
come and give evidence was done.
She sald: *T amm ynder ocath of secrecy.”
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She also said: “You have done the
whole mischief against me. There is
no question of my coming now. I
need not come at all.” Then she ask=-
ed for permission to cross-examine
persons who were put in the box;
permission to cross-examine the in-
vestigating agencies. And Justice
Shah ruled out the permission to cross-
examine investigating agencies; he¢ re-
fused it. The provision says that their
evidence can be collected; they can
be cross-examined. But Justice Shah
refused, rejected the permission. That
was the basic document on which
everything proceeded. The gravamen
of my argument is that by completely
forgetting the procedure, deliberate
denial of natural justice, ex-party col-
lection of evidence, collecting evid-
ence more for the purpose of public
consumption, more for the purpose of
publication, radio and television, there
was persecution in public done in com-
plete disregard of the fundamentals of
natural law and natural justice. This
is what the Shah Commission has
done. After that, he has given the
finding and the result we have seen
is that you have put everything on
the radio, on the television and all
the papers have published it. The
calculation was that if this trial goes
on, if the gravity of the offences are
portrayed, the people will revolt
against her and she will be politically
finished. With this we went to the
polls; we went to the people in the
South, in Karnataka and Andhra Pra-
desh, we went to the people in Azam-
garh and in different constituencies
we have seen what has happened, how
people have reacted. They have seen
through the entire game: here is vin-
dictive persecution, vindictive perse-
cution was taken in that spirit by the
people and the}' gave their verdict on
the conduct of the Shah Commission
activity. This is what has happened..
(Interruptions)

SHR! VASANT SATHE:
zero * Madurai.

SHRI C. M. STEPHEN: I am only
comparing thig with what 1 quoted:

You got
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a parallel commission was appointed
as in Walpole case; it had been carri-
ed on as in Walpole case, as happened
in Walpole case the entire target was
Mrs. Indira Gandhi. Finally you have
come out with the report. May I ask:
what is there in the report? Justice
Shah has made a pronouncement
about emergency.
threzfold. One is:
declared without permission or con-
suitation of the Cabinet.

The charges are
emergency was

SHRI KANWARLAL GUPTA: Yes.

SHRI C. M. STEPHEN: The point
I want to emphazise is: it was not as
if Mrs. Gandhi kspt it a secret. In
the letter written to the President it
was mentioned that the Cabinet was
not consulted; it was specifically
stated: “I would have liked to have
taken thig to the Cabinet; I shall
mention this matter to the Cabinet
first thing tomorrow.” That this
should not be done, Mr. Balachandran
advised the President; that is the evi-
dence which had been given here. The
President was told that the Cabinet
had not been consulted; the political
secretary to the President advises the
President that the Cabinet should be
consulted. The President considered
this matter and after considering that
matter signs the proclamation. It is not
a case of anything being kept away.
Everything is told before the Presi-
dent signs the proclamation. The
Cabinet was told. Finally the matter
came to Parliament. Parliament ac-
cepteq it. What I am saying is: let
there be no impression that things
were done clandestinely.

SHR] SOMNATH CHATTERJEE:
Did the Home Minister know?
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SHRI C. M. STEPHEN: The Home
Minister knew.

SHRI KANWAR LAL GUPTA:
Mr. Pai and Mr. Subramaniam are
here; ask them.

SHRI C. M. STEPHEN: This is
what the Commission report says.
The Home Minister was called and
told that there was a proposal.

SHRI KANWAR LAL GUPTA: No.

SHRI C. M. STEPHEN: The Home
Minister was told and he knew. The
point therefore is: it is not as if things
were taken away hidden from the
Home Minister, whoever was in the
picture. The matter came before
Parliament; Parliament accepted it;
the proclamation came into effect. It
was » legal document. Justice Shah
had no business to go into it. It was
a shock treatment. Shri Siddhartha
Shankar Ray has said in his evidence
that she was speaking about it long
before the Allahabad judgement.

It is pot as if it was implemented
for the purpose of remaining in power
inspite of Allahabad judgement.
Things were going from bad to worse.
Anarchic conditions were prevailing.
But according to Mr. Justice Shah
there was No law and order situation.

Well, there another Commission
will go into the same matter. Justice
Mathew Commissicn will go into the
matter about things that were hap-
pening.

This was what he said:

“Be that ag it may, there can be
no gainsaying the fact that violence
threatened the democratic set up in
Bihar. Violence was very much in
the air at oli levels—individual,
socia] and political.

It is axiomatic that civilized life
becomes impossible if political vio-
lence were to take the place of
legal, parliamentary and constitu-
tional processes. Even to suggest
that any kind of extra-constitu-
tional action is justified to undo a
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wrong will undermine the structure
of orderly life with results which
cannot be foreseen but can be start-
lingly wunsettling. No democratic
system can accept the use of physi-

cal violence as an instrument of
polities.

The incidents of violence in Bihar
including the incidents of explosion
at Samastipur were a grave warn-
ing to the nation and all people had
to give very serious thought as to
what action should be taken at the
nationa] and political levelg to put
an end to violence to safeguard
democracy and ensure national
security. If democracy has to be
saved from violence gnd hatred,
everyone must exercise restraint in
speech and action.”

[8
Therefore, here are two reports. The
point I am emphasising is the people
are now speaking about what was
done by the declaration of emergency.
May I put the question back? What
happened before that? What hap-
pened in Gujarat? What happened in
Bihar? Was not violence raging
there? This is the sort of things that
happened there. (Interruptions) De-
mocratic process was attacked by you
people, and not by other people. You
attacked the democratic institutions.
You made an onslaught in Gujarat.
You made an onslaught in Bihar
You started exploiting things in diffe-
rent areas. These attacks were made

there. Therefore, as a consequence,
it came in.

Now, finally, there were other find-
ings. What are those great findings?
The great findings are—somebody was
appointed ms a Governor of the Re-
serve Bank. ‘A’ should have been
appointed. ‘B’ should have been
appointed. Somebody else was ap-
pointed as the Chairman of the State
Bank of India. ‘C’ should have been
appointed, not ‘D’ should have been
appointed. These are the great find-
ings that you are finding here. (In-
terruptions) and this is because
somebody recommended some other
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name. Mrs. Gandhi felt that some-
body else should have been mentioned.
That was going out of the way. If
that is the standard, may 1 ask you,
how many appointments today can
stand scrutiny? Today the Chairman
of the Taxation Board was appointed.
A non-member of the Board had been
appointed. The name of a person was
recommended. The Appointment
Committee recommended that. The
name went upto the highest. That
name was not taken. Somebody out-
side was recruited in and when they
were told—a non-Member of the
Board cannot become a Chairman,
then he was announced ag a Member
and along with that he was announced
as a Chairmap also. Which proce-
dure has been followed, I am asking?

The Managing Director, B.HEL,
wag sent away. Trade Unions are
protesting. Everybody is protesting.
This is wiped away and somebody has
been appointed. By what procedure
have you done, may I ask you?

Chairman, Shipping Corporation has
been appointed. What procedure has
been adopted.?

There is the Direclorate of the
Settlement of Intome Tax. What
happened to the Chairman? Sopme-
body was there. He had some more
time to retire. But somebody else
was put in. He was asked to
resign or take Jeave. Letter was
taken him-three months and sixteen
days earlier. Somebody else hag been
put in. That man is there. Now by
the time he came, the rules are chang-
ed. Two more years are given. By
the time Shastri Commission Report
will come. He will get two more
years. That person was rubbed into
that. No procedure js followed. These
are great vwiolations that you have
now here.

42,000 complainis were receiveq and
examined by the Shah Commission in
the case of abuse of power and
all that. ‘A' was appointed to
the Reserve Bank. ‘B’ was ap-
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pointed to the State Bank. Some-
body else was recommended. Time
Wwag not given and in the Indian Air-
lines Board, when it was constituted,
the names which were given, out of
that one name was deleted. That is
a great thing. Against that Air
Marshal Lal protested and resigned.
This is the violation, abuse of power.
These are the findings here. What
else are the findings, I am asking?
Of course, certain arrests have taken
place.  Condemnation has taken
place. I can understand that these
things are there. But in an emer-
gency it takes place. Wrong things
happened as far as that is concerned.
But for a Commission to say that in
the matter of appointments to the
Reserve Bank and State Bank and in
constituting the Board for Air India
and Indian Airlines basic things are
violated because the recommendations
given by the respective people were
not dittoed by the Prime Minister—I
cannot understand it.

After all this, what has it come to?
Mr. Charan Singh hag made a state-
ment recently saying that going by
the law, it is not possible to convict
Mrs. Gandhi and therefore, extru-
ordinary measures may be taken.
One political party issued a statement
saying, everybody knows that under
the law of the land, it will not be
possible to bring her to conviction;
therefore, Nuremberg~-type trials may
be reserted to. Knowing that under
the law conviction is not possible,
now they are thinking of o special
court, for a command performance.
to appoint another judge who will
write as the Government wants. The
normal process is going to be by-
passed. 1f wunder the normal law
punishment is not possible, we will
put somebody there who wil] write as
we want and bring her to conviction.
This is the witch-hunt that is now
starting. With all the fanfare the
Shah Commission started. It assum-
ed an impression of being a partial
tribunal. Tt went through a procedure
which is absolutely unwarranted. It
collecteq evidence ex parte and has
come out with something which looks
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like the mountain giving birth to s
mouse and not being able to end up
in conviction.

Before I wind up, I want to make
one submission. Now there is a Gov=-
ernment there and there is an opposi-
tion here. Against Mrs. Gandhi, you
may proceed as best as you can. All
the things that are said here have
been said umpteen times that there
was no normaley, ete. You can carty
on saying that and revel in jt. But
ultimately, Political sancticp is what
matters. The witch-hunt gtmos-
phere you are creating, the vindictive-
ness you are injecting into this, the
lack of objectivity that you are creat-
int in the whole situation—ail these
things are there. This is what is
today happening. The special court
you are creating will also be having
the same position. The whole thing
has got a history. I am not going into
the entire history. But there is a
struggle going on. The struggle will
go on. You have won for the time
being. You thing voyu can [inish us
off. You have won for the time being.
You have won a battle and you think
taat is the end of it. You think you
can finish us off. You can go ahead
trying to finish us off. But we will
stick to our position and carry on our
mission as best as we can. Thig is
all T have got to say. This vindictive
campaign wil] not take you anywhere.
Here is a report which js disowned
by the people. Here iz a report
which is disregarded by the political
intelligentsia and treated with com-
plete lightness. This Commission re-
mains as a standing monument for
political vindictiveness, misuse of the
legal process to carry vindictiveness
to the extent of political annihilations
which will be met ang our people will
defemt your entire conspiracy. The
Shah Commission report deserves a
place. That place is in the waste
paper basket. To that it will be
thrown.

Looking at the whole thing, I would
like to say that the conduct of the
Shah Commission itself is a matter
which demands an enquiry and a

commission of enquiry will sit in pro-
per time to go intop the conduct of the
Shah Commission in the matter of
violation of legal procedures.

With these words, I conclude.

SHRI SAUGATA ROY (Barrack-
pore): Mr, Speaker. Sir, today be-
fore the House we have a report or
two interim reports which have en-
gaged the atlention of the nation for
the past one year. And it is one of
the reports which has raised a lot of
political coniroversy in the country.

Sir, as has been seen clearly that
on this Shah Commission Report. two
extreme positions have already been
taken. One is by Mr. Charan Singh,
to whom Mr., Shyamnandan Mishra,
the hon, Member who put the motion,
is so closely attached. Mr. (Charan
Singh in a statement just before his
resignation from the Cabinet, had
said that after the Shah Commission
Report it bhecame clear that Mrs.
Gandhj might not be punishable by
ordinary laws of the land. People of
the countiry would celebrate Diwali if
she was arrested under MISA. There
is also the another extreme point
of view which has been put forward
by Mr. Stephen, which has been spo-
ken about by Mrs. Gandhi and Mr.
Pranab Kumar Mukherjee before the
Shah Commission. It speaks for total
rejection of the Commission, total
rejection of its rrocedure, total re-
jection of its findings.

Sir, as I have said earlier in the
House, we demarcate ourselves from
both these points of view because in
our point of view both these repre-
sent authoritarian trends in the coun-
try. The Congress Party on whose
behalf I am here to speak, want to
say clearly that with regard to the
Shah Commission, we have three prin-
cipal premises on the basis of which
this whole issue should be judged.
First, while we condemn the excesses
of emeregney and feel that the guilty
found for excesses during the emer-
gency should be punished, we  also»
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feel that the existing laws of the
land should only be used for punish-
ing anybody who is found guilty ac-
cording to the due process of law, We
also want to add that let not the
Shah Commission have an element of
political wvictimisation, political wven-
-detta of let not witch-hunting be
.started in this country. It is in order
to maintain democracy that I put for-
‘ward this point of view.

As far as the Shah Commission is
-concerned. it is not the first commis-
sion of inquiry to be set up by any
Government ever since the Commis~
:sion of Inquiry Act was enacted in
1952, We celebrated its silver jubilee
in 1977. 18 inquiry commissions have
been set up under the Commission of
Inquiry Act. There have been com-
missions of inquiry against Shri Biju
Patnaik, there have been commissions
of inquiry against Shri Prakash Singh
Badal and there have been commis-
sions of inquiry instituted by Mr.
«Gandhi against the DMK Government
and Mr. Karunanidhi. Se. commis-
sions of inguiry are nothing, on the
one hand, very sacrosanct and on the
other hand, they are nothing that
should be rejected outright, They
form a part of both the political and
“the legal life of the nation, But at
the same time, I do not think, it is
my personal opinion firmly. that poli-
tical crimes can be judged by Com-
missions of inquiry. Today, while
we are discussing the Shah Com-
mission's report in the House, a
young men, a brilliant student s
languishing in a jail in Madras, wait-
ing to be hanged. His appeal for
pardon has been relected by the Pre-
sident. His name is Kishan Chetli. He
wanted to remove poverty and for
that he is being hanged. On Lhe other
hand, Mr. Sanjay Gandhi who was
responsible  for the demolitions and
the findings in Turkman Gate area,
is scot free. So, I do not think on
political grounds this thing can be
judged. A commission of inquiry can
©nly find out certain facts, The Shah
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Comniission has in its own way tried
to find out certain facta and those
facts are nothing to be disputed, (In-
terruptions).

SHR] KANWAR LAL GUFPTA
{Delhi Sadar): How to deal with
Sanjay Gandhi? Tell us,

MR. SPEAKER: I don‘t think you
are seeking his legal advice!

SHRI GAUGATA ROY: That is the
state of the Janata Party today. What
to do?

What I say is that while the Shah
Commission in its own report does
bring out certain facts, it cannot also
bring out all that happened during
the emergency, because while the
Shah Commission's report does probe
into certain things, it does not go far
enough To me, the Shah Commission
has dealt mainly with problems of
people who were in high office, who
were enjoying important positions in
the Government, Does the Shah Com-
mission speak about the many jute
workers who lost their jobs during
the emergency? This was a by-pro-
duct of the emergency. Does the Shah
Commission speak about the many
poor people who suffered during the
emergency? It does not. Does the
Shah Commission say anything about
the men of big business, those who
were powerful during the emergency?
It is silent about them. Does it speak
anything about K. K. Birla who was
the high priest of the emergency?
Doeg it say one word of indictment
against him? No. The Shah Commis-
sion only dealt with certain aspects,
and to those certain aspects the Shah
Commission is limited,

As 1 gaid earlier, I do not think
there is anything sacrosanct about
the Shah Commission because, to my
mind, the Shah Commission has dealt
with important matters as well as tri-
vial matters, It has dealt with arrest
and detention of a large number of
persons, while it has dealt with ap-
pointments of certain persons. Such
appointments take place even today.
Here, in this House, 1 have had oe-
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casion to raise guestions on irregular
appointmentg being made in the Gov-
ernment even today with the conni-
vance of certain people in the Prime
Minister's Secretariat. So, [ do not
think this ghould have formed part of
the excesses of emergency, but where
the Shah Commission is more graphic
is in its indictment of the system, the
system which built up the emergency,
1 will just read a few extracts from
the Shah Commission’s Report Gene-
ral observations:

“The Commission has by now a
fairly comprehensive view of the
excesses committed in Delhi during
the period covered by the terms of
reference, especially in relation to
the circumstances in which the im-
position of the emergency was re-
commended, the manner in which
certain key appointments were
made for collateral purposes, 1he
callousness with which arresis were
ordered on false allegations to gerve
personal and party objectives and
with a view 1o smoolher protest, the
manner in which the statutory pro-
visions governing detlentions, con-
firmation of detentions and review
of detention orders were honoured
in their breach, the total indiffer-
ence displayed in considering even
reasonable requests for parole and
for revocation of detention orders
and the case with which establish-
ed adminiztrative procedures and
conventions were perverted for the
benefit of individuals....”

Then, il again says;

“Tyrants sprouted at all levels
overnight—tyrants whose claim to
authority was largely based on
their proximity to seats of power.
The attitude of the general run of
the public functionaries was large-
ly characterised by a paralysis of
will t¢ do the right and proper
thing. Ethical considerations in-
herent in public behaviour became
generally dim and in  many cases
beyond the grasp of many of the
Fpublic functionaries.”

It is here that the Shah Commis-
sion really indicts the system, and
it I may say so, the emergency has
gone, the former regime has also gone
but the system still continues, The
Shah Commission is not only an in-
dictment of certain individuals as
some people may try to make it out
to be, it is an  indictment of the
system in which the whole thing was
made possible, The same gfficers with
a few exceptions are still ruling the
roost in the Government. Against
them no legal procedures are neces-
sary, only administrative measures
were necessary. How many adminis-
trative actions have been taken
against people whp were guilty ot
this?

Then again, we have seen how this
over-zealous officialdom had to foster
the new Sanjay Gandhi phenomenon,
how wofficials in the Information and
Broadeasling Ministry projected San-
jay Gandhi, how censorship was ap-
plied even to parliamentary proceed-
ings. This same officialdom remains
today, and the Government has not
tuken any decision, any positive step,
to do away with this.

Not only that, the Shah Commission
points out to another dangerous as-
pect of the gituation that the public
financial institutions which control
funds ol the public are aiso perwvert-
ed and used for the gains of certain
particular individuals. The same sys-
tern today remains, Not only that. To-
day here in this Parliament we are to
think that the Intelligence system.
which is supposed to be the eyes and
ears of the Government, too was used
to please certain individuals in Gov-
ernment. Whether it wag the Intelli-
gence Branch., whether it was the
CBI, whether it was the RAW, it
was the same. In Delhi the whole ad-
ministration collapesd altogether. A
few .names sprouted up like Tamta,
Navin Chowla, Kishan Chand, Bhin-
der and somebody else. But these peo-
ple kept the whole administration in
peril,. What does it point out to?
There is something lacking in our
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democratic  polity that out of this
system a system can be built up
which will tend tfo authoritarianism.
It is at thiz point that the country
hag to consider what steps it has to
take to prevent such things from hap-
pening again, to prevent the  rise
of such authoritarian trends in the
country, As ] said earlier, the judicial
processes will continue, but people
will take their decisions. Political
scores will be settled politically., But
we in this country have to find out a
way in which a more stable system
will be found.

May I say so with great humility
why we in the Congress Party are
accused or asked why we kept guiet
during the Emergency? Is it not a
fact that Mr. Biju Patnaik, who is
the Minister in the presenl Gowvern-
ment came gut with the statement
supporting the Emergency? Is it not
a fact that none of the top leaders
of the CPI {M) which is a close alley
of the Janata Party, went to jail pro-
testing against the Emergency? It
was a puralysis of the whole system,
(]nte'rruprjons). Apart from Mr. Jyo-
tirmoy Bosu.

It was the paralysis of the whole
system. Neither Mr. Jyoli Basu nor
Namboodiripad nor Samar Babu went
to the jail. Why that has happened?
Why not accuse the whole system?

SHRI SAMAR MUKHERJEE: Mr.
A, K Gopalan, Mr. E. M. 8. Namboo-
diripad, M. Basahpunniya, Mohan
Punamia and others—all of them
went to jail. That is because the
Congress Government wanteq to pro-
ject that by using Emergency they
were fighting fascism. In order to
kegp that posture did not arrest all
CPI (M) top leaders. But they ex-
posed themselveg by their authoritarian
actions.

(Interruptions)
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SHRI SAUGATA ROY: I just
wanted to mention this in the context
of the happenings in Bangladesh
where after Mujibur Rahman was de-
throned, the High Court judge refus-
ed to swear in the new Martial Law
Administrator. That was the position.
But that did not happen in this coun-
try. We have to remember that Ban-
gladesh Ambassadors resigned. Even
in Pakistan, when people were agitat-
ing against Bhutto, the Ambassadors
of Pakistan had resigned. They had
that feeling. This did not happen in
this country. It was the unfortunate
state of affairs, let us admit it, After
the Emergency we can all say that
we are all heroes. But we are not
heroes, The nation as a whole did
not gtand up to the Emergency in a
way that it should have happened. So,
what I am saying is that what is ne-
cessary is to bring into our Constitu-
tion safeguards so that the same thing
cannot happen in the country again.
That is why the Congress Party has
proposed the deletion of Article 352
from the Constitution, a proposal
which has not been accepted by the
Government who wanted 1o keep the
word ‘rebellion’ and for that ‘rebel-
lion' they wanted the right to impose
internal Emergency. 1 agree with
Shyam Babu when he said that a
Committee of Parliament should
probe into the functioning of the Ca-
binet government and of the Parlia-
ment gnd the resirictions and cons-
traints on the parliamentary and the
Cabinet system during the Fmergen-
cy, Only then, out of the Shah Com-
mission Report something can come
out. Otherwise it iz mere po'itical
propaganda. Taking advantage of the
Shah Commission in the partv's in-
ternal matters and factional warfares
will not serve the purpose, nor will
it strengthen the basis of demoecracy
for which we are all pleading our-
selves.

oY B v T (TgT) - wd-
g & A Fad) 29 W gaRE A
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1gar §, Tavé 24T e §, AngArg 3T
T g fr ot o mafe & @
g T w fore & dffw o
71 fady 7@ frar afes T9 @ FX
IRFT gEEA fgr & A wuw |
oF ue ¥ wfus ¥ qug &1 A"
wreett & &Y faar faar @ 1 & Tod fag
IR AT § | T AfaerfEE wmeaT
X IFH IF AT BT TEE A A
2 5 o #ew @ AU g A
ST T EMT | T fAaw # g
AT AT gYAR AT ARAT E | @
gRER F O § WifE IR 0T we
W AT FET WU WA Wg FHNE
F1 wrefen § 9 § 77 Al @ &
faeg & ot 0% W= AE FE AR
I=M affmFcd SATEAY #7 wahET
# @ | OF qq AT €T AT
TEdr g fr Sgia Fer fF e &
WA A1 90 &1 @9 z€ 1 SwA
maZ qgr Al SFH WIT TRLE FT
a1 | IEF a7 o HOE F e
T T aH 4T IAF FIT F AT ZAOT |
T T2 g1 fewT 717 a7 Ag &7
W AT W1ET F geaq fear aifs
AW 2 fw w1g g€ AT A TR
aER 21 AfFEA SR w TR
A TG FE0 1 TA FA AT wfeeq
FT 1A FE TWifF q€ IAG ATAT F
Tafas wsdt a4™d FI FT ST
T AT TEA [ 9IS F G FT T4 T8¥
famr \ gwra w1 Ffeq &1 wwmT &)
& T TE fAadw 7 g w7 g
W aE F Gt a9 ot 3| gfoy
SH qg & Ag1 wiarn, zmw fa gw
I WATH E )

ug a9 &g &, W faam 9 agw
¥ & 999 TO 911 A7 oo & ¥ v
TEA § Fif¥ 2w mEgw ¥ qraqw w
Frifom faar 1 & gfmr & cfmm

T QT @1 FHIGW ITH W
T e § ) ag am wdh @ e
gfrar & gfagre & dwfas qar fefeay
TERaNT WX FIfea waa St
¥ faeg &7 FT FT, gAAAT # 747
qT mgER F3, dEr afa @
fagg adremr & wfusTd F71 gafaF
AT FT & T ATHA, T AT F qTL
araY AR g § | dfFw W oww
RS 97 @ AG FEN A g9
9 3, ¥ ooy famr &7 39 g &
aTH FZA FT ATA A I ATEAT §
faast 3= g F1 fos frar )
¥ A Fgm e g & wer
= o fefret mod 2 & faesr
FIE qeay "Er 91, IAFT & AT forw
FEAr | & FwgAr wrgar g fr oqsg
JIT AT TA TAVAAT F1 A H £ A3
afave ¥ goedm w1 & 1 R
FHora 1 frare o afqgrfar srade
2 et amr W oA fOE gy
A1 Ew AZ AT E 1 FF AT FAX
& gfar 7 0% wgyagar; §1 afew
# =72 Favar wrzar g fr nar G57 Arar
# fr fgzas 7 wq gfqara 71 7o feaw
qr THTAFT FT AW T F7 AMCE
HITET & F 147 ) IFH AT FEAA
F7 A54 # WW | AfEA A A
AMfCE HIAET FT T ALY AT 4T
RIAAT FT G A FArAaT 4. AW
9T FaT Agf 4391 41 FRIT faw
I F 412 & FveoT 517 TEAY #7
T F1 1 aws & A% FIE q1E AT FY
qrg g7 & &% amEr Ag7 1 "a i
Wgrw  IA FEC AFAIA FOAM
THAT FTF | ATNE BIART F FIC
T=T A A s wg A oA 71 fryE
¥ a7 ¥ adl, afw gfra % #ag 7@
yaraifas ®1eq & & FgT, VEA §
& arer gfrgrwe Frggaa @ f@wx
Faar arfgs, fas gm &1 &7 T4
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[ MY W% TT]

afes d grFrr gAfmadt &7 o fa=ar
&1 =rigs fF wa 77 ag &1 Aamft
9 THAT 1T AT IHHT IY4TT FAT ZAAT,
IRFT W FAT ZAIT ? Far WA AT
T 7 fF I IR A, A A=A
gmr gy fava qragar #11

g & amH g 2= [y 9t
18 &Y warEy #, 17 o gareEr &
e & ¥ FT AT 20 Ff vrATeRT ¥
qTOW F19 7% wa qr #qar7 fava
ag H gaq vz 41 a1 gfAar & an
2 AT 32 fa=re frar 0w gz7-
AMAT FIE FAT FT 1907 HET H 43
1T 1917 ¥ wrag faqar & 43 #1w
IR TF TTWAAT AT TAMGL. 53
AT AEH FATy A A gfAar &
ammt 7 g frar 5 35 997 1 99
F1E G 9T AT AT IART FAT IATH
EOIT | WIS 37 17 FT ANTH FT %@
¢ f& amfrr a9y a7 59 g9q A
g @1 F47 FTAT A0fEE |

uF a@a W FgAr sEa #
T FTE TATF HAT T FT1E THT AT
ST A FT @1 E AT HR AT T
qury &t Ay gwnaifas gfwar
OIS FT AT, IR AT FT I,
FTE I TN & FifF A AR
FgATEE gHT & | TN IEA
TAATHE v F 17 W19 FT Wl AT
ag FAIAT GHT ZIAT FAF S ATF A7
Tqavdz F ag grdr gfAar W oow
qfcada gur 1 fgza &7 #A7 gaAr
wfus s=f 2 ?  3asr 9t zafaw
g fx shfes wifa & s qear
araTg at faad qra FFEtaTT 9v
wrqa<, & gz @ 4, fgewT @1 oS
fafaez< a1, w4t ez fam=r 8, e
W | 9EY 9@ § fagew & aw
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% gras faat | vt w da F
gy IR wor Aty e fwogw
TR &, &6 aar 2 Y, Afew arr
gfar & aW 5@ arg & fai fare Y
amwt Amrfew Aardr & a4l gfaar w
| AT FrAfwam AT, AgY TN
a1 OF Tay s qramaet g, ¥
wYaT qiga F1 9341 g q1, afF
qF I W€z 2, fIEq H Sl
Fg1 % QI A7 A1 §H F1 AST & |

LA HTETM 7) o Hlo
To TFo Mo # % &y &. gfrar & X
zw & faam Fa<toT & afa &
7% fug qur 3@ & Frgt w1 wer=aAT
Fr afez & 7Y wza1 § #feT aga an
2T o UHo HI ¥ £ W1 9% #1 dat-
for 7 favz & 33 d, Aig7 Fr A7
F AU gy § Iawi AT A
YA FAMT 9TEA E ) 9%y g
doe & a% oo gt 7 af
e gu & IR FE R froar ww
Mfear ¢ ag srer 7 7T AA-
A FA F AU @ W gEfed
ERFT qAnr g fgn | gefey oR
AR E A IAFT AT 2, AT Fou omilo
& Angw {7 A7 AF AfFw A
w7 oA frgeam #1 gfaar &
g TE EATHAY ZiA F AT T A
#1 gfafoafza &4 aofey & &y
gFar iz I At R wmas 7 &
LS -

gar? fom Fo7g7 £ 72 T N
18 3% FOKEE AT )
forer &78 F) wEAAT gAY FRT A TE
oY, GHY &Y a9 fgzaTr T F1 4 1 26
T, 1975 AT 28 AT, 1933
gfaar & 2 e A & 1 27
fewat, 1933 #1 fezerc A Tw &=
fafezw & gor amar €Y Afar & 8%
¥ gin faFaag, o7 ag g1 f& ==
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Ffrel A gaen fear ) ag A Eg
& 22 safre a3 awems am g,
Y gae faqem @ ok ow faA
Fr 28 famm=T, 19337137 WRAT
F gRd-dr Fm & 1 28 A &t
@ TEAr ¥ 3@ e & oavr
foft o e 7 fa7r 0 faw
avg @ fagemdt ¥ agr & sz AT
TLE  HfT-A 7 gaer OyEw & A
Id avg 3q9 &t 7 fAmn

¥ fgzaz ot a@ sw § 1 O
# g & azar Fegar 2 osr feEy
fezaz 7 &t 9r 37 T 41—

“Thus restriclions on personal li-
berty, on the right of free expres-
slon of opinion, including freedom
of the press; on the rights of as-
sembly and association; violation of
the privacy of  postal, telegraphic
and telephonie  ecommunications;
waurrants for house scarches; orders
for conficcation o well a8 restrie-

tions op property, are permissible
bevond the legul limits otherwisc
prescribed.”

ag fafeaa =7 & 721 411 wdr EmiT
x.91 7 23 39% wfEsT 719, 923
g0 # goEr T FFET AN TEAT
gAt AffA 3. T A3 & ATAFRE
& faq qzar \mgen 11 & mmw Ay
o, 394% 7 H UF AW 47 g—

“They never appeered, but the
search for the counter-revolution
was intensified, and on the night of
27 February the EReichstag building
mysteriously went up in flames.

Although there are unsolved rid-
dles in the history of that night—
notably how the Nazis got hold of
the strange figure of the Dutch
Communist, van der Lubbe—the
main facts of the story are clear
enough. Goering and Goebbels were
looking for some pretext to smash
the Communist Party. After reject-
ing various plans—such as an at-

tack on Hitler—they hit on the no-
tion of setting fire to the Reichstag
building. An underground passage
linked Goering's Palace of the Pre-
sident of the Reichstag with the
main  building across the street.
Through this a small group of S.A.
men under the command of Karl
Ernest, the leader of the Berlin S.A.
entered the deserted building on
the evening of the 27th
and scattered a chemical pre-
paration with a delayed-action
effect over carpets, curtains and
chairs. After doing this, they made
their way back to safety by the
underground tunnel.”

FuT W q faar Wk g AR
fead 2 fear, &% S SHIT owEY
fegem ® ot am€ | 92w TE
"o #wTEe o w1 FolE A& &
gaTe o wRAR T AR T 8 9w
gau & g fafaezs 3 61 748 #a1
2w ¥ o 0% AET A7 faawew @ g,
R Foaad foE A g

uF o 24 aT@ w1 0w T,
F1 dEe1 war, g F fawre =
T A1 AT TR F A § A
IR 2 faq Fgaam fam 6 o9
ufgrEs #1954 7 F71 FE foF
gEr 4, 9 TG Z, TAFT q9q7 A7 7B 410
o7 aw F1 sfag® aww w41, #wiw A
Fwr &1 ATITE ATTEy g |1 T ) gt
fra, o &%, 9 ¢ FAET
FLAT AR £, A1 T 26 T4, 1975
F¥ giagel wZar %1 28 fT@wT, 1933
#1 fezox &7 fely & #9a7 &%,
Faifs gfrar & sfagma & @@ & afafex
o w1 vz T R, fred aw oW
w1 FAfE fear o1 wvar &1 9gi
AT AT FT A g, TG OF TAAifaw
Iw AT AE R 0 WL TR A I Ay
Y refy 7 , & wewr § 1 99 fofag
fradte ar #1¢ gaen @Y foar o

¢

e
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fafeelt, ssfs a1 g &
g% gur F ¥ @k et gw
& e a1 g @ F 9 awdr
2 o fra ¥ alk gF & T v
TR Te #1 gaw e @, frm &
fog & ST g FT g

= gfrar & e &€ qEe o
R EH ar e & faeg
FEAE FA F M adc s am
A g F 90 oF TRk qmmn
mar a1, fog #F T S) ogeRl F
sfc=m 7 F 4Y 1w qE A AR g,
N IW AR 7 W 6(N) F a7
qufyat 1 s R ar
AT g Y I IWE AT STy
§ | W T ¥ OF A wR
AN R FRW@

TR fra #1 @ a9 yEwa
2 fr T =1 wTw fr dT F A 4@
gt & 1 fo= vl Fgw A Y T
g far &, & 9= T smeer @
f& et g Aot & faeg
AT F7 % o 71§ gEmTT A
FATH FT HIEAVAFAT GIAT & | T F15
A fFeT g% ARHT B FAT FIAT
g, A ¥ gwwr gwm W F fam
sifawa 2 1 #fFT oY =afsa q@faaw
/YT g7 AN AATRA Y geqr Far
2 Afes w7 gy wan @, foww
fa 1 gear F &), qw AR 2w F
wfror w1 gear 2 &, Sgwr w3
& fau 15 771 76 &1 =@ faw o
g #r=AT afgn fa<y ger #1 o
rat =rfee, w9ifE ag feet oF st
Ft am 7@ —fF o O ¥ fag
T FEARY FY A, ITF] [T J9T
& od, e g ¥ iy "Wy
e
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™ gfrar F g A ot gm &
R fra gt #femrd ) aff www
g | TR ERR g € SRe
Sferer afesz & e gt 2 fear |
fegeT ¥t gaTeTe 91 ; I grmEaEr
A | AfFT 3o T o ¥
FH qeas @ & 1 3w fm o
FA grar =nfge 1 gfar & arTel
# o wEifa oY, fog w1 gar 1 7
IEF HA F A% FT AT, TEF AL A
sfogra & ot for man &, g 59 aw #
FgA F AT wH AT & 1 qT AT HIT
¥ foar @ o gear ¥ a7 sEw AW

@Y g€ @, &1 In the most ancient
cultural centre of the world—Rome—
the ladies pulled up their skirts and
urinated in his mouth,

gfar & sfagm & 39 a<g & JgaT A
Wgg g

Y ARt 2 AR w7 E
i & F71 @ v w9 w1 s g
atfgr 1| dfFw & &1 FeaArgE A
g | aEfeAt Y aE T AT
arrame Y g #01 & o afmardt A
T TTH TATCT FCAT AT 49T |

HTo dTo ﬂTéa iﬁ'{ E’H’("I'E'H%fﬂﬁ'ﬂ'
T 7 fgzer< 1 ez 7 a7 w1 w7
@AY | A F HE FgHT AT
feeff 2T & € ot | T oo +9
FT WX 54T AT AT | W qvE A
qUq AT gEir fF ome & oA
gfar w3 # F1§ W) gaefasi ooy
a1 afear qfew amft & sfam w1
TAE A FT TP | TF AE I AT
art gfr & ge Tfew s T AR
# s W H O srees fear g =fge
form a® 9g FHar A AT F oA
ffrree ¥ faeg A F
e §¢ & S L

3

g W
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#OTe F maaa-itv B el the misdemeanours and the crimes
b ﬁ perpetrated against the people,

1@ § tfaficfes §—fF amfe I do not wish to go into the catelo-
e FO AT wyoRE & gue of crimes perpetrated .luring this

g q;ﬂ'l’ = a2 darkest period of free India’s history,
frvg <= wqaer & ( but I shall deal with some of the

paragraphs of the last chapter of the
wfed e FIWT AR T F Interim Report II. They bear repeti-

T w1 Rfega s71 & qwegr &0 tion, T will quote only a few extracls
. . nd not the entire paragraphs,

FUTEH A grm o OF W ow ®

foi? o= 3w & A, T are A ¥ On page 141 of the Shah Commis-

m # adr m{g  AfFw & FgAT sion’s Interim Report II, there is this

maﬁﬁf‘ﬁﬁ'ﬂ!ﬂ # E§ e shocking revelation that at the time

tie Report of the Commission was

Fr I WB‘AT g: afe w w0 @e" et signed belween 11.00 and 1130 p.m.:
3 il frew w1 o% o 3w W “There | no evidence of any

€ s &
™ 3T & = a7 fare wom oy break-down of law and order in any
part of the country—nor of any
9 F1Ew El el %-l, qF 4T, apprehension ip that behalf, the eco-
Afezw FQ'E"T nomic condition was well under con-
&= Ak W 3. il | trol and had in no way deter:orsted.
IIEF; 25 |23W§N'H¥TT3‘G'T{EIHII There is mot even a report ol an
=ifgw T q1X F39 F1 wFRA g FT apprehension of any serious break-
AT ‘"f‘ET’.' I G@' Wy T e down ot_lhe _Law and order shuatic{u
, % or delerioration of the economic
@ & AT & FHEar g f& fanft a=r condition from any public function-
F A gt fam & fagia wa o= A ary. The public records of the
m’ = : : times, Secrel, Confidential or Public
. ?‘T fem a T T 4 ES and publicaliong in newspapeis,
qHgA qT speak with unanimity that thers was
no unusual event or even a tenleacy
SHRI HARI VISHNU KAMATH in that direction to justity the impo-
{Hoshangabad): Mr. Depu'y Speaker. silion of emergency. There was no
Sir. I do not wish to repeat any of the threai to the well-being of the nation
points made earlier by m, colleagues from sources external »r 1internal
in the House I will concenirate only The conclusion appears n the ab-
on eccrtain vital issues that have arisen sence of any evidence given by Smt.
out o the yepart of the Shah Commis- Indira Gandhi or any one else, that
sion, the one ind the only Inohivaling
. ) . force for flendering the e«li1aordi-
Right from the mid-summer mid- nary advice...." (‘Dlegal’ is my
Jight madness, from June 25, 11.30 word) “to the President to declare an
prln down Tto the mid-winte{rf miscal- “internal emergency” was the in-

culatiom of January 1977.... {Interrup- . . .
tions) the Shah Commission hag told fense political activity generated in

th M riy, and th sition,
the people, told the Parliament, told b; :;em:l:e]:?sio“; sonr th: ?ﬁ:;la::;j
the nation. that the lvran_ts‘ devil High Court declaring the election of
dance took place from June 25 to .Jan- the Prime Minister of the day in-
uary 1977, i.e. from mid-summer to #

L3 . valid on the pground of corrupt
mid-winter, that the Delhi Mafia and election practices®
their hounds were in fulcry dwing P )
these 20 months, that mo words. no “ . .Smt Indira Gandhi in her an-
reports can be adequate to describe xlety to continue in power...."”
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(Shri Harj Vishnu Kamath)
17.00 hra.

#....brought about instead a situa-
lion which directly contributed to
her continuance in power ana slso
generated forces which sacrnficed the
interests of many to serve the am-
bitions of 3 few, Thousands were
detained and 5 series of totally ille-
£al and unwarranted actions fallow-
ed involving untcld human misery
and suffering. In the absence of
any explanation, the inference is
inevitable that a political decision
Wwag taken by an interested Prime
Minister...... "

It is a euphemism or understaement
to say so. ] would say, ‘power-dement-
ed Prims Minister".

“....in a desperale to endeavous

to say so. 1 would say, ‘power-dement-

compulsion of a judicial wverdict
against her.”

Theén the Report goes on to say:

“The nation owes it...."

Parliament must note these words:

“The nalion owes it to the present
and the succeeding genera'lons ta
ensure that the administrative set
up ig not subverted in future in the
manner il  was done. to serve the
personal ends of any one individual
or a group of individuals in or near
the Government.”

A very telling paragraph! I need
not waste the time of the House by
quoting more, except the wery last
paragraph. Buf, before I 7o to that, T
woulg only mention that, by an act of
God, the then President, Shri Fakh-
ruddin Ali Ahmed, has joined the
vast majority who have jett this world,
Otherwise, probably, he wouid have
been impeached for having signed an
unconstitutional Proclamation which
was submitted to him without the
advice of the Council of Ministers.
I will not dwell on that point because
he 15 no longer with us. I would only
read out the very last two sentences
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of the Commission’s Second Inlerim
Report:

“If the Commission’s abservations
should generate a public debate on
some of the vital issueg focussei by
the Commission with the object of
devising corrective machinery and
remedial action, the Commission’s
labours wil] be amply rewarded, es-
pecially if the Administration is
able to act on the various ameliora-
tive and reformative suggestions of
the Commission with expedition.”

The Government, I am sorry to say
has not seriously looked inle the
matter. ] hope, it will do with expedi-
tion in the future. Much time wus
lost by the Committee of Secrelartier
who processed the Report. Iy shou'd
have gone to a Cabinet Sub-Committee
straightaway, not to the Secretaries
Committee,

“On the case and speeg with which
thisz is done...."

This is the last sentence of the Inlerim
Report II.

“....will depend on the wvitality
and resilience of our democratic
rrocesses and institutions”.

Now. Sir, during that blackest periog
of the Emergency ir free Tndia, as hus
already been said by my hon. friend
ang  rolleague, Shri Shyumnandan
Mishra, the Consfitution was subvert-
ed. Parlioment denigrated, vaiuss ex-
tinguished, rights and tiherties mnd
freedom trampled wupon, the press
throttled and the judiciary emasculat-
ed. All these were sought to be done.
but the people. in a mighty resurgence
of spirit, in January-February-March
1977, taught a lesson to the tyrant
which, I hope, will not be easily for-
gotten, will not be quickly forgotten
and it will be a lesson for would he
tyrants also, for these with tyrannical
ambitions in muture,

But, Sir, this tyrant, this dictator
does not seem to have been chastened
by her experlence, Shrimati Indira
Gandhi, Even her latest statements to
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the Press—I will read them out—
seem to carry conviction that as a
tyrant often believes, she was jn the
right and she says, ‘What mistakes
and excesses I have committed—I do
not know.' and this is even after the
Shah Commission's findings that she
was in the know of things that hap-
pened during those dark days. Even
in her recent statements which have
been publicised—I am sure my hon.
friend, Mr. Stephen has read them—
she says something which even per-
haps Hitler and Mussolini would not
have dared to say. Even they did
not think it decent enough to say so.

The caption is!

“Mrs. Gandhi says she's chosen to
rule India."

Chosen by God or the Devil? We do
not know. That is what she has ren-
tioned. ‘chosen to rule India’....

CHOWDHRY BALBIR SINGIIL.

Hypocrile,

SHR] HARI VISHNU KAMATH: |
think, Sir. vou have also read it but
it bears repetition:

“Former Prime Minister. ...

I am quoling from an interview that
she gave {o Barbara Bourne and this
was carried in a Norwegian news-
papers Arbeiderbladet and it was
published in the Hindustan Times
Weekly of 16th July.

CHOWDHRY BALBIR SINGH:
‘Save India' campaign is going on.
SHR1 HARI VISHNU KAMATH: 't

is not ‘Save India’, it is ‘Save Indira’.
I am quoting:

“Former Prime Minister Indira
Gandhi thinks she is chosen to rule
India, that the present Government
is only a temporary dlusion....

The Ministers are sitting there. She
says that the present government is
only a ‘delusion’. ‘Delusion’, not ilu-
sion. The Government itself is a delu=-
sion to her.

SHRI A. BALA PAJANOR: Aprenoi
deluge—after me the deluge.

SHRI HAR] VISHNU KAMATH:
‘Delution’ not ‘deluge.” They are not
synonymous.

“and that her election defeat is
only a.... What can you believe it?
a nightmare that will soon be over.
How soon—] do not know.

“Barbara Bourne asked Mrs,
Gandhi why she dig not withdraw
after the crushing defeat she suffered
during the election last year. Mrs.
Gandhi told her that she could not
in the end sit passively and watch
all the ‘suffering'.”

Who is suffering? We do not know.
The interviewer put her this question.
‘My people’ she says. Wonderful!

“Then the correspondent goés an
to write, Mrs. Gandhi continued her
well-known story of chaos, unrest,
inflation—ang diminishing respeat
for women, , .,

SHRI SHYAMNANDAN MISHRA:
Diminishing respect for women?

SHRI HARI VISHNU KAMATH: It
goes on:

“She quoted Mrs, Gandhi gs say-
ing thal she ought to speak with the
people and find out for herself.”

She askeq Mrs. Gandhi:

“If her first false step had not
been when she did not resign tem-
porarily in  June, 1975, after the
Allahabad High Court had found her
guilty of election irregularities.
Should she not have done while the
case was laken up jn the Supreme
Court? ‘This would have disarmed
Your worst enemies and you would

have been asked to take over
again... .”

Mrs. Gandhi interrupted her “impa-
tiently” and said:

“What is most important, India or
Indira? Whether I agm PM or not is
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of no consequence. What I did was
done tp save India. I risked my
post as PM (in March 1977) and
lost it. Is that not proof enough?'

“Asked about
{(randhi replied:
“l did not know
errors”,
She was an innocent abroad and =n
innocent at home. But the correspont
was shrewd enough to ask her
how this was possible. How she did
not know anything about the eXces-
ses. The Correspondent says:

“Mrs, Gandhi seemg to know,
exactly what goes on now, for inst-
ance, how many are in prison, while
she insists that she did not know as
PM how many were locked up.”

excesses, Mrs,

about these

My hon. friend, Shri Mishra has said
that over 200,000 were locked up
during the emergency and about 30,000
or 40,000 were detained under MISA,
She did not know as PM how many
were locked up. She got no answer
from Mrs. Gandhi. Mrs. Barbara
Bourne asked Mrs, Gandhi “if she, who
on every occasion said India had now
a disastrous Government, did not feel
responsible for having brought this
Government upon this country.”

The interviewer asked Mrs., Gan-
dhi. ... {(Interruptions),

SHRI H. L, PATWARY: Now, the
country has got a male Prime Mims-
ter.

SHR! HARI VISHNU KAMATH: I
am quoting. It iz not my sfatement.
This is Indira Gandhi's statement,
What ig the answer? Having broughi
this upen this country, she found
scapegoats. She said:

“It is the Press who iz responsi-
ble",

They are all somewhere here. They
are responsible and nobody else,

Then she exclaimed:

“What animosity, what prejudice
have 1 not been exposed to—India
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and | were never treated fairly in
the West. India was in danger. I
had to impose strict measures etc.”

Then the Correspondent says:

“Mrs, Gandhi trotted out her
‘favourite jdeas’ and held forth as
often before about the CIA and
undermining forces, and said there
were ever more conspiracies to
murder her

Murder most foul, is n't it?

MR. DEPUTY SPEAKER:
conclude now,

Please

SHRI HARI VISHNU KAMATH: 1
am concluding, Sir. 1 will take an-
other twe minutes. This is the last
paragraph:

“Only a few days ago, she said, o
man had approached her car with &
gun. They hag arresieg him but she
doubted whether the Government
would bother to question him and
inform the public because the Press
wag biased against her. The sur-
veillance and the persecution weoe
terrible,.. ..

Ag if her crimes were finel

....5he said, People were heaten
up and held in custody only for
having paid her a wvisit. Her tele-
phone was bugged, her posl onened.”

This iz the statement thaoi she has
made as lale as iwo months ago.

=t v fag o gTgw A gz,

TH A 7Y 93 OF W AR W A —

Fargur aFA AT qHA A & @

aifas ¥ 73 wfgd worz 71T faar

SHRI HAR] VISHNU XAMATH:
That ig why, Sir, I said earlier that
she has not been chastened by ox-
perience. I do not know how she zan
be chastised—whether God or the gov-
ernment or others will chastise her.
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MR, DEPUTY SPEAKER:
conclule,

Please

SHR! HARI VISHNU KAMATH:
Sir, it was more than three months
ago that | suggested in this House
speaking on the Home Ministry's De-
mands that a special court should be
set-up to try all the persons indicated
by the Shah Commission and now the
Government has made a reference. 1
am not wholly happy but anyway the
government has found a vig media or
a modus videndi. The Steel Minister
told us that the Government had
decided—it was a casa of semantics—
Government decided fo set-up 3 special
court and then again decided to move
the Supreme Court. However, since
the matter is in the Supreme Court, ]
am not going to dilate upon this fur-
ther. 1 hope the Supreme Court wil!
permit the Government to appoint
special courts to expedite the trial of
all {hese persons indicted by the Shah
Commission,

Lastly, Sir, I am happy to learn that
the Forly-fifth Constitution amendment
Bill will be taken up in this Session.
It is high time, from a constitutional
point of view, that we rectified the dis-
tortions created by the Forty-second
Amendment Act because that was an
Act neither to amend, nor to mend but
to end the Constitution. It is high
time that we scrapped most of it.

MR. DEPUTY SPEAKER: Please

conclude.

SHRI HAR] VISHNU KAMATH:
Lastly, Sir, after what I narrated to
the House, I am afraid, she is a psycho-
logical case, a pathological case and,
I think, there is a blend of paranoia
and megalomanja. She is a paranoid
magalomaniac. That is my diagnosis of
her malaise. T think that some psycho-
analyst should take care of her, pres-
cribe some treatment and recipes for
her, and cure her before she is let
loose again on the Indian nation,

MR. DEPUTY SPEAKER: You will

have to cnnclude now,

SHRI HARI VISHNU KAMATH:
There are only one or two matters. Mr
Stephen ig smiling; whether it is tacit
agreement or not, [ do not know.

I have listened to the speech of the
Leader of the Opposition. I have read
the Shah Commission's Reports and
noted Shrimati Indira Gandhi’s atti-
lude in this matter, They remind me
of an old nursery rhyme. (Interrup-
tions). Of gourse, Mr. Stephen, it con-
cerng you also, with a slight variation

“Humpty Dumpty sat on a throne
Down by the people she was thrown
All her Stephens and all her Sathes
can’t put Humpty Dumpty on the
throne again.”

SHRI SOMNATH CHATTERJEE
(Jadavpur): Mr. Deputy Speaker, Sir,
the Shah Commission Report, I feel,
should be read and re-read by the
people of this country as it is a testa-
ment of the people's resolve to root
out all forms of authoritarianism and
dictatorship from our body politic for
all times to come.

Sir, it unfolds a saga of wuntold
human suffering and miseries, of in-
human barbarism, of lust and an in-
satiable hunger for power, of ruthless
repression, of destruclion of all demo-
cratic rights and norms of political
tehaviour, of total loss of civil liber-
ties and extinction of the right to life
and liberty, of creating what is known
as extra-constitutional sources Of
power, of the illegal take-over of the
administrative machinery by hoodlums
and stormiroopers, of pathetic subjuga-
tion of the administrative machinery
in this couniry, of the deprivation and
emasculation of the judicial process,
and, Sir, even reducing this august
House to the level of a caplive orga.
nisation, and last but not the least,
the rape of the Constitution that was
done during the 19 months of emer-
gency. And, Sir, everything was done
just to perpetuate the hegemony of
one single individual over the people
of this country.

Sir, the country was engulfed by
darkness. The people lost thelr sense
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pt prestige and honour. They became
deaf and dumb under a haunting fear
psychosis. Even the present Chief
Justice of India expressed his view
that he delivered a particular judg-
ment because he lacked courage. The
former Attorney General of Indie
said that he had to present a parti-
cular line of argument before the
BSupreme Court because he was afraid
Pt his own life and liberty.

The people have now freed them-
selves and let us now all resolve that
she will never come back again, in this
country, to power.

Sir, the appointment of this Com-
mission of Inquiry was a mandate of
the people of this country which was
given to the Janata Government. It
was in deference to the people's own
wishes that this Commission was set
up. The Janata party had given a
plrdge to the people that had to be
redeemed.

Sir, I am speaking in respect of the
choice of ithe person who headed the
Commission. I think there could not
have been a better choice than Justice
Shah to head the Commission. A
learned and upright Judge, we should
congratulate him for discharging so
conscientiously his onerous duties and
he has rendered a signol service 1o the
nation.

Sir. (ullest opportunities were given
to all persons and parties. But those
people who have neither any legal nor
moral nor political case to make, kept
away from the Commission on spacious
pleas. Sir, if those persons who en-
joyed the monopoly of power and mis-
used them for their own purpose had
any respect for the people of this
country who had given their mandate
during the last General Elections ot
the Lok Sabha, then those persons
should have co.operated with the dis-
charge of the duties of the Commis-
sion. They have lost all sense of
honesty in their political life and
sceountability. Today they stand be-
cause of the attitude they had dis-
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played before the Commission, self-
condemned and 1 believe that the
intensity of their crime today has
necessarily been accentuated. What
is more important is that the Shah
Commission has gone into the genesis
of the Emergency. The genesis of the
Emergency has not been the interest
of the country or the people but that
of a single individual and her cadaver-
ous and despotic progency. Sir, there
were slogans of ‘India is Indira and
Indira is India’. Such slogans polluted
the air of this country during the
days preceding emergency and after
the Emergency the slogan of ‘one
leader, one party and one country’, in
that order, warned the peopie that
fascism and dictatorship were round
the corner and ultimately were usher-
ed in.

Sir, our leader Comrade A. K.
Gopalan, as early as in 1972, had said
in this House that she was nothing
but a dictator and she would bring
in dictatorship of the worst order in
the country and his words have come
irue.

SHRI SAMAR MUKHERJEE
(Howrah): Mr., Gopalan said in 1972
that she was a woman fascist,

SHRI SOMNATH CHATTERJEE:
Sir, the Indian National Congress
came under the tulelage of the supreme
leade; of demoniacal atlilude sur.
rounded by stooges, sycophants and
henchmen who had lost their consci-
ence and bartered away their sense of
prestige and honour for a few crumbs
of office. Dr. Ambedkar, during the
time when the Constitution was being
enacted in the Constlituent Assembly
said:

“In India, Bhakti or what may
be called the path of dewvotion or
hero.worship plays a part in its
politics unequalled in the magnitude
by the part it plays in the politics
of any other country in the world.

Bhakti in religion may be a road
to the salvation of the soul. But
in politics Bhakti or hero-worship is
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a sure road to degradation and
eventual dictatorship.”

Bir, that is why we find here even a.lte“.'
those horrowing experience that the
people had to go through because of
the personal position and the lust for
power of one individua]l they have lost
all sense of proportion, dignity and
sense of shame that they are even
today speaking in support of the
Emergency. It has almost become a
petti-coat party., Nothing more. Sir,
it is good that some of her colleagues
have now realised how they were used
as pawns in her ruthless pursuits to
arrogate to herself despotic powers
and now it is the duty of every de-
mocratic person of this country fto
ensure her poiitical annihilation, Other-
wise, the future of this country will
never be sale from diclatorship and
tyranny that we have experienced.
There would have been no emergency
in this country if 12th June, 1975 had
been an ordinary day in the life of
Shrimati Indira Gandhi, but that was
the day she lost the case Dbefore
Allahabad High Court. But becausa
one learned Judge in this country dis
charged his dutieg according to law,
an unholy crusade was started and
was launched against law and the
Conslitution itself on false prelexts
and make—helieve siluations. Shri-
mati Indira Gandhi accepted the wver-
dict of the courts in election cases
when her colleagues were concerned.
Dr. Chenna Reddy had to go. but she
put herseli above iaw. She thought
and was made to think by her hench-
men and those sycophants thal she
was indispensable for this country and
out ol that feeling of indispensabilily,
she came to think that she was the
country only and after her, the deluge.
Therefore the biggest onslaught was
started and it was the resul! of con-
spiracy at the highest quartier. Even
she did not take into confidence her
colleagues in the Cabinet and the
targets of her attack became the peo-
ple and the Constitution because she
realised that so long as the constitu-
tional rights remained, and the doors
of courts were kept open, there would
be challenges to her dictatorial actions

and tendencies. Therefore, a calculated
attempt was made to stifle the peo-
ples' rights and movement and to take
away the peoples' democratic rights so
that her discredited leadership and
corrupt regime could be bolstered up
by means of her unthinkable forms
of repression, tyranny and negation of
constitutional provisions and of l.nv{..
That was the experience.

The Commission's Report has shown
several types of crimes that were com-
mitted. One was the crime against the
democracy, the other was crime against
the Constitution and the third one
was the crime against the people
What was most disturbing and it has
now been clearly established, how the
constitutional provisions were trampl-
ed upon for securing the signature of
the President to a particular docu-
ment called the proclamation of emer-
gency. It has now come out that the
letter which is now available in the
President's file was sent after the pro-
clamation of emergency had  begn,
signed and the original letter has been
secreted away. The Cabinet was not
aware of it. She bypassed the Cabinet.
The ordinary normal process of a
civilised administration in this coun-
try was not followed.

When this country was attacked by
Pakistan in 1971 during Shrimati
Indira Gandhi's prime ministership,
there ecould be an emergency cabinet
meeting before the emergency was
declared. It must be remembered that
this House stood as one and supporied
the proclamation of emergency in 1971
in that late night session and the then
Speaker said, that he was proud to
be the Speaker of a House, the Mem-.
bers of which have stood by the Gov-
ernment in the hours of peril of the
country, But here, she acted in the
sly, and misled the President and with-
out calling a Cabinet meeting, emer-
gency was declared, arrests were made.
It was the biggest conspiracy that was
made for the purpose of denigrating
the Constitution of this country and
taking away the peoples' rights.

My friends here are still talking as
it Shrimati Indira Gandhi is &
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messiah, What will happen {0 this
party when she is not there?

Aparl from obtaining the signalures
of President on misrepresentation, by-
passing the Cabinet, recourse was taken
to Article 352 of the Constitution on
Y false plea of inlernal disturbances
or likelihood of internal disturbances.
That was the greatesi fraud perpefrat-
ed on the Constitution and the people
of India. Article 352 could have no
manner of application. That was fol.
lowed by notifications under Articles
358 and 359 to slop people from seek-
ing redress in courts,

The scheme was well thought out.
From 12th June, 1975 thal conspiracy
was slaried and the scheme was given
« final shape when Juslice Krishna
ar did not give her a clean chit. No
unconditional stay was given, then the
onslaught siartied; arrests and every-
thing followed. The mass media and
the newspapers came under her com-
plete grip. People were fed with de-
liberate uniruths, and truth became
one of the liggest victims of Emer-
gency., during that tlime. About the
misuse of MISA we all know. 1 have
spoken on Sg many occasions as 1o
how it was used indiscriminately and
comprehensively, against everybody—
even against her own party-men. Even
Mr. Sathe will not be spared if she
comes back to power. 1 hope that it
will never happen. It was what we
said in 1971. We had given that warn.
ing: “Don't go on thumping the table.
One day you will also be in difficulty.”
Whenever there was a voice of dissent,
arnd whenever there were even per-
sonal interests 1o be served—prsonal
interests of Mrs. Indira Gandhi and
her son—that nefarious law was taken
recourse to. It was pothing but a
sordid misdeamenour and crime com.
mitted by the former Prime Minister.
But to-day, we are in a situation where
we have to ask ourselves: what has
/beenn done and what should be done
so far as the perpetrators of this crime
are concerned?
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People have had a traumatic experi-
ence, and they are entitled to know
what you are going to do, to these
perpetrators of crimes, these crimilals
and their aiders and abettors. 16
precious monihs have passed, These
are wvaluable. precious months in the
life of this country. Not only have
these c¢riminals remained unpunished.
They are now re-grouping themselves,
thanks to the performance of the Gov-
ernment and the ruling party. You
are considerably helping her to stage
a come-back, in spite of ali the crimes
that she has commitied. We are to-
day being warned by thig party which
should have no place in the political
lite of this country. Her henchmen
or chamchas—we would be insulting
the chamchas by calling them cham-
chas—are to-day saying and threaten-
ing that there will be a massive agita~
tion there will be a civil war and
there will be blood-shed. And some-
body said on the sands of Chowpalty
the other day—1 read it—that blood
will fow in this countiry if she were
touched. I would like to tell the Gov-
ernment that any attitude of compas-
sion or dilatoriness to ¢riminals would
be nothing but an act of betrayal to
the people of this country. People have
given a mandale to the Government.
My request lo the Prime Minister and
all my friends is this. “You have a
duty to the people of this country who
have put you to power. By vour non-
performance, your ineptitude and in=
termecine quarrels, don't give credi-
bility to her.”

This question, therefore. necessarily
comes up, viz. aftey the Commission
hag done ils duty to the nation, what
action are you going to take? You have
to salisfy the people of this country.
Our party has been demanding a trial
on the lines of the Nuremberg trial.
It is not deoing it for the sake of politi-
cal propaganda, but because we feel
that there was no parallel or equal
to that set up earlier in this country,
except that of Nadir Shah—or some-
thing like that. It has happened in
the garb of a democratic set up. When
they made the Indian Penal Code in



349 Motion re. Reports SRAVANA 12, 1000 (SAKA) of Shah Commission 350

the 19th century, even the  British
could not have thought of this. These
are worse than War crimes A de-
liberate crime it was, against humanity
and against the people of this country
who have been kept below the poverty
line, for years and years, They have
been iacing unemployment. They are
even unable to have two square meals
a day. These people's minimum rights
as human beings were denied.

They were not given two square
meals a day. At least they could
say thal they have their fundamental
rights they have their basic rights
but those were taken away during
the Emergency. Mass media was con-
trolled. MISA was utilized against all
ieaders of democratlic movement—gov-
ernment  employees, trade unions,
everywhere it was being ulilized.

1 do not have 1o remind the hon,
Members of the great misdeeds that
were committed under MISA. Who
was responsible for all this? Let us
hope, after a guod deal ol procrasti-
nation and thanks tp the initiative of
Mr, Jethmalani our esteemed friend,
that the Government has thought it
fit 1o refer the matter to the Supreme
Court. 1 do not know why are you
showing such an over-zealous respect
for the rule of law. If vou had s=t
up a special court, she could have
gone lo the Supreme Court; Supreme
Court would have been open for her;
she could have gone there and tested
it. For whom are you showing over-
zealous respect? If you are acting
against the rule of law, there are
courts of laws. Courts are not closed
to her; the doors of courts are open
for her; she could have gone there.
Why are you dragging your feet so
long?

Since vou have made that refer-
ence, I can only hope that the Sup-
reme Court accedes to it. If the Sup-
reme Court does not dg it, then you
cannot pass on the responsibility to
the Supreme Court having struck it
down. What are you going to do
then?

(Interruptions)

You have to explain that.

(Interruptions)

MR. DEPUTY-SPEAKER: You
must now conclude,

SHRI SOMNATH CHATTERJEE:
It is the responsibility of the people
and this country to see about it and
the Govrenment has to take steps
that no one in future shall be able
to impose dictatorship under the garb
of consitutional prowvisions as was
done in this country. That brings to
us g question of proper amendment of
Article 352 of the Constitution and
although the Constitution Amend-
ment is coming, we have some reser-
vations siill. But I do hope that the
Government will consider it once
more before even that minimal op=
portunity. ...

(Interriptions)

MR. DEPUTY-SPEAKER: You
must conclude. I will have fo call the
nextl spealker,

SHR1I SOMNATH CHATTERJEE:
The other thing is that the time has
come—whatever may be the persaonal
feelings of the Prime Minister; whe-
ther she should be allowed the bene-
fit of the Representation of People's
Act in this country—for disenfranchis-
ing  her. (Interruptions) Otherwise,
what Justice Shah has said, you can
never achieve. I am quoting from
pages 140 and 141 of the Report. He
said on page 140 as follows:

“Yet, if the nation is to preserve
the fundamental values of a demo-
cratic society, every person whether
a public functionary or private citi-
zen must display a degree of
vigilance and willingness to sacri-
fice. Without the awareness of
what is right and a desire to act
according to 'what is right there
may be no realisation of what is

wrong.”
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Then he said on page 141 ag follows:

“The nation owes it to the pre-
sent and the succeeding generations
to ensure that the administrative
set-up is not subverted in future in
the manner it was done, o serve
the personal ends of any one indi-
vidual or a group of individuals in
or near the Government.”

SHRI RAM JETHMALANI (Bom-
bay North-West): Mr. Deputy-Spea-
ker, Sir, the Shah Commission's Re-
port has been under zttack for quite
some time by Mrs. Gandhi ang her
henchmen. The attack has extended
itself to the institution of Commis-
sions of Inquiry itself. This atlack
has 1o be met; it has lo be analysed.
It is suggested that the Janata Party
has made gross misuse of Commis-
sion of Inquiry. That suggestion is
being spread around 1o misguide
those who do not know the relevant
fact that the Janata Party has not
created Commissions of Inquiry for
the first time. Let us declare for the
benefit of those, who are interested
in knowing the truth that the Com-
mission of Inguiry was created for the
first time by the great leader Pan-
dit Jawahar Lal Nehru, the falher of
Mrs, Gandhi, [ am surprised tn find
that the daughter iz so eritical of her
father’s creation. If vou analyse the
commissions of enquirv, throughout
the Nehru era, fraud after fraud was
discovered through the instrument of
the commission of enguiry. Let us
recall only one glaring fact that the
late husband of Mrs. Gandhi—may
his soul rest in peace: he is of revered
memory so far as I am concerned—
exposed one of the greatest frauds of
his time, the Mundhra fraud through

the instrument of the commission of
enquiry. ...

AN HON. MEMBER: What about
H M. Patel?

SHRI RAM JETHMALANI: H. M.
Pate] was exonerateq by everybody;
do not misquote facts; read the report
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again. The person who was pot exo-~
nerated was Mr. Nehru's Ministex
who was only temporarily put out of
ottice and so grea. was his love of the
corrupt that be brought him back
again. The late Feroze Gandhi was
grateful to the instrument of the com-
mission of enquiry and I am surpris-
ed that our last Prime Minister shows
no such gratitude for an instrument
which was praised by her husband.

When afler the last elections Come-
missions were instituted by the Janata
government. [ recail the speech of a
very distinguished member of the Op-
position, Dr. Karan Singh: the Dest
among them, he gol up and 10ki us that
the Congress Party atl that time was as
much interested in the discovery of
iruth as anybody else. Hc said on
the floor of the House that his party
was wailting for the comimissions of
enquiry tp declare the truth because
truth must be known. [ believe Dr.
Karan Singh’s word and I believe he
wag genuine. But where Dr. Karan
Singh went wrong is in beleving that
his party also accepled what he he-
lieved. He realised a litile 1oo lale
that his parly was not interested n
the discovery of trulh o @l lenst there
were a large number of people in his
party who swere alvaid of truth being
disclosed and were therefore afraid
of commussion of enguiry. Ultima'e-
ly their party was divided into two.
Persons who  remained on  one side
were led by Mr. Chavan who told us
the day this Parliament opened that
the emergency was not part of the
ethos of this country; emergency was
nol part of the constituiional tradivion
of this couniry, the then distinguish-
ed leader of the <opposition at least
showed some remorse, some repenten-
ce and he was at least prepared to say
that emergency would not be repea-
ted again. But when their party di-
vided, it divided between those who
believeg that the emergency was good
who continue to be proud of the
emergency and on the <other side
those who showed remorse and re-
pentence and a certain degree of
shame about the emergency. Today
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Mrs. Gandhi continues to be the head
of that party which hag through its
leader in this House proclaimed that
that party was proug of the emer-
gency, remains proud of the emer-
gency and will be proud of the emer-
gency if they once against come to
power and have to reimpose it....
(Interruptions)

It is worth recalling that il was
Mrs. Indira Gandhi herself who re-
voked the emergency when she fell
from power, the significance of this
must be uynderstood. If she was a
believer in the good of emergency, if
the present distinguished leader of
the opposition is proud of the emer-
gency, why did he not advise Mrs.
Gandhi {0 continug the emergency
even after she fell from power. They
knew that the dark deeds which she
had perpetrated under the cover of
the emergency might conceivably be
perpetrated by somebody else. of
course we had no intension of doing
s0. But she wag afraid of her own
sine, You and she knew the emer-
gency was a cover far fraud and poli-
tical corruption, and worse still the
dynastic corruption of the ex-Prime
Minister. whom you still continue to
acknowledge as the leader of your
party.

After the Shah Commission of In-
quiry has given its verdict, criticism
has erupted on three or four lines.
First of all says Mrs. Gandhi and say
others of her way of thinking that
ithis Commission acted very unfairly.
How did it act unfairly? 1t acted un-
fairly because according to Mrs.
Gandhi's long eighteen page Iletter
which she wrote to the Shah Com-
mission, witnesses who appeared before
the Commisison were jeered at. People
were hissing at them. People were
showing ridicule and contempt. Now
confessions of the most distardly crimes
of the most corrupt acts, of the most
inhuman kind of misconduct were
being deposed to by witnesses on oath.
Witnoegs after witness came before the
Shah Commission and swore that he
did indulge in corruption of which he

:
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was ashamed of. These -confessions
were being uttered in presence of the
people. You can't expect spectators to
act, like automatons. They must react
like normal sensitive beings to the
sordid disclosures. This is the kind
of hissing and contempi of which
Mrs, Gandhi was afraid of, She
knew that the people will show con-
tempt for her. She knew that the
people will taunt her. She should
have shown the requisite courage,
Insteag she went round creating con-
tempt against the Commisison and
commitiing one of the most heinous
crimes which can be cammitted in
democracy, viz., to create contempt of
the judicial process and of those who
are conducting the judicial process.
It has becn the policy of your party
and il has been the policy of your
leader always to frustrate judiciary
and legal actions by political corrup-
tion and by political hulla-ball which
you raise every time because you are
afraid that the judicial decision will
go against vou or has actually gone
against you. You have not learnt the
basic fact that jn democracy you have
1y accept adverse decisions with good
grace. That at least Mr. Sathe
should have known because he be-
longs to my profession. Our profes-
sion is characterised by one thing—
that whatsoever the decision may be,
we bow down gracefully fo it But
Mrs. Gandhi and her henchmen have
never learnt to accept the judicial
process and its conclusions.

Another criticism which she has
made is that we have a judge sitting
in that Commission who has already
expressed himself with his public ut-
terances against the emergency. I
want this House to analyse the argu-
men{ for itself It is llke a rapist
who is being tried in a court saying.
I cannot be tried by this judge be-
cause this judge does not like rape.
A robber will say that 1 cannot be
tried by a judge who does not like
robbery. What kind of judge did
Mras. Gandhi want? What kind of
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judge did you sitting opposite want
to preside over the Commission? Did
¥You want us to select a judge who
had gisgraced the robes of his office
or did you want a judge who had fal-
len prostrate at the feet of Mrs. Gan-
dhi? Did you expect us to give you
some corrupt judge who had sung the
somg of emergency 1o sit in  judge-
ment over the misdeeds of emergen-
cy? These are the things which you
must learn {o take in your stride if
You are to function as a political
party in a civilized democratic coun-
try. But if you want and if you are
determined to take back the country
to where it was before March, 1977,
then continue i your own ways. The
Government will deal with you. The
rule of law will deal with you and
more than that people of this country
will deal with you.

Another criticism of the Shah Com-
mission’'s Report which again requir-
eg to be analysed and understood by
this House is that the Shah Commis-
gion has no justification or authority
to question and sit in judgment over
actlons which were approved by the
Parliament, which existed iben. This
argument is a joke when you analyse
it a little seriously. After all do we
not have the testimony of her own
Attorney General who was her fa-
vourite, that Attorney General who
never recovered from the disease
called emergencities;, He died recen-
tly. But he went on public record
to declare that throughout the time
of Mrs. Gandhi's emergency the At-
torney General of this country lived
in a mortal fear. Have you forgotten
that you created a situation in which
the ablest judges of this country had
turned sycophants the ablest journal-
ists had turned base propagandists
and even the Members of Parliament
with 5 few distinguished exceptions
which can be counted on one’s fingers,
had allowed themselves to lie pros-
trate and be trampled ypon by  this
lady. TIs it that Parliament whose
ratification you are talking about?
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The English people would have obli-
terateg this portion of history, just
as they obliterated the Cromwell pe-
riod from their history. Bul we have
treated the revolution of March 77 as
involving no break in constitutional
continuity. We have treated it a3 a
peaceful changeover according to the
democratic process. We were entitled
to treat the March 77 elections as a
revolution and if we had treated it
as a revolution we wou'd have been
justified in accepting the suggestion
of my friend Somnath Chatterjee who
said that Mrs. Gandhi should have
been tried according to the Nurem-
berg principles of trial Surely
enough a woman, a lady, a politician,
who flourished in her political life n
retrospective legislation, could never
claim, morally at least, to protest
against retrospective legislation. But
we who are wedded to the rule of
law, eschewed that temptation. We
got over that provocation ang said,
‘No; we shall not allow her to stew
even in her own juice. Let us go by
the rule of law,” and that shall be
the greatest tribute to the philosophy
of the Janata Party. We eald we
shall not try her by retrospective
laws but we ghall try her by the ordi-
nary laws of the land gnd such laws
as the constitution permits.

Every criticiam of the Shah Com-
mission is unjustified Now we re-
ceivg lot of gratuitons advice, It is
like what happened in that little anec-
dote which we used to read as small
children. A pious Brahmin, Ramji
once upon a time carrieq a goat on
his shoulder and three cheats met him
at one after the other. Each was tell-
ing him, “Ramii, why are you carrying
a dog?" Ultimately, the poor Brah-
min in his ignorance was compelled fo
drop the poor goat and the cheals
took it away. Exactly like that, we
are being told today by our so-called
friends, “Forget the commissions of
inguiry, Let us get down 1o some
gerious buginess. Why these com-
misslons of inquiry?” The lesson of
this commission of inquiry is that we
need more commisslons of inguiry.
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We need more effective commissions
of inquiry. We shall not allow com-
missions of inquiry to be made non-
sense of.

SHRI C, M, STEPHEN: That is
what Mr. Charap Singh ig demanding
and you are refusing: He is demand-
ing the appointment of a commission
of ingquiry.

SHRI RAM JETHMALANI: There
is another brand of cheats who jo
round telling us and reminding the
Prime Minister of our Gandhian phi-
Josophy, of <our philosophy which is
based on love and affection ang esch-
ewing of hatred. We are being told,
“How ¢an you, Gandhians, entertain
thig anger and prosecute her? Why
not drop the whole matter?” Mr. De-
puty-Speaker we shall not succumb
to this kind of tomfoolery. The law
shall takes its own course. It is the
constitutional, moral and legal obli-
gation of the Government of the day
to bring offenders to book. We are
not dealing with ordinary offenders.
We are dealing with offenders who
will hold a candle to the worst offen-
ders of the worst countries in the
world gnd they are not going to ad-
vise us that we should give up our
attitude of hatred. No. It is not real-
ly contempt ang hatred aimed at per-
sons but contempt and hatred of the
actions of which they have been found
guilty and those actions shall be pu-
nished, however Gandhian we are.

What has the Shah Commission
after all said? It has prima facie
found her guilty of two kinds of offen-
ces in which there have been two
mixed motives for the commission of
those offences—firstly, to Suppress
and destroy political opposition and
political dissent and secondly, to pre-
vent the exposure of her dynastie
corruption, corruption which was be-
ing run by her as a joint Hindu fami-
1y business from 1971 ypto 1977. So,
these are the two kinds of offences
which the Shah Commission. ... (In-
terruptions) Qutside the precincts of

this House, I might have even phy-
sically afraid of the distinguished
Member of the opposition who has
just got up. 1 am sorry, I did not
catch his name, but inside this House
v (Interruptions)

18 hrs.

SHRI A. BALA PAJANOR: He is
a very soft man inside. (Interrupe
tions)

SHRI RAM JETHMALANI: Let
me say for his benefit that there is
one historical fact which we have all
forgotten that Mrs. Gandhi during the
Emergency with her troubled cons-
cience, such of it as was left, bother-
ing her all the time and knowing that
some day the strong arm of the law
would overtake her and nemesis
might befall her despite the strength
in which she found herself at that
time, brought before the other House
a constitutional amendment to confer
immunity on her against crimes com-
mitted by her both before and during
her tenure of office, Those of you who
sit and smile at her actions and those
of you who do not show sufficient re-
morse at what happened will reeall
the disgraceful fact that the constitu-
tional amendment went through the
Upper House while you had lost your
moral spine and were quietly watch~
ing the rape of democracy and the
Indian Constitution, (Interruptions)
As 5 lawyer, I draw inferences from
circumstantial evidence. 1f she had
not committed crimes why did she
seek immunity. The inference is in-
escapable. . .

{Interruptions)

SHRI MALLIKARJUN: ‘Rape’ is a
defamatory word and this should bhe
expunged. He is a lawyer, he shou'd
use some other word. (Interruptions)

MR, DEPUTY-SPEAKER: We will
take care of all the defamatory words;
do not worry.

SHRI RAM JETHMALANT: 1 wish
to tell my Government that even in
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our Government, we are compelled
to work with the very buresucrats
who once upon a lime followed her
will and were parties to her evil
actions. I hear from the press and
this has never been denied, that the
Committee of Secretaries appointed
by the Cabinet, went inio the question
of crimes of Mrs. Gandhi and render-
ed to the Cabinet an advice which is
unworthy of any Secretary who is
drawing his galary from the exche-
quer_ that Mrs, Gandhi ought not and
cannot be prosecuted.

THE PRIME MINISTER (SHRI
MORARJI DESAI): Who said that?

SHRI RAM JETHMALANI: All
papers have published this and there
is no denial. I have heard the Prime
Minister says. no and he must he right.
I accept his word.

Bui let this fact be publicly declar-
ed because this fact is going round
today and it is being used against us
that your own Secretaries have said
that Mrs. Gandhi should not be sub.
jecied 1o any criminal  prosccution.
Deny this fact with the vigour that
you are capable of, and give it the
publicity which it deserves, because
let it not be said that we have em-
barked upon a venture of vendetta
when our own Secretaries have advis-
ed us to the contrary, Clear this
misunderstanding. It must be Aone
at the earliest possible opportunity.
But should you find that there are in
our Government or, amongst our bu-
reaucracy, people whose will to en-
force the law has been paralysed bLiv
previous corruption or current induce-
ment, # shall be your duly to remove
them, it shall be your duty to weed
them out and see thalt they do not
spread their paralysis to others.

The greatest lesson of the last six
months after Mr. Justice Shah filed
his prosecution in a magistrate's court
is that Mrs, Gandhi as an accused,
and other accused in the same posi-
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tion as Mrs. Gandhi, are in a posi-
tion to frustrate the speedy disposal
of cases. They are able, by their le-
gal gimmicks ang other devices, to
postpone the evil day, to postpone the
nemesis, to postpone the arm of law
overtaking them. The great lesson,
therefore, js that we must promptly,
vigorously and effectively devise a
method of bringing the culprits to
speedy justice, because justice delay-
ed, Mrs. Gandhi told uys during the
emergency, is justice denied, ang ex-
actly now she must stew in her wn
juice. We will give her speedy jus-
tice of which she talked during the
emergency, and of which she made
a great propagandy point.  We shall
not succumb to the temptation of
disenfranchising her, bul we shall cer-
tainly disenfranchise her for future
misconduct, because she continues
her misconducl from day to day, con-
tinues to throw dirt and dust at our
judicial officcrs, at the commissiong of
inquiry. she continues 1o snap her
thumbs, she continues to hold them to
public ridicule and contempt. It is
for thesc future crimes that we must
strengthen the hands of our Commis-
sions. The Commissiong must be em-
powered to punish those recalcitrant
and obstinate witnesses who do not
have the courage to speak the truth,
ang answer questions about their pub-
lic actions.

Mrs. Gandhi after the Allahabad
High Court judgment is afraid of
lawyers as a camel is afraid of water
or perhaps a dog is afraid of Diwali
crackers. She is mighty afraid; she
will not face lawyers. But those pub-
lic men or women aspire to political
power, but who do not have the mo-
ral spine tp get up in public and ans-
wer questions about the way they
conducted their affairs, they have no
right to continue to aspire for public
offices, and let us at least for the fu-
ture create the requisite amendment
in the law that such people do not
again find themselves in positions ot
power or foist themselves upon 4he
people’s heads and destroy their l-
berties, the Constitution and the de-
cencies of political life’
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GHR1 A. BALA PAJANOR (Pondi-
«<herry): 1 rise to speak after hon.
Member Shri Jethmalani has created
some sort of interest in this discus-
sionn. I am’ not saying anything
against the other Members, but when
we took up this matter of the Shah
Commission discussion  they wanted
more time, and they also said that
many Members might like to expreas
itheir feelings on the subject.

Ag far as the appointment of the
Commission is concerned, there can-
not be any two opinions, I do no!
agree with Mr. Stephen on this point.
1 think Mr. Stephen alsg agreed that
it is good to go intg the matters. 1
know how the Law Minister argued
before the Sarkaria Commission in
favour of its appointment. Why do I
mention this? Because sometimeg :1c-
cording to convenience we change
our arguments. I went through the
arguments of the hon. Law Minister,
Shri Shanti Bhushan, at every stage
before that Commission, how he wan-
ted to prolong the corruption char-
ges made againsy the ex-Chief Minis-
ter of Tamil Nadu, Shri Karunanidhi.
But now I have read certain reports,
ang some of the hon. Members of
the Janata Party are alsp agitated
about it, but they must try to analyse
ihe position after the Shah Commis-
sion's reports. It ig because of the
division created in the Janata Party.

I need not cite Gupta's Commentary
on the Commissions of Ingquiry as
contemplated under the Act of 1952
Because some Members within  the
Cabinet expressed the feeling ‘hat
Mrs. Gandhi had the punishment by
the verdict of the people. Some star-
ted saying that she must be punished
severely according to law. Accord-
ing to some, she should be punished
through a special court, according to
some through special law and accord-
ing to some like the trial of Nurem-
berg, But if you {take the Commis-
sion's report, it says that as the peo-
ple of the country desired that there
must be a Commission of Inquiry, it

has been appointed. As my triend,
Mr, Saugata Roy said, the number of
Commissions have increased. I went
through the Reports of the Commia-
sions of Inquiry and I founq that
there were 202 Commissions from
1952 onwards. Out of those 202 Com-
missions, 49 are very important Com-
missions appointed prior to the Shah
Commission.

They have appointed 21 Commis-
sions so soon afterwards. That is the
reason why some people say that this
is a government of Commissions and
government of omissions. If I =ay
‘omissions’ it is because of the differ-
ences that yoy yourself create and
ventilate openly without any discip-
line both inside and outside Parlia-
ment. 1 say, the mistake is within. I
fing the discussion on the Shah Com-
mission Report has become more
academic. If you ask me to argue
like Mr, Shanti Bhushan, 1 can
also do so pointing .out the good
pointg and also the mistakes in every
page, how Mr. Shah has erred in par-
ticular places ele. Furtunately, Mr,
Shah has not come out with the find-
ings in a categorical statement be-
cause he knows the law very well.
It is 3 fact-finding Commission as per
the Commission of Inquiry Aet, 1952,
under which the reference has been
made. This reference to inquiry ig a
peculiar one because it said that the
people demandeq inquiry intg all the
excesses committed during the Emer-
gency. And Mr. Jethmalani was very
eloquent in sa.ying that even excesses
prior to the Emergency must be in-
quired into. Some of the speakers
said that there must be a trial like
the Nuremberg trials. But I wonder
how in a democracy it can be done,
Our eloquent speakers must read the
great Tagore who said in his Gitan-
jali:

“Where the head is held high
And the mind ig without fear Unto
that Kingdom  Father, Let my
country awake.”

1 know why we are eloquent. Some
of them are enjoying eloquence
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knowingly or unknowingly, There lies
the crux of the problem. When I
say some people in the Government
of India=—1 do not blame them—
act according 1o circumstances
gnd convenience, I am not com-
paring why Mr, Stephen is sup-
porting Emergency or why he oppos-
ed it some time back and how we al
acted immediately after elections.
But we have to analyse why these
things have taken place. Please do
not get agitated, It is a fut accom-
pli in this country ihat Emergency
was a rude shock and some praise it
not because they have less respect for
liberty and democratic values, bul
because they have np food, shelter and
clothing in the new programme. So,
1 appeal to you to please take up this
matter ag a matter that must go
under the due process of law. You
appointed a Commission of Inquiry as
per the Acl of 1952, and it is a public
inguiry. I do not dispute how Mr.
Shah hag to conduct the entire iu-
quiry. We wanted to honour the pub-
lic opinion. That is the reason why
it was an open inquiry and people
had a right to know what has hap-
pened. At the same time it should
not be a matter of vulgarily also. 1
am ysing a strong word becausg the
purpose for which you have appoint-
ed the Commission may not be serv-
ed.

As you have noted, many Members
are very vociferous about Emergen-
cy excesses. We also supported it for
some time, but we realised it later
on. In the last Lok Sabha many of
ug including Prof. Mavalankar had
discussed in this house about how to
outwit it. I know how clever many of
the Members used to be. But every-
body has hig own method of outwit-
ting certain unwanted elements. Let
us not claim that we alone are the
heroes in those days, When I see
Babuji, I understandg his method.
Perhaps he waited till the elections
were announced. I remember what
Mr. Mohan Dharia said When he
was tg resign, I gsked him: “Were
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you with coloured glasses when you
were a Minister?” He gaid: “There 18
time for everything” 1 agree with
him. Similarly, I am not sorry for
it because circumstances are different
at different times

So, let us not boast of these things
and say that we have done this or
we have done that. What really the
people want at this hour is the ques-
tion. Are you prepared to analyse it?
People are not happy and they do not
want to bring Mrs. Gandhi back be-
causg of her autocratic rule of 19
months, which has been revealed to
us later on. People are not preparec
to have the same old method of sup-
pressing the press and allowing the
press to go to the dogs. The people
are worried, because we are not giv-
ing to them what they wanted, Peo-
ple are not happy with eloquence or
rhetoric remarks of Justice Shah, who
is presiding over the Commission of
Inquiry. 1 have some experience ol
the Sakaria Commission, where [ had
an opportunity to function, along
with my friend, Shri Shanti Bhus-
shan. I know how he defended the
accused in that case; I vividly remem-
ber how he protracted the proceed-
ings, how he delayed the hearinga.
Of course, that is the right of the
lawyers and the right of the accusec
also, In that case, I appeared for the
complainants, for the Memorialists.

1t took twg years for Mrs. Gandhi
to appoint that Commission. She
went on delaying it and then finally
she took the decision. You people
are talking ot the use of MISA dur-
ing the Emergency. After the Emer-
gency was declared, for seven months
Shri Karunanidhj ruled over Tami!
Nadu. Do you know what hg said?
For seven montha he used the MISA
and many of our party members were
put behind the bars. You have suf-
fered a lot and similarly we have also
suffered.

Now you are talking of democracy,
liberty and so on in this House. Is it
not a shame on our part to talk of
such things? Here 1 would rather like
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1o quote Lord Actom who said “'power
carrupts and absolute power corrupts
absolutely.” It is not a fact that this
malady started only 19 months ago.
Other people were in power then and
now you are in power. I remember
Shri Madhu Limaye, who was sitting
on this side; I also remember Shri
Vajpayee speaking from these benches.
We have seen such people. It all start-
ed 11 Years back, Because you wanted
to shield certain things, take certain
benefits from certain corners, so you
are not bold enough to say when you
see sumething that is bad. You do not
in fact have that right.

All this discussion is a waste of time.
Let us take up those questions which
are important. I know it is very easy
te say, in fact I want to throw a
challenge to you when you say that you
are doing something because the
people of the country want it, Take the
appointment of the Grover Commis-
sion. You appointed that Commission
te enquire into charges against Mr.
Dewraj Urs. Now that he is in power,
what are you going to do with the
findings of that Commission? Suppose
Mra. Gandhi is re-elected tomorrow.
Will you say that she has a right to
rule because the people of this coun-
try have given a verdict in favour of
her ruling the country? It can never be
50, Then what is your reason?

1 appeal to many of you who are be-
low 40 or 45 years of age not to talk
abomi general principles for ewver.
This House is mnot prepared, this
country is not prepared, to listen to
preachings or lessons on liberty, free-
dom and democracy, as Shri Jethma-
lani was doing. I can also talk for
hours together on liberty, quoting
Russel, Burke and others, from Tagore
to the lowest man in this country. But
that will not serve the purpose. What
is required is to understand the hopes
and aspirations of the youth of this
country, to try to solve the problems
of the poor men of this country. to
try to help them and show them the
methods by which they can solve their
problems.

There is no point in this House
discussing the question or the Report
of the Shah Commission again and
again. 1 do not want to waste the preci-
ous time of this august House by doing
that. That time can be well spent for
discussing about the steps to be taken
tor the progress and welfare of the
people of this country, because that
is the most democratic thing. But you
seem to forget it.

About 45 minutes were spent on
considering whether the Shah Com-
mission Report should be discussed,
As 1 said earlier, if you want,
I ean aglso argue technically about
this Report, find fault with it
page-wise. I can do it. Similarly,
1 can also take wup the <com-
plimentary parts of that Report and
show how Justice Shah has done it
well, But that is not the purpose. I have
seen from the Mover of the Resolution
in the very beginning to Shri Jethma-
lani the last speaker, all of them
wanted to bring home to the conscience
of the people of this country what
called for the appointment of the
Shah Commission, the declaration of
Emergency, when we had to lose our
freedom and liberty of the people of
thig country during those 19 terrific
monthg aceording to many of us, but
there was also discipline during those
days; that you cannot forget........
(Interruptions) You cannot forget it.
It you say it was not so, then you are
going to enter into a dangerous argu-
ment., I am not justifying it, please
take it from me. I am not justifying
it or saylng that the Emergency was @
necessary thing. Bul, at the same time,
you cannot forget that there was dis-
cipline and we could safely live in
Delhi.

Now there is division in your ranks
.. «.{Imterruptions), Are you disciplin~
ed, I am posing this question. Are you
all prepared to obey lhe Prime Minlster
of this country? I am prepared to obey
the Prime Minister of this country.
Are you preparcd? I am asking a very
straight forward question. I say that
you people are not disciplined. You
want to give vent to your own feelings
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and you are not preparéd to obey the
Prime Minister. Please talk in one
wvoice.

Let not Mr. Raj Narain come out
with a statement, let not Mr, Charan
Singh come out with another state.
ment and let not the other people
come out with different statements.
That is the reason. You are not talk-
ing jn one voice. ]| have no fascination
for Mrs. Gandhi. But when she was
the Prime Minister of this country, 1
sald that there must be some honour
and respect for the seat. I have no
fascination for Mr. Morarji Desai. But
I have a great respect for him person.
ally. That is a different matter. But
s0 long as he occupies the chair of the
Prime Minister, every citizen of this
country and especially every Member
of Parliament, must have respect for
him. Then only this country will be
respected. If you do not talk in the
same tone, I am not challenging, 1
am not arguing, but I warn you thal
you will have to face many challenges.
1 express my feeling, the feeling of the
youth. I used to talk to Mr. Sharad
Yadav, Mr. Subramaniam Swamy, Mr.
Nathu Ram, Mr. Ram Vilas Paswan,
irrespective of their party affiliations
We speak for the youth of this country.
If you are not going to take the word
of the youth of this couniry, you peo-
ple are above sixty and seventy, old
in your thinking, words and aspira-
{ions, old in your progressive methods,
it will only destroy this couniry. We
may not welcome Mrs. Gandhi and
her evil actions. Personally, we do
not have anything. Thal is a different
matter, You can Jaugh at it But thail
is the call that is coming out of this
country evervwhere, If you are not
going to respect the youth of this
country, the youth is going tfo take
over.

Just now my friend. Mr  Saugata
Roy, referred {o a person been hanged
in Madraos. He is not bothered aboul
it. But somebody is going scot free. We
can also talk like that But do not get
agitated. Mr. Malikarjun may challenge
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and say “letus have elections” and you
may be defeated, Will you say that
Mrs, Gandhi won the lection? What
is happening everywhere? Are pou
winning the elections? What happened
in Madurai? Mrs, Gandhi attracted the
croweds. Where is Mr. Ramachandran?
Where is the Janata Party? It is cypber
now. Can I say that Janata Party is
completely erased out of Tamil Nadu?
That cannot be said. Let us not wn-
necessarily waste our time on this
question, We have given this work to
a Judge.

AN HON. MEMBER: Please do not
waste time.

SHRI A. BALA PAJANOR: That is
my right. My party has the right I can
lake time. It is not your right. I have
the right to put forward my views and
if you arenot prepared to take it, woe
unto you. (Interruptions). If 1 say
things palatable to them, I have found,
they will give cheers. Bul I am mnot
moved by that If I say something
which is true, which pricks them, they
will not support me, I do not want that,
The same thing is the case with this
side also. But truth should be placed
as the Prime Minister has said.

SHRI DHARMA VIR VASISHT
{Faridabad): On a point of order.

MR. DEPUTY SPEAKER: What is
the point of order? On what rule®

SHRI DHARMA VIR VASISHT:
What relevancy has it got here?

MR. DEPUTY SPEAKER: No, that
is not a point of order.

SHRI A. BALA PAJANOR: [ went
through the entire report of the Shah
Commission. He has taken a lot of
panies. Sixteen monthg have passed
and we are told that he will give the
last report before the end of Septem-
ber. The Prime Minister has been
saying, both inside and outside the
House, categorically that due process
of law will take its gwn course. it has
been said by many members when they
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were proyoked here, that they are try.
ing to set up @ special Court. If it is
‘legally permissible, you can do it
But we are going to discuss that here
because it is outslde the scopé or the
present discussion, 1If il is a question
of going by due process of law, if you
are going to try Mrs. Gandhi and her
gang, —Iif they are found guilty, the
law will take its own course—how many
times should we repeatedly go on talk.
ing about it? Will it give food to the
people of this country? I am very happy
that you have taken a stand to condemn
the illegal things done during the
Emergency, But what about things that
happened prior to Emergency?

AN HON. MEMBER: Don't preach.

SHRI A. BALA PAJANOR: I am nol
preaching. I am not that old to preach.
But I am posing a small quesiion. You
ask your Law Minister what he was
saying before the Sarkaria Commis.
sion, 1 can also argue like that But I
do not want to do that. Many of you
are eloguent and I am also eloguent.
But touch your heart and tell He
sald: “Janata Party is on the wvain"
Why? 1 want to ask this on the dis-
cusgion on the report of the Shah
Commission, I had great hopes on you
and I still have. Why? You must come
out with plans. There is no point in
simply talking about Indira Gandhi
daily, You are making Indira Gandhi
the biggest element or the biggest
demon, as he said. Why?

The people oi this country have
given a verdict and she had accepted
ihat in good spirit. I remember what
she said immediately after the Elec-
tions. She said: I respect the verdict
of the people” At times, she said “I
am sorry for it."” Now I am bold enough
to say that some of you even provoked
her, She admilled her guilt, What else
do you expect? I want to put thia
question to many of you, toth on this
side and that side, who cooperated
with her, who enjoyed the benefits
then. Now they have become the
biggest champions of it. Why? That is
the reason why 1 say so. Let us not
also repeat the same mistake. 1 can

also-condemn Mrs. Indira Gandhi; Ican
find fault with every section of them,
There was the Tulmchan affaiy and I
can point out various other instances
I can say, Mrs, Indira Gandhi is a
devil. But what is the purpose it will
serve? That is what the people ask.
Whep the Prime Minister and the Law
Minlsler say that the law will take
ils own course, that she will be punish.
ed according to law, you have a diffe.
rence of opinion and it is your differ-
ence of opinion which is the cause for
all this. I repeat that you better get a
disciplined set so that this country
can be disciplined, Otherwise, it ia
Boing to be a dangerous thing for us.

With this request, I say that the
Shah Commissjon which was started
in good spirit and which has given
the report is not being followed it up
with the same spirit.

SHRI M. N. GOVINDAN NAIR
(Trivandrum): Mr. Deputy-Speaker,
Sir, with due respect to the youth of
this country, I feel that it would have
been more appropriate that this motion
was moved from the Government side
rather than by a very leading member
of this House. I also feel that this
motion should have been moved during
the first week of the session. I do not
want to cover the fleld already covered
by the Shah Commission, Nor do 1
want to question whether there was
any procedural irregularily or not.

Now, the Shah Commission has come
to certain conclusions. The Commission
has found Shrimati Indira Gandhj
and some of her other colleagues
guilty of certain offences. What are
we going to do about it? This question
has to be viewed from three angles.
Firstly, what are we to to do with the
findings of the Commission with regard
to crimes committed by Shrimati
Indira Gandhi and her other col-
leagues? Secondly, what is the guaran-
tee that such things will not be re.
peated in future? What steps has this
House to take to see that whoever be
the Prime Minister, he or she may not
have a chrvce to repeat the Emergency
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again. Thirdly, in your over en-
thusiasm to save democracy, you do
not stab democracy.

Before I come to the first gquestion,
as you know, a few monihs ago, there
was a news item in the press that
Princess Anne of the British Royal
family was fined for a traffic offence.
Neither the constable who charge-sheet-
ed her nor the magisirate who punished
her did feel that something extra-ordi-
nary had been done. It was in the
normal course of the functioning of law,
However high a position of the person
be, before law everyone is equal and.
iherefore, law should operate in that
manner. Nor did Princess Anne mobi-
lise her royal guards to fight against
the constabulary and bring down the
Government. But what is happening
in our country?

18.30 hrs,

[ SHRIMATT PARVATHT KRISNAN in the
Chair]

The Shah Commission has come
forward with certain charges levelled
against Shrimati Indjra Gandhi. How
can my friend, Mr. Stephen, whose
talents and eloquence, I do not think.
apybody in this House will question,
shut his eyeg to the fact that all our
democratic rights were completely
grabbed during that period, that the
press was muffled? When the Shah
Commiesion says that the former
Prime Minister committed a crime
against the Constitution or that her
declaration of the Emergency was
mala fide, why should he waste his
talents to establish that it is outside
the purview and all that? That is why,
I say that these lawyers are the most
confusing people. ...

(Imterrupﬁons)

If there is a law by which lawyers
are not permitted to contest electjons,
1 think, we would be in a much better
position. That apart, my point is....
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SHRI SOMNATH CHATTERJEL:
So that you can commit all sorts ef
illegalities!

SHRI M. N. GOVINDAN NAIR: It
all of you join, then I will be in a
minority, I cannul argue against you,

That apart, I do not agree with the
attilude that the Congress-I is taking
on this issue. If there is a charge, you
should find out who is the best lawyer
to argue your case. All the arguments
which my friend, Mr. Stephen, has put
forward, even questioning the legality
of the Shah Commission, can be put
forward there. But don't try to or-
gunize an army,; if any legal action is
taken against her; then this country
will be put in a turmoil (Interrup-
tions)

All of us speak about democracy.
By profession we are democrats. But
by habits and thinking, we are fou-
dals. (Interruptions) Don't iry to
argue with me now. 1 will tell you
how  these personalitiss come up.
That is why 1 quoted the example af
Princes Anne or the daughter of
Churchill,. How many times was she
put in jail? Was there any commotion
in Britain? Because there the rule of
law is accepted, equality of law is ac-
cepted, equality before law ig accept-
ed. But we have not accepted that.

Now, what has happened? On this
question instead of leaving the whole
matter to Mr. Shantl Bushan whao,
according to me, is an excellent law-
ver—I1 do not know whether he has
forgotten law after becoming the Law
Minister; it should have been left to
him to decide what course of action
should be taken—the matter has been
referred 1o the Supreme Court as to
what type of court should try her.
But I warn one thing. In democracy,
just as there is rule of law, the indepen-
dence of the judiciary has also to be
maintained. So, taking all that inte
consideration, leave it to the concern-
ed Minister, the Prime Minister and
ihe Home  Minister. But what is
happening here?
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AN HON. MEMBER: Mr, Jethma-
lani.

SHRI M. N. GOVINDAN NAIR:

Yes, Mr. Jethmalani brings in a Bill.

Sir. I have great respect for his legal
ability. That is not the point.

SHRI RAGAVALU MOHANARAN-
GAM (Chengalapatiu):  Kissg  Kursi
Kn,

SHRI M. N. GOVINDAN NAIR:
What is happening? What is your
job, Mr. Shanti Bhushan? I ask you.
Iff you want something to be brought
in, this or the Special Court or what-
ever il 1s, why cannot you take the
initiative? Why do you want that—
what Malani?

AN HON. MEMBER: Jethmalani.

SHRI M. N. GOVINDAN NAIR:
Why do you want that? Mr. 8. N.
MNGshra brings in a motion. What else?
What hag this Shah Commission done?
Il has created the biggest havoc for
the ruling Party and it has been a
great boon to the great lady in the
dock because in place and out of place
you were giving the biggest publicity
to that one. And I tell you that all
your discussion whethre it should be
a Nuremberg trial or something else
—Nuremberg  trial for  Indira

SOME HON. MEMBERS: No, no.

SHRI M. N. GOVINDAN NAIR:
That is why I said—what was the
guarrel? How is it that our friends
who normally should sit there—
where are they?

Mr. Raj Naraln #s here. He has
taken out his green turban, Other
hon, Members are not to be seen here.
What is it? It js all because what
should be done with regard to Shah
Commission report—on that there was
a controversy . . .,.(Imempticns}_ That
ia why 1 said the Shah CoOmmission
has created a problem for you and

Indira Gandhi is getting publicity
every day in the Press. Now we are
discussing her for 3 houre. ...

AN HON. MEMBER: Six hours.

SHRI M. N. GOVINDAN NAIR:
Yes, six hours. Whatever it is, tomor-
row all over the country and outside
the country she gets all the publicity.
Then he quoted a foreign journalist.
I read that write-up, He is almost
convinced that by the time you take
some action, people will forget all the
crimes that had been mentloned in
the report and she will be u herolne
again. That is also the fear. Why this
fear?

Therefore, if you want to be above
board, you allow the law to take its
own course. Don't circumvent the
constitution, nor should you take law
into your hand.

MR, CHAIRMAN: The hon. Mem-
ber's time 1s up.

SHRI M. N. GOVINDAN
Only five minutea.

NAIR:

MR. CHAIRMAN: No, no. Two mi-
nutes. .. ..(Interruptions).

SHRI M. N. GOVINDAN NAIR:
This is a deliberate attemtp to cur-
tail my speech. If the Deputy Speaker
were there, he would have allowed
me at least ten minutes. You have
come, and 1 have to obey you,

MR, CHAIRMAN: 1 hope you will,
SHRI M. N. GOVINDAN NAIR:**

(Interruptions)

SHRI M. N. GOVINDAN NAIR:
As I wag telling my point is that in
your over-enthusiasm you should not
move beyond that. That is all, Go by
the existing law and take whatever
action that js called for. And what
you are trying to do is all wrong.
That also should not be done.

**Expunged ag ordered by the

Chair,
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SHRI C. M. STEPHEN: What are
we trying to do?

SHRI M. N. GOVINDAN NAIR:
Now members think TIf Indira is
fouched the whole couniry will be on
fire.

All these things are coming.

SHRI C, M., STEPHEN: We have
never said it.

SHRI M. N. GOVINDAN NAIR:
You never said it here.

SHRI €, M. STEPHEN; We have
never said it. Any proceedings ac-
fpording to law  will take its own
coyrse, Nobody is going to do any-
ihing like that, ....(Interruptions),

SHRJ M, N. GOVINDAM NAIR:
-That is {he most important point (In-
terruptions). What are the steps 1o
be taken to see that whoever becomes
the Prime Minister, he cannot abusc
such extraordinary powers. Thercfore.
we were hoping that a Constitutional
amendment will come up before this
House. 1 think it may come. It must
provide that particular provision
whereby the internal emergency
cannot be proclaimed, The clause pro-
viding for the internal emergency
must be taken away from here, Then
only: no Prime Minister will be able
to introduce that again. Otherwise it
we were going to qualify it on the
way or the other, then these promi-
nent lawyers may say that when
Mr. Raj Narain and other friends of
him go with the walking sticks. im-
mediately, their case can be argued
that they are going on an armed re-
bellion and then this emergency
might be imposed.

So, that clause
away,

should be taken

MR. CHAIRMAN: Mr. Nair, your
iwo minutes are over: You must con-
clude now,

SHRI M. N. GOVINDAN NAIR:
Another thing is this. If you want
any constitutional provision by which
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impeachment is to be included, then
dg it. Whatever precautions you want
to take, take them go that such things
may not be repeated.

Necessary  constitutional changes
should be brought in. These are the
things. I am afraid of the Chairman.
1 therefore conclude,

MR, CHAIRMAN: All references to
the sex of the Chair will be expung-
ed.

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):

Law is an ass.

MR. CHAIRMAN: Wil the hon
Minister kindly resume his seal? I have
called Shri Mrityunjay Prasad. Please
carry on,

ot Reldam s (Far7) - FaEr
%1, fog ara & & @ow F7 TR 495,
BT F1 & 39 F S 7 U5 FIATE
Fgl 9 ¥4 997 4T

“There was a young lady from
Riga, It will be recalled who smiled
as she rode on a tiger They re-
turned from a ride with the lady
inside And a smile on the face of
the tlger.

sEt ATy e faz & & & av aezed
A® & &, I o st gfrTr et
F A Y T FY IfFA IW 9T Foo
FIA FT TTGH IAH A 4T | A=A
TE AT IAFT @7 T A ITH ET AE
AT mar afer IaE T F A e AT 9,
TTFT =T AT

0T TF | ¥ 70F 7 A9HT (g
fa=rT =g ST 37 A0 7 %A A
F g goqars AT g fF At aw §
FEAT ATEAT 91, IFFT AHT IR
T AT wBHFT GO foar WX A} 7g
# f dfaar 1 g e 3fr aidy
F W Tw F7 frar QA Ofy &
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firar | e & A ofkT o & o&
&) qTHL IgA 1T ATT TS fEamar 47|
wa we ¢ fr agefe gw W &g
JAY qEF TET I HAT HIA I Wy
qguAT ARy o ¥fFA wd qew #r
T I GiH AG qgSr AT A 0w
HeAT FY WAV GENT TE WU HAT oY |
M & qm # arg EfRudr A aee
WY fE a9 fot @ #ee o | fF

Unfortunately, I wanted to take
this matter to the Cabinet but that is
not possible to night.

g FAT HIAE A A & i+ 45
a s 7 fag 21 w2 fr g FE
fm agw Fwg vy T I97 41 3 g7
GHTHE AMAT E | T A8 WY T FTART
4 fr gff ez a8t @
wx fau Ffade v Aifer qam
AT FET IoaT 91 ¢ I fagred T
¥ %7 yor a1 5

Can [ do it on my own without con-
sulting the Cabinet?

THE AmA 7 ToE Ame &
% & f 3 s T I Ay 77 T4 6
& =% Ffade &7 w7 &4 & W
YA HTT EY 4 FTH FIAT & | T/E A9
ae g ot e g # fn T
sifa wew & w, afer 7@ AT & A
1 I RB-fg T S
a9 aE 411 TR IT FT FATE
T T, 3AF a7 IR AR T qey
wfadi &1 qamr w1 ITR w7 R
TATAE BT TEY 2, TH AT W e
T gl dErd F3n, AWT wY g
FEAT g, FAE fAT gt dAry #3010
I8 T W 7 fr o § ge A=
wferat & oft FuEy et ot FrATA A
TE I FIT AT § fr F Ao qoTHo &
RT ¥ AT M Ay T T A
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weft FY SR FATFT YT A7 | H-
afrs €7 ¥ I AT TT AT FT ITH
FrE sfaeF 78 ar) T & =t wemw
& ot U W TR A F o ®
wew war oy gfcda o A waw
TT| TA AEF AT F A qT AT
1 g fer #r owfe s 1 9m
fesfrac | agag aaqa gom1 W
7 wafav g f& sf= o @
mgam w7 fmar fr 3= fom 9%
favama &, TER F IAR &1 AW FO0
wafs 2@ F frwt & sEe
uTRE! & getad fomAr anr o &
9 g HeATAT FY AIEA £ SreAr A1fgw
§t Fift 2w & adr woir & o
TG q7 0§ wAEH & 99 A )
TR HATT FEA SR A FE foare
7Ef faet | foFaeY ot A @1 &)
18.47 hrs.

[Mni. Speaker in the Chair]

S AT T WA & T A
i 3 #18 Tu A et A 3% s
HAY ot T AgAT FT TIRT 74T | fHT
AT TH T AT TRITAR TFY Y T TU4T
T 978 gqor w5 1 s g
2 7 ug oreEy A A A 9w
w17 fFar Y gy fF omad 9 @y
TF T T qE N ¥ & &, R T
;] ITAR N T 59 7C 7R e &
FqE AT T AW ITA FEy T
wTos gaTa T frar e man @ fReg 9w
QY THTAGT § FTH T4 41T AL 1
TE WA 7 FETOF 7@ wvy Ao Aww §
T Fg AT | {5 57 9 T F:3%
TF 9 ¥ 9 gwm faffeT A
o faa fagr 67 2w fafres @

oq 78 I g5 g fE wwd o=
wfaat & qor ag & @ e dar #<r &Y
R & 91§ W 9w 7 e fy
FHE I TR E fF e W
fawa s # off §9 § o4F qarfas



379  Motion re. Reports
[+t g o ww2)

& w1 P Tfge ar ) |1 w1 W &=
wfem & S AT AFAT ? WICHAaT
F I AL AT AFAT & A GfrgTM A AT
TR R -

There shall be a Council of Minis-
iers with the Prime Minister as its
head to aid and advise the President
in the exercise of his functions.

wfqym ¥ o8 are & fF Ja= #=r
Hfaw=a &1 JuTA EA S 3aF) mina
Fa g Fsfas wre fafrezd Tgefa
A T qvE TRATS Fo0 | A qRerfas
feafa & gu#t o 38 T1a & s oF T
& afes A wfaweR N IARA
T R 9 g anfy A1) AfE
fody & ¥ qo7 T8 1 IT HTAET F1
fdy WY =1 & fag 44 frar o asat)

W qARr OF AT S 5y oot
&, wfadY ¥y sz Foeyifw fafady | freft
¥ vt gfe, w1 R Sarge Feifa-
fqdY ®y Aar ar a8 ? [ o|T e
Y aod wfaerr F7 g7 fear ) & TE
arm & wfaer & gum @l #
Zfoea FT FT & TEW & Tr
Iy ot g whAe & o fax W
I |19 & T g8 TR E s Ay
T &R fawan war §, /faaa #1 g=
far ran @ WY FARATT F w9 frr
T § | JATLAT T AR AT ¥ FF A0
TTH T W &1 % oY ) fage & %
fafrex a1 TaTCA @9 T | 3§ -
TR T & 2YE g TEAT |G | W H 4
T % FFC T T FF AT
qaT AT T o {5 0w IR
T feafa & s 1 FF T
T Y g ) R T e g Ay
THR W19 qEY & 1 T A g e
TR fe so weft A ot a1 T
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g TUAT) 3T ART T AW 4 e
QT N gm I ¥ g 3@
TE F o & fedt Frw WA
dfersiza Ft #5% 7@ TAT IFAT o
IAH FEU T { TF [T TEX AA
#FT 91 § f5 wfawea &t &2 qam
¥ 9a§ 737 ;O a8 41 5 T v ag
=, FIOA FT TEAT IAH IE T g7
safaw f& 33 941 7nr 9u fF arfax
g s T W TaF fag 77 wr i
sqar g7 ff famr I3z ama w1
37 97 7 ot AW AW fradrd?
oy fa=ar &

“As already  explained a little
wihle ago, information has reached
us, which indicates that there i: an
imminent danger.’

gaarad fewdr gm Fazcfadid
Og 9&d FI HEAT AET & ) A7 FAT MR
ATET F1 3T TN 97 fF ag qgw
AP AT 3GA? TN AT T A A
g FrT F1E a1 g€ g1 AT FAT AGF
qTF % WA BT FAT FET 91 AWML A,
wfgques & 391 w77 F7 ¢ FAT A
[IYF OF FA FA A ) 7 A5 G
FEqrT gE 41 ) A FT GzAT OFE 2
fe sa faq ww, Fw ardva F1g
F1E T FFAT §AI AT AT [IF T=HA
Fidva F1 ggi fgedt § Fagwm T
wrav ) fg & 15 7€ g8 1 i
aar 717 g€ 7 TN qF T4 4 97
FRE 1215 23 FATE 1975 F ATF
AT & AT T wRdT 7 fraq oy
gQ & A% &% 971 F, §9¢ H wrATE
F1 9z faar & 7w § 34 qGqot F
ANARA T 44T § 937 TS 731
afew= T 7 o\ ag A aqrar frarfag
Far fragr zar ar  frud f@q amrg
FIGT FTAT FEO GF AGT 4T VAT
T A FT ARG, WM H warfa
TGT T FAA §, IH AG § AGRT
e ot Fg 3 F A wrw 33 Fow
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1

“STIEY FATAT BRI foE wYAST @A 4

ey v fer ? & qmar § B

; wzATt g9 | 3T AT ¥ T A7 #47

T 27 UF gIAT 1974 W AT
fewea< #Y & | OF FreST qTO AT
YT # FAIL 97 &F A94F | WIF AT
AT AT FT T F 9FT A4 9F ) AT

A RIS AFIATGIT TGN G AT q@r F

7@t 7= @t fv froy & mrar ) gy v
ST 2 fF ofr sfee aroao fag g a9

« gre fzar aar qr ) 3FF R T AT

FH 71T 77 AIT AMA AF 7T 797 TF 1
atw 7% FAT #1 99 57 av oRT A
AR T 1A 77 WM § 1 A7 gEAT
FAAEY, 1975 2 79 R wq AT
fear o 7ar mar @1 aTw § fEEY &0
¥ F7 FAT WT AFIAT T°F 77 TF
2?7 feat g w1 dwar A @
FO A% ¢

ng A8 AT FgAl w38 9rfa-
fefwamr 71 #17 &, Ga7 fvar dar far,
78 wOET {3 A F fowr 9% g
T & 1 A A T e gAY
7g wgar 5 9T @ & a1 & quAr
TngaT § 5 78 2w § w7 7 39
gt & WT & | UF uF g gzAar #7
AT AT FIHT qF AT FATH ST RO
FIHF T 74 A67 F 30 qer F
Fg e & O A=E wey rz@e A
wR frar war & 1 vz wAwA T @
wifge frarg s wrfex safrg frar &
& qeardr gz A AT 6 ) oz
T & faoeat &1 am & g s
§ | 9T I IEE TAT WO I FT
Frat g7 & Arsan, 379 sl @ agan
marfgat et favagdta 2 zgar o
WY 3G | IHE 0% @ W oanr §
wIE "AT A1 Al 3 o ¥ A
IR FgT TIFT oy narfear & A E
IThr qor 77 7 fagit g e fr

7@ ¥ IW wAg et gf e §
w31 A FE aFATF | q@ AV T A
T&ar | feT e & q19 oF AT T A
nqt I 2T arfea frar fv q==r
1T FZ W@ AT | A qaea foedr ¥
qaqd Ir-Tenar, Y e a=w §
fa=ix arew gzar #Y f g9 e &
oftar sewr =Y, afew gEa ar W
HSEI & | AF FTAT T3 &7 Q17 gear
Fr, a1 FFAT § ZHET 70T ) AT "740A
wraz gafa s g s 38y dx e at
gAY afrfeafaat & & #1% 91 arg a@t
g1, 78 7o maq F fgare Ardr 2

gFtFar AR EfF 11 FF aa A
gaeAqT feworat #a7 F s s gt
#T 93 =WAT & AR we=gfd &
afaq = arFzT 7 37 a1 fear 5
wferavea &7 g9 ary famTdar w0
&7 wrawt afgsre 757 & 1 Ay o FAEE
TR § qFEq #ed | 7T g ar @
&Y A I7W quT A | fRg Y § IR
A1 (S TFY & | MR I AT gafaq are
fzar f& srama faw 3o @ A gwd @
99, &9 fAee A Fqr qAea 2 1 OF
g€ sf=T @iy fagly 3w #Y @@=
fawgr, @i & g far | a8 #gET
QT T qF FAAN, T qew G M
forer srATHT FT MG qATEY 75, o wim
F1 AT T2 M, 39F FF I A7 fow
afgardi &7 air 47 7 € 341 IAH
VAT AT FgT F qeq g1 A4 7 g
@z 9% 7 faar, 1A 1 9F fear ?
O FET T4T ARTT F A1 [ATAZY
TgT & | 98w a1 o frdY &7 ara gAT
AT YT T F1€ FgA AY 74T AT IART
W # 37 fzar war | 9a e 7 foaraa
Y a1 IEH1 A W fear, agt aF fF
WHAT TSI AT T A a7 Fger TH A
fea w7 3% cary Arwaa fawar ar
afe A& oY J= & T fegr agr )
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[ wegT 2a17)

fora® 32 oF vy ¥ fag & adr ag
AT qF FT A4 A7, yAw fwdfea
feZwa & 7% sofag @ fr 78 3z
TR F1 WIFT T gF AR a@4 Al
frafrar e Ffadr da g7 7€)
T AT At H I AP Agy aagar ) fag
w7 g 3T e fr 3w a i A, W
IeTma AR AT @y mfanar |7
F% 97 frews 1 v o St w faady
wTg 9t 3AF faaqar Shqar S 91 F
g fay T 8 swAAE R O IAF AV
H FTAE 41 AT F47 0F w0 A
T&F 7 ? OFEr e, frd S a0
qRrEar Gl frar 1 gz # Aia
FATTT ATTTAT & Heoftr A &
Ay s7deqT 7 Z1 g A1, gaw fau
FFRT A7 FFA AF A7 forgr war 4.
A9 AW T FIF @I A4 4T |
ag &1 gar T Ay g fr ag av T 6
qrs ga drT H 8, gIT AT WI9T
AT & Fa1 91 @M ¢ g4 srfey q=A
& fF 9997 TSt Har T47 @A, FE FT
ELECGERETE AR it i T
Ci

o & § Fgar

F ® Ay UF wEWT
felar g9t 1 ga F7 aF )
ST WA FIR =G
S gET awdl &

o T Ao (TA AT < A,
# sy syareqt srAAr Trgan g froagh
e FTFTTTOFTE | 7 62 & T TG
Rgn g arrdmgat w7 ¥H U=
gar, gardl TN ¥EMT 9% 48 gNT-
ST M, wrg IJEr A AN AG
w®E

MR. SPEAKER: We shall consider
that.
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SHRI K, P. UNNIKRISHNAN (Ba-
dagara): I think some of the parties’
time is over. Sir Independent Mem-
bers are called only after the Mem-
bers belonging to the various parties
are called,

ot TN AW © Jg TFT & qAr
ST A T 77 T3 E TG TEY FAAT 1 gHA
AT &g awl #1 arg fT7 g2
fag T frar ar f& gg 9qar &
FTT WL IA I FHIWA 07 FIAT, FIT
ZAMT ®rga qr & 391 wrewr
ZRETATAA TIRIFT ALY fFRar s zr 2 7

1 know Parliumentary praclice and
I have been in Parliament for more
than 25 years, Sir, if it is necessary
we can continue this  discussion to--
mMOrrow,

SHRI SHYAMNANDAN MISHRA:
Many Members want to speak. We
cun continue this discussion 1{omor-
TOW.

MR. SPEAKER: The pleasure of

the House can be taken later., We
can consider that later.

st TR AT : HAT TAT T
7z @ &t frgw g g & wafy gRe
T 1 &Y %qAT Ay 2 frar ar. w7 gary
JO & 1T HTA G2 FOT AT AT AT
foadt q&fra 21 wAar

F RAAG /e © 3961 F qF 7979 |

SHRI SHYAMNANDAN MISHRA:
Let there be a fuller discussion.

MR. SPEAKER: I am willing to sit
the whole night.

Shri Mavalankar.

PROF. P. G. MAVALANKAR
(Gandhinagar): Mr, Speaker, Sir,
this important discussion on  Shri
Shyamnandan Mishra's motion, as I
can see sitting all along, has gone
all along on expected and anticipated
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lines, but I wonder whether the whole
point is clinched or perhaps it is mis-
sed altogether,

The Shah Commission énquiry wal
held, reasons for which I need not
go info—the whole House knows them,
the terms of reference were clear—to
find as top why it wus necessary for
this unfortunate country of ours to
£o through the nineteen months of
emergency, and to know what precise-
ly happened in those nineteen dark
and ugly months. It is only through
the reports of the Shah Commission,
based entirely as they were on judicial
understanding and on evidence and on
a proper and careful scrutiny of the
evidence, and the facts available, that
the conntry could know what ugly and
terrible things happened. Even after
the emergency was over, there were
some people unfortunately in  our
«country, who would not believe that
such ugly and terrible things had
happened, But the Shah Commission
has brought oul these things, and the
vital truths have been revealed and
re-asserted.

I ask: have we, or have we not,
learnt any lesson from all what hap-
pened during the nineteen months of
emergency? Those ugly and  utterly
immoral events of emergency abound
in warnings and lessons, and unless
we take warnings and lessons  from
those ugly and immora]l events we
will be disloyal 1o ourselves and to
posterity, Thijs Parliament, if I may
put it that way, the last Parliament,
the Fifth Parliameni, barring a [ew
honourable exceptions, was made to
cvonform, in a very ugly manner, in
a very arbitrary manner, to the dic-
tates of one individual. T am glad that
some of those who were supporting
her at that time have at least been
honest in  saying that they were
wrong. I respect them for their learn-
ing the lesson. But my point is that
thig Parliament, by and large, was
made captive, press was punished and
pbliticians and political opponents and
dissenters were shut down and silen-

ced under MISA, Lakhs of people
were arrested under MISA or DIR
and the Shah Commission report says
that preventive detention was conver-
ted into punitive detention. Nowhere
in the democratic world preventive
detention is considered punitive de-
tention, but the Shah Commission re-
port points out that it was done in
this country. T ask this, in all humility
whether we have learnt a lesson, Has
each one of us endeavoured to see
and improve? I do concede, no one
can be taught, especially hon. Mem-
bers of Parliament and  politicians,
but surely each one of us can learn
and my question iss are we learning
and are doing these things? This is
what the Shah Commission in its re-
ports, findings, observations and re-
commendations expect of us, all In-
dians, whether we belong to this par-
ty or that party, or inside the House
or outside the House,

What do we want? I am asking this
qucestion to ourselves, The Shah Com-
mission asks us in a way. The choices
are clear, but they are very difficult;
very difficult, because this requires a
lot of alertness, tremendous vigilance
and the whole sense of integrity and
value judgment on our part. What are
those choices? I would like to  put
them briefly. The choices are clear,
but very difficult, Do we want demo=-
cracy, or do we want the dangers of
authoritarianism to come back? Do
we want rule of law tp be restored,
preserved and strengthened, or do we
want arbitrary actions done in a
most high-minded and cavalier fa-
shion?

Thirdly, Mr. Speaker, do we want
the independence of judiciary, or the
subverting and smothering of the en-
tire judicial process? Do we want a
free Press or an enslaved Press? Do
we want ap informed and alert eiti-
2enry, or an ignorant and apathetic
one? Do we want an upright and
impartial Administration, or a servile,
obedient, self-interest-finding and self
preservation-seeking Administrationi?
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Do we want a continuous and ecritical

participation by the people of this
great democratic country or an oc-

casional involvement by the people
when an election or a  by-election
comes but an otherwise conformist

population? Do we want an enlight-
ened vigilant and vibrant public opi-
niop or an eversleepy and silent pub-
lic yes-manship? These are the choi-
ces. These are very difficuly choices.
They are clearly enunciated perhaps,
in the Shah Commission’s report, but
they are very difficult choices.

It is the responsibility not only of
the Governmem—-they should no
doubt perform—but also of this new
Parliament and of all those who Jove
democracy and freedom. We must
find out how we ean learn from these
ugly 19 months of Emergency.

Now, a word or two about the Shah
Commission’s report. Copies of this
report were burnt in many cities, and
in my own state viz, Gujarat. ] was
ashamed of it. The Congress (I) peo-
ple did it. I told them: “If you have
a better and a more clear alternative,
why don't you put it before the peo-
ple”? It is only in Hitler’'s Germuny
that books were burnt, and only in
British democracy that bocks were
read Ag long as books are burnt, de-
mocracy will get destroyed, and when
books are read. democracy will pros-
per.

SHRI C. M, STEPHEN. There are
books and books.

PROF. P. G. MAVALANKAR: I
want the Leader of the opposition to
remernber  that burning of reports
and books smacks of a fascist, dictato-
rial tendency. I can understand, you
may not like a part, or the whole of
the Shsh Commission's report. But
instead of burning it, the better thing
will be for you to bring out your
own,
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What does the report of the Shah
Commission say? I want to mention 2

or 3 things quickly. It says very
clearly:
‘“Tyrants sprouted at all levels

overnight—tyrants whose claim o
authority was largely " based on
their proximily to the seats of
power"'.

These tyrants ever hungry of power,
were no longer there for some time.
For some time, they seemed to have
gone underground, They are now rais-
ing their head in the horizon. You
must be careful about this.

I told Mrs. Gandhi in this very
House on 22nd July 1975, which was
a Tuesday, that it was not an act of
a courageous Prime Minister. but that
the act of prommulgating Emergency
was an act of a weak and cowardly
Prime Minister. I said that she want-
ed to live gn borrowed strength. This
report clearly says:

“In the absence of any explana-
tion, the inference g inevitable that
a political decision was taken by an
interested Prime Minister in a de-
sperate endeavour to save herself
from the legitimate compulsion of
a judicial verdict against her.”

And finally, at another place, the
Shah Commission’s report says this
very suceinctly and nicely:
“The Government has a special
responsibility....”

It is talking about the new Janata
Party Government. It says:

“The Government hag a special res-
posibility to ensure that exira
constitutional centres of power are
not allowed to grow, and if and
when docated, to snuff them out
ruthlessly.”

This is what is expected now, of
this Government, of this Parliament /
and of all of us. \

Therefore, to conclude: where do
we go from here now? Mrs. Gandhi
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and her caucus and her political sup-
porters have committed several types
of offences. Their criminal offences
are being now investigated and per-
haps in a few weels, they will go to
a court of law. Her polilical affronis
on freedom and demoeracy had been
well punished in March 1977 elec-
tions when the people of India gave
their clear verdict. But what about
her constitutional crimes? That is the
question, and it Is perhaps the most
perplexing question. How do we
deal with them, punish them? We
seem to be not very sure. What can
this Parliament do? What can this
Government do? That is a vital ques-
tion and 1 beg of the Government to
think and act courageously and con-
vincingly on this point before time
Tuns up, because time is of essence in
this kind of thing; because we are
racing against time,

Ang finally about her ethical mis-
conduct—how do you deal with etlu-
cal misconduct of pne individual or
one party or one group? May I =av
with all humility, the only answer is
that whenever there is misconduct at
the highest place, the real answer is
that only a proud spirit of vigilant
and free people can deal with this
kind of a situation. Therefore, when
we are discussing the Shah Commis-
sion’s two Reporis, 1 consider parti-
cularly these two aspects: what laws
can do and what we can do? Laws
can dg something; I do concede that
laws must therefore do something.
But laws have their own limitations;
laws have their own limits. Mr.
Speaker, you very well know those
limitations of laws, because however
good one may try, however honest
one's jntentions are, laws have their
own limitations. But my faith is
pinned down not merely in laws—al-
though I want laws, 1 want them to
be just; I want them to be expeditioys
but just and honourable and not with
a sense of political vindictiveness—
but, at the same time, 1 would say
that apart from laws, what we want
is the freedom loving people who
can and must do everything to defend

democracy and to gtrive for and ad-
vance towards a just and an egalita-
rian society, to strengthen the rule of
law, to preserve values of truth, free-
dom and justice, and thereby protect
and enhance and expand the quality
of life apd the fabric of democracy
in our ancient and dear Motherland.

MR. SPEAKER: Mr. Raj Narain.
You claim to be responsible for

emergency.

st T AreAw (TEEE)
+qq, wa TAAT 3T H A9¥ g8 0
# fr 3o feqer g6 & 34T 9@ 7400

gt fag oY 2rda 9= 7 ow
e frar o fr "Gufedrs zqfor
TAAHT TR ST ¥ faw org wwE
g1, 39T 9g9 § faw A ) & 39
fagrmr sz § 39 aftw w=m s
qZ ITH OTF TEIG T ——
The terms of references of the Com-
mission shall be as follows:

“To enquire into the facts and cir-
cumstances relating to the specifie

instances.”
ant w7 $7 TRi5 4 fear &
aRAH( § A7 A Frongdr T afeay
FT A G Frar 7z W Tz FAAA
FAAC | TATW-TRAAY F aF (RAAT FH
am g ag "a ot mr Jva7 2 ) safAn
# 167 arza & sgw fr 32 3w 8,
gn A InAx R E FfET IR
¥ FI AR &, FAAT KT AFTAT AIE, L
MR. SPEAKER: It is not correct
to say that you have no! appeared in
a court; you have appeared in the
court,
Wt Ox aromwy: g X gawaw ¥
g
w3, A1y, & q3r wrewawfey §
for afgr g T gz AwT S5 ¢ 7
war @y & gu swaar o wfafafge w3
wE? Far mgY ¥ gRrt WA wAAT W)
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[#® T wTao)

w€ 2 7 gt feg ot ot 1 & wre-
wTaTEa, ¥ gARY AT & QO FAAT E
feafamefred mreord | @
Wi st § 3ESr @I fw i Ay
g @3 ¥ oy aw fagwra
& st 78 & fF QI AF 9 AT F
g A1 agt g9+ AT & IAHr aw
AT FIATE, TEH qife T, TgqeR A
& 7T wrg Sy HAT AT @ H @t Framdy
Ffaqgdarz & ? gg feggzz v W
aremAz #r AN E ? 7 AT a8 T@A
& fFag fzg ar sy wrage # fv
sarT #a4r fes2zr g T aR 1 T8
FgIH 77 T AT 75T T 0@l H @,
g # gf faemd

Td % gHIT
TER FETART N

g a1 faaga faRkzx & wary § )
SHT THTHAT & 347 7 &, FaT AT B,
Far Higeaa & 7

SHR] RAGAVALU MOHANARAN-
Sir, he has not said anything about
Sie, he has not said anything about
toadies or yesmen: he has said some-
thing about obedience. (Interruptions)
He never asked about the toadies or
the yesmen of the Prime Minister; he
has asked about the obedience,

SHRI A, BALA PAJANOR: I am not
worried; the translation is not cor-
related; let him say anything; I amn
not bothered.

Wt T ATORW o @ § oyrgE
grer meaifag wzeat &t fagea § dw
F7ar Jrgar 2 fiw ag gasAT ard 'y ?
wrg Fvra v opx # fer 2 fE 129
F1 T g F1 oAwAy af=a
T A TR ATOQW, AT AT
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Tame sfrmet gferar atefr e gar o
& woide § art Wadw= e o go

“All that I would say is that the-
statement made by the respondent
No, 1 (meaning, Shrimati Indira
Nehru Gandhi) fails to satisfactor-
ly explain the inconsistency.”

ag Qi qw F¥fg 9 g A
& wyr aqra fear &, arAr gl @A
9z g fea iyt fear “gafaa-
s, aTimad feoard frar “wafyw
weg”, eiimzd toard fiar gafa-
usg" o7 @7 faziy  asm #
g 47 -

“When the respondent No. 1, how-
ever, entered the witness box she
took a dilTerent stand and said that
so as she knew no decision about her
candidature was taken by the All
India Congress Committee.”

faz3g arsw ® TrRT FEA E
gRit meaifaq @4eq 377 39 AE@ F
anfar &1 gadw 391 faAar T F FE
TN 7 gt W ST T " Fremr
srAAT A A Y 7 TR A A SEA
UF FA; AEt & 917 A7q §— FH
FFeg At | T A Fex I T AT IIA
FT g A OF TAU ZRT— TR F
[ 9T 1 (sw®A) gAY agi mgEr
& wgr aar & fx faaiw fanfat afeag
¥ AT AY Fex g FOGTON FLT
wer 1 waex F Fae wr qEr o9y
adsa at o1 sfafafy wea €1 waex &
fagr Jrx T3 3 FAAT g, ardr
arft g 1 zmfar & wgAr Srear
£ f& o1dr mq 741 | gfaar # ax fam
AT | T FE IFTAAT R, A FE
AFTITLAT | AT ST AL EY, AT
FaT | gafe 9 gAm oA @ fe
weq A
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f oAz wrqgar §

“The plea of the respondent No.l that
she held herself out as a candidate
for the first time on the lst Feb-
ruary, 1971, is not established tg bLe
true.”

grT Afmar i dgE it A
St FG QIAT AT FEN, 9 FAT e TG
@—7zg wsAz ¥ fag §ar ¢ 1 ag
Siafz FeaT 4, THSFI AT 9 7 | AT
AT ¢ ag & g% v g

“In view of my findings on Issue
No, 3 (first set), Issue No. 1 (first
sel) read with Additional Issue No.
1, Additional isue No. 2 and Addi-
tional Issue No. 3, this petition is
allewed and the eleclion of Smt.
Indira Nehru Gandhi respondent No.
1 to the Lotk Sabha is declared
void."”

nri gfgm -

“The respondent No. 1 has been
found guilty of having comitted a
corrupt practice under Section 123
(7) of the Representation of the
people Act by having cbtained the
assitunce of the Gazetlied Oflicers
of the State Government of U.P.
viz, the District Magistrate, Rae
Bareli, the Suprintedent of police,
Rae Bareli, the Executive Engineer,
P. W. D, Rae Bareli, Engineer,
Hydel Department, Rae Bareli, in
furtherance of her election pros-
pects in the manner indicated in my
finding on Isue No. 2. she has fur-
ther been found guilty of having
committed another corrupt practice
under Section 123(7) of the Repre-
sentation of the people Act by hav-
ing obtained the assistance of Shri
Y ashpal Kapur a Gazetted Officer
in the Government of India holding
the post of Officer on Special Duty
in the Prime Minister's Secretriat
for furtherence of her election pro-
spects in  the manner indicated in
my finding on Issue No. 1........
The respondent No, 1 accordingly

stands disqualified for a period of
six years.”

o Wy qrr 6 §Wi & g,
&8 G ¥ fe &, oftadt sfia AgE
wiedY F e o gATr & faq dfew
x¥ fear war, ag wiw gar &7 qAEY
FT 9ATT qAF AET §3 FAFAT 47 | %
TAREIE ZTEEIE FT FHHT €T | FTW
a7 4 ag 6 ¥ & foro Femarfamre
21 wé, ¥few wa g7+1 feaafafrim
Fi gear &) a8 AT & uRFAIUH
ufz meseY 7 7 AT AT 37 w1 Fewr-
wifafeima = o 38 g
wifs 79 3 g9 F1E F 12w+ § arg,
ad F1—& yeafar zzeal w0 oy
FET FAAT HEAT E——AT WF HAX
HT5 FUIL T q YET IT FT 43
g & g% W 37 ¥u F agT A A
d—wiifs @t gart wEOATOT ¥,
foa®) samgram gréww & v a
sa % nars far, FfeT 738 a7 Fre
feqr, s simdt sfer AgE
eax o€ fl—yak T a¥ feely §,
* 37 F qEASAT |

F19 17 qor FTOY AL AT,
fraa faatsr aragar,
a5 famgdt @7

# g aEt & Haraf d FFAT
Sew 3-—u7T g AraRr 712 f@arar
areAr & 1 AT 5T @EAN, ©YET
T[rzZF, |IZ [ET, TR W IEE
grarar . .. . (sEA)

Ttz §F A0 EFE LRI
F¥  ATIR gHIY 3UT T a4 wAA 9%,
A9 930% 7T, qf7 TAIFC AR W
AT ¥ Gdfr o T g

MR. SPEAKER. There is something
wrong.
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‘SHRI RAGAVALU MOHANARAN-
GAM: He should be given more time.

MR, SPEAKER; No, no. He has got
five minutes more.

;I AmEa: § [T F @
qr, 6 Tr¥ & fag  sNadt f=a
age amt feerpifasrd ¢ v
FARIAZ € FE T I3 GIAAT A
FIE ¥ FAT AT TEY I37qT, A7 98 AT
# wed, a1 A IAF 2, ¥ ofesfae
2 W WEA B FAT g-AGr Agr §AF
AT MR AT FW A, T80 FT @A
qurr # fagre d@ & 7T 91 ag= st
oF | FA 7 *z fza1 qr-gengae g
F1F F ATeed fa7T §1 TAAT HreeT A
2 /5 77 IgW w41 fx Ofafess
FOFT AITEYFET Y &7 qrfFarde
F FFAr AT 7YX @9 qifeame
F 0L IA A F1 T27 a1 | firy o
get g adt TR ant gy o,
F aaY arfgardz & aloe g2 fag 70
a3 AFT3Fs F7 fea-fegz & ar afi ?
qifaatz F1 398 T3 F I2ATAT F70FHHT
ag 7a Pgredfeea g mar, vl gamgar
F AT T 1277 F1 FE Faardr 78 fzar
qr|

gAEAE gE FE J37 I OTEY,
aFzar gA g A A Fwiv wawg
a7 7q, FT AT G IF ATLAT
S 1 74T 33T, AR AT 7Y TAT
qiar gt T AE T FF qrfFATe
I ET ), gA AT AT § A, wycarfaange
¥ qraar gieger Age T &7 gt 7 @i
faard arer 07 ¥, IR FHCAT, W 0
# 3g7 W ¥ Arq FgA g fF Awp
& weg FTEY 7 FaEqt F FRATAY 1 A1E 7T
gadr w1 fzar ar wifs a@ a3
2EY &Y 7§ 9, IW T TE F TR
T gdaw gdfaar 7 Fq@T) & qow
TETE AB AT ¥, W@ awq ¥,
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ITForT qrgw & W fore W 423 &
A H ANATgEF (FAeT U TG E,
Brft 9¢ grq T@ FT FEAT AT §
fraraaeafrodafm g d
feT aar s, oY safe #4917 N
T8 drar | @z ¥ fag, wrarT & fayg,
g wi 7.3 91, % wi 2w agw, wor
famrs %1 7 ofafam st sl g giea
AgE AT F 1w 7F AR OF AT
at 7z & 70 grgAr & w99 I A
Y orife agor Y & AT TRAT E

g & wia faotw fawmem
faafg #& W& =GET I,

gL St 9T Fx1 H a0 7Y gt ¥ Ak
FI AT IO, q1OW 7 I8 g0 fF
FaY E ) AT I Fgi fr AT F A A
T T FZATEN =8 2

g & wiq faata faomem )
faafg #g w7 r=gET 0

o FF 7414, I9F 3@ F TC HFOI
T FEAT Y HEWT &1 9IvE ®T qTar
F A FIEA P TAAT FIT I
2, @ 9gT &, qFTT gt &, qard
Mgl 21 T A & aqTaw T
afer ag ara & Fawa1 g &F 2 :

‘wtwr fergem

TR, FI=T " wr”

Fa A farasrag oW T @R
w9 1946 § | ¥ 78 91z ¢ fr wra v
FHIA T gAGE! F1 gzfaetr & aR
# ardy a9 fowt € 97 92 92 o) fom
&1 Arfge 41 fF W T AR
st Afede 14 O EAY, A1 e
THTARFTIATFE A7 771 gl
TATAH! A FATAT, IR "wOAT S
aig #1 feearfafedme 1 &% w0
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for | mifer wuor oY, oo 9Ed fag
T FE 5T @E? 4y WY ST g @
¥ | AT EW & oy W 99 W E f smo
Farorgra e A feaafafeiwa
gy 7€, IAF! JFATE F@TT I 7
T AR aw gHifeT oo deh frgw
ot wiThz fear & 9Ok ug @ fa fagew
fegd-3ma naz & ¢AT g &7 faur
arg fx 10 717 ¥ fag gz o 9791
X &F ard § Ff9T g 5171wy W
A1 & {9q gATY gASAT &)
o} ®AT FIH qF ;. AIGH IH ATH
A wi 7w B 7
ot afemerdia 9TV &Y 3% fa=re
SATY TTA 1 &1 TS ATOUT FT TG
ZT A1 ZY FAT a1 @ & (s
st AW AT gERET mifed
& gfam a1 g7 qmwr g8 ) 3AAT 3T
¥ gw &3 ¢ AGHT JIa AT @ E)
foat & a2 & A¥ arr &)
71 fraaT & fF gua ot vt waeas
ST & T EATT G OF FHIGT QT E |
IT FA T FT 4F FIT BT | FEATFIE
T I & FIE FTH IAT AT @Y
21 & waAr sxegt & fAagT anar g
f g7 737 & oAt T sifgr FEEN
aifx g7 uw g=8r 938 § e fw
ug T AT T TN § EWIT TA &
HIET, Fr TT | A.F FAGT F ity
&\ w7 ® 717 Tg wae g ifgw
w9 g grT a7 a1 e fuoay wag
& 9777 wE WY WEeq TN GY |7 7

Tx & gATe faat & o fear @
I9 0% &1 § I7 739 § g @fed s
qEATZ 1 ag a% 8 fa &7 12 § ygw
fafeet #1 wfiya17 & fF ag gar &<
awar &1 mg T & fon § g
ez gl T ¢ 5 o'W 12 § gEw
fafrezt it afuwrcadi 1 & 12

& &7 wir §-ue, de WY Hro |
To & qY I7%! wfgaTx & wrz ato &
TR

“(da) - Cases relating to a pro-
clamation of emergency under
Articles 352 to 360 of the Constitu-

tion and other matters relateq there-
to.”

“In the light of the forgoing ruie,
it not wunderstood how this pro-
vision could have been corcum-
vented by the application of Rule
12 of the same transaction of Busi-
ness Rules.”

ug a1 wrg aH\ 9T ¥ @z fogr
% ug oow 7 o1 @r g fa w9 1287
qfga17 gy GE K14 ST AT
‘g7 = ¥ geava wfawz w7 aeefy
1 g &1 9% & TR AT AW AT H
gtv ag 2ar F 1 %y g7 fO)E &7 giwat
guz g, saH fagr g —

“This wag more in the nature of a
shock treatment....”

FAT AT gHIAAT Anp & €, ag
sfimdT zfravr Age wigt a1 7.9 Fedz
qr |

“, ,..than a legally permisible Emer-
gency, which could be declared ac-
cording to the law then in force.”

ug SN URISA A 9, 4§ 41
gz FizAz a1 971 & 2o F7 faar a2
gu wgl qwed fa wma nar &1 v nfy-
FTEF AT | ATlegwT 3 ¥ fav
q a1 g & &1 g ardiggea | fear
g fa wnF wat atsfas me fufaredy
®T TT |TAT | Prime Minister is

not Council of Ministers. Council of
Ministers is something different. Prime
Minister with all the Ministers is the
Council of Ministers,
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It T AT )

gafae gad geaeg & e 3w
- e A& @A feg | A O
~am £y 7% g faegw a1 F faems Ay
“#Y | gy ST FY g 9
¥ wifq wwwr ot & g et g e
- ZAAT HEAEET HOUY W FI AT F
g famr et sv% Ak ¥ FWaR)

Sa & oF o AYCHEAT AT
ot A@ T wEwar @ | WIS gW AR
WT <E & aF gEwT ofr 7Y T AT A
g 9 fear)

An open letter to the Members of
Parliament by Acharya J. B, Kripa-
Inai.

qF WA OO FE AT AR 7

Wl TR AT gg A1 JArE B
g

“What the Government has decided
in ihis maller coincides with the
ussurance the Prime Minister is
said to have given to Mrs. Ganddhi
when he met her for the first time
after assuming his high office, that
he will save her, but he could not
save her son. Thisg decision to pro-
long the cases against her falls in
line also with the answer he gave
to a press correspondent who asked
him why his Government was not
expediting the cases against Mrs,
Gandhi. To this he replied, “Has
she not suffered enough?”

-qg e & fr Fr sfradt $faar agm
it FTR qAaT A I5r AFT E ?
Copy of the letter, dated 27th June,

1978, from Acharva J. B. Kropalani

(Camp: Raj Bhavan, Madras)
uF ggY H IEW g femr 2

Mr. J, B. Kirpalani has said that he
did not understand the Prime Minister
Mr, Morarji Desai's view that there

could be no interference by any outside
authority.

31 amd mry Afeq

# oY 9T Wi @

“I am sorry to read in the same
paper that the Law Minister advocat-
ed even a ‘more softer line’ and
thinks that ‘she has been punished
by the people when they threw her
out in the Lok Sabha Poll'.”

w3 St 1 @ w5 7
Wl & T T BIAET F OGO
dzT g1 wiw drad miw qifadz 1)

THE PRIME MINISTER (SHRI
MORARJI DESAI): It was pointed
out to him that he was quite wrong
in what he said. Then he said that it
was a rumour and that if it was
wrong, he wag sorry.

ot TR ARWAX . TI07 FAT AT
7wk 77 frar aga megr a2
fradt wegt a7 gui 7w 4 & az7
& UTIT ¥ B4 K IOE A1 H SR 4T
Hr F 3T T H I T T 1 9z 7
zi 1 Bz w0 saE faemr AdY
SigTn i wizr ey § 5313
ds ¥ A "W AL W oA fgad #9
ofi aAmd 7 oEm 4 ozv oarer fran
o7 gRa AT TET AT Ay vA
fzat 1 =23 wwm: gar fa esdi mard
ziwt ) # gy fafeey wraardis
g fr wgt a9 77 4 & ot 7z aqt
wafegs 4 1 & gosr g 9 saEr
a11irag Framaas oy a¥e g
=T T §4t oI ST 9

ar fafaezs zgr 43 g7 & &
A% AMAF F OF JT FEAT TigAT
Z 8 3A% IWF ¥ F 90 A
g1 arTr 3| sy A
BT AT F AT IR AT 7§ A TAATHE
#71 & ? ey oqmor oft wy & fr
$fra ot 1 afqadiz fam 98 &)
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& g7t wa 9o A § e st w2
LIC AL O SN

SHRI RAGAVALU MOHANARAN-
GAM (Chengalpattu): Has it anything
to do with the Shah Commission’s
report?

SHRI RAJ NARAIN: It has gol
everything to do with the Shah Com-
mission's report. You understand it.

MR. SPEAKER: You have already
taken half an hour.

SHRI SHANTI BHUSHAN: May [
intervene for half a minute with your
permission? Normally, of course, the
whole world knows what the rela-
tiomship between Raj Narainji  and
Shanti Bhushan is. I only say what he
tells me to say.

He has put a query and I would
like to reply to him. Perhaps there
has been some misunderstanding
which I have tried to clear on an ear-
lier occasion also. Mr. Raj Narain is
a voracious reader of newspapers and
other journals. S0 he must have
come aeross it also. I  have
said that so far as the commission of
a crime against anyv existing law is
concerned, Josing an election is entire-
ly irrelevant. Law has to take its
course, law does not recognise any
distinction between high and low, as
to what position was held by a parli-
cular person and what position was
not held by a person. Therelore, ior
any - contravenlion of law by any
person, the law 28  to run its
courgse and every onc is  liable
to 1w prosceuted for that offence, But
so far as any so-called  political
crimes, namely, political misdeeds not
amounting to offence under the exist-
ing law are concerned. law only rc-
gards that political punishment to be
rendered by the people, namely, loss
of an election is the punishment
which the people give and the kind
of defeat in an election by which it
is ensured that a person will never
be able to win an election again in
his or her life-time is the maximum
punishment that the people can give
for such political deeds.

Our Constitution ensures, and we
are those who believe jn that Consti-
tution, that a person can be prosecu-
ted only for an act which was an of-
fence at the time of the commission
of that act ang no retrospective effect
can be created within the framework
of the law. Of course, some people
might be of the view....

&} T MIW™ . That will do.
g 78 aFr Ay qovu g frag
F1 geifAa @& w1 fafe #T & Ow
74l §% 78 Iga gA? =7 F 777 A0
arfgd ( @t gwT? "AMAATg Wifa geo
oY AT ¥ @ EH TEE WA RUE
A7 & Fgar wrgan g 5 SiF @ o
F IR 9T 3 A 1 A AW AR IART
g7 7gt 2y ? ¥ fafg g # awar
®T STAAT §, ¥ ITH AT ATEAT
fr ng wtwa 7 F77 2 fv wfaww
foy mEz &3 ™, SwE FT,
faardt argw a2, 991 F) J™AY, I §R
F g 9 wEF o fgd M 0@
T ITART wRE ¥ fag wgi § ¥
® gan fzadit | wfag garo FgAT R
& Trorer 12 g7 WG 1 famr S|
FE & ag Wi wri7 fast et
®IE H ST 7g) AFAT, Ig7 W 9 A
FrEAET A g gaAr « gwi fafy
qaY ot IfgwTa § a2 1@ Aty F1awmy
g, g% ag ¥8 @ & fr fog aw &
g FHiwT ¥ qarfear vt & L

MR, SPEAKER: I have been un-
derstanding this. But the only thing
s, time is very precious.

0t T Arme - w¥faw eT ¥
FET AT AT I WIRT 1 AT
ar@fas e oz T2 § w1f e
F FTAAEr FRCT ar 740 geir ag &
I ATAT IIEATE | AT AT & AR
IHW O aga @ SIF e et
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[« T= FrRTEm)

[ @ <3 fr frw fom q0d @
fer-fem St #) gt § zar 7av
ATy sty g femr I A 9
ag *¢ % w1 fgr $9 § 97 71 9m
adl |

MR. SPEAKER. Mr. Raj Narain,
you must finish. You have taken

more than 45 minutes,

SHRI K. GOPAL: Sir, you give
whatever time he wants, but 1 hope

our time will not be cut.

ot T AW giw frae q@
e 2 ifeq) & st oF g Fav
w g fr o & g 712 ¥ qv=d &
ey & fagrs S= ¥ wrar gwn a1
gATE 3T FHIA §, OF H T TAK
Tt whr At ot Fo FYo AT
AT EAT w7 5 Fo dle &
art § ¥ gA7 I3 VA & AT AR
F7 # g ArdgT 1 T FEr q0EE T4
A7 XA WA | NET EAA AR
UL TAFT 97T qA 1A 2 AE g
war 2, w7 051 Faar § F orgz 39
FET |

gae fza gaw f9edt faat oF 18-
HAT ®i AT OF e F Az, carey
"4 1 w7 3z fAar fr am Ifeas
gedtegz wik Afe T AEHT 2o o
UFo EIT FI AT 2N, a7 &1 FT FFEW
T F FAreeq A HIS! T F 900
<% qgq g a1 afs F9 & F1f
st 431 7 81 1 gwT ag W g e
oI AT GFr 7 FT AF ar gfag w
fexraa ® 9% g Fwi # w7AT §
¥ wrar wrar &, ofee & fgoem ¥
gaw! a8 ¥ 943, ga Foghrg e °
Fe dre FI ITFT T 1 q4r I |
ag fazdr faa, 10, 11 aF T gras
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TFIA BT JTAET WA AR TH
g1 war fe fogre S= & aw Tmaw
FTEFT TEAT FAL G ;A AE Y, TH
ZeRT s femme = # w< feqr omd
Fatfe fcaror # g F @ A9y
g T A frar g

T ¥ Y quicds amgw aF W)
T qET 9 JER wET AT AT §
ga ¥o1 2fad, o3, gw =dT
T TR ¥ IAT AV FALEAT FCHY
T, s § oAdf a@d o |dl &
AT ATHT | AT gufeedz 7 vy fw
qIT gR AqrT &

& az aarr wgar g 5 af=a
Fa= aidt 7 ogTHAT & 19§ fraar
Frqre Fqrfas #r § T3 TEOT AT R
qred w1 gL qrfaw 4 1 (WA
T AT FE 937 F FAAE *
qAMTR IIA AN F 7 7743 E, 3991
a3 EF AT IEON A F o7 5T 9fAq
T T FOT IF F FOT AT TIET
a zast 2w frar fr Jactr gfaa
w WAt 20 zaa w2 frogw w8,
Frrt zwd w1 wiA w7 frar v
wq ¥ A1 &t frgare wor gfae
TAT 7 31 3T Frr FE SR, w0
=F arz zg E3r F3F frew At =9
AT & gaier az gfew § FT var 9
rf fas=r Y 7Y wrar ar ) WA F
23T 78 urd &1 gAY wEF grAw OF
argfem 7 &t a1 1 @, TFIA
vl g9 gard 9T F ¢ awH 97
ag " AT F1 geAT 47

MR. SPEAKER: 1 have given the
maximum time,

T T ATAT ¢ wead w4,
uF fgaz
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MR, SPEAKER: You cannot go on
asking for time, Your one minute
has gone,

41 T averaw - & fgan G F

g1, feax W& @va @ wgt Y
=, 3w & gfom ogw arat @
=@ ®€ garfeT gar aren g1 ar 74,

A TEIT I6F FT W9 faar /1T

F ArT ¥ § T frar s qdSwt

FEa<t g af | TW IHT FT AFANT

T umaEr & dror gfer age
mErwr gER ¥ frgr 2 0 & am@

™ @z4 ¥ ag # LA 7 N7 -

I T 9FAC T FG @TE A A

FY T T By FAIF AT O AT

i dge midy % gw # 4 @

FAT HGINETA AR, ITAF A H A}

|7 A4 7 21 Aafs qar I@qq7 ar

Wi 7P ATEAE | N FEAW J

9

0: H & Foz wim #7307 frgart

T RAIGT K T AP §HIETT FY,

wwa w42 am BT guhr wid

Fr 2T Ay R AN ATE ! oTAR

frEafa 33 & wrs gitaeE #r ug

ArATaF 4%, 71929 F7 747 ey 9.3

11 | ®190Z Tt #Y Tz 7.f

2 wd, Afw, 7 I, JAE, B

feas mdm YA na g, 5w & AR

i fa@r ? gawreana, € fF gqrEmET

1 & faac & fr ag 321 &, AR

ATEA TEAAT AZA & ) AYGET AT

®1fEq, A 1 F1TTT ATZA TT FAAT

st wifs swawr A7 & @ig g T A

ArEzT FT A, a4 A8 )

AN. HON. MEMBER: When are we

adjourning?

MR. SPEAKER: Any way we will
have tg sit till 8.30 p.m., because we
have started half an hour late,

SHR] KANWAR LAL GUPTA. We
have 1o extend the time.

MR. SPEAKER: Let us gee. Mr,
Unnikrishnan (Inteérruptions)

5 T ATOAA S AgIEd,
W =9 Iaf & Fag ®) QAT I 2,
& A7 F9 T gaq 2 frar 9amq, arfe
% 3= fafezat & a2 & 3o 741 74,
ot # & &= & faat € | 38 Fafeeat
W@ frarm ¥ oy of &) (waam™)

SHR] K. RAMAMURTHY (Dharma-
puri). What about the time allotted to
our party?

MR. SPEAKER: No, No. Your
leaders has taken much of the allotted
time,

SHR1I KANWAR LAI GUPTA: 1
move a motion that the time for the
discussion on the Reporis be exiend-
ed from 6 to 8 p.m. tomorrow. (Inter-
riptions)

ME. SPEAKER: Let us see. It is
for the House....

AN HON. MEMBER: We can decide
aboul it now. It is only seven
minutes to eight.

MR. SPEAKER: We are going o
sit 1ill 8.30 pm. Dbecause we started
half an hour late, (Interruptions) I
will put it to (he House, Is it the
pleasure of the House to sit till 8.30
p.m.?

SEVERAL HON. MEMBERS: No,
We can take it up tomorrow,

MR. SPEAKER : I would like to hear
the Miinster for Parliamentary Affairs,

SHRI K, P. UNNIKRISHNAN: To-
morrow is Friday and we will have
the private Members' Bills, (Inter-
ruptions)

SHRI SAUGATA RAY: Tomorrow
it is not possible. (Interruptions)

MR. SPEAKER: Mr, Minister, can
we fix it for some other day?
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): We
dg not mind if it is postponed to some
other day. But no exact date can be
fixed. It depends....({nterruptions)

MR. SPEAKER: Am I to take it
that the House ig not willing to sit
beyond 8 p.m. today? (Interruptions)
Tomeorrow, it is not possible because
we will have Privale Members' Bills.
We shall consider on what day we
can have this discussion.

SHRI KANWAR LAL GUPTA: We
can have it tomorrow from six to
eight.

MKR. SPEAKER: That is not possi-
ble. (Interruptions)

SHR] RAGAVALU MOHANARAMN-
GAM: The motion regarding the re-
solution passed at the Chief Ministers’
Conference is already there.

SHRI K. GOPAL: Please allow
our party members to utilise the time
allotted to our party and let him speak
1ill eight.

MR. SPEAKER: Yes, Mr. Unni-
krishnan. (Interruptions)

SHRI KANWAR LAL GUPTA: Can
we continue the discussion on Mon-
day?

MR. SPEAKER: We will conaider
that. Mr. Unnikrishnan.

SHRI K, P. UNNIKRISHNAN
{Badagara): Mr. Speaker, Sir, we
have had the benefit of a wide spec-
trum: ranging, from serious to camic
on this very serious question, on the
twop reporis of the Shah Commission.
I do not want to touch on the comic
aspects which the House has seen. I
was really astonished at the perfor-
mance of the Leader ¢f the Opposi-
tion. 1 have great respect for him.
But I do npt know how he can draw
a parallel with the Walpole Inguiry.
To students of British Constitutional
History, it is well known, as you
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know, that Walpole's regime was
known tg be the most corrupt and it
wus as a reaction to Walpole's regime
that they have set standards of beha-
viour for British Parliamentary De-
mocracy. So, when the Leader of the
Opposition drew a parallel between
the Inquiry against Mrs. Gandhi, as
he called it, and the Inquiry against
Walpole, I was not only surprise but
also shrocked. Because he was known
as the “percentage” Minister. There
have been not one but many studies
on how one single episode of Walpole
Inquiry changed the course of British
history. So, Sir, I go not know whe-
ther he wanted to give us any idea of
his .own as to how things were. But,
in any case, I am sure, that was not
his intention.

Even as far as this country is con=
cerned, the Shah Commission's wide
terms of reference as well as its per-
formance has been unique in the his-
tory of the Cornmission of inquiry Act
In the last 26 years, there have been
inquiries and inquiries. There are
people there and, possibly, here also
whp have been subjected to inguiries,
both on the Treasury Benches as well
as on ithe Opposition Benches. But
they were basically different. As far
as we have understood it and we had
reiterated in the resolution of the
AICC in last May that whatever hap-
pened during Emergency, we consi-
der as an aberration. We deplore it
and we accept the fact, if it is legally
and constitutionally done, that it must
be inguired into and that those who
are responsible must be booked.

I also recal] the words of my, the
then, leader, Mr. C. M. Stephen, who
saig in this very House, in this very
seat, “Hang her, if you can if You
want.” Well, I do not say, she should
be hanged. 1 do not say that there
should be a Nurmberg trial. I am
totally opposed to it. Let me reite-
rate and say that we are totally op-
posed to any kind of proceedings
which would take away the spirit of!
the rule of law which we want to re-
agsert in this country. As I gald om
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the question of Walpole, we have to
set standards in this country. That
has been the major pre-occupation. I
understand, the intention of the Shah
Commission was verv different from
other commissions of inguiry, both
different in texture and dimensions.
So, the course that the Shah Commis-
sion has taken up is of crucial and
vital significance to the {future of
Indian parliamentary democracy.

The revelations and reports are a
grim reminder to this country, not
only what happened during Emer-
gency but alsg the freedoms that we
may lose and a warning to us, more
than to outside world, to the members
of this House as to how we are go-
ing to adhere to the norms of par-
liamentary democracy. The lesson is
that it should not be allowed to be
repeated with impunity by anyone,
whether it be by Mrs Indira Gandhi
or Mr. Morarji Desai or anyone else. .

SHRIMATI PARVATHI KRISHNAN
(Coimbalore): Or Mr. Raj Narain,

SHRI K. P. UNNIKRISHNAN: it
has been an unforiunate exercise but
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a very necessary exercise also in pub-
lic education in this country because
people seem to have a ghort memary
and it is the duty of those who believe
in parliamentary democracy to cor-
rect the distortions and the directions.

Above all 1 would say that there are
serious political and moral questions
involved in it. That is why, I  said
that the Indian National Congress took
a firm decision—at that time, Mrsa
Indira Gandhi was a member and, I
presume, a party to it and so also
other friends who are with us here—
that the Congress shall not stand in
the way of these inquiries provided
they are done legally, constitutionally
and by established procedures.

MR. SPEAKER: You will continue.
The House stands adjourned till
11 AM. tomorrow.
20.00 hrs.

The Lok Sabha then odjourned till
Eleven of the Clock on Friday, August
4, 1978/Sravana 13, 1900 (Saka).



